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LOK SABHA DEBATES

LOK SABHA

Monday, February 23, 1981/Phal-
gung 4. 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Deteriorating in Telegraphic Service

**81, SHRI JAGPAL SINCH:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether there have been com-
plaints about persistent deterioration
in telegraphic service in the country;

(b) if so, whether Government
have made any exercise to identify
the reasons for persistent deteriora-
tion in telegraphic service;

(c) if so, the result thereof; and

(d) the steps taken by Govern-
ment to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) :
(a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). A statement is laid
on the table of the Lok Sabha.

Statement

(¢) The study conducted by the
department has indicateq that delays
*0 telegrams were being caused large-
ly due to:

(i) Accumulation of messages at
the point of  transmission, gum-

3715 LS—1.
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ming, circulation, copying anq de-
livery “especially in the telegraph
offices at 4 metropolitan centres.

(ii) Non availability of the re-
quired strength of operative staff
at ail times causing some circuits
to remain un-manned,

(iii) Low circuit availability of
telegraph outlets on gseveral inters
regional routes.

(iv) Frequent power failures in
telegraph offices especially combin-
ed offices and smaller Departmental
telegraph offices. )

(v) Faults on teleprinter ma-
echines, at times, causing mutila«
tion of messages and time spent in
seeking corrections.

(vi) Limited working hours of
combined offices and certain De-
partmental telegrapn officegs caus~
ing message accumulation at™pre-
vious station.

(d) The major steps so far taken,
or in progress to improve the situ-
ation so as to eliminate delays to
telegrams are:

(i) On Inter-regional routes, ex-
hibiting low efficiencies, direct
S plus 4 DX links have been$are
being provided to improve circudt
availability.

(ii) Standby Engine alternators
have been/are being provided at
all Departmental telegraph offices.
Provision of static jnverters for
smaller offices is under trial.

(iii) Shortages in the operative
staff are/will be met by deploy-
ment of short duty personnel. Ac-
tion is in progress on top priority
for filling up the vacancies in the
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operative cadres and for building
up a reserve pool.

(iv) Operational procedures have
been amended to ensure that delays
at point of transmission, gum-
ming, circulation gnd delivery in

~ telegraph offices are eliminated.

(v) Procedure hag been revised
for telegraphs in private personal
class to ensure expeditious handl-
ing at 3l] stages.

(vi) Experimental “Gentex”
Scheme is being expandeq to mini-
mise transits,

wt wiaig fag . w=E wdiEw,
M@ AT AT A fam g s ar §
Taw & w5 aal & faada & o
I F §IW F § 1, 2 §OFT TIAT NZAT
g f s agi qX 3w # 36 93 qaWn
8,000 T FFGT § WIS Wiwel &
HAGIT M T4 A g ¥ G &
maa feqiehic ¥ sTaae #iT 59e1g-
W 25 TTHE HIT 50 TEE 7w § a7
g 7 afe g, a1 g3 3 H i @< Farsii
sgmEFfaamat@?? 3
TE MY g @7a § & 78 guar
a1 §, A foa wef=l & oy o
TH» URo o ¥ waT qigw faar s@
g foexr % maAl § g odw off 7§
forr o & fomay awg & oy add
qUA § 9T gNE F /Y wiw Ty
AT FX R E ?

@ W9w &1 g 9 fem @
fr Teifses ®1 w41 § 1 § g Tgan
# i frerft ot § 7 w1 e R 3
oY IEEY g O & ol ;v ey
W R | FE N O ST WA
W AT WY WG, T W B,
TF MTEXTF 6 85 F 200 Teftwiw
¥ wigy ot alw fafa g & fr o
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L H¥TH 500, 600 MT ¥ i & 1
Tg FH T A Y G ewar § |
Rt W e www § qU F
TEY & 7 WR S ww FT Q| ae
HITHL 9T 92T § 8 WE H, g@y 4
I WEE@IET Wy # o, @Y ow
TTH WIEAEER &7 § ® & AT
ZHA < QI AR F AL awr
W@ E | A T ARG F QA FA X
foa ma s fema R E 7

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
We have not stated that the tele~
printers are in short supply. There do
occur some faults om the teleprinier
machines sometimes; that is what we
have stated. The other question that
was raised with regarg to HMT ete,
therefore, does not arise. We do not
get the teleprinters from the HMT;
we take teleprinters from our own
factory. Therd are some defecls in
the teleprinter machines and these are
being updated, anq this is going on.

Regarding the shortage of staff, we
concede that there is shortage of staff.
For the information of the hon. Mem-
bers, 1 may state that in the category
of telegraphists, there is a shortage
of 1197 persons out of the total
strength of 10,000, and in the cate-
gory of clerks, there js a shortage of
880 persons out of the total sanc-
tioned strength of 10,000. These
vacancies are being filled up on 3
crash programme basis and we ex-
pect that gll the posts will be filled
up by the end of March., We are
also building up a reserve pool,
who will be given complete training
and will be just absorbed whenever
vacancieg arise there. The filling up
is not going to be only of the existing
vacancies, the filling up is going to be
for the prospective vacancies also.
Ang they will be given complete
training, and they will just be ab-
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sorbed whenever vacancies occur
here. The effort is to ensure that
hereafter, the question of posts re-
maining vacant does not arise. That
ig the basis on which we are pro-
ceeding,

. we fag o fewdde & &t
tifeaw 7 @ @ &, SEEY g
wA # fafe & @ &% T i #
T fawwa O gxoY g1 WY & 0
feuddz Mo T adra™ ary qifeqy
ot fafas &g & a8 wRw feay wor &
& 3 =g &Y @ Ffior Fo w0
T T TCHL AW A1 evEr & @ g 0
oE T Y SANUTE GHT FT SgA FY
#, W EAYTH F I FT CF HI7 T
IR AT § | & A AT AT §
& #dy agRa 9 sagear F1 R
WY AT e § | Wi feafa ag
g fr fawelt & fooelt ® & @ a1
weT § ot 7Y qg=ar & |

SHRI C. M. STEPHEN: 1 would
appeal to my hon. friend and the
House to realize the complexity of
the operations involveg in the whole
thing. There are messages which
can go from gne station straight to
another station. There are messages
-which have to cover 3 or 4 stations
and end"up somewhere, This mecha-
nica] system ig also going through.
We now have found that messages
were being held up for a long dura-
tion. To meet this, we have intro-
duced what is known as the Gentex
system, ie. connecting different sta-
tions, centring op gtationg like Delhi
and Bombay, We propose ts extend
it further, so that the transmission
delay is overcome, This is one of
the steps we have taken_

We have also introduced another
system which is known as S plus 4Dx
system, to ensure that these far-flung
stations get connected. These mecha-
nical arrangements are being made
to ‘bring down the shortage. In spite
of that, there is g heavy flow of traf-
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fic coming in which, at the moment,
we find we are not equipped to
handle. Therefore, resorting to the
posting system becomes necessary at
times; but we are now having it as=
the target in our minds to ensure
that no telegram which is received
in a station iz kept there beyond 4
hours, It must be cleared out, If it
does not, a procedural arrangment has
been brought about to ensure that it
goeg by the next aeroplane to the
next station, and distribution takes
place, so that telegrams do not re-
main stuck up.

On this, there is some jmprove-
ment which I am just bringing to
the notice of the hon. Members, The
holding-up position is this:- for
example in November 1980, the ma-
ximum period for which 5 message
was held uyp was:

In the first week —37 hours;

In the second week —'72 hours;
and in the fourth week—40 hours;
It has now come down thus:

First week —5 hours;

Secong week —9 hours;

and Fourth week —4 hours.

This is the State to which we have
brought it down in Bombay and
Calcutta. This applies to different
stations. I only point out that im-
provement i{s being affected—not to
our complete satisfaction, but step by
step action is being taken. The delay
is being cut ghort, That is what I said.

sft Tww wae Tag © seae wERw
gt a% fafesa s goner §, 7 O forems
faerey & W1 7 drewrd faed § dfew
FaT S AR F qoN or W E | W
g & At ¥ Sedvw fear mar @
fin agt Wiz o ATt AT a9 & @
[ H o & A ard Bw & G g2
oF At grow € ) TR ke, firo Wi
7 T e & fie 50 s T
wpafeas ¥ § ww o v §
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T o ¥ T 6 F A T qgwen
iy =g ¥ wnw § 7 faw A agwar
¢ o ool ¥ F wa @ § e oot ame
wEAF A aifge ag gE afew &
wETy ¥ AT § 1 Ay o @t §
S GETT H AR Y & 1T NEATE |

WY off & s oang ¥ wgy § 5
By @HAT T NIAT FIA T WA
@ 7t X T w4 & uaw
fors qigar &< fag 7w § ar fFo o
R & farad afve suesaar & gar< amar
ST &% | § 39 gFaeg § gt ot & srer
g § 5 &gt a% oy w3 famr
gmmmﬁﬁmﬁwm

|

FEQ Ma § I AT AT
fe 91 7ig @ sefea @y € W
8 freniie & sfifeesms & ardt
T WO IARY AR A § W
ST §—3F T § W9 W FEARY
FTAMRE?

SHRI C. M, STEPHEN: Now about
this routing of the telegram to chan-
mels which are not authorized....
{Interruptions) This is one of the
areas where delay took place. That
was identified. Now instructions have
been issued; and they are being
strictly conformed to, viz. that only
through the specific channels which
prescribed must the messages go;
and they should not be diverted to
different areas, taking too much of
time. This is now being enforced,
and it is now having results, The
Hon. Member asked me about Ex-
press S plus 4DX; ie. in how many
stations we have introduced this. In
about 50 stations we have already in-
troduced it, and 13 stations are on
the agenda immediately. That system
is also being introduced—which will

Oral ‘Answers 8

bring down the delay to g sizeable
extent, The point is that the defects
have been idéntified, and steps are
being takén to rectify them; and re-
sults have now started being felf.
Accumulation of vacancies is one of
the reasons, and it ig being now han-
dled; and the results are being felt.

1980-81 ® T TN A Wt
w1 FmTEA

*33. Yo fasdert gw1dt qwaiae
w7 gfE 7Y 78 qEw A g FW

(%) #ar 1980-81 F gt H+Y
¥ ganad ¥ fraae wif § fored afc
UTHETET £HF e § wiad 3fe g€
H

(@) =ar ot faai #7 5w aw
oY T NI FA H FEARAT FT FiwAT
FET 9T Wr § A afy g, av gaF
Her FTOT @ g !

() afz g & A fqF wodT
qd AaaT § FH FEN E q 1981-
82 F o g fradt =t & sara
FT qAM B, WK

(%) v vk ag gfafeaa s
¥ fo vt gews s wOn 6 A
fadt s QY Y@@ wHar w1 sIAN
F AT A W F ANy Y 7y g Arad
L e

wfw aar qreftey gfain dama &
Tsg At (st wATAT A): (F) ¥
() uw faacor @aT F q2q 9 @
SraT g

faam

(%) <Y ag A o WAZAT
¥ fagwa< o #Y ol § 1 7§ 1980~
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81 ¥ A & garew § firoae

- aff wrt ¢ e ag saTEw 1979-

80 & fie#T 38. 59 @ Med @ W
oY 74T 97 wA{% 1978-79 ¥ 58, 44
v W = A FT I g an)
|9 a9 1980-81 ¥ 7 ®LEW, 1981
T N AT 29, 12 1@ A =
g & wafw fred ad Y od@t ad
FI Jg JTER 22. 61 @ HE
g7 | gX a1 F N F 9 g NfE
sqa #feat § 1-12-1980 1 795
€9 ¥ 840 TYY ufw fraes qT o9 @
4, fir®T 16-2-1981 1 695 T
% 740 T sfy f@ew qy s Aq § o

(@) wafs go% Twt # A

SfEl #1 39 v Wt At =AY
g T G ¥ U 6AR gl
fratamit & |®g wrd wfaqifier s
qz @ ¢ afew faod ad Y g @@
¥ syasuar feafa, 3w faamse, o
=gt 8 |

() <t a§ 1981-82 ¥ foy
N & samem W w arafaw WY
AT AATAT TG Fegaraiy g | @iy,
1981-82 & T & W=wWIG GART F
I Afg g A wrar § xafag
Fg ad Y F7 IaTET T AT 1980—
81 ¥ At & 52 § 549 e &
¥ wearfure SR A1 WA TG wiUF
FATEA T AT HOAT HY AT AT & |

(w) "R § aga & wuw firg
g fod TB% wgEy ST TH AN
& :— (1) ™= & gifafus ~paq =
¥ gfg wm, (2) 1980-81 ¥ oy
frord orf e w7 F fag swewgd,
(3) =it warfe it Sz Wk
facae of ol & SieagT W]
Ft sgEear ®1 f5T § wnp w0, W)
(4) S=ERA & INEH T AAY 07T
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> Frden gRTEY wwerte : wew
T § WOk g awn wgew &
ST e § W 1977 ¥ F g
WA w1 frafe st N7 afy g, ar
o Tt & Y S feet fadet T
sy gy oY ?

wfw agr gt yafaare oz fewf
wai (T qYex feag) e ¥ a
¥ wed gt T g ) TS fag at e
wam ¥ Afew § avt ot gwan g

Mo fasfat Fw1d wawaw 0§
ﬁﬁwa‘m%uawﬂmmgﬁgﬁ
¥ A W v v 3 79 g
goar free wives § w1y £ s2q 5o
ot @ 7 g @ A F wiaw v
qar gt zad fag Far framay w) w18
sRifeT ¥ *7 qEH &1 faare g ?

Tx Ay fog oo wee,
T B Aqd &7 5@ ¥ fow gay
TIT I ¢ fF drET qwrg oy Wik
Farar W F AT @A g7 ¥ s
firg &, fosl fored Y g srcefvssfinr
% faq sifex faar, faesy sog &
50 Bradt frew arer 7 fraaa s,
FEET ¥ SArar g T | g ey
w1 Y Trafrea fear e o gy et
Faqrmy ¥9 ¥ fag savar St fagr
SiY 25 A gUAY o €, S Sfed
1250 7 & 919 §, 37% fog ot =it
T Wy aEC A g, Formar qog
FIG $IATT G § | WY 3y A
ot N % g8 a1 TR 5@ A &
fir framil w1 wewm ¥ fag ifre &Y

Q% WA Qe : 5w g ?
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Ty itk foy : g Dfafes
gt Y T F | F AT HY A7 F
g § | W @ g S A
T g

IFF FraE W fred o ot fra-
9@ TE T YA Y G TG qqy
g1 ol 1977-78 § 11 W@ 55
R 2 & F09 A+ £ darane g€
oY, IEFH AFES F §F T 12 T 19
gT 7 FY darae gf g, A w
ag T & | afe & woAT 7 el 1977
78 TF & WiTs IS a1 LA & H
25 AT 99 EATI T AT Y Y, Fafir
Y 91 7 HEO AF 29 A1 12 EATL
T T T Y ST [ | B TG
dea § g€ & | foel Y 7= g7 o
w1 & 1 fea Tgy 4@ & g T
¥R § ) W ol & avasE W
g Fr Aifa aga awd afaq @

@ e

Y SN WAV  FIHT a4 G
wHE?

T Ao Fog : Aad o @
g

it w AT F A G E ?
feeelt Y Tww mg g2 Y A e
R

.. JEAEEE

o t<x feg © At W we f
& | 5@ T oY Fra T A §

st Sfirer gwwn © wEAE W,
& wos @foy st 7EET ¥ guAr g
g% oY, 1080 § frew & 21
wa za Y Mo a0y 9, IFE a7
¥ QI ¥ 39 w6 o WA wY darne
&1 7€, N s fgame & e g oK
Wk WX ¥ [ATEE W9 T W
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fima a1 gATR AW § dfwry ST
54 Frer 2 9T WY AW F = ofy el
ofY, gt WY fred e smad & v §
wgr-arhe § fagie#d 25 5. feay
/T qrad ¥ 18 T ey AT faay
wI Hig ¥gy & fe qry e € 1 o
®Y gHET 9 A gaaae T 1 arnT
H 7%0 8 090 & fgamw & Y faoreft
g, @1 g9& fag so¥F qr Far J4qe g
f& winT s A F Qi o feamr
qeT FHa § 7

wE ATx oy @ wema wgEw,
St 4T FY @A A &, IEF avy v
T FRIT FE &, Fg @ g
faget T Wl 2 %0 859G F fgm@ &
aFdly ®Y WIT S@ AOT qIHE H
g swar Fza gu faarg faw, at
maw! ag T wAw g fF faadr oy
W-HT Al Y BANT AT LA A,
ag Y 5w F @gaw @, fw«r
F 9T JTAC WIS FT FL FSF
gaT 6 To &l ¥ wWA qEElH
< | ag @ fow gufen f& aw
qgT AT A N T AR IFF AT
fer ag marw d@r W& gWrT 0 Wy
W A o gy e
FHT Al 9T AT AT & WK
IR FHIT FEW EE AR 9C
TE F, WifE 9 awr TR g
AT FT gENE FT g, FEE g
9T RN ¥ AW, W LI ITHV
s e g W g

SHRI INDRAJIT GUPTA: One
way of keeping down or reducing
the price of sugar in the open market
is not to keep on increasing the price
of levy sugar. If the price of levy
sugar is increased, you cannot expect
the price in the open market to come
down. I would like to know from
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him, in view of the statement he has

made that he expects the production

to go up considerably in the present
year gud next year also, whether
they will gt least consider reducing
the price of levy sugar by that .65
paise which they had increased per
kilo in last December, whether the
total quota of levy sugar as compar-
ed wifli free sale sugar will be in-
creased to give some relief to the
consumu I since the production has in-
creased. =~

RAO BIRENDRA SINGH: The
price of 65 per cent of the pro-
duction which is taken in the levy
system is baseq on certain calcula-
tions according to a formula. And
this prive for levy sugar is paid to
the factories with 5 view to ensurc
that the producers get a remunera-
tive price for the sugarcane which
they supply to the factories. There-
forc any drastic reduction in the
price of levy sugar that is being paid
to the factories will also decrease
their capacity to pay the farmer for
the sugarcane.  Therefore, in view
of the need for giving a remunera-
tive price to the Tarmers and also to
supply sugar to the people at a rea-
sonable rate through our public dis-
tribution system, all these prices arc
gone into jn detail, At present there
is ho question of incréasing the levy
sugar percentage from the present 65
per cenf because that has been work-
ed out already, and we think that
any increase in the quantity in the
levy sugar will only put up the price
of sugar in the free market,

SHRI INDRAJIT GUPTA: It must
be the opposite.

- (Interruptions)
MR. SPEAKER: Order please,

SHR1 NAWAL KISHORE SHAR-
MA: 1 agree with the Minister that
in view of the price paid to the agri-
culturist a certain incerase in the
price of sugar is but natural but the
consumer should also not suffer in
the open market. Therefore, I would
like to know from the Minister whe-
ther he would enter into an informal
agreement with the mil] owners to
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see that the open market sugar is

'sold at a reasonably fair price, par-

ticularly in the season when there
is a great demand for sugar.

RAO BIRENDRA SINGH; We
always try to persuade - the sugar
mills to try and not to make undue
profits, And we seek their coopera-
tion as we did last time. They volun-
tarily offered to hand over all their
sugar stocks to the Government for
sale at a fixed price,

International Year of Disabled
Persons

+
*86, SHRI R, K. MHALGI:
DR."VASANT KUMAR
PANDIT:

Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
to lay a statement showing:

(a) whether the International Year

of Disabled Persons is being orga-
nised thjs year;
(b) if so, the specific schemes

which the Centra] Government pro-
pose to undertake, including legisla-
tion, to rehabilitate the handicapped
persons, specially during the current
year; and

(c) the allotments for the various
schemes proposey State-wise?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) to (e¢). A state-
ment jg laid on the Table of the
Sabha.

Statement
(a) Yes, Sir.

(b) Some of the existing program-
mes for the disabled persons are
being strengtheneq and new pro-
grammes gare being evolved in the
context of International Year of Dis-
abled Persons. A Working Group has
been set up to examine the question
of legislation in this fleld, Significant
programeg aré as under:—

(i) Under the scheme of Integrat-
ed Education, Government of India
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meets 50 per cent of the cost on cer-
tain items op a fixed scale, These in-
clude among other things, salary of
teac_'hers, transportation costs, cost of
books jna stationery, assessment
costs and cost of initial equipment,
Further liberalisation of the scheme
ts being considered,

(ii) Schloarships are given to dis-
abled persons from class IX onwards
to pursue education, Stipends are
also given for in-plant training,

(iii) There are 11 vocational re-
habilitation centres for the physical-
ly handicapped set up in various
States by the Ministry of Labour
which “are giving vocational training
and helping the handicapped persons
to secure gainful employment.

(iv) Grant is given to voluntary
organisations upto 90 per cent of the
cost for training, education and re-
habilitation programmes for the dis-
abled persons.

(v) 3 per cent vacancies have been
reserved under the Government of
India and in Public Sector Under-
takings in group ‘C’ and ‘D’ posts.

(vi) There are 18 Special Employ-
ment Exchanges to identify and pro-
vide placement facilities for the
handicapped. Opening of more Spe-
cial Employment Exchanges and a
Special Cell for the disabled in other
selected employment exchanges is
under 'consideration.

(vii) Ministry of Petroleum have
decided to reserve 10 per cent of
¢ dealerships/agencieg for certain cate-
gories of disabley persons and have
prescribed a roster for this purpose.

(viii) Ministry of Communica-
tions has decided to allot telephone
booths for the disabled persons, in-
cluding the blind,

(ix) Under differentia] rate of
interest scheme, loan is available to
disabled persons anq institutions upto
Rs. 1500/- as working capital loan
and Rs. (1000/- on term loan at 4 per
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cent rate of interest. This is to pro-
mote self-employment ventures,

(x) Weighted deduction of 1-1/3
times the salary paid to blind or
physically handicapped persong by an
employer in respect of ‘employees
whose salary does not exceed Rs.
20,000 in a year is allowed under
Income Tax Act. This is to encourage
employment of physically handicap-
ped persons.

(xi) National Awards are given
each year to oufstanding employers
of the disabled persons and most
efficient employees,

(xii) Government sponsors re-
search in areas of rehabilitational
aids for the handicapped.

(xiii) Cost of diesel/petrol is being
subsidiseq fo facilitate mobility of
the disabled.

(xiv) A mew scheme for rehabili-
tation of cured leprosy patients is
under consideration of the Govern-
ment. ’

(xv) A scheme for giving free/
subsidised aids and appliances to the
disabled persons is also uynder con-
sideration.

allotment of

(¢) No state-wige
money is made for the wvarious
schemes.

SHRI R. K. MHALGI: { would
like to bring to the notice of the hon.
House that a casual attitude has been
taken by the Government in respect
of a very important issue like the
handicapped class of sociefy. Practi-
cally two months ot the International
Year of the Disabled Persons are
over. Still, what is the reply that is
being given? The reply that is being
given is that the new programmes
are being evolved in the context of
the International Year of the Dis-
abled Persons. Secondly, in the
statement 15 programmeg have been
shown out of which four have been
stated to be under consideration.
Thirdly, while answering  question
on 1st December, 1980 about legisla-
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tion, the hon, Minister had stated that
the working group was examining the
question of legislation and that it
had yet to submit its report to the
Government. More than two months
have passed still the answr ig the
same. 'That shows that the Govern-
ment 1s taking a casual attitude to-
wards this problem.

MR. SPEAKER: Please ask the
question. i

SHRI R, K. MHALGI: Does the
Government propose to observe the
year of disabled sincerely and seri-
ously? If so, how is it that new
schemes gre not ready uptil now?
Who is responsible for this? When
will” these new schemes be finally
ready for implementation? When was
this working group set up? When
will it submit its report?

SHRI S. B. CHAVAN: The hon.
Member is™ fully aware of the fact
that the Government is very sincere
in implementing the schemes that we
have already decided upon.

DR. SUBRAMANIUM SWAMY:
What about seriousness?

SHRI S. B. CHAVAN: If he cares
to go through the statement which
hag been laid on the Table of the
House I 4m sure the hon., Member
will be fully convinced that the
Government means what they have
stated in the statement.

For the jnformation of the House
1 may state here some of the schemes
which have been finalised by us.
There are about 8 or 10 schemes
which have been finalised and orders
are now going to be issued about
thése, These schemes are going to
be “introduced for the first time for
disablégq persons,

At present, 50 per cent of the cost
of thi¥ infegrated education ig met by
the Central Government, Now it is
proposed that 100 per cent cost of the
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scheme be met by the Central Gov-
ernment,

Rates of incentives for the teachers,
cost of books and stationery, assess-
ment costs, costs -of initial equip-
ment are being revised upward.

A new scheme of supply of aids
and appliancs either free or at 50
per cent subsidy depending on the
income of the disabled/parents of the
disabled, has been formulated. Per-
sons whose income is upfo Rs. 750/-
100 ver cent subsidy will be given
to them, To persons whose income is
belween 751 gnd Rs. 1500, 50 per cent
subsidy will be given to them. This
scheme is being introduced for the
first time,

To implement the reservation of 3
per cent vacancies wunder Central
Government. and public sector in
category C and D posts certain ope-
rationa] details such as reserving
specific points on 100 points roster
ang “identification of jobs which dis-
abled persons can perform have becen
finalised.

State  Governments has also
agreed in the recent conference of
State Ministers of Social Welfare to
make 3 per cent reservations of
vécancies in certain categories of
posts.

More special employment ~exchan-
ges, special cells for disabled in se-
lected normal émployment exchan-
ges, vocational rehabilitation centres,
skill training centreg and rural re-
habilitation cenfres are proposed in
the Sixth Plan,

Like this, there are about 8 to 10
schemes. I would not take much time
of the House to read all this.

SHRI R. K. MHALGI: What about
. N
the " working group?

SHRI S. B, CHAVAN: The work-
ing group is at the final stage of
drafting its report, They have almost
completed their deliberations.
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SHR; R. K. MHALGI: Who, ac-
cording to the Government, is a dis-
ableg person? What is the approxi-
male number of disabled persons in
the country ? How much amount are
you going to expend on them in this
international year of disabled per-
sons?

SHRI S. B. CHAVAN: We do not
have the exact number. The census
operationg have begun and they are
going to tabulate and give the nxact
information. This information was
made available on the basis of the
sample survey conducted by the
Survey of India people.

DR. VASANT KUMAR PANDIT:
The hon. Minister hag stated that he
will be serious and sincere about the
displaceg persons, In the pro-
gramme it is stated that there are 11
vocational rehabilitation centreg in the
various States. I would like to know
whether those States which are now
not covered by vocational rehabilita-
tion centres will also be covered this
year. Similarly, in item No. (vi) it
js mentioned that 18 employment ex-
changes are existing in the country,
You will agree that 18 employment
exchanges and 11 vocational rehabili-
tatiop centres are not sufficient to meet
the gemands of the displaced persons.
Those States which do not have voca-
tional rehabilitation centres and
employmeny exchanges, will they be
covered this year, taking advantage of
the International Year for the Disabled
Persons? Thirdly, apart from provid-
ing hearing aids and spectacles. will
the Government provide artificial
limbg in case there ijs a demand?

MR. SPEAKER: 1 would request
hon, Members to be precise in their
supplementarjes and not to ask more
than one question, saying parts a, b,
c and d. I am going to allow only
one supplementary in the future, not
50 many parts.

SHRI S. B. CHAVAN: I am very
glad that the hon, Member is now fully
convinced of the sincerity of the Gov-
ernment in implementing the pro-
gramme, that we have undertaken.
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The wvocational rehabilitation canires
are as follows: Vocational Rehabilita-

.tion Centre for Physically Handicapp~

ed Kurla, Bombay; Vocational Reha-
bilitation Centre for Physically Handi-
capped, Vidyanagar, Hyderabad. .,

AN HON. MEMBER: Why do you
read the whole list?

SHRI S. B. CHAVAN: He wanted
information about these cenires and
the employment exchanges. 1 have
the information but I do not have the
time,

MR. SPEAKER: 1[It has already
taken too much time. So, it may be
laid on the Table of the Hous>,

WUTHIIM 3T TEw F

IR WY W9 g TE FAeT Ah

f¥ 39 fran foodes adew 27

WeGel ¥Eqq: O 99 Al 9%
fear v 8, F§ 7 aqna  qfer
oo (3rEmaA) L

MARNAI I § 957 .27
g f& ot faamtir & &, w9 ¥ oA
weet feds qdm WY mE@ & @
gl ? TH F wAE0 M9 A ATA1RT
f& s o w7 7 fFay wizfual
F AFQ qT aar fear & o FE-
Fgi a< @ g7 .

oW ®EET A% 949 W
waw & g9 wrfag ?
Come to the pointed guestion.
stam eI : 57 foa St
F1 &fag 9T Fwar §?

EQH WHAT : 58 JA1H TE &

Fgi vear g7
can you answer this question at the
moment?

SHRI S. B. CHAVAN: Ag far as
employment opportunities iy con-
cerned, the number of handicapped
people registered with the employ-
ment exchanges is only about 90,000.
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So far about 24,000 handicapped people
have been given placement.

o W faqiw qreaw . SE
M, T FA qERT 9 TOACT (%
faswin gty I & gawmew §
1 qrér #7 faasiT S 7 S|
9F WY F AT TUH HEY ST &Y
gafta fear 97 ®wI 9§ 9¢ -
ek WY gEr 9T, a1 3§ Fiv-9a
¥ IAFRY AT T WOT & WIC I W
F1E g 7 faare foar € ar /i ?

qeEqAR ﬂ'gﬂ'a:
g 1w g

=t ww faamw qiwas @ Aad-
&g faraim ad #§ w7 9T ATE-
TS gAT § AR IR UF FHITE
faar &, @1 9§ X WY ¥ T FH-
FE & gi.... (smEaaA) ., . ST
feniew oW @t & 97 9 ¥
FAE gE & AR 94T
@Y g fafeed v afea s &
a1 ar W &\

g @ &g

MR. SPEAKER: Do not get agitat-
ed. I do pot think jt is relevant,
(Interruptions)

SHRI RAM VILAS PASWAN:
regarding demand....(Interruptions).

MR. SPEAKER: You cannot have
a wild goose chase. Any relevant
portion can be answered.

SHR]I S. B. CHAVAN:
quired notice,

I will re-

Drough Conditions in Karanataka
+
*87, SHR] K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of AGRICULTURE
be pleaseg to state:

(a) whether the Central Govern-
ment have received any report from
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the State of Karnataka regarding

drought condltions in that State;
(b) if so, the details thereof;

(c) whether the State Government
have approached the Central Govern-
ment for financial asistance; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir,

(b) A statement
Talbe of the House.

(¢) Yes, Sir.

(d) A Central Team visited Karna-
taka from the 29th to 31st December,
1980 to make an on the spot assess-
ment of the drought situation and to
estimate the requirements of funds by
the State Government. On receipt of
the revised Memorandum from the
Government of Karnataka on the 17th
January, 1981, the Ceniral Team
finaliseq its report which was con-
sidered by the High Level Committece
on Relief on the 5th February, 1981.
On the basis of the recommendations
of the High Level Committee, a pro-
posal to approve a ceiling of expendi-
ture is now under consideration of the
Government of India.

is laid on the

Statement

The Government of Karnataka in
the Memorandum on ‘Scarcity Con-
ditions’, hag stated that agriculture in
the drought affecteq areas suffered due
to prolonged dry spells and failure of
rainfall during the critical stages of
crop growth,

According to the Memorandum of
the 144 Taluks in the 15 affected dis-
tricts, 101 Taluks have been affected
by drought condtions—48 Taluks fully
and 52 Talukg partially. A iotal
population of 8233 lakhs and a
cropped area of 31.43 lakh hectares
have reportedly been  affected.
According to the State Government,
shortage of drinking water js being
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faced in a8 number of villages and the
situation is likely to aggravate during
the coming months, also que to failure
of both kharif and rabi crops fodder
scarcity reportedly may become
critical during the coming months.

The Memorandum outlineq various
drought relief measures taken by the
State Governnient to combat the
drought gituation in the State. These
are: —

1, Suitable contingency plan for
drought affected areas for taking up
alternative crop.

2. Acceleration of the departmen-
tal works covering in particular
minar irrigation, soil conservation,
roads afforestation etc, Employ-
ment Affirmation and Rural Com-
munication gschemes to provide
employment to the agricultural
labourers.

3. Drilling of a large number of
additional bore wells, digging open
wells and taking up of Rural Water
Supply Scheme to provide drinking
water.

The original Memorandum projec-
ted a requirement of Central assis-
tance of Rs, 28.0 croreg during 1980-
81 which was revised to Rs, 205.21
crores and 50,000 M.Ts foodgraing till
June, 1981.

SHRI GEORGE FERNANDES: May
I suggest that Questions 87 and 88
may be taken together,

MR. SPEAKER: Al right. May be
included.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIRENDRA
SINGH): They may be taken
separately because Members-concerned
may like to put specific questions diffe-
rently.

Karnataka's postition ig different,

Some Members may be interested
only in Rajasthan ang not in Karna-
taka.

MR. SPEAKER: Q. 87.

SHR] K. MALLANNA: Parts (c)
and (dY, have not been answered pro-
perly Karnataka is facing a very
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acute and dangeroug situation so far
as drought is concerned, About fifteen
districts are affected 101 Talukas are
affected and §2.33 lakhs people are
affected by this drought. People are
migrating from place to place for want
of work. There ig shortage of drink-
ing water, There is no fodder for the
cattle and the cattle are dying. May
1 know from the hon. Minister the
amount allotted by the Central Gov-
ernment to Karnataka to face this
problem, Has this amount been pro-
perly spent by the Karnataka Gov-
ernment? If not what is the action
taken by the Central Government?

RAO BIRENDRA SINGH: Reply
to the part of the question which the
hon. Member referred to has already
been given. It wag after receipt of the
Memorandum from the Karnataka
Government that the Central team
visited the State and submitted its
report. That report has already been
taken into consideration by the High
level Committee and money has
already been sanctioned for relief
measures. Reaction of the Government
ig visible, The team was sent. Some
relief hag already been provided in
the form of money allocation. A sum
o¢ Rs. 6,65,00,000 was sanctioned for
the period upto 31st March, 1981,
After the money has been spent, the
progress of the relief work has to be
reviewed by the Central Government
through another Central Team that
may visit the State in Marcle Further
report will be received a5 to how
much more money is required for
further relief.

SHR] K. MALLANNA: T received
some complaints that the money
allotted to the State for this purpose
was not spent on that. What is the
reaction of the Government? Has it
received any complaint from the
State Government that the money
allotted has not been properly spent?

RAO BIRENDRA SINGH: 7t ig for
the State Government to make on the
spot agessment of the needs and re-
quirements of the particular area and
even a particular district. The Cen-
tral Government cannot direct the
State Government to allot g fixed pro-
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‘portion of the money that is provided

by the Centre to a particular district:

or block. But the State Government,
we hope, will fulfil itg responsibility,
Work will be reviewed by the Central
Government Team which is likely to
visit in March,

SHRI K. MALLANNA: May I
know whether the amount sanctioned
has beey, properly utilised for the pur=
pose?

MR. SPEAKER: You have already
put that question.

SHRI K, MALLANNA: He hag not
answered whether the money sanc-
tioned was properly utlised,

MR. SPEAKER: He said that
another team wil] be going. That is
what he answered.

RAO EIRENDRA SINGH: By
gitting here, without sending g team
to review, we cannot say whether the
money has been spent or not. The
money has to be spent by 31st March.
The time is still there for the relief
measures ang spending this money.

SHRI JANARDHANA POOJARY:
Kolar District is facing the worst type
of drought. The people are going to
a distance of 18 kilometre to fetch
water. Even water for drinking is not
being provided. What j; the type of
assistance given so far to that parti-
cular ared? Not only that, the per-
formance of the FCI is not satisfac-
tory, Is thie Government thinking of
opening some more branches and a'so
of opening more issuing centres in
that particular area? What is the
quantity of rice and wheat that has
been made available to thig area?

RAO BIRENDRA SINGH: I would
not be able to tell the quantity re-
leased for a particular area or Dis-
trict just as I cannot say how much
money has been spent on any parti-
cular District by the State Govern-
ment,

The first point was about the drink-
ing water arrangements. Under the
Plan schemes Rs. B0 lakhs has been
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" provided as advance Plan assistance to

the State Government for drinking
water supplies. Apart from that there
is another Rs. 20 lakhs given for
drinking water schemes under the
non-Plan fund. Foodgrains also were
supplied to the State Government for
food for work programme.

SHRI JANARDHANA POOJARY:
Issuing Centres.

RAO BIRENDRA SINGH: Well, the
suggestion will be taken into con-
sideration. It is for the State Gov-
ernment to suggest if any more centres
are required in the State. We ghall
take into consideration the recommen-
dationg of the State Government. But
the responsibility for issue of food-
grains in the blockg and the level
below is that of the State Government,
The State Government gets foodgrains
from the depots of the FCI.

SHR] JANARDHANA POOJARY:
Provided the food is there.

RAO BIRENDRA SINGH: There is
enough food available in Karnataka.
There is no shortage at all. Under the
Foog for Work Programme there was
a carry over quantity of 26325 metric
tonnes and so far during the year
about 58325 metric tonnes of food-
graing has been made available to the
State Government under the Food fur
Work Programme. Apart from that
material support in cash also hag been
provided. Rs. 326 lakhs has bheen

given for material support and Rs. 104

lakhs towards wage support—cash
component for Food for Work Pro-
gramme.

SHRT B. V. DESAI: In Karnataka,
almost all the dry districts are affected
by drought. The coastal areas are
also affected due to heavy rains. In
view of the fact that the entire
dry area of the State is affected by
drought, the assistance of Rs. 6.6
crores is quite insufficient, I learn
that the State Government has
asked for mére funds, May I
know whethey the Government is
prepared to sanction that amount?
Secondly, about the food component,
1 may tell the hon. Minister, from my
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own experience, that there is no food-
available there. It may be available
on paper, Wheat is not available
there; jowar is not availabl there; ragi
is not available there, Jowar and rag:
are the main food there. But they are
not available. May I request the hon.
Minister to see that at least wheat
made available to the people there?

RAO BIRENDRA SINGH: Wheat
has been given to the State according
to the quota allotted for that State.
At present there should phe no short-
-age of foodgreins as such in Karana-
taka. Karnataka produces enough
rice also and we have been asking the
State Government to procure rice, as
much as possible, which they can also
use for their own needs. T have
already stated that the State Govern-
ment’s request for more funds will be
taken into consideration after the
money that has been sanctioned already
has been spent and the Central team
has visited the State again in March.

SHR1 GEORGE FERNANDES: As
hag come out in the course of the
answers, it is a fact, that Karnataka
is suffering from a very acute drought.
Similar is the gituation in Rajasthan
about which you are going to have
next question. So also is the situation
in Rayalaseema from where our
President comes, About 10 wmillion
people are at the moment guffering,
It is the worst drought in living
memory. In the entire country, about
100 million people are victims of
drought. My question js this. These
little fire-fighting operationg are not
going to provide the solution. Wovld
the Government stop immedi-
ately-spending any further money on
the Asian Games which iz running
upto geveral hundred crores of rupees
and givert all this money to provide
relief to the people in Karnataka,
Rajasthan, Andhra Pradesh and elsa-
where where the grought conditions
are very acute?

MR. SPEAKER: Not allowed.

SHR] GEORGE FERNANDES: He
‘must answer. Everybody here is
demanding more money. (Interrup-
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tions) You will have the Asiin Games
and also the drought. Then, don’t ask
for more money.

SHRI T, R. SHAMANNA: In
Karnataka, out of 19 districts, more
than 14 districts are in acute drought
condition. Apart from the man not
getting food, the cattle is not getting
fodder. The situation is very acute
in districts like Bijapur. May I know
from the hon, Minister whethor he
would visit the drought affected areas
and see the condition of the people
there so that he will himself be con-
vinced and provide early necessary
relief to those people there?

RAO BIRENDRA SINGH: I visited
Bangalore sometime back and I
discussed the matler with the
State Government. After the
Central team  hag visited the
area, I will certainly try to find
time to visit the grought-affected dis-
tricts if T possibly can get away during
the Parliament gession. But, ag it is,
since our officerg have vistited most of
the drought affected districts in
Karnataka and a Central team is pro-
posed to be sent again for the purpnse
next month, I do not think it is im-
mediately necessary to visit the area.

Drought in Rajasthan

*88. SHRI JAI NARAIN ROAT:

SHRI VIRDH] CHANDER
JAIN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Govern=
ment are considering Rajasthan State
as p seriously drought affected State
this year;

(b): if so, what assistance Central
Government would provide to Rajas-
than State;

(¢): whethesr it is also a fact that
Udaipur, the second most populous
district of Rajasthan, is facing severe
drought for the second year due to
water gcarcity following less than
average rainfall; and
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{(d) if g0, in such circumstances,
what type of assistance Centre have
provided to the people of Udaipur Dis-
trict? :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b):
According to the reports from the
State Gdvernment, due to deficinecy
in the rainfall ang the long dry spells,
all the 26 districts in Rajasthan have
been affected by drought in varying
degrees.

At the request of the State Gov-
ernment, a Central Team visited Rajas-
than from fHhe 27th to 30th November,
1980 for an op the gpot assessment of
the drought situation. On the basis
of the report of the Centra] Team 3and
the recommendations of the High Level
Committee on Relief, a ceiling of ex-
penditure of Rs. 2019.50 lakhs has been
approved for purpose of Central assis-
tance, In addition, the State Govern-
ment has been sanctioned short-term
loan of Rs. 7.50 crores for kharif and
Rs. 9 croreg for rabj for the supply of
agricultural inpuls to the farmers.
Under the Food for Work Programme,
the Government of Rajasthan were
allocated 1.10 lakh M.T. of foodgrains
in the beginning of the current finan-
cial year, in addition to the carry-
over stock of 93,226 M.T. from the
previous yetar. Besides, under the
National Rural Employment Pro-
gramme an additional allocation of
10,400 M.T, foodgrains and cash assis-
tance of Rs, 182 lakhs towards mate-
rial component and Rs, 57.20 lakhs
towardg wage support have been
sanctioned. Though the allocation for
Rajasthan was 10,400 M.T. of food-
grains, as much as 20,000 M.T. had
been released for them in advance, A
special allocation of 10,000 M.T, of
cement has also been made by the
Central Government for drinking
water schemes.

(¢) and (d). According to the
memorandum presentaed by the Gov-
ernment of Rajasthan 1739 villages out
of 3180 villages in the district of
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Udaipur have been affected on accout
of drought conditions. Implementa-
tion of relief operations including dis-
trict-wise allocation. of funds ig en-
tirely the responsibility of the State
Govern:mient to whom the Central
assistance is released for the State
as a whole, It is for the Government
of Rajasthan to distribute the Central
assistance according to the require-
ment of any particular district affected
by drought in the State.

AN HON. MEMBER: It could have
been 1aid on the Table of the House.
It is too long.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (RAO
BIRENDRA SINGH): I replied to all
your supplementaries in advance.
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TG JTHIT T 9 97 J9-
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*82. SHR] DAULAT SINGH JADE-
JA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
Pleaseg to lay a statement showing:

(a) the details of the Stadia coa-
struction for Asian Games;

(b) the progresg achieved so far;
and

(c) the steps Government have

taken to ensure the completion of the
Stadia in time?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) The Stadia under
construction for Asian Games, 1982
are:

(i) Main Athletic Stadium of
75,000 seating capacity in Lodi Road
Complex;

(ii) Indoor Stadium of 25,000
seating capacity in the Rajghat
Sports Complex;

(iii) Swimming Pool of interna-
tional standards at Talkatora
Garden; and

(iv) Renovation of the National
Stadium.

(b) and (e¢), PERT Charts have been
prepared for each construction work
laying dowp the target dates for the
completion, of different stages and
aspects of construction. All these
works are expected to be completed
by June, 1982. The progress reports
ori each of these works are submitted
by the consfruction agencies every
fortnight and these reports are re-
viewed by the works Committee and
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the Steering Committee regularly.
The progress reported so far is
satisfactory.

Bridge between Consumers and Sub-
sidised Flour Mills

*84. SHRI E. BALANANDAN: Will
the Minister of AGRICULTURE be
pleased to state:

‘(a) whether it is a fact that actual
consumers are not benefited by the
s’gbsid.y given to the flour mills; and

, -(b) if so, what measures Govern-
‘ment- propose for the benefit of the
consumers?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND TRRIGATION (RAO BIRENDRA
SINGH): (a) No, Sir.

" (b) Does not arise.

Exploratory Fisherfes Project

*89, SHRI RASABEHARI BEHERA:
Will the Minister of AGRICULTURE
be pleased to state whether Govern-
-ment propose to take steps o aireng-
then the exploratory fisheries project
for the survey of deep sea fishcries re-
sources ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUJCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes Sir, Under the VI Plan the
Government propose to  further
strengthen the Exploratory Fisheries
Project.

¥mplementation of National! Rural
employment Scheme in Orissa

~ *80. SHRI MANMOHAN TUDU:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to lay a
statement showing:

. {(a) the total quantity of wheat al-
located and supplied to Orissa Gov-
ernment for the implementation of
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National Rural Employment Scheme
during 1880-81

(b) whether priority was given in
the scheme to the tribal districts of
the States; and :

(¢) if so, the total quantity of
wheat allocated ‘and supplied to the
tribal and non-tribal districts of
Orissa in 1980-81 so 1ar'_1'

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
A total quantity of 1,47,760 metric
tonnes of foodgraing including the
carry-over balance of the previous
year has been allocated and re-relea-
sed ynder Food for Work/National
Rural Employment Programme during
1980-81.

(b) Instructions have been issued to
the States to undertake execution of
larger number of works in tribal areas
and to earmark 10 per cent of the
resources under the Programme for in-
vestment on works having direct im-
pact on the socio-economic life of
scheduled tribes.

(c) Out of 13 districts in the State,
three districts, which have large tri-
bal population have been allocated
20,440 M T s of foodgrains out of the
quantity of 1,00,500 M.Ts given as
fresh allotments under Food for Work
and National Rural Emplo;ment pro-
gramme during 1980-81 over and
above the unutilised balance of 47.260
M.Ts carried gver from the previous
year,

Implementation of Sardar Sarovar
Project on Narmada River

*0]1. SHRI MADHAVRAQO
SCINDIA:

SHRI R. P, GAEKWAD:

Will the Minister of TRRIGATION
be pleased to state:

(a) whether Government of Mad-
hya Pradesh has raised objections re-
lating to the implementation of the
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Sardar Sarovar Project on Narnmada
River; _

. (b) if so, the details of the objec-
tions raised by that Government; and

(c) the reaction of the Central Gov-
ernment thereto ?

THE MINISTER OF AGRICUL~-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (a) No-
Teference in this regard hag been
received by the Centre from the Gov-
ernment of Madhya Pradesh.

(b) and (c). Do not arise,

Increase in price of Milk of D.M.S,
and Mother Dairy

+92, SHRI KAMLA MISHRA
MADHUKAR:

SHRI PIUS TIRKEY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Chairman of the
National Dairy Development Board
hag suggested that the price of DMS
and Mother Dairy Milk be increased;
and

(b) if so, the details therzof and
Government’s decision thereon ?

THE® MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Chairman of the Manage-
ment Committee of the Delhi Milk
Scheme who ig also the Chairman of
the National Dairy  Development
Board hag proposed that the selling
Price of toned milk sold by the Delhi
Milk Scheme may be increased from
Rs. 1.80 per litre to Rs. 2.00 per litre.
No decision hag so far been taken on
this proposal.

Matters relating to the Mother
Dairy, Delhi are decided by a
Management Committee of the Na-
tlzqu:lal Dairy Development Board and
N proposal for increase in the selling
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price of its milk is under ~onsidera-
tion of Government.

Shortage of cables

*93, SHRI BAPUSAHEB PARULE-
KAR:

SHRI K. LAKKAPPA:

Will the Minister of COMMUNICA-
TIONS be pleasedq to state:

(a) whether shortage of cables is
the maip reason for the long waiting
list for telephone connections; and

(b) whether it is a fact that State
owned cable factories are starved for
orders and at the same time cables
are being imported from abroad?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
No, Sir. Shortage of telephone cables
is only one among a number of cons-
traints is providing telephone con-
nectiong on demand.

(b) No, Sir. Capacities of all State-
owned telephone cable factories are
being fully utilized and only the gap
between total rquirements and sup-
plies from existing indigenous fac-
tories ig being bridged by imports.

Procedure and criteria for selection
of sportsmen for Asian Games

*94, SHRI JITENDRA PRASAD;
SHRI SATYAGOPAL MITSRA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state the procedure and criteria for e
selection of sportsmen of all the
States and parts of the country to
participate in the proposed Asian
Games in November, 19827

THE MINISTER OF EDUCATION
AND SOCIAL WALFARE (SHRI S.
B, CHAVAN): The selection of
Indian sportsmen for participation in
the Asian Games to be held in
November, 1982 in New Delhi is the
responsibility of and will be done by
the Indiap Olympic Association and



E
H

i

39 Written Answers

the National Sportg Federations con-
cerned. They are expected to select
through their Selection Committee,
the best sportsmen in the respective
disciplineg in the country on the basis
of their performance at the selection
trials irrespective of the State or the
region they come from.,

Divergion of funds by DDA

*95. SHRI CHHANGUR RAM: Will
the Minister of WORKS AND HOUS-
ING be pleased to lay a statement
showing:

(a) the extent of amount diverted
by the DDA for purposes other than
housing out of the deposits by the
prospective buyers of DDA’s LIG, MIG
and other flats during the last two
years;

(b) the projects for which the
money wag spent or is being spent by
the DDA stating the amount in each
case; and

(c) the reasons which necessitated
diversion of deposits and itg impact on
the housing programme in respect of
LIG and MIG?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported
that money deposited by the prospec-
tive buyers of D.D A, flats is being
utilised towards Thousing schemes
only,

(b) and (c). Do not arise in view of
reply (a) above.

Talks with Bangladesh regarding
Farakka

*36, SHR1I KRISHNA CHANDRA
HALDER:
SHRI INDRAJIT GUPTA:

Will the Minister of IRRIGATION
be pleased to state:

(a) whether Government are consi-
dering to amend the Farakka Pact
with Bangladesh to ensure 40,000
cusec of Ganga water in the lean
months through Bhagirathi to save the
Calcutta Port from ruination;
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(b) if go, when it is expected to be
implemented; and

(c) the points discussed and outcome
of the meeting held in January, 198}
between India and Bangladesh?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (RAO
BIRENDRA SINGH): (a) and (b).
The Indo-Bangladesh Agreement of
5th November, 1877 which provides for
interim arrangements for sharing of
the Ganga waters at Farakka and on
augmenting its flows is in force for a
period of five years.

(c) The Agreement provides that it
will be reviewed by the two Govern-
ments at the expiry of three yearg and
that further reviews shall take place
six months before the expiry of the
Agreement or as may be decided upon
between the two Governments. The
reviews shall entail consideration of
the working, impact, implementation
and progresg of both the interim ar-
rangements for sharing of the waters
of the Ganga at Farakka and the
long-term arrangements for augment-
ing the dry season flows pf the Ganga.
The Inter-Governmental meeting to
conduct the first review had its first
meeting in Dacca between 5th and
7th November, 1980 and its second
meeting at New Delhi between the
7th and 9th January, 1881. The re-
view exercise is still in progress and
is scheduled to be completed at its
next meeting proposed to be held in
Dacca next month.

Setting up of Central Ground Water
Development Corporation

*97. SHRI D. M. PUTTE GOWDA..
SHRI CHINTAMANI JENA:

‘Will the Minister of IRRIGATION be
pleased to state:

(a) whether it is a fact that a Cen-~
tral Ground Water Development Cor-
poration is being set up;

‘(b) if so, what are its salient fea-
tures; and

(¢) by wﬁat time the corporation is
likely to be set up?
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THE MINISTER OF AGRICUL- ol & 1 o p——
TURE AND RURAL RECONSTRUC- d aa T

TION AND IRRIGATION (RAO waTg & fown ¥ e o ¥ v ¥
BIRENDRA SINGH): (a) Yes, Sir. A g ¥¥Z & §wT g v -

proposal for setting up of a Central . .
Ground Water Development Corpora- TT O W ¥ gATfyse  § wwar

tion to supplement efforts for develop- ¢ o fawe =& fewrd o 99
ment of ground water especially in F gl Y gears ¥ fAw Iqdwr F
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. ; , Y @ gt @6 @ 98 O Swam
e or the time sehedule for setting wp ¥ FAT ST T gr ww
the Corporation. gt gifR /wen <1 gwar § ) AT
@ g  A@r age w4
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ggr 7Tex swfaat ¥ Agw W &

Taw§ o Ig FATT I FU FA m_m((m) = TrEr
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T gFat g |
(@) 7ar ag W ga § fo owy
@ AR it w7 fiw R
15 ¥*20 faew @ QA T=TET

ST wFaT g 7 *99. SHI R. P. YADAV: Will the
Minister of IRRIGATION be pleased to
wfy azr  arfw qfafe qar state:

feurd w0 (wy Al fag) (a) whether there is a programme of
having National Grid of Water System

(%) feard  gufemdl & sor-d=gal in India; and

National Grid of Water System

A ¥ AwT &A@ o Sefwor (b) if so the details thereof?
i St & forw & sror ofvegw THE MINISTER OF AGRICULTURE
mferat ¥ few & oo, @@ AND RURAL RECONSTRUCTION

G F ORIV ARG g & AND IRRIGATION (RAO BIRENDRA

SINGH): (a) and (b). The Govern-
e e & @R ment have formulated” a National
o oA g e & ofr & 3z Perspective for Water Resources De-
velopment Wwhich envisages creation
of optimum storages on various rivers
wherever feasible and transferring
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| after meeting the local needs, the

-

surplus flows for utilisation in defi-
cit regions by construction inter-con-
necting links. The details are yet to
be finalised in consultation with the
States, As per rough estimates, the
scheme is expected to cost about Rs.
50,000 crores based on present day
prices, The proposal envisageg irri-
gation in an additional area of 25
mha. by surface flows apart from
10 m.ha. by increased use of ground
water. The proposal also envisages
generation of about 40 million KW. of
power, It is proposed to take up sur-
veys and investigations for creation of
storages on and interlinking of Penisu-
lar rivers shortly.

Chartering of Foreign Fishing Vessels
during 1980 and 1981

*100. SHRI K, A. SWAMI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Governiment have given
any proposal for chartering foreign
fishing vessels in 1980 and 1981;

(b) the names of such
and

companies;

(c) the number and details of char-
tered fishing vessels permitied?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUKRE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (c),
During the calendar year 1980, the pre-
vious policy of charlering fureign fish-
ing vessels operated by foreign crew
was under review and hence no fresh
permission for chartering of such ves-
sels was given to any party. However,
one company namely M/s. Tata Oil
Mills Company Limited, Bombay appli-
ed for chartering of two Thai fishing
vessels on bare-boat basis. As this
did not involve operation by foreign
crew, permission was granted to this
company subject to the requisite clear-

ance under the M.R.T.P. Act, im* .
Tact, the company did not charter any -

vessels in pursuance of this permis-
sion,
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As regards calendar year 1981, no
permission for chartering foreign ves-
sels has been given so far. A revised
Charter Policy has been announced on
the 27th January, 1981. Proposals for
chartering of foreign vessels during
the remaining period of the current
calendar year will be considered in
accordance with this Charter Policy.

faeet 7T fmem gt |viedt M
q wigv wiga fagr wm@n

801. =t wdaT& WEAT : T
faaiw wlr mEw §&r 3 TN
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feere s gv safw & 8

(w) s7F mmfa #@ F qe
W owT R
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Setting up of Sugar Millg in A.ssam

802. SHRI SANTOSH MOHAN DEV
Will the Minister of AGRICULTURE
be pleased to state:

*
(a) whether the fate of three Assam
Sugar units at Nowgong, Kamrup and
Dibrugarh is still unsettled;

(b) if so, the reasons of Asam Indus-
trial Development Council’s reluctance
set up these new units in the State;
and

(c) the steps taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
Assam Industrial Development Corpo-
ration Limited was granted threce li-
cences in 1974 for the establishment
of new sugar factories at (i) Kamrup
District Nowgong (ii) Borbori Dis-
trict Kamrup and (iii) Goipani, Dis-
trict Dibrugarh in Assam.

(b) The Goevrnment of Assam
changed their mind of setting up these
three factories in the public sector and
wanted instead to set the three facto-
ries in the co-operative sector. They
were unable to mobilise share capital
in respect of Kamrup and Dibrugarh
District and because of no progress
having been made even in four years,
these two licences were revoked. The
Goverrment of India is not aware of
whether the Assam Industrial Deve-
lopment Corporation was reluctant to
set up these factories,

(c) On the request of the Govern-
ment of Assam the licences for estab-
lishment of a sugar factory in Nowgong
District was transferred in May, 1980
in the name of a co-operative society
vis. Nowgong Cooperative Sugar Mills
Ltd., Kampur, District Nowgong, This
licence is valid upto 30th June, 1981.
As per progress reported by the society
in January, 1981, land for the factory
has been arranged and tenders for sup-
ply of plant and machinery have been
floated. According to the Government
of Assam the factory is likely to g0
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into production during 198283 crush-
ing season.

Special Asgistance to SC and ST
Farmers

803. SHRI RAMA CHANDRA
RATH: Will the Minister of RURAL
RECONSTRUCTION: be pleased to
state . .

(a) whether this Ministry has any
proposal to give special financial assis-
tance to  Scheduled Castes/Scheduled
Tribes farmers for their agricultural
development during 1981-82; and

(b) if so, The amount allocated to
the Scheduled Caste/Scheduled Tribe
farmers of Orissa for this purpose
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL CONSTRUCTION (SHRI BAL-
ESHWAR RAM): (a) Yes, Sir. Under
the Integrateq Rural Development
Programme, special priority has been
given to Scheduled Castes and Schedul-
ed Tribes families in the matter of pro-
viding assistance. At least 30 per cent
of all families assisted under this pro-
gramme will be from Scheduled Castes
and Scheduled Tribes. At least 30 per
cent of the subsidies and loans are ex-
pected to go to  Scheduled Castes and
Scheduled Tribes. The assistance
under the IRD Programme is avail-
able for agriculture, animal hushan-
dry, rural industries, traditional
handicrafts, trades and any viable
ecofiomic activity,

(b) All the 314 blocks in Orissa have
been covered under this programme
and the likely outlay for Orissa in
1981-82 would be Rs. 18.84 crores. Qut
of this allocation at
would be made available to Scheduled
Castes and Scheduled Tribes families,
with matching loans from banking in-
stitutions.
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Loan Disbursed by Credit Coopera-
tive Bankg in Orissa during S5th -
and 6th Plan

805. SHRI HARIHAR SOREN: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) the total amount of loan dis-
bursed by the credit co-operative
banks in Orissa during the Fifth
Five Year Plan; -

(b) the number of persons from the
weaker section of the society of Orissa
which have been benefited by such
loans during the same period; and

(c) the programme of the co-opera-
tive banks of Orissa for the Sixth Plan
period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V, SWAMINATHAN): (a) and (b).
The total amount of loan disbursed by
the Primary Agricultural Credit Co-
operatives gnd Co-operative Land De-
velopment Banks in Orissa, the num-
ber of persons from the weaker sec-
tions benefited by such loan during
the 5th Five Year Plan (1974-75 to
1978-79) and the loans advanced to
them are indicated in the Table be-
low:—

Total loans Out of this, Amount

advanced loan to weaker
sections

No. of borrowers.

Short-term loan .
Medium-term loan

Long-term loan . . . . . .

Lakhs
10890 12°79 5204
3375 354 1goe
2932 N-A. N.A.

(c) The programme of agricultural
credit through Cooperative during the
6th Plan period (1980-81 to 1984-85) is
as follows:

(Rs. in crores)

Total loans to be disbursed

Short-term loan

(level at the end of 1984-85) 100
Medium-term lon (Cumulative) 100
Long-term loan (Qumulative) 85

50% of the above loan is expected to be
the share of weker sections.

A — -

Damanges of Foodgraing of F. C, I,
Godowns at Panchapur

806. SHRI D, S. A. SIVAPRAKA-
SAM. Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that food-
grains worth Rs, 10 crores were des-
troyed in a fire in the godowns of
the F.CI, at Panchapur, Bihar on
28th April, 1980;
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(b) if so, whether any investigations
were made for the causeg of the fire;

and

(c) if so, the result of the investiga-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OfF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
In the fire in the Food Corporation of
Indja’s open storage at Panchapur,
Gaya, in Bihar on 28.4.1980, 1,079
tonnes of wheat was lost while another
1,635 tonneg 'was damaged, The total
cost of this damage due to fire has
been assesseq at about Rs. 30 lakhs,

(b) and (c). The investigation of the
cause of fire has been entrustedq to
C.ID. of Bihar Government, The re-
port of the C.ID. is still awaited. De-
partmental jnvestigations made have,
however, come to the conclusion that
the fire wasg accidental and no one

could be held responsible for it,

Automatic Telephone Exchange in
Punjab during Sixth Plan

807. SHRI R. L. BHATIA: Will the
Minister of COMMUNICATIONS be

pleaseg to state.
(a) the places in Punjab where

Telephone Exchange are  scheduled
to be aut_omatised during the Sixth

Plan; _ .

(b) which of these will be provided
with S.T.D, facilities within the State
and outside; and

(c) what steps have been taken to
improve the telephone services in the
industrial cities like Amritsar, Ludhi-
ana and Jullundur in Punjab?

-"THE MINISTER OF STATE IN
THE - MINISTRY. OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Ropar, Faridket and Pathankot,

(by All of them,

FEBRUARY 23, 1981
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(¢) (i) Telephone exchanges are

being expanded.

(ii) Open-wire subscriber lines are
being replaced by underground to
telephone cables,

(iii) Main underground telephone
cables are being pressurized by dry
air.

(ivy Reliable broad band trunk media
like Microwave, Coaxjal cables and
UHF. are being planned to connect
these cities to various other places,

Raj Bhawan Simia

808, SHRI S. M. KRISHNA.
SHRI RAJESH KUMAR
SINGH.,

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Raj Bhawan at
Simla, which was the property of the
Central Government wag reduceq to
ashes in a devastating fire which
raged over six hours on the 12th
January, 1981;

(b) if so, the total amount of loss
~caused as a result of this fire in this
bujlding including the structure, cost
ly ‘furniture, carpets and other "valu-
able antiques;

(¢) whether any investigation into
the causes of thjs fire hag been made
at the Central Government * level; if
80, its findings and if not, why not;
and

(d) the outcome of the inquiry order-
ed py the Himachal Pradesh Govern~
ment into thig fire?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
BINGH). (a) Yes, Sir.

(b) The total loss to the Central
Government is estimated as under:—

(i) Capita] cost of building.—
Rs. 76,078/-

(i) Electrlc

Installations —
Rs, 5,485/~ . -
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(ijiy Water supply & senitary ins-
tallations.—Rs. 8,477/-

Furniture, carpets and other valu-
able antiqueg were provided by the
State Government,

(c) No inquiry into the causes of the
fire has been made at the Central Gov-
ernment leve] as the State Govern-
ment had already ordereq an inquiry
in this regard.

(d) The report of the inquiry has
not yet been made available to this
Ministry by the State Government.

Price of Agricultural inputs

809. PROF, MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) the prices of inputs requjred by
the farmers for various agricultural
products; and

(b) the priceg at which these agri-
cultural products are sold?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURMAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), A statement is laid on the
Table of the Sabha.

Statement
Part (a)
Latest ap '” prices of selected

npu
(Rs. per quintal)

Retail
Price

Input

Fertiliser (a)
(i) Urea . . . . 200

—__(ii) Di-Ammonium Phosohate 305

1 2
(iii) Muriate of Potash . . 10
Seeds (b)
(i) Paddy . . . | 245—275
(ii) Hybrid Maize . 450—550
(iii) Hybrid Bajra . . . 8oo
(iv) Hybrid Sorghum . . %00—1000
(v) Wheat . . . . 310
(vi) Jute . . - . !(5&53-; 700
deducting
subsidy
2
(vii) Pulses . . . . [462—750
Tractor (c) Per Unit
(i) Zetor 2511 . . . 50686
(ii) Swaraj 735 . . 57958
(iii) MF—1035 . . . 63819
(iv) Ford gboo . . . Bob640
(v) Tafa 504 . . . 67826
(vi) Eicher . . . . 40810
(vii) Sartaj(Swaraj) . . 85700

P—

(a) Statutory maximmm retail prices
w.ef. B-E-:gﬂo.

(b) Sale prices fixed by N.S.C. a3 on
1-1-1g81. - -

(c) Retail prices-as on 15-1-1981.
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Part (b)  Prices of Foodgrains and commercial Crops prevailing durirg harvest period
(Rs. per quintal)
@ @ @ @@ @o @@
State Paddy Jowar Bajra Maize Wheat Gram Arhar
1 2 3 4 5 6 7 8
1. Andhra
Pradesh 108—128 120—126 -_ 125—130 —_— — 280—300
2. Assam —_ —_ —~— — —_ — -
8. Bihar 115—138 — —_ — 140—160 240—300 —_
4. Gujarat — 130—140 151—I55 130—I31 155—175 — 210--250
4. Haryana 102—108 -— 108—i120 119 120—126 — —_
6. Karnataka 130—140 115—140 125—I40 — —_ - 425—510
7. Kerala 140—145 .. .- . . . .
8. Madhya
Pradesh . 117—118 116—130 128—132 155—164 z217—275 250
9. Orissa . .. - . . -
10, Maharashtra - 160—190 120-~145 -— 158—150 .
11. Punjab g8—102 . 125136 119—I120 . .
12. Rajasthan 125—130 122—132 122—126 125—I137 225—238 N
13. Tamil Nadu 123—127 116—141 115—130 .. .. . e
14. Uttar Prasesh  102—110 150 116—130 125—135 11B—I127 220—270 240—265
35, West Bengal .. . ‘e ..
@:~Prices prevailing during October-December, 1980
@@ :—Prices prevailing during April—June 1980
State @@ @ * [ 1] *® (11 ] L 1]
Urad Moong  Groundnut Rape seed Cotton  Jutc Sugarcane
& Mustard
1 9 10 11 12 13 14 15
1. Andhra
Pradesh . 255—270 345—370 . . . 18- 50
(Minimum)
2. Assam , . . . . 128—i138 .
3. Bihar . . . . . e - 155—160 .
4. Gujarat . 850—425 270—282 . . .e ..
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1 9 10 1t 12 13 4 15
5. Haryana . . . .. 350—410 - . 23
6. Karnataka . .- .. 250—354 e 320—357 .. 23—=a5

4. Kerala . . .. .. . . . . .
8. Madhya
Praresh . 236 325 . . - e .
9. Orissa . . . . . . . 160 ..
go. Maharashtra . . . .e - - - 18
(initial)
11. Punjab . 305—340 428—450 . .e 398—405 . 23—aB
12. Rajasthan . . . . . . - .
13. Tamil Nadu .. - - . 480 . 1750
(minimum)
14. Uttar Pradesh 270—300 370—400 280—340 410—455 .o e 22—29
15. West Bengal . .. . 440—520 . 219 .

@@ :—Prices prevailing during April—June 1980.
»:—Prices prevailing during September—October, 1g80.
#%:—Prices prevailing during January—April, 1980.
*%%:_Priccs prevailing during July—November, 1980,

Gujral Committee on Urdu

810. SHRI G, M. BANATWALLA:
Will the Minister of "EDUCATION
AND SOCJAL WELFARE be pleased
to refer to the replies given to un-
starred Question No. 863 on 16th June,
1980, and Uhstarred Question No, 926
on 24th November, 1980 regarding

Gujral Committee on Urdu and
state: -

(a) whether the sub-Committee set
up to consider the recommendation of
the Gujral Committee covering all
the Ministries Departments of the
Government of India hag since com-
Dle:ted its work and submitted its re-
port;

(b) if so, the details thereof and
'Governments decision thereon:

(c) whether with respect to the re-
Commendations relating to States,
Views of all the SPates have by now
been received;

(d) the details of
from the States; and

(e) the steps being taken to secure
implementation of recommendations of
the Gujral Committee with respect to
States?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (e). A state-
ment is attached.

Statement

The Gujral Committee Report is
being examined in consultation with
the State Governments, Union Terri-
tories and other Ministries Depart-
ments of the Government of India. A
Sub-Committee has been set up to con-
sider the recommendations concerning
the Ministry of Education and Cul-
ture. In its meeting held on 25th
October, '980, it was decided to extend
the scope of the Sub-Committee so as

views received
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to cover the whole Government of
India. It was also decided to have
further meetings wifh Central Minis-
tries in respect of recommendations
concerning them. Accordingly, the 4th
meeting of the Sub-Committee was
held on 19th February, 1981, with Lhe
representatives of the Ministry of
Home Affairs, Department of Official
Language, Ministry of Information
and Broadcasting.

2. Comments on the various recom-
mendations of the Report have. been
received from the States of Andhra
Pradesh, Bihar, Maharashtra, Punjab
and Rajasthan and the Union Terri-
tory Administrations of Chandigarh
and Delhi. The stale Government of
Nagaiand and the Union Territory Ad-
ministrations of Dadra & Nagar Ha-
veli, Lakshadweep, Mizoram and Pon-
dicherry have stated that they have
no comments to make. The State
Governments of Gujarat, Himachal
Pradesh, Jammu & Kashmir, Sikkim
and West Bengal have stated that the
Report is under study and their com-
ments would be available thereafter.
They are being regularly reminded.
Replies from the States of Assam,
Haryana, Kerala, Karnataka, Madhya
Pradesh, Manipur, Meghalaya, Orissa.
Tamil Nadu, Tripura, Uttar Pradesh
and Union Territory Administrations
of Arunachal Pradesh, Andaman and
Nicohar Islands, Goa, Daman & Diu,
are awaited. They are also being re-
minded regularly.

3. Since most of the recommenda
tions concern the State Governments/
Union Territories, Ministries/Depart-
ments of the Government of India
other than the Ministry of Education
and Culture, it will take some more
time to take a final view. A special
officer in the Ministry has been given
exclusively charge-of this work epd
-every effort is being made to expedite
the matter.
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Water chargeg in Baba Kharag Singh
Marg, New Delhl

811. SHRI 'BHEEKHABHAIL: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether different rates on an~-
count of water charges are being re-
covered from the allottees of type IIl

" Government Quarters on Baba Kharag
.. Singh Marg, New Delhi;

(b) if so, the amount being charged;
and

(c) the reasons for varying charges
from the allotees of same type of

accommodation in the same area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) From 1.5.1980 water charges are
heing collected at the rate of Rs. 16
per month,

(¢) Question does not arise.

Allotment ang supplies of wheat to
various States during 1950

812, SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
he pieased to state:

(a) the State-wise allotment of wheat
during the last year;

(b) how much wheat was supplied
to the States during the above period,
State-wise; and

(c) the requirement of States during
the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c). A Statement is attached,



61 Written Answers PHALGUNA 4, 1902 (SAKA) Written Answers 62
Statement

Damand, alloim=nt and supplies of wheai from Qentral pool 1o vanous Statc Governments/Union
Territories during the year 1980

(in "o00 tonnes)

Statesf/Union Terrtoriess Demand A'lotment Supplies

Roller Roller Roller

P :hlic Flour Public Flour Public Flour

dist}f,bu- Mills dist‘ribu-- Mills disiiribu-- Mills

tion tion tion
Andhra Pradesh . . 129.0 217.5 117.5  150.46 50.1 117.6
Asam . . . . 381.75  go.0 202.0 %6.24  98.6 132.1
Bihar . . . ; 1370.0 505.0 620.0 407.46  378.0 249.5
Gujarat . . . 190.0 198.0 121.0 158.92 121.7 142.1
Harayana . . - 02.0 315.0 369.0 211.09 43.4 47.6
Himachal Pradesh . . 40.0 72.0 27.0 56.05 19.9 40.6
J&K. . . . . 06.5 134.94 01.5 114.7 46.3 94.0
Karnataka . . . 105.0 432.0 81.0 356.78 24.1 2092.8
Kerala . . . . 120.0 120.0 102.0 03.26 47.2 65.1
Madhva Pradesh . . fio.0 173.92 615.0 150.9 422.4 65.5
M-harashtra | . . g4r.0 570.0 725.0 486.6 459-3 208.7
Manipur .. 6.34 6.97 6.49 6.35 0.8 1.5

{in *oa0 tounes)

StuesiUnign Territories Damand Allotment Supplies
_ Roller Roller Roller
Public Flour Public Flour Pubiic T'lour
d:sr;t'ilju- Mills distrili- Mills disty, bu- Mills
tion tion tion
! 2 3 4 5 6 7
Meghalaya . . . 14.3 14.2 12.19  10.86 - 20.8
Nagaland . . . 10.0 19.0 7.0 13.94 — 15.8
Orissa . . . 234.0 325.52 gr.o 232.36 64.5 131.8
P .
wmjab .. .. 1030 g0 950  434.4 651 213.9
Rajasthan
g d : . . 595.0 12.50 437.0  85.66 162.9 30.9
ikkim |
. . . 3.6 3.81 3.6 2.57 1.8 —_
Tamil Nad
v . 42.5  727.0 34.5  607.98 21.9  333.8

-“'-'——-—-—._.______________ ——— e —
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1 2 3 4 5 6 7

Trippa . . . . 9.75 35.0 9.8 1844 2.9 7.3
Uttar Pradesh . . . 1236.0 755.0 B55.0  4%6.75 684.1 378.7
West Bengal . . 2750.0 647.0 1415.0 538.66 68g.8 424.4
A & N Islands . .. 4.0 —_ 4.0 —_ 3.5 —
Arunachal Pradesh 4.21 0.29 3.65 0.13 2.2 —
Chandigarh ., . . £4.0 37.7 11.5 30.8 0.9 27.0
D & N Haveli. 0.02 —_— 0.02 —_ —_ —
Delhi 442.0 470.1 397.0 409.22 354.8 385.6
Goa . . 18.0 16.6 17.5 12,78 10.2 8.9
Daman . . . . —_ — —_ — —
Diu . . . . —_ — —_ —_— —
Pondicherry . . . 1.99 1.99 0.4 1.4 —
Mizoram 0.26 —_ 0.36 - 0.4 —_

Charges for Trunk Calls between two
Places not directly connected

813. PROF. NARAIN CHAND PA
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the basis for determining the
cBarges for trunk calls between two
places which are not connected vy a
direct telephone line but which are
within less than 20 Kms, of distance;

(b) the charges on this basis bet-
ween (i) Bara (P.C.O. parented to
Hamirpur C.B. Exchange) and Nadaun
and (ii) Bhareri and Hamirpur in
Himachal Pradesh;

(c) whether the actual charges rea-
lised at present Trom the subscribers
are also the same; and

(d) if not, the reasons therefor nnd
the action taken to rectify it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The charges for trunk calls, whe-
ther connected by a direct telephone
or not, between two stations situated

in the same long distance charging
areas or in two contiguous charging
areas are determined on the basis of
radial distance between the respective
exchanges and for trunk calls between
two stations situated in non-contigu-
ous long distance charging areas on
the basis of radial distance between
long distance charging centres. How-
ever, in the case of long distance
P.C.Os., charges for trunk calls are
determined on the basis of radial dis-
tance between the calling gtationg io
the parent exchange and between pa-
rent exchange and between parent
exchange to called station.

(b) Bara P.C.O. and Nadaun SAX
are parented to Hamirpur C.B. Ex-
change. The radial distance between
Bara and Hamirpur is less than 28
Kms. and the chargeg per unit call is
Re. 1/-, The radial distance between
Nadaun and Hamirpur is more than 20
Kms. and the charges will be Rs, 2/-
per unit call Thug the charges per
unit call between Bara P.C.0. and
Nadaun S.A.X, will be (Re. 1/- plus
Rs. 2/-) Rs. 3/-, The radial distance
between Bhareri and Hamirpur ig less



65 Written Answers PHALGUNA 4, 1002 (SAKA) Written Answers 66 1

than 28 Kms. ang the chargeg will be
Re. 1/- per unit call.

(c) Yes, Sir,

(d) In view of (c) above, this does
not arise.

Provision of potable water to the vil-
lages in Orissa

814 SHRI A. C. DAS: Wil the Min-
ister of WORKS AND HOUSING be
pleased to state:

() the number of villages in Orissa
which have been provided with pot-
able water during 1979-80 and 1980-81
under the Minimum Needs Programme;

(b; whether Government has a pro-
posal to supply potable water during
Sixth Plan to al] scarcity hit villages
that are 1.6 km. away from safe drink-
ing water source;

(¢) if so, the number of villages
which have been identified in Cuttack
District o cover under the scheme
during 1981-82; and

(d) the detail about the implementa-
tion of the above programme during
the Six}h Plan pcriod?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) 1214 villages in Orissa
have been provided with potable
water during 1979-80 under the Mini-
mum Needs Programme. Information
for 1080-81 is being collected from the
Government of Orissa and will be laid
on the Tabe of the Sabha.

. (b) Yes, Sir.

(c) and (d). The information is bein

. g
collected and will bg laid on the Table
of the Sabha.
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Post Offices Telegraph Offices and
PCOs opened in the couniry

816, SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI-
CATIONS be pleased to.state:

(a) the total number of post offices/
Branch post offices, Telegraph Offices,
PCOg openeq in the country at the
lend of 31st December, 1980, State-
wise; and

(b)y the number of Post Offices/
Branch Post Offices Telegraph Offices

FEBRUARY 23, 1981
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ang PCOs to be opened in the country
during 1981, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Total number of Post Offices/,
Branch Post Offices extsting in the
country as on 31-12-80 are indicated in
the Statement I and the number of
Telegraph Offices and PCOs in the
Statement I,

(b) Circle-wise targets have not yet
been fixed.

Statement—I

Total No. of Post No. of B.Os. as on
Offices as.on 31-12-80 31-12-B0

1. Andhra Pradesh
2. Bihar
8. Delhi

Gujarat
4 Diu .
Daman . . . .
Dadra Nagar Haveli . .

5. J&K . . . . .

6. Kerala . . . . .
Mabe . . . .
LMA

7. Karnataks

8. Madhya Pradesh

9. Maharashtra
Goa

10. Assam .
Tripu;
pur .
Meghal
Nagaland .
Arunachal,
11. Puxlx_%ab
aryana .
Hi _hathradcsln
12. Orissa .
13. Rajasthan
14. Tamil nadu
Pondicherry
15. U.P,

16. West Bengal . . . . .

A & N Islands

15,999 11,362
10,274 8,451
535 124
8,362 566
N 6,5
10
28
1,298 1,002
4,519 2,451
4
10
9,284 6,500
9,928 7,980
11,186 8,778
219 :zz
3,084 2
6ot 'S4
484 ;:;:
ggg 213
217 182
18y 157
3’70 9,%;
2,3 1,
2,334 1,894
50 5
7,159 5939
9,316 7461
11,602 7,350
93 '?B
17,320 13,925
7,723
Ir
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Statement—II
81.No. Circle Telegraph offices LD PCOs opened uP
opened up to §1-12-80  tn §1-12-19
1. Andhra Pradesh . . . . . 3388 2503
2. Bihar . . . . . . . . 2479 1383
8. Gujarat Circle Including. . ‘ . .
FE% Daira: Nagar Haveli .. 8 48
a, Nagar Ha . . . 1185
(¢) Daman, Diu. . . . . ¢
4. Jammu and Kashmir . . . . . 28; 157
5. K:ra]a Cu'cle including . . . . .
(a) K . . . . 1888 187
{b) Lakshadwce‘p Istands. . .
6. Karnataka . . . . . . . 2579 1040
<. Madhya Pradesh . . . . . . 1612 1025
8. Maharashtra Circle including. . .
(a) Maharashtra . . . . . 1763 GoB
(b) Goa . . . . . . . 0 8
g. North Eastern Circle including . . .
a) Assam, . e 508 250
b; Arunachal Pradeah . . . . 27 7
Ed) lﬁma}m . . . . . 6 2&
eghalaya . . . . .
(e) Mizoram . . . . . . :? 5%
(f) Nagaland . . . . . . 26 25
(g) Tripura . . . . . . 75 46

10. North Western Circle including . . .

(a% Punjab . . . . . . 553 213
(b) Haryana . . . . 71 48t

¢) Himachal Pradesh . . . . 35 112

id) Chandigarh . . . . 18 6
11. Orissa . . . .. e 825 485
12, Rajasthan . . e . 1248 673
13. Tamil Nadu Circle including . . . .

(a) Tamil Nadu . . . . . 3381 1308

(b) Pondicherry . . . . . 36 10
14. UttarPradesh . . . . , 3696 2361
15. West Bengal Circle including . . . .

(ag West Be.ng . . . . . 1097 55&

(b) Sik .. 21 1

(¢) Andman & Nicobar Islands . . 15
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(@) werfaw e & Soft w-
AT @ AT FA  F7 10 qfqw
I T AT W AT oATAT &Y

(ii) frmfafes w&f F =dfm
T a9 q9EE AT e ¥ oerF 6w
@ AT §FA § -

(%) S§ wa % "HETE 1000
o o wfas @ wfge waar
Tl g Hrwasy 1. 5 eAnieTH
WA 1000 a7 T wfgF LAt TEQ

(=) seatfaa errae & 3 feeitex
® N A F1E @YU TF 4K AL gAT
afgu, W

() searfaw s WX ¥ SEEY
AT @ma N FH & FA 10
s aF W AT HA M wrar @ o
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3. JTUET ¥ qravz WY fEEAEET
FAedl # Iad AwEEl ¥ ¥ faely
FNE T aF 9T @A F 10
sfqwa wmwEl § gT A & "wigH
(safer o qomgFR & oo ¥)
gaggra fear smar &0 @ andy /
TETET F WA A H AT WEE
TF AT F S FE@T AT g o
(g) TGN raIR AT

favmr & g faml @
Aqiq AR TEES &R ®
fam sritSETHl Y HAE AT # T
fadfra weaiws & qar ag gfafea
FE & A & o A @ fw arfas
aradl @ W anfes e ¥
sfgs 78 grr fee ot apfor qur
freg @&l § @A AamEl w1 q«r
F faea 5@ F fAw 1980 % W &
7g favig fear war & % 100 =AY
FT AUAT T SHBIT  TFARAST G/
FH famR 5@ # fau fa=r sard-
Fa #fa sgad s

(i) wvftor &at & 100 =EAY
TF F AHGT T B TR TERTHASA
T JAT IAET e wR B AU
TAT 99% A9AT F TVE R
9T SR T femr oA | TS See
U TR craTr @ q9r ST
fazar #33 % fro frolt o avdsfrs
(Forrt e ¥ faw) efew
FewAl P fog wiw Y oW AW
AT |

(i1) 10 wmeaY aem  gEEAS
T @ o @FAr § wEtE o oA
T RAW AR ¥ 5 fEEmET @)
TOT T & weaT qwd A A Ay §
T X T 5 e wAwET £ AT @
T4yt TRy wearfwa AniES
wEdl mw oW ww @ W 35% @ !

(ffs #1 agwmr @@ AW F
AT ATEN T 10 ATEAT ATH ETA-
I TFRw, famwr sy far
fear s w@r &, waet ¥ SuAsy g
) 1

(iii) 25 «rAi FT wF AT
TS 10 WEAT H UFGIA &
I 97 gl AT AT 9EAr
TYAT JEAT TAGAT Y ST FFAT
safs fedy wa § wgar A
w7 § 5 feare & w7 @
F AR 987 I AW qgg ¥ WY
10 FAsmAT & fow 717 &1 a9 Gy
& wanfne Uewd  watee arfas
TAdl A9 T FH F FH 40% T |

(iv) 25 Arzal o owERw &
TR 50 ATIAT ITAT TFAAST T AATAT
WAMQAT ST AT 23 qF g qr
AqT 50 ATEAT & TFTAST FT 100 ATEAT
v faware aq oy strom s« AT 46
T TgA Wl g quavarg & et
qaeq SAraa  aifaF H1qq) g
®T FRW: 60% TAT 70% &I |

(V) wrregan, et Ag o O3
OF B @AW qEEES # qA @war
4YYH 10 dTEAT ¥ wfgF T g1 1 fee
W, 39 aor ®rer ¥ @a ge fR
10 AT a TG 0F T O
w1 wvr fawra fear o ow@r & @9
Iq A 25 @reAl &) fawifea e
A Oy BIZ TFAw Iqwey, § 10
flt qur st A (G
¥ foer) aF 25 STEAl T gEESd
@ed 9 F1E "afa TErE

2. S9qF IErQFa Afr Faw B
waw A @ e 59§
frgdram &g o o gredw
e # wW Y FH 5 e} fagwr
¥ 93 § xafg o1 s greRw
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Wy ¥ w wfeF wwRr dar 2
TAUT 100 FTEAT & FN T HLAA TFGAT
Gt ¥ a #§ graraar faae aE
fear smar g 0

3. 5 ¥PR T a9 gieal &
QL I AHET H 25 ATE F G
WA TEEE @A A ARG AT
FW E G W A wW 10 |wlEw
IR 100 To #r fruifca s
srav afge waAY 10 71 dofilga w O W
g | T W & fog @ e & e
IEiew  migerd areefew &
HWIH FT A §

W I & IS GeT a0
Tfaa wav fFay o= A, oW
Swew faga ®4a, 920, 3w, e
TRUT AT ST FA T ATIEHAT
Br | arAraaEr SqQ e o &
(X THFAAS ) 97 g F AT 18
¥ 24w @ oy §

Incentives for coconut Plantation in
Coastal areas of Tamil Nadu

818. SHRI N. DENNIS: Will the
Minister of AGRICULTURE be pleased
io refer to the reply given to Unstarred
Question No. 5721 on the 28th  July,
1980 regarding coconut plantation in
coastal areas of Tamil Nadu and state
the incentives provided to the private
sector in order o utilise coastal areas
in Tamil Nadu to develop coconut
plantation? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RRBCONSTRUCTION (SHRI
R. V. SWAMINATHAN): The informa-
tion has been called for from Namil
Nadu State Govermmnj;_ . and will be
placed on the table of ok Sabha when
recelved,
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Implementation of Bhargava Formula
Regarding Distribution of Profits
to Sugarcane Growers

819. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government propose to
follow the Bhargava formula in distri~
buting the prifits to the sugarcane gro-
wers; and "

(b) if so, the qetails of the formula?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a) and (b). The
Bhargava Formula regarding sharing
of the extrz realisations from the sale
of sugar by the sugar factories with
the cane growers on a 50:50 basis was
accepted by the Government and noti-
fied in the Gazette of India on 25.9.1974.
The formual is being followed from the
sugar year (October to September)
1974-75.

Post Offices to be opened in Madhubank
Postal Division

820. SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 2787 on 8th
December, 1980 regarding separate pos-
tal division for Madhubani and state:

(a) what is the list of the 25 Branch
and 25 sub-post offices proposed to be
reopened within Madhubani Postal
Division;

(b) whether at Khajuri under Madhu-
bani Block, Manoharpur under Uma-
gaon block Branch Post Office and at
Bisfe, Baraha sub-post offices are to be
opened;

(¢) if not, reasons therefor; and

(d) what is the present list of sub-
post offices within this division?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI KARTIK ORAON): (a) There
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is no pending proposal for re-opening
any Branch or Sub post office in
Madhubani Postal Division. The Hono-
urable¢ Member was informed in reply
to the Unstarred Question No. 2787 on
8th December 1980 that during 1981-85,
it is proposed to open 25 Branch post
offices and 25 sub post offices. The lo-
cation of these offices will be decided
over the period depending on the emer-
ging need of the places,

(b) and (c). Opening of a branch post
office at Khajuri under Madhubani
block has been found justified and sanc-
tion for opening is being issued by the
Pestmaster General, Bihar, No proposal
has so far been received for opening a
Post Office at Manoharpur under Uma-
gaon Block. Proposals for upgrading
Bisfe and Baraha post offices to the
level of sub post offices were examined
and not found justified according to
departmental norms.

(b) List of Sub Post Offices under
Madhubani Postal Division

Lower Selection Grade Sub

post offices 12
Deparimental Sub Post Offices 25
Extra Departmental Sub-Post

Offices 34
Total 71

]

-

Sefling up of Sugar Factory at Braha-
mvar in South Kanara

821. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether foundation for setting up
of a sugar factory at Brahamvar in
South Kanarg has been laid recently;

(b) whether Government have fixed
any target date for the factory to go
into production; ang

() if so when the factory will be
completed and ge into production and
what will be its installed capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) and (c). The validity of the in-
dustrial licence issued for seiling up
this sugar factory, as extended from
time to time, is upto 6.11.1980, A Te-
quest has been received from the un-
dertaking for extending the validity of
the licence upto 6.11.1981.

According to the information furnish-
ed by the Karnataka State Government,
the factory is likely to be completed on
or before 31.12.1982 and would go into
trial production during 1982-83 sugar
season. The installed daily cane crush-
ing capacity of the factory will be 1250
tonnes. .

Increase in security deposit/Quarterly
Rent of Telephons

822. SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have recen-
tly increased the security deposit/quar-
terly rental in respect of telephone con-
nections;

(b) if so, the facts with details;

(c) the reasons to increase the se-
curity deposit/rental etc, with retros-
pective effect and why no public noti-
fication was issued in this regard; and

(d) what steps are proposed to re-
move grievances of the telephone con-
nection holders in this respect and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No, Sir.

(b) to (d). In view of (a) above, this
does not arise.

Approval of Badanalla Medium Irriga-
tion project

823. SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION be
pleased to state:
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(a) whether the Planning Commis-
sion has approved the Badanalla Me-
' dium Irrigation Project of Orissa;

(b) if so, the main features of the
Badanalla Project;

(c) the measures taken by the Gov-
ernment of Orissa to include this pro-
ject in Annual Plan of the Sixth Plan

period;

(d) the funds provided by the State
for preliminary work of the project in
the year 1980-81 and utilised so far;
and

(e) the funds proposed by that State
for the year 1981-82 for Badanalla from
State sector and the funds likely to be
provided from World Bank assistance
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R, ANSARI): (a) and (b). The Bada-
nallg Irrigation Project has been ap-
proved by the Planning Commission in
January, 1981 for an estimated cost of
Rs. 11.39 crores. The project envisages
construction of a dam near village
Kenduguda across river Badanalla, and
a left bank main canal to provide
annual irrigation of 13745 hectares.

(c) The projeci has been included in
the Draft Sixth Plan (1980—85) of the
State,

(d) An amount of Rs. 50 lakhs was
provided for the project for the year
4980-81 and the same amount is anti-
cipated to have been spent during the

year,

(e) The Government of Orissa had
proposed an cutlay of Rs, 200 lakhs for
the project for the year 1981-82 and the
sam? amount has been  recommended
by the Working Group of the Planning
Comniftision.

The project is in the pipe-line for
World Bank assistance anq is under
scrutiny.
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Setting up of sugar mills in Harayana
during Sixth Plan

824. SHR] CHIRANJI LAL SHAR-
MA: Will the Minister of AGRICUL-
TURE be pleased to state the number
of sugar mills to be set up during Sixth
Five Year Plan in Punjab and Haryana
with details such as site chosen, amount
to be spent and total capacity of the
Mills, mill-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION. (SHRI
R. V. SWAMINATHAN): There is no
fixeq number of new sugar mills to be
set up during the Sixth Five Year Plan
in Punjab and Haryana. The pumber
of sugar mills to be set up in Haryana
and Punjab is subject to the overall
guidelines and merit of each applica-
tion received from these two States and
from other areas.

Applications for grant of licences for
establishment of six new sugar mills
in Punjab and three in Haryana during
Sixth Five Year Plan have been re-
ceiveq by the Government for consi-
deration. The location of these propo-~
sed new sugar mills are 35 under:—

Punjab:

1. Dhablan, Distt. Patiala.
2. Ajnala, Distt. Amritsar,

3. Faridkot-near Sandhwan Village,
Distt. Faridkot.

4. Doraha, Tehsil Samrala, Disstt.
Ludhiana.

5. Budhalada, Tehsil Mansa, Distt.
Bhatinda.

6. Sadhugarh, Tehsil Rajpura, Distt.
Patiala.

Haryana:
1. Jind, Tehsil & Distt. Jind,
2. Shahbad, Tehsil Tanesar, Distt.

Kurukshetra.
3. Palwal, Distt. Palwal,

The crushing capacity of each o
these proposed new: sugar mills will be
1250 tonnes cane per day. The present
cost of each sugar mill of 1250 TCD s
about Rs. 8 crores.
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Proposals for post offices and P.C.Os
Pendipg for Talukas in Ratmagiri
District

827. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state;

(a) how many proposals for Branch
Post Offices, Sub Post Offices and
P.C.Os are pending in Mandangad,
Dapoli, Khed, Chiplun and Ratnagiri
Talukas in Ratnagiri District in Maha-
rashtra and since when;

(b) the details of proposals, Taluk-
wise and period for which they are pen-
ding and the reasons for the delay;

(c) whether the implementation of
the sanctioned proposals has also not
commenced for months; and

(d) if the delay is due to shortage of
materials, when the material is likely

FEBRUARY 23, 1981
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to be available and when the imple-
mentation is likely to commmence?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT KARTIK ORAON): (a) 21 pro-
posals duly sanctioned for opening
branch post offices in these talukas are
pending since October, 1980. 2 pro
posalg for opening sub post officeg are
pending implementation for less than
2 months. 16 proposals for installing
PCOs are pending since 1978.

(b) Taluka-wise break up of the pen-
ding cases is given in the Statement.
The branch post offices could not be
opened as the targets for the financial
year 1980-81 were already achieved.
Opening of the sub post offices is being
delayed due to non-availability of
suitable accommodation. The PCOs
have not been installed for want of
stores.

(c) and (d). Implementation of the
sanctioned proposals referred to in (b)
above hag not commenced yet. As re-
gards installation of PCOs, there is
actue shortage of line materials in the
country, It is difficult to indicate when
adequate stores for commencement of
the above mentioned works will be
available.

Statement

Taluka-wise break-up of pending proposals for Branch Post Offices, sub Post Offices and PCOs in

Ratnagiri District of Maharashtra

SLNo. Name of the Taluka

No. of e
F;ro Bran- Em

ch Post

Offices.

No.ofprop_;alsforPGOsmd

No. of
names of villages

post Offices

1. Mandangad .
2. Dapoli

g. Khed .

4. Chiplun

5. Ratnagiri

13

i) Mhapral

4 (i(i)} Pon%
(iii) Velas
(iv) Veshur

Qg

2 (i) Bhelasai
{ii} Khopi
5 (i) Kolahwada
(ii) Kalsule
(1ii) Kurte
(iv) Shiral
(v) Nandgaon
1 g (i) Harchori
(ii) Karbude
(iii) Pansap

Total

21

2 16
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Prathama Examination

828. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state:

(a) whether it is a fac! that the per-
sons who have passed the Prathama
Examination from Hindi Sahitya Sam-
melan, Prayag with English, Hindi,
Geography and Mathematics are not
being treated in fleld of Government
equivalent to matriculation neither in
Government service nor are being
given admission to 11th Class in Delhi
Schools; and

(b) if so, the reasons therefor and
whether Government have given per-
mission to recognise these institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). The
Hindi Sahitya Sammelan is a Volun-
tary Organisation registered under So-
cieties Act. The examinations conduct-
ed by this Organisation have not been
recognised as such for entry into Go-
vernment service.

However, the Hindi standard of the
Prathama Examination of this Orga-
nisation has been recognised as equi-
valent to the Hindi Standard of the
S.L.C. only for determining the stand-
ard of Hindi where such a standard has
been preseribed for any post.

As the Prathama certificate is not re-
cognised as equivalent to the Matri-
culation certificate, the question of ad-
mission in class XI after passing the
Prathama Examination does not arise,
because admission to class XI in Delhi
Schools is given to students who have
passed class X examination from a
Board of University equivalent to the
Secondary Examination of the Central
Boarg of Secondary Education.
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Propoerty Rules in Delhi

829. SHRI CHANDRA PAL SHAILA.
NI: Will the Minister of WORKS AND
HOUSING be pleasea to state:

(a) whether it is a fact that accord-
ing to the property rules of Delhi Muni-
cipal Corporation while calculating the
house tax only construction cost and
value of land is taken into account;

(b) whether it is a fact that the
prices of flats constructed by the Delhi
Development Authority includes area
development fees, environmental fees,
assistance for weaker sections, interest
on capital etc, which have no relevance
with cost of construction or value of
land; and

(c) if so, the rule under which Muni~
cipal Corporation officers while caleu-
lating the house tax include the
amount under these heads in rateable
value?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. However in cases
where the cost of construction and
value of land is not available rateable
value of the property is determined
under the provisions of the Delhi Rent
Control Act, 1958.

(b) The DDA disposes the dwelling
units built by it at composite costs,
which includes cost of land, cost of
development of land and cost of cons-
truction. Factors like interest on capital,
departmental charges, administrative
charges, adjustments for administrative
charges, adjustments for subsidising
dwelling units for Economically Weak-
er Eections and Community Service
Per sonnel categories and for reducing
the excessive cost of peripheral ser-
vices in unpopular areas etc. from part
of either the cost of development of
land or the cost of construction,

{c) The MCD has reported that the
rateable value of the property is de-
termined on the basis of reasonable coét
of construction and the market price
of the land comprised in the premises
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- on the date of the commencement of
the construction as provided in the
Delhi Rent Control Act, 1058.

DPringing water scheme for West
Bengal

830. SHRI MUKUNDA MANDAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that under the Rural Water Supply
Schene, a proposal has been sanctioned
at Sultanpur, P.S. Mandirbazar. Dis-
trict 24 Parganas, West Bengal,

(b) if so, how many villages and
population have been covered up under
‘the said proposal;

(c) when the construction work was
-taken up; and

(d) how far the construction work
‘has been completed and what is the
probable date of suplying water to the
villages concerned?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
-SINGH): (a) Yes Sir.

(b) Five villages have been covered.
Informatipn regarding coverage of
-population is being collected and will
‘be laid on the table of the Sabha,

(c) 1977-78,

(d) Information is being collected and
-will be laid on the table of the
Sabha.

Inchampalli Dam

831. SHRI SANTARAM POT-
.DUKHE: Will the Miniser of IRRIGA-
- TION be pleased to state:

(a) what would be the loss to the
Maharashtra State in terms of submis-
-sion of fertile land rare animal species,
Mineral Deposits, Forest Wealth as a
-result of the Inchampalli Dam Project;

(b) whether any survey has been con-
. ducted gbout the extent and variety of
-mineral deposits in the region that
would be submerged and whether it
-will be possible to extract this mineral
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wealth before the region is submerged
under water;

(c) how many villages would be sub-
merged w.ander water and what would
be the Adivasi population that would
be affected thereby, and what are the
proposed plans for their rehabilitation;

(d) what is the nature of representa-
tiong against the proposed dam sile at
Inchampalli; and

(e) whether the Government of Maha-
rashtra have represented on thig issue
angd if so, its nature?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRRIGATION (SHRI
Z. R. ANSARI): (a) The Government
of Maharashira have reported that, as
per the feasibility report prepared by
the Andhra Pradesh Government in
May, 1980, the total submergence of
land in Maharashira due to the cons-
truction of Inchampalli Project will be
39,333 ha., of which about 14.000 hec-
tares will be cullivable land. The
State Governmeni have further inti-
mated that detailed investigations for
rare animal species, rrwineral deposits
and forest wealth which will be lost by
submergence from Inchampalli Project
are yet to be carried out.

(b) A preliminary surface survey for
mineral resources in the submergence
area of Inchampalli reservoir has re-
cently been carried out by the Geolo-
gical Survey of India, Nagpur. The
possibilities of economic exploitations
of the mineral deposits as well as the
possibilities for extraction would be
known only after sub-surface explora-
tions, which are yet to be taken up.

(c) The Government of Maharashtra
have intimated that 61 villages of
Maharashtra would come under sub-
mergence affecting a population of
27,400 persons, of which about 50 per
cent would be the Adivasi population.

Proposals for rehabilitation are still
being formulated by the State Govern-

ment.

(d) In the representations received, it
has been mentioned that the proposed
would submerge large deposits of mine-
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rals, large areas in Maharashtra, the
Nasik-Jagdalpur National Highway,
Kaleshwar Temple and Wali Hyder
Dargah, It has been suggested in these
representations that the height of the
dam may be reduced and the dam site
may be shiited downstream of the
present site to minimise the submer-
gence.

(e) No representation in this regard
has been received from the Government
of Maharashtra,

Supply of Wheat

832. SHRI B, V. DESAI. Will the
Minister of AGRICULTURE be pleased
to state whether inspite of good rains
the acute shortage of wheat is at pre-
sent prevailing in many parts of the
country and only atta is being supplied
in the fair price shops?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): Keeping in view
the stock posilion of wheat and to
bring down the pressure on wheat it
was suggested to the State Governments
that atta might be issued through fair
price shops in lieu of wheal. This was
expected to bring down the consump-
tion of wheat as atte is difficult to store
over a long period. Some of the State
Governments have favoured the sug-
gestion while others have not.

T

Letter Addressed by Chief Minister of
West Bengal Regarding Utilization
of Foodgrains

833. SHRI AMAR ROYPRADHAN:
SHRI CHITTA BASU:

Wil] the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that Chief
Minister of West Bengal has sent a
letter to the President of India as well
as Union Minister of Agriculture and
Rural Reconstruction that the matter
in regarg to utilisation of foodgrains
in West Bengal under the food for

work programme be referreq to the
Supreme Court of India under article
143 of the Constitution; and

(b) if so, the action so  far taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM). (a) and
(b). Yes, Sir. The Chief Minister of
West Bengal addressed a letter to the
President dated 3rd December, 1980
and to the Union Minister of Agricul~
ture and Rural Reconstruction dated
31s October, 1980. In the Iletter
written to the President of India a
request was made for a reference to
the Supreme Court of India under
Article 143 of the Constitution. But
10 such request wag made in the letter
addressed to Minister for Agriculture
and Rural Reconstruction. The Gov-
ernment has examineq the whole posi-
tion and found that at no time the
utilisation cerlifiicates submitted by
the West Bengal Government aggregat-
ed to more than 50 per cent of total
foodgrains released to the West Bengal
Government under the Food-for-
Work/National Rura] Emploympnt Pro-
gramme, during the current year. The
matter which related purely to arith-
metical calculations was carefully
considereq in consultation with the
Ministry of Law and the view taken
wag that the case dig not involve any
question of public importance andg,
therefore, dig not deserve the exer-
cise of powers vested in the Presi-
dent under Article 143 of the Consti-
tution for making a reference tg the

Supreme Court. .

Reservation of Job Quota for Disabled
Persons

834. SHRI D. L. BAITHA: will
the Minister of EDUCATION AND
SOCIAL WELFARE pe pleased to
state:

(a) whether the Conference of So-
cial Welfare Ministers held, recently
in the capital has suggested for re-
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servation of 3 per cent of seats for
the handicapped unemployed candi-
dates in the Government services and
launching a special drive for their
employment in the private and public
undertakings; and

(b) if so, the salient recommenda-
tions of the Conference ang Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SMT.
SHEILA KAUL): (a) and (b). The
recent Conference of Social Welfare
Ministers considered the question of
employment opportunitieg for disabled
persons and made the following re-
commendations:

(i) 3 per cent reservation of job
wmnay be made for the disableq per-
sons in all States in public ewnploy-
ment.

(ii) More special cmploymen:
exchangeg should be openeq where-
ver necessary and placemen: cells
for the disableq persons may also
be set up in other selected ncrmal
exchanges.

(iii) Voluntary organisations for
giving training to the disabled per-
sons should be promoted. These
organisations may also be assisted
to have placement cells.

(iv) Schemes ghould be drawn up
to promote self-emplovment of the
disablegd persons.

These recommendations have been
forwarded to the State Government
for follow up action, The Central Gov-
ernment has already reserved 3 per
cent post in category ‘C" and ‘D’ for
the physically handicapped perscns in
government and public sectors. In
order tp encourage employment in
private industry gnnual awards have
been instituted for outstanding em-
ployers and weighted deduction of
1-1/3 timeg the salary paid to the
handicappedq persong by employers,
where such salary does not exceed
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Rs. 20,000 per annum, is allowed to
employers under Income Tax Act. In
order to promote self-employment
ventures, bank loans are provided to
physically handicapped persons at
differential rates of interest. Assist-
ance is given to voluntary organisa-
tion providing education. training, re-
habilitation, facilities and placement
services to physically handicapped
under the Scheme of Assistance to
Voluntary  Organisations for the
Handicapped. Scholarships are given
under Scheme of “Scholarships
for the blind, the deaf and Orthopaedi-
cally handicapped persons to assist
them to secure such education, acade-
miec, technical or professional training
on the shop/floor of the industrial
establishment ag would enable them to
earn g living and to become useful
members of the society. Vocational
Rehabilitation centreg have also been
set up to provide vocational training
to handicapped persons ty secure gain-
fu] employment.
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Poaching in Waters Near Nicobar
Isiands

836. SHRI MANORANJAN BHAK-
‘'TA: Will the Minister of AGRICUL-
‘TURE be pleaseq to state:

(a) whether Government are aware
of a Jarge amount of poaching in the
Indian territorial waters in Nicobar
-District;

. (b) how many cases of such viola-
tions by the foreigners were commit-
ted during the last three years and
how many vessels or perscng were
captured; ang

(¢) what action was taken?

. THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTICN
(SHRI R. V. SWAMINATHAN): (a)
Sbme poaching activity has been
noticeg in these waters.

_ (b) and (c). 36 vessels were sighted
in the Indian territorial waters off
Nicobar district since 1978. 'Eight
vessels and 97 foreigners were ap-
prehendeq during this period. Some
of the vessels sighted were poaching
vessels, some other were disaoled
vessels, some others were disabled
case of poachers, the hoa's were
arrested ang investigation were insti-
tuted. Depending on the nature of
activity and evidence available prose-
cution wag launched against some
leading to conviction in certain cases,
while the crew in other cases was al-
lowed to be repatriated. In case of
disableq vessels, assistancz was ren-
dered to proceeq to their destination.

Study by UNDP re: lot of women in
Rural Areas

§37. SHRI HARINATH MISRA:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether Government’s attention
has been drawn to a study made by
the United Nations Development Pro-
gramme stating that development in
the past has not brought amny change
for the majority of women in the
developing countries particularly in
rural areas;

(b) if so, the Government's reaction
thereto; angd

(c) the steps taken to better the lot
of women in rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The study made by UNDP has not in=-
cluded India in its case-studies for
which Syria. Indonesia, Haiti and
Rwanda were taken up. The study,
however, makes a mention of the
situation inindiain its general review.

(b) Government is aware of the
situation of women particuiarly in the
rura]l areas and appreciate the need
for making concerted efforts to bring
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them into the purview of the deve-
lopmental programmes. Steps have
been taken by various Ministries to
expand the tralning and employment
opportunities for rural won'en ag well
as to provide basic services to include
improved water supply, protection of
environment, better child care and
maternity services, steps for improve-
ment of the nutritiona] statug of the
vulnerable groups, ete.

(c) Ministry of Rural Reconstruc-
tion today hag a very important role
to play ag far as the development and
income of the rura] people cre con-
cerned. The main thrust of the on-
going programme is towards assisting
the target groups consisting of the
weakest element in the rural society.
Identified familiegs belonging to ‘hese
target groups are provided with subsi-
dies and loans for acquiring ussets
and resourceg which have the poten-
tial for providing employment and
additional income to the beneficiaries.

The rural women work side by side
with men. With a view to assisting
them to improve their family living
conditions and to remove their drud-
gery, it is proposed to provide 5 set
of basic services. The pProgramme
aims at—

(i) optimising the impact of in-
tegrateq rural development by pro-
viding for basic social services to
the target group families;

(ii) demonstrating the positive
impact of the participation of rural
women’s organisationg jn rural deve-
lopment;

(iii) bringing the women from
weaker sections of society into the
purview of the rura] women’s orga-
nisations;

(iv) reducing unemployment and

significant under-employment of the
rural women by improving their

working conditions.
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Pollution in Chambur area of Bombay

838. SHRI SUBRAMANIAM SWA-
MY: Will the Minister of WORKS-
AND HOUSING be pleased to state:

(a) whether the Chembur area of
Bombay is considered one of the worst
alr polluted areas of the country;

(5) the principal causes for pollutior
in that region; and

(c) the steps being taken by Govern-
ment to reduce pollution?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The emissions from the seven
major industries including two oil Re-
fineries, one Fertilizer complex and
one Thermal Power Station are mainly
responsible for air pollution. The
emission from wvehicular traffic is also
a contributory factor.

(¢) The Government of Maharashtra
has stipulated the following measures
to these seven industries for controlling
air pollution in the area:—

(i) All the industries have been
asked to use low sulphur fuel
0il in place of furnance oil in
order to control sulphur dioxi-
de in the zrea.

(ii) Sulphur recovery plant should
be installed by the two refin-
neries,

(iiiy Flue gas desulpharisation has
been stipulated for M/s. Tata
Thermal Power Station for
reducing S.0. emissions,

(iv) The Fertiliser complex has
been directed to instal all the
confrol measures for their
different units of operations,

In order to provide for the preven-
tion and control of air pollution in the
country, the Air (Prevention and Con-
trol of Pollution) Bill, 1980 has been
passed by the Lok Sabha and is pend-
ing before the Rajya Sabha for con-
sideration and passing,
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Reversion of Principals by Delhi Ad-
ministration

83y. SHRI ERA MOHAN: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether it is a fact that 29 Prin-
cipals Class I with mecre than 10
years of sarvice were reverted by the
Delhi Administration;

(b) whether the post of Principal
‘was Class II in 1970 when those were
initially appointed by the Delhi Ad-
ministration on the recommendation of
a duly constituted Departmental Pro-
‘motion Committee in 1970;

Commission re-
Principal from

(c) when Kothari
garded the post of
Class IT to Class I, reasons by their
appointments were not got regularis-
ed from the UPSC during the past 5o
many years;

(d) whether it is also a ract that
majority of the affected Principals are
ladies who could not defend them-
selves; and

(e) if so, what action is being taken
10 safeguard their interests?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8. B.
CHAVAN): (a) Yes, Sir.

(b) According to  information fur-
niched by Delhi  Administration the
post of a Principal was Class II post in
1970 and the Principals were appoint-
cd on an ad hoc basis in the absence o:
finalised seniority list of P.G.T. (Feeder
cadre at that time) on the recommen-~
dation of the DPC constituteq for the
Purpose,

(¢) One PGT filed a writ petition in
the High Court of Delhij against the
seniority list of PGTs issued on 14th
April, 1972. It was only on 1st August,
1979 that the seniority  list of PGT
(Male and Female) could be finalised
and issued on the basis of High Court’s
- T.

‘ (d) Out of the 29 persons reverted,
18 are female Principals and 13 are
‘male Principals,

3715 154
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(e) The Administrator, Delhi, atter
considering all the facts placed before
him, has decided to annul the proceed-
ing of the DPC ab initio and conse-
quently, ordered cancellation of the
orders of promotion/reversion issued
on 19-9-1980 from the date of thein
issue; and accordingly, these 20 rever-
ted Principals have been restored te
their original position. Promotion to the
post of Principal is tgp be made from
Vice-Principals and PGTs. The Seni=-
ority list of Vice-Principals is now be=
ing drawn up and the appointment to
the posts of Principals on a regular
basis will be made only when the list
hag been finalised, in consultations
with the U.P.S.C.

Removal of portraits of national
leaders

840. SHRT ARIF MOHAMMAD
KHAN: Will the Minister of WORKS
AND HOUSING be pleased tg state:

(a) whether it is a fact that in 1977,
the Central and some State Govern-
ments had  issued instructions for
the removal of portraits of some
national leaders from public places
and Government buildings; and

(b) if so, the names of the leaders
whose portraits were removed znd the

reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): {a) and (b). The
Ministry of Works and Housing are
not aware of any such instructions
having been issued by the Central or by
some State Governments for the re-
moval of portraits of some national
leaders from public places and Governe
ment buildings.
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Drinking water facilities

841. SHRI B. D. SINGH:
SHRI RAIJINATH SONKAR
SHASTRI:
PROF, AJIT
MEHTA:

KUMAR

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the anticipated  achievement
in respect of the Fifth Plan targets
for providing drinking water facili-
ties aad sanitation improvement
both in the urban and rural area;

(b) the reasons for the shortfall,

if any, stating the areas (with
States) where progress in this
respect has been unsatisfactory;
and

(c) the plan, if any, drawn up
by Government to meet the gap bet-
ween demand and supply of drinking
water and also to bring about sani-
tation improvements  keeping pace
with the anticipated growth of tue
population in the country in tue
eighties?

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): (a)
and (b). The revised Fiflh Five Year
Plan (1974—79) had provided an
outlay of Rs. 920.41 crores under the
State Sector and Rs, 10.27 crores un-
der the Central Sector, However,
the plan was  terminated in 1978.
The actual expenditure for the period
1974-78 was of the order of Rs. 770
crores.

(¢) During the Sixth Plan period,
the effect will be to provide drink-
ing water supply to all the prob-
lem villages in the country. During
the International Drinking Water
Supply and Sanitation Decade 1981—
90, it is proposed to provide safe
drinking water and improved sani-
tation to the maximum number of
-the population in the urban and
rural areas, consistent with the avail-
ability of resources,
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Instrusion by Pakistani vesel in
Indian waters near Lakhpat Kutch

842. SHRI A. T. PATIL: Will the
Minister of AGRICULTURE be plea-
sed to state;

(a) whether, on or about 1st Ja-
nuary, 1981, about thirtyone Pakis-
tani mechanised vessels entered In-
dian Waters near Lakhpt in Kutcl:
District, fired on Indian Fishing
boats and robbed them;

(b) if so, what action Government
have taken in the matter; and

(c) what action Government pro-
pose to take to ensure safety of In-
dian fishing boats and to  prevent
such incidents in future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) It has been report-
ed that on 1st January, 1981 some
Pakistani mechanised vessels had an
encounter with four Indian fishing
vessels off Lakhpat in Kutch district
in which one Indian vessel was da-
maged, the tindal injured and the
goods worth Rs. 8,400 were robbed.

(b) The Ministry of External Af--
fairs have already brought this to the
notice of our Embassy in Islamabad.

(c) Patrolling is being intensified.

Sinking of Iodian fishing boat by
Sri Lanka Vessel

843. SHRI TRIDIB CHAUDHURI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether an Indian fishing
trawler was sunk by a Sri Lanka
vessel near the island Kachchativa
on January 14, 1981 resulting in the
loss of life of one Indian fisherman;.

(b) whether another Indian fish-
ing boat was also sunk at Kachcha-
tivu in March last year; and
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(c) if so, the facts concerning tlie
last incident and whether any re-
presentation has been made by our
High Commission in Colombo in re-
gard to this incident with a view to
prevent recurrence thereof in fu-
ture?

THE MINISTER OF STATE 1N
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION. (SHRI R. V. SWAMI-

NATHAN): (a) Yes, Sir,
(b)Yes, Sir.
(¢) On 5-3-80 about 50 Indian

Boats were apprehended by Sri Lan-
ka Navy. All the Fishing boats, ex-
cept 2 which were alleged to be
regular offenders, were released by
Sri Lanka Navy on 6-3-80, One of
these two ‘boats developed engine
trouble and sank while on tow.

Our concern over the incident has
been conveyed to the Sri Lanka Gov-
ernment through their High Com-
mission in New Delhi, We have also
requested them to issue suitable ins-
tructions io concerned authorities in
Sri Lanka to prevent recurrence of
such incidents in future, The Sri Lan-
ka authorities have since explained
that the accident was due to colli-
sion under very poor visibility con-
ditions when the boat was being
towed out.

Food stocks in F.C.L, godownsg

844, SHRI MOHD, ASRAR AH-
MED: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
that the stocks of Foodgrains worth
crores of rupees are still lying in
F.CI. godowns in the country for
the last several years and are rot-
ting;

(b) the total stock of foodgrains
lying for more than one year, more
than two years, more than three
Years and value thereof in each State
separately;

(¢) the nreasons for such stocks
being held up and not cleared food-
grains-wige;
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(d) what steps are being taken
by the Government to clear this
stock and how much of the stock
has become unfit for human con-
sumption; and

(c) the action taken by the Gov-
ernment to fix responsibility for the
damages caused to the foodgrains by
the negligence of employees of the
FCI?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) Large stocks of
foodgrains are in storage with Food
Corporation of India but it is not
a fact that the foodgrains are rot-
ting.

(b) A statement in this regard is
attached.

Lt Y

(c¢c) The procurement and release
of stocks is a continuous process and
hence some stocks are always help
in storage for aifferent periods
Stocks are normally cleared on
first come first out basis. Stocks
of foodgrains are released, at times,
depending upon their storage worth-
ness. operational factors, movement
constraints ete,

(d) The Food Corporation of India
has been advised to clear older
stocks on  priority basis. A total
quantity of 71,594 tonnes of damaged
foodgrains was available as on
1-1-1981 out of a total stocks of 3.91
million tonnes. Thus the quantity of
damaged fooagrains works out only
to 0.7 per cent. '

(e) During the last three years
(1978-79 to 1980-81) 12 officials of
the FCI were held responsible for
damages to stocks of foodgrains. Iuo
addition, in two cases officials of
Central Warehousing Corporation/
State  Warehousing Corporations
were held responsible and in four cases
godown owners/handling agents
were found responsible for the do-
mages in foodgrains.
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Stocks held by Food Corporation of India—Age-wise beyvond ons year,

(Figures in o000 tonnes)

Wheat Rice
§:No- Region 1-2¥ears  Above 1-2 years Above Total
old :1 J:ars 'i'd years ::duiy
11-81 »*
1. Andhra Pradesh . . 42 35 123 4 100" 4 4006
2. Assam . . 04 o4 o1 o4 -
g. Bihar 147 . o8 -8
4. Delhi . . B . .e o5 10 04
5. Gujarat . . 12'9 32' 4 07 0'g .-
6. Haryana . 250 73 60" 5 180 245' 4
7. Himachal Pradesh . . . .
8.J& K . . . . 15 .
9. Karnataka . . . . . 42 -
10. Kerala . . . 37 28+ 1 79
11, Madhya Pradesh . 45°6 207 1 09 1 103" 9 25.8
12. Maharashtra . . ve 39-6 14 197'6 .
13. North East Frontier .. .
14. Orissa . 0'2 02 3'9 2:6 96
15. Punjab 53'9 1-2 3258 67 70+ 8
16. Rajasthan . 152°0 296+ 0 12:0 20° 0O 6 2
17. Tamil Nadu . .- .- 8-8 510 37-6
18. Uttar Pradesh R § ¢ 22:0 69- 7 40 4 23' 5
19. West Bengal . . - o4 18- 5 31-2 368
TorAL 405'3 6248 7381 6087 32764
inQ:crr.nI:
of rice
Val ue in lakhs of Rs. 6740°0 10395'4 14082-2 11613-4 41672'3

*Information on stocks which are more than g old is not readily available.
gAge-wisa breakup of the stocks is not readily available,
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Central Aid for flood affected areas
of Orissa

845, SHRI CHINTAMANI PANI-
GRAHI:
SHRI GIRDHAR GOMANGO:

Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether a total amount of Rs.
42 crores was given to Orissa in
1980-81 for overcoming the wvarious
difficulties caused by unprecedented
floods in the State;

(b) whether it was on the recom-
m<ndation of the Central study team
which visited Orissa for assessing the
damage and

(c) if so, the details of the heads
for which this amount was advanced
and whether the entire amount has
been utilised by now?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (SHRI R, V, SWAMI-
NATHAN): (a) and (b). On the ba-
sis of the report of the Central Team
which visited the flood affected areas
in Orissa from the 8th to 10th Octo-
ber, 1980 and the recommendations of
the High Level Committee on Rehef
thereon, the Government of India
have approved a ceiling of expendi-
ture of Rs, 4288.58 lakhs on various
items of relief, rehabilitation, repair
and restoration of public works for
the purpose of grant of Central assis-
tance,

(c) A statement is laid on the Ta-
ble of the House, [Placed in Library.
See No. LT-1925|81],

Visits of officials, Ministerg and defe-
gations to foreign countries regarding
communication facilifies

846, SHRI NAVIN RAVANI: Will
the Minister of COMMUNICATIONS
bi;ébleued to lay a statement show-
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(a) whether it is a fact that a
number of officials, Ministers and de-
legations from  India have visited
foreign countries and such delegations
from foreign countries have visited
India from 1st February, 1980 to 3lst
January, 1981 and had bilateral talks
with their counterparts in regard to
communication facilities with each
other;

(b) if so, the outcome thereof;

(c) whether some agreements and
protocols have been signed during the
above period; and

(d) if so, the details of each agree-
ment and the benefits derived out cof
it by India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (d). The information is being
collected and will be laid on the
Table of the Lok Sabha in due course.

Inadequate Staff in P, & T. Depart-
ment

847. SHRI AJIT KUMAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that ac-
cording to the work load of the P&T
Department, staff is inadequate;

(b) if so, the reasons therefor; and

(c) whether necessary steps have
been taken to fill up the vacant posts
in different categories in P&T Depart-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Staff are sanctioned as
per the norms fixed by the Depart-
ment, While by and large the .staff
would be adequate, inadequacy of
staff has been observed in certain
cadres and certain areas, This is
partly due to time lag between the
sanctioning of posts and recruitment
of persons to fill them up and partly
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due to rapid expansion, of P&T  ser-
vices,

(¢) A number of steps have been
taken to ensure provision of adequute
man power for meeting the needs of
the service, A system of short duty
staff has been adopted to meet the
situation arising out of shortage of
staff. A standing pool of trained re-
serve has also been decided to be
formed in various units so as to keep
additional man power readily avail-
able for utilisation. The suberdinate
recruiting authorities have been di-
rected to speed up the recruitment
processes and il up as many vacan-
cies as possible by 31-3-1981,

Slums in India

848. PROF. RUPCHAND PAL: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the estimated slum population
in India in the last year; and

(b) what steps Government pro-
pose to take for the improvement of
large number of slum dwellers?

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): (a)
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No accurate statistics of populstion
living in slums are available. It kas,
however, been estimated that about
1|5th of the urban population may be
living in slums.

(b) During the Five Year Plan pe-
riod 1980-85, it has been decided to
allocate Rs. 15145 crores for e&n-
vironmental improvement of urban
slums, This allocation is expected to
benefit about 10 million slum dwcl-
lers.

Production of foodgrains, cereals anmd
pulses

849. SHRI JYOTIRMOY BCSU:
Will the Minister of AGRICULTURE
be pleased to state;

(a) the actual and estimated pro-
duction of foodgrains cereals and pul-
ses from 1B77-78 to 1980-B1, year-
wise, and

{b) the factors responsible for rise
or fall in the production in each
year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION, (SHRI R. V. SWAMI-
NATHAN): (a) The estimates of
proauction of foodgrains, cereals and
pulses for 1977-7T8 to 1980-81 are given
below:

{Production Million tonnes)

——

Total Cereas . . . .

tal Pulses .

1977-78  1978-79  1979-B0 PM‘
ary Assxs-
ment.

o 1444 11972 10048 1200
1197 12-18 8-3y s
. 126+ ¢1 131'go 108:85 1330

#f5rn estimates for 1980:81 would be available after June, 1981,
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(b) During the period 1977-78 to
11980-81, a significant decline in food-
grains production was registered 1
1979-80. which was mainly on account
of an acute and widespread drought
in several parts of the country. In
.other years, the production has In-
«reased not only due to good weathcr
«conditions, but also on account of ¢x-
pansion of area under high-yielding
-yarieties; increased consumption of
-chemical fertilisers; increase in irri-
'gated area under crops; change in the
«ropping pattern through advancement
in the sowing time of rice crop with
the help of community nurseries; pro-
pagation of improved  varieties
through minikit programme; dissemi-
nation of new production technology
through a massive programme of far-
‘mers training and education; etc. In
.addition, a three-pronged strategy has
‘been adopted for increasing the pro-
duction of pulses, which inter-alia in-
cludes (a) Accelerated efforts for
yield maximisation, utilising the avaif-
able technology; (b) increasing the
irrigated area under moong, urd,
gram, arhar, etc. and (¢) inter-cro-
‘pping of pulses with millets, oil-
:seeds, cotton, sugarcane, etc.

fgwraw wim ¥ ww we
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T €W HAeY I F@ATH AT FA
Far fv

(%) feorew w2w § g faed
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(@) % ¥ T wRT IF W
R R fag = A fuifa
T g §
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qIY-ATT TgT QIR IO
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gefa® gaeW & " R
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Reduction in supply of wheat to vari-
ous States

852, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL -
TURE be pleased to state:

(a) whether it is a fact that the
Government of India have reduced
the supply of wheat to the States in
the recent months;

(b) the quantum of wheat supplied
by Government of India to the State

during the last 4 months, State-wise
and month-wise; and

(c) if the reply to part (a) above
be in the affirmative, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (SHRI R. V., SWAMI-
NATHAN): (a) Yes, Sir,

(b) A Statement is attached.

(c) In the past two to three years,
allotment of wheat was made as
per demands received from the State
Governments, It was found that lift-
ing was lower than the allotments
made. XKeeping in view the need to
conserve the stocks of wheat with
public agencies the allotments of
wheat to the State Governments and
Union Territories for public distribu-
tion system and the roller flour mills
were rationalised since August, 1980,
so as to bring the allotment close to
previous trends in the offtake.

gtatement

SUPPLY OF WHEAT FROM CENTRAL POOIL TO DIFFERENT STATES DURIGN
SEPFTEMBER TO DECEMBER, 1980*

(In ‘000 tonnes)

State/Recipients Sept- October  November Decembe;
ember
AndhraPradsh . . . . . PD 57 43 35, 2.9
Mills 9-6 3-8 73 9.5
Assam . . . . . . PD 86 8-2 73 7-3
Mills 9-8 10:2 10:0 9-2
Bibar .. . . . . . PD 25-0 18-8 221 19-3
Mills 213 24-0 146 247
Gujarat PD 101 56 1-8 6.0
Mills 10-8 10-3 8.8 8.7
Haryana PD o1 01 0-2 01
Mills 73 36 1.9 50
Himachal Pradesh PD 2:7 30 16 3-0
Mills 2-9 2'5 34 23




115 Written Answers FEBRUARY 23, 1981  Written Answers 116

(In 000 tonnes)

statefReceipients September October November December
Jammu & Kashm'r . D 51 26 0-9 33
Mills 59 8.4 71 8.9
Karnataka . . PD 3.1 1-6 19 19
Mills 17°2 22:0 186 20-0
‘Kerala . . . . . . PD 4'9 39 q-2 ]
Mills 52 44 52 i_o
Madhya Pradesh . . PD 8 220 20 22-9
Mills 23 5 6-6 3 ; 37
‘Maharashtra . . D 43 2 38-9 25-8 1
Mills 26-1 30 241 4g 7
Manipur . . . . . - PD . Neg .. 0.1
Mills Neg o5 05 11
Meghalaya . PD . .. .
Mills 13 1-6 2-0 1-3
Nagaladn . . . . . PD .. .. .
Mills 07 04 016 23
Flll'ljlb - - - - - . PD 38 1- 2- .
Mills 152 16-§ :5-;i 2?
Orissa . . . + PD 47 45 [ .6
Mills 119 8.7 5-2 3-3
Rajasthan . . . . . . PD 82 6.7 57 .2
Sfkkim . . . . . . PD 0.1
Mills - ! o2 ot
Tamil Nadu . PD 2-1 2.1 2 .
Mills 278 220 203 298
Tripura . . . . . . PD Neg 03 °
. o-
mll 0-9 02 0?5 O'g
Uttar Pradesh . . . . . PD 526 582 32:4 22- 4
Mills 29-9 295 289 29- 1
West Bengal . . . . . 1;;}3“’ 972 621 541 544
g 21-9 33-4 26-5 4o -
Andaman & Nicobar . . . . PD 02 o2 o2 o8
Islands . . . . - Mills

NB: PD-Public Distribution. - -
£ Provisional subject to revision.
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Statc/Receipients

September October November December

chal Pradesh PD
Aruna i} Mills

.Chandigah PD
& Mills
Delhi Mills

Goa, Damun & Diu . . . . PD
Mills

Lakshadweep . . . . . D
Mills

Mizoram . . . . . FD
Mills

Pondicherry . . . . . PD
Mills

02 o1 02 a3
. n-1 02 0'5
2-8 1-6 23 ..
28.1 275 332 37
283 26-0 26- 4 24-
09 14 -2 0-
o-B 17 u-g 1-1
Neg Neg Neg Neg
01 Neg

N.B. :_P.D.—Pub..c Distribi tion

* Provisional subject to revision.

Conference of Chief Ministers on use
of Walers of River Cauvery

834. SHRI K. RAMAMURTHY:
SHRI K. LAKKAPPA:
SHRI H. N. GOWDA:

Will the Minister of IRRIGATION
be pleased to state:

(a) the outcome of the Conference
of Southern Chief Ministers recently
held at Madras on the use of water of
river Cauvery;

(b) whether the Centre has suggest-
ed the idea of arbitration to resolve
this issue and if so, the reaction of the
States to this idea; and

(c) the steps that the Centre pro-
pose to take for resolving this problem
expenditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) In the inter-State
Chief Ministers' meeting on Cauvery
Waters held at Madras on 27th De-
cember, 1980, the Chief Minister Kar-
nataka presented a new approach fo
the probilem based on ten principles
enuncigted by ‘him. After discussions,
it was agreed ‘that all the States might

suggest amendments and modifications
in the 1976 understanding and the ap-
proach adopted therein before 26th
January, 1981 after which another
meeting at Chief Ministers’ level would
be convened.

{b) No, Sir.

(c) In pursuance of the decisions
taken at the last meeting, the Govern-
ments of Karnataka, Kerala and Pon
dicherry have already sent their pro-
posals. Government of Tamil Nadu
has informed that they would send
their proposals by middle of February,
1981. These are still awaited. After
receipt of these proposals, it is propos-
ed to convene another meeting of the
Chief Minister.

Progress in giving Employment to
Physically Handicapped Persoas

855. SHRI CHATURBHUJ:
SHRI ATAL BIHARI VAJPA-
YEE:

Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased to
state:

{a) twe State-wise progress in giving
employment to the physically handi-
capped persons;
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(b) the steps taken and proposed
specially in various Ministries of the
Central Government and Government
Undertaking in the year 1981—a year
for the disabled;

(¢) the number of physically ha:!di-
capped/disabled persons; State-wise;
and

(d) how a physically hantiicappgdf
disahled person is identified for olﬂgxal

purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) There are 18 Special Em-
pioyment Exchanges in the country
specifically set up for providing jobs to
the handicapped persons. According
to the information available, these em-
ployment exchanges had effected place-
ments of about 22,499 handicapped per-
sons by 31 December, 1980.

(b) For the employment of physically
handicapped persons efforts are being
made in three directions viz., employ-
ment in Government and Public Sec-
tor, increasing opportunities for self-
employment and promotinz employ-
ment in Industry ana Trade. The fol-
lowing steps have been taken in this
regard:—

(i) 3 per cent vacancies in Group
C and D posts/services under the
Central Government and comparable
posts in the Public Sector Under-
takings have been reserved for the
handicapped persong (1 per cent each
for the blind, the deaf and the ortho-
paedically handicapped persons). A
100 point roster hag also been prepa-
red for this purpose.

(ii) Loans are provided " to physi-
cally handicapped persons for self-
employment ventures at differential

rate of interest.

(iii) 10 per cent of all dealership/
agencies of oil companies have been

reserved for handicapped persons.
(iv) To encourage the employers

to offer more openings to the handi-
capped persons, National Awards of
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outstanding employers of the handi-
capped are givon every year.

(v) Weighted deduction of 1-1/3
timeg the salary paid to the Handi-
capped persons by emloyers,
whore such salery does not exceed
Rs. 20,000/~ per annum, js allowed
to employers under Income Tax
Action encourage cmployment of
handicapped persons.

(vi) 18 Special Employment Ex-
changes have been set up in the
country to provide jobs to the handi-
capped persons.

(vii) Scholarships are given under
Scheme of “Scholarships for the
Blind, the geaf and Orthopaedically

handicapped, to the physically handi-

capped persons to assist them to se-
cure such education, academic, tech-
njcal or professional training on the
shor /floor of the industrial esta-
blishment as would enable them to
earn a living and to become useful
members of the society.

(viii) Vocational Rehabilitation
centres have been set up to provide
vocational iraining to handicapped
persons to secure gainful employ-
ment.

(ix) Assistance is given to volun-
tary organisations providing educa-
tion, training rehabilitation facili-
ties and placement services to phy-
sically handicapped under the Sche-
me of “Assistancz to Voluntary or-
ganisationg for the Handicapped.”

(c) This information is not avail-

able as no comprehensive survey has
been done to determine the State-wise
number of disabled persons.

(d) The criteria for accepting a per-

son as handicapped for the purposes
for reservation in appointment are as
follows:—

The Blind

- The Blind are those who suffer from
either of the following conditions:—

(a) Total absence of sight.

(b) Visual acquity not exceeding
6/60 or 20/200 (Snellen) in the better
eye with correcting lenses.
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(¢) Limitations of the fleld of vi-
sion subtending an angle of 20 deg-
rees Or worse,

‘The Deaf

The deaf are those in whom the
sense of hearing is non-functional for
ordinary purposes of life, They do not
near, understand sounds at ali even
with amplified speech. The cases in-
cluded in this category will be those
having hearing loss more than 90 deci-
bles in the better ear Tprofound im-
pairment) or total loss of hearing in
both ears.

ORTHOPAEDICALLY HANDI.

CAPPED

The orthopaedically handicapped are
those who have a physical defeet or
deformity which causes an interfer-
ence with the normal functioning of
the bones, muscles and joints.

Request from Kerala for Anti- sea
Erosion Work
856, SHRI P, K. KODIYAN. Will
the Minisier of IRRIGATION be plea-
sed to gtate.

(a) what is the extent of financial
aid asked for by the Kerala Govern-
ment for anti-sea erosion work in the
State;

(b) what is the total [linancial aid
given so far to lhe Stale for unti-sea
crosjon work;

(c) whether the Kerala Government
hag requested the Centre to treaty the
loans advanced to  the State so  far
anti-erosion work as out right grants;
and

(d) if so, what decision has been
laken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) to d). The
Kerala Government js being given
Central loan assistance since 1972-73
for undertaking works for protecting
the coast line against sea erosion at
Vulnerable locations. The loan asMst-
ance given so far iz Rs, 18.46 crores,
The State Government has now asked
for a change in the pattern of assist-
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ance from a loan to a grant, The State
Government hag been asked to furnish
information on some points relating to
thig request, A reply from the State
Government is awaited.

Rohini housing scheme in Delhi

857. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) whether it is a fact that the
individuals who registered with the
DDA for MIG, LIG and Janata
(HUDCO) scheme are advised to re-
gister themselves for plots under the
Rohini Scheme;

(b) whether it is also a fact that ihe
individuals then registered for MIG
flats are now eatitled to plot in LIG;

(¢) if so, what are the reasons for
not providing them plots under the
MIG plots; and

(d) whether Government propose {o
provide them uylots on their original
registration that those registered for
MIG flats should be provided MIG
plot in Rohini Scheme and like that to
their categories ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
TOUUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. However, per-
sons, who are registered wilh the DDA
under any of its Housing Registration
Schemes of New Paltern (HUDCO)

Scheme 1979 have an option to get
their  registration  transferred to
‘ROHINT.

(b) and (c). Since the income limits
for registration under the MIG cate
gory for HUDCO scheme were Rs.
7201/- to Rs. 18000/- per annum and
the income limits for the MIG cate-
gory in the ROHINI Scheme are Rs.
12,000/- to Rs. 24,000/- per annum, it
is possible that some persons register-
ed under the MIG category for
HUDCO scheme may be entitled to
only registration under the LIG cate-
gory in the ROHINI Scheme.
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(d) No, Sir. Each case will be consi-
dered on its own merits, only if the
registration is got transferred.

Coconut Development Board

858. SHR1 A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the sites under consideration u!
the Central Government for the loca-
tion of the proposed Cocount Develop
ment Board;

(b) whether the Government of
Kerala has sent any proposal regard-
ing the location and the constitution
of the above Board;

(¢) if so, the details thereof;

(d) whether any representation has
been received from any zource to
locate the Boarq at Trivandrum; and

(e) if so, what action has been taken
thereon ?

THE MINISTER OF STATE IN THE
MINIS1RY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The Co-
conut Development Board has already
been se: up with Headquarters at
Cochin (Kerela).

(b) and (c). The Government of
Kerala had sent suggestions for loca-
tion of the Headquarters of the Board
in Kerala. They also wanted larger
representation on the Board.

(d) and (e). A representation for lo-
cation of the Headgquarters of the
Board at Trivandrum was received
and was duly considered before taking
a devision,

Setting up of council for advancement
of rural technology

854. SHRI S. B. SIDNAL: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government propose to
set up a council for advancement of

Tural technology to help promote em-
ployment in rural areas; and

(b) if so, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND-
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) A statement giving a brief note
on the scheme is laid on the Table of’
the House.

Statement

Appropriate technology is an accep-
ted concept all over the world, Consi-
derable work has been done in India.
for the development of appropriate
technology in different sectors of the
economy. However, the technology
for secondary and tertiary sectors of
the rural areas has not received due
attention so far. [t is partly because
there is no central nodal point for
development of the appropriate tech-
nology for the rural areas of the coun-
try. It has, therefore, been decided
to set up a Council for Advancement
of Rural Technology (CART) unde:
this Ministry. It will have the follow-
ing objectives:

1. To act as the national nodal
point for coordination of all efforts
at development and dissemination of
rural technology, for ali sectors other
than those covered by ICAR and its
sister bodies;

2. To act as a cafalyst for deveiop-
ment of appropriate technology for
the rura] areas by identifying the
crucial problems encountered by the
rural people and funding research
and development efforts by different
organisations;

3. To strengthen existing institu--
tions of research and development ot
sef up mnew institutions;

4. To act as a clearing house of
information and a data bank;

5. To disseminate knowledge on
rural technology to manufacturers of
tools and equipment;

8. To act as a conduit for transfer
of appropriate technology;
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7. To conduct or sponsor training
programmes for trainers and re-
searchers;

8. To carry out research studies,
surveys and evawation etc. on the
use of appropriate technology.

~ Preliminary work for the setting up
" of the Council has already been started,
The importance of the development of
rural technology has also been recog-
nised in the Planning Commission. A
Task Force for preparing an All-India
Coordinated Research Project for
Technology for landless labour fami-
lies has been set up by the Commis-
sion with the Vice-Chancellor, Pant
Nagar University as the Chairman and
_ Joint Secretary (Rural Employment)
of this Ministry as the Convener.. The
Task Force has already held two meet-
ings and is likely to submit its report
by the end of February, 1981.

Basic amenities in Shakarpur, Delhi

860. PROF. AJIT KUMAR MEHTA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
basic amenities of drainage and tap-
water have not yet been provided and
even the brick flooring of the streets
has not been completed, particularly in
Master Block;

(b) the amount of house tax receiv-
ed by the corporation and development

tax received by the DDA from the
residents of Shakarpur and its exten-
sion from 1978, 1979 and 1980; year-
wise and the amount spent by the Cor-
poration or DDA for the development
of Shakarpur, particularly, ‘M' Block
during Janata regime; and

(¢) if the reply to part (a) above
be in the affirmative, when these basic
amenities are iikely to be provided?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). The information
is being collected and will be laid on.
the table of the Sabha.

Irrigation Schemes from Andhra
Pradesh pending approval

861. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the total number of Irrigation
Scheme from Andhra Pradesh which
are pending for clearance by C.W.C.
and T.A.C. of Planning Commission;
and

(b) the salient
schemes?

features of these

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). A state-
ment 48 laid on the Table of the House.

Statement
Irrigation Schemes from Andhya Pradesh Pending for Approval

S. Name of the Project Estimated Benefits (Thousand
No. cost in Rs, ha.)
lakhs
) § 2 3 4
Magjor Scaemes
1. Singur Project . . . . 3215 Water supply and
stablisation of
16000 ha, of exis-
.. ting irrigation.
2. Srisailam Right Bank Canal . . . 16129 76“!;% rrigntion

3. Jurala Project

o .49 (by flow)
THO A Ty 1)
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k] 4

4+ Srir am Sagar (Pochamped Stage-1I) (Adilabad)

5. Modernisation of Krishna Delta System

6. Yeleru . . . . . .
4. Vamsadhaia Stage-11 (Srikakulam) .
Medium Schemes

1. Andre Reservoir . . . . . .
2, Jhanjhavathi Reservoir . . . . .

3. Bugga Vauka( Cuddapah)

20300 385.10

0967 18- a0 New (besides

ext'sting
488
. . 14702 75-15
.o 7453 43 41 o
™ (Brsides stabitisation
of 50- 01 under
Stagr-1)
. 54014 3 82
. 4 1579 9-97

406 4 25

Talks with Chief Minister of Maha-
rashira on remunerative price for
agriculture produce

862. SHRI GEORGE FERNANDES:
SHRI AMAR ROYPRADHAN:
PROF. MADHU DANDAVATE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) what are the terms of under-
standing arrived at following the talks
between him and the Chiei Minister
of Maharashtra and the leaders of the
Shetkari Sangathana of Maharashtra
on remunerative prices for the farmers
for their produce;

(b) what ar the issues on which
there has been no understanding; and

(c) whether any further talks are
proposed to be held with the Chief
Minister of Maharashtra and the
leaders of the Shetkari Sangathana on
the farmers’ demands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCION (SHRI
R. V. SWAMINATHAN): (a) and (b).
"The talks were in the nature of a

general exchange of views on the issue

of pricing of agricultural commodities
particularly sugarcane, onions, and
cotton for Maharashira State.

(c) No further talks are scheduled
at present.

Proposal from Kerala Cauvery Issue

863. SHRI M. RAM GOPAL REDDY:
Wid the Minister of IRRIGATION be
pleased to state:

(a) whether Kerala Government has
sent draft proposals on the Cauvery
Issue to the Centre; and

(b) if so, the details thereof and Gov=-
ernment’s reaction on it?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI1
Z. R. ANSARI): (a) Yes, Sir.

(b) In the Inter-State meeting with
the Chief Ministers held in December,
1980, the Chief Minister, Karnataka
presented a new approach to the
problem based on ten principles en-
unciated by him. After discussions it
was agreed that all the States might
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suggest amendments and modifications
in the 1976 understanding and the ap-

' proach adopted therein before 26th
January, 1981, after’ which another
meeting at Chief Ministers’ level would
be convened. ’

In pursuance of this decision, the
Government of Kerala have recently
intimated their comments on Karna-
taka's approach and their stand on
ultimate sharing of Cauvery Waters.
According to the Kerala Government,
their contribution is 147 TMC a year,
against which the requirement of
schemes already formulated Ly them
is 116 TMC, which can be accommod-
ated easily.

Proposals from Karnataka and Pondi-
cherry have also been received but
those from Tamil Nadu are still await-
ed. After the receipt of proposals from
Tamil Nadu it is proposed to convene
another meeting of the Chief Minister.

Districts in Bihar selected for develop-
ment of Agriculture under Indo-UK Aid
Progranmme

864. SHRI D. P. YADAV: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether some distriets of Bihar
have been selected for modern develop-
ment of Agriculture under the Indo-
UK Aid Programme; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. v. SWAMINATHAN): (a) No, Sir.

(b) Does not arise.

Production and consumption of Food-
grains in India

865, SHRI HIRALAL R. PARMAR:
Will the Minister of AGRICULTUE be
» Pleaseq to state.
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(a) the estimated total production
and consumption of foodgrains in the
country during the current year;

(b) whether it js a fact that there
ig scarcity of foodgrains in the coun-
try; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Firm estimates of production of food-
graing during 1980-81 are not yet
available. Howeyer, on the basis of
preliminary assessment it is anticipat-
ed that the foodgrains production in
the current year would exceed the re-
cord level of 131.9 million tonnes
achieveq in 1978-79,

As regards consumption of food-
grains it is elastic o a considerable
extent gepending on the availability of
other subsiitutable foodstuffs, especiul-
1y tubers, wvegetables, milk and milk
products, meat fish, eggs, etc., their
comparative prices, levels of jncome,
po;iulatinn growih, extent of urbanisa-
It is, therefore, difficult to
frame a precise estimate of the con-
sumption of foodgraing in the country.
The National Institute of Nutrition,
Hyderabaq have estimated the average
per capita minimum consumplion re-
quirement of foodgrains in the coun-
try at 157.0 kgs. per year provided the

other food articles are also available

tion ete.

for consumption at the recommended
levels. The gross consumption of food-
grains estimated on thig basig during
comes io 119.1 and
1213 milljon tonnes respectively.

(b) No, Sir.
(¢) Doeg not arise,
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News item captioned  ‘Audit reveals
Mess at AMU’

866. SHRIMATI MOHSINA
KIDWAI.
SHRI MOOL CHAND DAGA:
SHRI RASHEEpD MASOOD.

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to state:

(a) whether his attention has been
drawn to a news-item in the columns
of Sunday Standarq of 28th Decem-
ber, 1980 under the heading ‘Audit
reveals mess at AMU;

{b) if so, the reaction of Government
in the matter and the facts of the case
thereof; and

(c) what corrective steps have been
iaken to recover the financial condi-
tion of the Universjty?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI §. B,
CHAVAN): (a) Yes, Sir.

(b) ang (c). A statement furnished
br the Aligarh Muslim University
avihorities explaining the position in
respect of various points raised in the
news-item. is laid on the Table of the
House, [Placed in Library, See No,
LT-1928[81]. Government have invit-
ed the attention of the University au-
thorjties to the need for tightening
financial administration,

Improving educational standard at
Goa, Daman and Diu

367. SHR1 EDUARDO FALEIRO:
Wil] the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
te state the measures which Govern-
ment contemplate to provide educa-
tiona}l facilities and improve educa-

tional standards of the population of -

Goa, Daman and Diu, and the details
thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8. B,
CHAVAN). The requisite information
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ig being collected and will be placed
on the Table of the Sabha as soon as
possible.

Production of cocoa-beans and its
price

868. PROF, P. J, KURIEN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the quantity of cocoa-beans pro.
duced in the country;

(b) whether Government are aware
that cocoa growers are not getting re-
munerating prices; and

(c) if so, what steps Government
propose to take to provide remunera-
tive prices”?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Official estimates of area and produc-
tion of cocoa in different States are
not heing compilea. However, accord-
ing to information received from State
Governments the quantity produced
during 1980-81 is estimateq at about
3600 tonnes of dry cocoa beans.

(by Cocoa growerg in Kerala State,
which is the major cocoa producing
State, are being paiq Rs. 530 per kilo-
gram of wet beans and this is remus
nerative.

(c) In view of reply for part (b), the
question does not arise.

New Crop and Plants for Edible Oil

869. SHRI GHUFRAN AZAM: will
the Minister of AGRICULTURE be
pleased to stata.

(a) whether Government are taking
up new crops and plants to meet the
demand of edible oil; and

(b) if so, the progress in growing of
Cimarouba Clauca which contajns 60
per cent Kernel?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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AND RURAL. RECONSTRUCTION
(SHRI R. V. SWAMINATHAN); (a)
Yes, Sir. .

(b) The National Bureau of Plant
Genetios Resources, New Delhi have
jntroduced small quantities of Cimar-
ouba Glauca from EI Salvador (South
America) and preliminary trials are
in progress at its regional station,
Amaravati (Maharashtra) to assess its
adaptability and economic viability
under agro-climate conditions in
India. The regional station, Amaravati
has supplied material of Cimarouba
Glauca to the Government of Orissa
who are taking up its commercial cul-
tivation in the State.

Reservation of plots by DDA for
members of Parliament

870, SHRI L. s. TUR: Will the Min-
ister of WORKS AND HOUSING be
pleased to state-

(a) whether some plots were re-
served and allotted to the Members of
Parliament of Sixth Lok Sabha;

(b) if so, when this practice was
stopped; ang

(c) whether Government proposes
to reconsider this policy so that Mem-
bers of Parliament of Seventh Lok
Sabha may not suffer injustice?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGHY: (a) There was a general re-
servation for M.P.s but not specifi-
cally for those of 6th Lok Sabha, upto
1.1.1979

(b) With effect from 2-1-1979.

(c).Yes, Sir, The matter {s under
consideration,

Reservation of Jobs for Handicapped
: Persons

871. SHRI N. E. HORO:
SHR!I CHHITUBHAI GAMIT:
SHR1 K. PRADHANI:
SHRI K. MALLANNA:
SHRI R. N. RAKESH;
SHRI CHINTAMANI JENA:
SHRI ARJUN SETHI:
SHRIMATI KRISHNA SAHI:
SHRI G. Y. KRISHNAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have an-
nounced its policy to reserve some
quota providing jobs to the handicap-~
ped persons during the International
year of the Disabied persons;

(b) if so, whether Government pro-
pose to consider the cases of children
who are not treated in the category of
handicapped children but unable to
make their future bright in the sociely
such as the children who have lost
speech after their birth or cannot see
properly;

(c) if so, whether Government pro-
pose to provide jobs to the mother or
father of such children so that they
can extend their full co-operation in
providing them education, etc., and

(d) if so, the decision of Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUL): (a) to (d). 3 per
cent vacancies in Group C and D posts/
services under the Central Government
and comparable posts in the Public
Sector Undertakings have been reserv-
ed for the handicapped persons since
November, 1977.

The criteria for accepting a person
as handicapped for the purposes of re-
servation in appointment is as follows: -
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The Blind ..

The Blind are those who suffer from
either of the following conditions:—

(a) Total absence of sight.

(b) Visual/acquity not exceeding
6/60 or 20/200 (Snellen) in the better
eye with correcting lenses,

(¢) Limitations of the field of vision
subtending on angle of 20 degrees or
worse.

The Deaf:

The deaf are those in whom the sense
of hearing is won-functional for ordi-
nary purposes of life. They do not
hear, understand sounds at all even
with amplified speech. The cases in-
cluded in this category will be those
having hearing loss more than 90 de-
cibles in the better ear (profound im-
pairment) or total loss of hearing in
both ears.

Orthopaedically Handicapped:

The orthopsedically handicaped are
" those who have a physical defect or
deformity which causes an interference
with the normal functioning of the
bones, muscles and joints.

Besides reservation of vacancies cer-
tain facilities are also provided to en-
able handicapped persons to secure
employment in industry or to go in for
self-employment wventures.

While there is no proposal to provide
jobs to mother or father of handicap-
ped children, facilities such as grant of
scholarship for pursuing education or
inplant training are given to handi-
capped children. Voluntary orignisa-
tions are also assisted by the Govern-
ment fo create training and placement
facilities for the  handicapped. As
scheme for integrated education is also
in operation and is being further
strengthened to provide facilities for
education to handicapped children in
selected normal schools, '
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Pollution of Ganfa at Varanasi

873. SHRI ZAINUL BASHER: Wil
the Minister of WORKS AND HOUS-
ING be pleased 1o state:

(a) whether financia} assistance ‘'has
been provided to the Government of
Uttar Pradesh for a scheme to prevent
furthe; pollution of the Ganga at
Varanasi; .

(b) iy so, the amount paid so far
and the progress made; and

(¢) further action Government con-
template to take in this matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir. But assistance is
being provided to the State Board for
Prevention and Control of Water
Pollution for studying the present
status and potential pollution in the
Ganga basin.

(b) Does not arise,

(c) In order to plan for effective
prevention and control of pollution of
Tiver Ganga  the Water Quality at
Varanasi is being monilored by the
Uttar Pradesh Water Pollution Pre-
vention and Control Board every
month,

Rural Development Programme

874. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
RURAL RECONSTRUCTION be pleas~
ed to state the total amount to be
spent during the year 1981-82 for the
Rural Development Programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

AND  RURAL RECONSTRUCTION

i(SHm BALESHWAR RAM): This
nformation wilj be available in the
Budget for 1981-82 which is being
shortly presented to the Parliament.

Foreign Social. Organisation

875. SHRI HANNAN MOLLAH:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleasea 10
state.

(a) the number of foreign social
organisations working in India;

(b) the names of those organisations
and the headquarters thereof; and

(c) the conditions under which
they are working in thig country?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) to (c). Ministry of Social
Welfare does not have a complete list
of such organisations. Some of the
organisatiohs with whose activities
this Ministry js concerned, or aboul
whose activities this Ministry has
knowledge are CARE (Headquarter—
Neys Delhi), Lutheran World Service
(Headquarter—Calcutta) Catholic Re-
lief Service (Headquarter—New Delhi)
and OXFAM (No Headquarter in
India). Of these CARE has substantial
operations in India, Its functioning is
regulated under Indo-CARE Agree-
ment of 1050,

DDA Flats to Retired Government
Employees on Priority Basis

876. SHRI BHIKHU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that in
view of the acute Thousing shortage
and high rents, a retiring Government
servant faces tremendous difficulty for
a suitable accommodation in Delhi aftrr
vacating the Government quarter,
especially when he has ho residence of
his own;

(b) if so, whether a retiring Gov-
ernmen{ servant already registered
with the DDA for a flat is proposed
to be allowed to retain the Govern-
inent quarter till a D.D.A. flat is allot=
ted to him; and
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{c) whether the Government pro-

pose allotting flats to such retired
Government  servants on priority
basis?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) If a retiring Govern-
ment servent, who is in pccupation of
a Government quarter which he is re-
quired to vacate on retirement, has
not made, before retirement, arrange-
ments for his residence at Delhi or
elsewhere he is likely to face difficulty
in getting a house on reasonable rent
al Delhi,

(b) A Government servent after
refirement can retain Government
accommodation on normal licence fee
for two months from the date of re-
tirement, Thereafter, in special cases
on educational/medical grounds he
can be allowed to retain the Govern-
ment accommodation for another six
months on payment ¢f enhanced
licence fee as provided under the
rules, Since Govt. residential acco-
mmodation is primarily meant for
serving Govit. employees and there
is an acute shortage of such accommo-
dation it is not possible to allow re-
tired Gov. servents to retain the Govt.
accommodation till ; DDA Flat is
allotted to him.

(¢) The D.D.A. has reported that at
present there is no such scheme, How-
ever, a hew scheme has been started
under the Self Financing Scheme for
Retired/Retiring Government servants
in 1981,

Slum Clearance Scheme

877, SHRI AMARSINH RATHAWA;
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
launched a scheme to provide bettcr
houses to the slum dwellers under
the Slum Clearance Scheme;

(b) if so, the contribution made by
the Cenfre to the State Governments
for the same;
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(c) whether Adivasis area have
also been included under the scheme;

(d) the progress achieved in Adi-
vasis areas in Gujarat State; and

(e) what is the time bound pro-
gramme for slum clearance for the
Sixth Five Year Plan?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
Slum (Clearance/Improvement Scheme
was launched as a Central seclor
scheme with effect from 1st May,
1956 and was transferred to the State
sector with effect from 1-4-1909.
After transfer of the Scheme to the
State sector, no direct financial assis-
tance is provided by the Government
of India for implementing the Scheme.
Central financial assistance for Stale
Plan schemes is given in the shape
of block loan and block grant and
is not tied to any specific scheme or
head of development.

(c) Generally, the Scheme is ap-
plicable to all urban areas with 2
population of more than one lakh. It
is open to the State Governments to
select specific slum areas for clearance
depending on the nature and acute-
ness of the problem,

(d) Since the Scheme is applicable
to urban areas only, no Adivasi area
in Gujarat State has been included.

(e) In view of the massive resour-
ces involved in implementing the
Scheme of clearance of slums, the
Government’s emphasis is on pro-
viding minimum environmental ame-
nities in the existing slum settlements.
These amenities are provided under
the Scheme for Environmental Im-
provement in Urban Slums, which is
also being operated in the State sec-
tor as part of the Minimum Needs
Programme. In the Five Year Plan
1980—85, it has been decided to al-
locate an amount of Rs. 151.45 crores
in the State sector for implementing
this programme, This outlay is ex-
pected to benefit a slum population
of about 10 million. ’
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Construction of Karnall, Pancheshwar
ang Rapil reservitur Projects.

878. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether our Government are
negotiating with the Government of
Nepa] regarding constructing Karnali,
Pancheshwar and Rapti reservoir pro-
jects; and

(b) if so, the results?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) and (b).
The position in respect of the three
projects is as follows:

(i) Karnali Project: it  has
been agreed with His Majesty’s
Government, Nepal, that a compre-
hensive study of the project will b=
undertaken and a detailed project
report will be prepared.

(ii) Pancheshwar Project: On
the basis of an agreement reacncd
with His Majesty’'s Government,
Nepal, action to carry out detailed
investigations in respect of the pro-
ject has been initiated.

(iii) Rapti Project; It is expected
that discussion will be held with His
Majesty’s Government, Nepal in
March, 1981 to explore the possi-
bility of evolving a joint project on
Rapti river,

Fixation of support price for various

Commodities by Agricultural Prices
Commission

879. SHRI LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE
be pleased to gtate:

(a) whether Government have
asked the Agricultural Prices Com-
mission to have a fresh look into the
fixing of prices of various commodities;

(b) if so, the details in this regard;

(c) whether Government have re-
ceived any Report from the Agricul-

tion of prices of commodities; and

(d) if so, the salient features there-
of and Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (d). The terms of reference of
the Agricultural Prices Commission
were modified on 5-3-1980. A copy
of the revised terms of reference is
laid on the Table of the House. [placed
in library See No. LT-1927/81].

Under its terms of reference, the
Agricultural Prices Commission is en-
joined to advise Government on a
continuing basis of the price policy
of various agricultura] commodities
with a view to evolving a balanced
and integrated price structure in the
perspective of the overall needs of
the economy and with due regard to
the interests of the producer and the
consumer. Accordingly, the Commis-
sion submits reports recommending
support/procurement prices for vari-
ous agricultural commodities. A state-
ment indicating the support/procure-
ment prices recommended by the Com-
mission in its reports for 1980-81
season and those fixed by the Gov-
ernment is laid on the Table on the
House. [Placed in library See No.
LT-1927,81].

Opening of Post Offices and Telephone
Exchange in Kerala In 1981-82

880, SHRI V. S. VIJAYARAGHA.
VAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) how many post offices and tele-
phone exchanges will be opened in
Kerala in 1981-82; and

(b) the details regarding place, and
the probable time by which these
will be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
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“TIONS (SHRI KARTIK ORAON):
(a) and (b), POSTAL:

The State targets for opening of
post offices in rural areas for the finan-
cial year 1981-82 have not been finalis-
ed. For opening of post offices in
urban areas, no targets are generally
fixed, Proposals are examined on a
.continuous basis throughout the
year and offices are sanctioned where
justified as per the prescribe Depart-
‘mental norms,

Telephone ERrchanges

25 new telephone exchanges are
planned to be opened by 31-3-1982
‘subject to timely availability of equip-
ment. Out of these, 10 will be at the
places mentioned below:

Name of Exchanges District
1. Rajapuram Cannanore
2. Kilyanthara Cannanore
3. Koratty Trichur
4. Udumban Chola Iddiki
5. Ramamangalam Ernakulam
6. Karakkad Alleppey
7. Chavara South Quilon
8. Thannithode Quilon
9. Changara:nkulam Calicut
10. Vaniyamkulam Palghat.

The details of the remaining places
-and time of opening will be decided
after a review of availability of
«equipment,

‘Set back to Inter-Ministry National
Rural Employment Programme

881. SHRI JAGDISH TYTLER:
Will the Minister of RURAL RE-
‘CONSTRUCTION be pleased to state:
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(a) whether the National Rural
Employment Programme has ceme to
a standstill owing to inter-Ministry
wranglings;

(b) whether this has resulted in
the non-supply of essential foodgrains
to several drought affected States;
and

(¢) if so, the action proposed by
Government to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BALESHWAR RAM): (a) and
(b). No, Sir, National Rural Employ-
ment Programme is a regular part of
the Sixth Five Year Plan and covers
all the rural areas in the States uni-
formally.

(¢) The question does not arise.

Increase in output of Sugar Production
in 1980-81

882. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of AGRICUL-
TURE he pleased to state;

(a) whether the sugar output dur-
ing the first four months of 1980-21
season bas increased compared to cor-
responding period in last season;

(b) if so, the details thereof;

{c) whether the increased supply
position of sugar has resulted in a
decline in prices; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
and (b). The sugar production during
the first four months of the 1980-81
season i.e., from October, 1980, to Ja-

_ nuary, 1981 has been 26.34 lakh ton-

nes as against 2036 lakh tonnes in
the corresponding period of the Jast
season showing an increase of 5.98
lakh tonnes.

(¢) and (d). Yes, Sir. The whole-
sale sugar prices in important markets,
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which were ruling, on 1-12-1980, at
Rs, 795 to Rs, 840 per quintal, have
come down to the range of Rs, 1710
to Rs. 735 per quintal as on 10-2-81.
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a1 frn 1T @ATM weWwW WA TE
Fa A Fq W E

(%) weere ¥ Qi Ay i ¥
e & dfw ¥ fafgm Afa O
fggidt ¥ W@ F I FFAA
Hc geTaftE ®4T I5C E ; A

(@) wa fagg FIgdi &7 @
gag ¥ Wrd 99 S w9
g & = s g R afw
¥ faar wor & W Far SHT qTE
faar o afgew ® fafgr Af
Frduw fagial w1 SedwT & &7

foar it e weer wa (Y
YWo Mo wegmw) (%) =%
(=), wu frdw oo faww @ R
waf N FN w T g
T qFR ¥ v frew 9T wEae
qazaag g fawm-fadw ardr fag
Lol gw ¥ w fren-fadei §
% afcadw aff frar war &1

0 wfemat ¥ avfes glenat €
sqEeqy

884. st Axfag wwwrAw @ W
famfor Wit W Rt ag T A
Far F ¢

(%) o=y afeai & w@F T
F0 Fq aF {0 & I

(@) foedr & awt ¥ W 9
g gk erafw 1 Tewaw =
T § ;WX

(1) @ oo ¥ Peemw §
a9 g FTA fFA SER agam
fer w1 w1 & W A T aRET
#: W oW IEF fan FE aw
BT 9T T & 7

gadlm w10 war famiwr s
wrare ®at (s wew o fag) ¢
(%) "  afadl § smaTow gfe-
gl ¥ EedT & I A QU T
¥ fom = fraa arle frffa =&
LI A

(@) aF 1978-79 %X 1979~
g0 ¥ T TR W = afegl
¥ qiecia @ @9a T
gard g foar T @d faeao
¥ famr mar 30

(7) ¥& ag doar wST @
¥ & AT 39 FEtEed 0T agar
qY T FIHE T @E H g
Tg SraaTal § ¥ agT FEr £ |
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feraroer
fafemr Tsg aFTY I AR Y R afeat §F agfacfa gave asEr
) fee au a¥ &7 fagwor
(e &4 %)
L1 TS FT ATH 1978~79 197980
s

1 WTET 93 202.00 303.00

2 wEH . _— 15.00

3 fage 3.00 20. 00
4 T 14.00 8.00

5 gfcamor — 50.00

6 fgwrae w3w 5.00 5.00

7 W TAT FEL 82.00 70. 00

8 FARE . 60.00 115.00

9 I 6.00 10.00
10 =ex N2 41.00 37.00
11 WEIOes, . 201.00 180.00
12 #wfoge | 2.00 3.00
13 A9 . . . 1.00 4.76

14 ATTE — —
15 Ifar . 10.00 20.11
16 999 —_ 2.00
17 TIEEN . . . 40.00 62.00
18 fafews —_— —
19 afwsatg 100.00 298.00
20 faga . 5.00 13,00
21 9O W3 45.00 126,00
22 qfiew aer . 170.00 282.00
L1 987.00 1621, 87
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wwitw st ¥ Foeemd awrer e

88s. st favw gure T svee
1 e gafmie SR 3@ TOm
g w40 fe

(%) wexr RW F 1978-79 %
feamT 1980 aF ¥ o “urdior
dai § FQ9md gard fear s
Ao ‘wW ¥ qEd HAT g
R “arg Wk §@ § weifaw &al
¥ fu wEw A’ F s g
feet A &7 sreE feav

Supply of drinking water in rural
areas

886. SHR RAMJIBHAI MAVANI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what are the details of propt'}_-
sals for supply of drinking water to
all the villages of the country;

(b) how much amount has been
spent during 1977 to 1979 and during
20th January, 1980 to 31st December,
1980 for these schemes in each State
and Union Territory; '

(c) whether there are proposals to
create a revolving fund for this sche-
me; and

(d) if so, the details thereof and
if not, the reasons therefor? '

THE  MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): ia)
During the Sixth Five Year Plan, the
effort will be to provide safe drinking
water to all the problem villages, l.e,
those which do not have an assured
source of drinking water within a
reasonable distance of, say, 1.6 kilo-
metres, those which are endemic to
diseases like cholera, guinea worm,
etc., or those where the availablé
water has an excess of salinity, iron,
fluorides or other toxic elements.

(by The actual expenditure/outlay
under the Staie Sector Minimum
Needs Programme and the funds re=
leased under the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme are given in Slatements I &
IT attached. TFigures for the period
20-1-1980 to 31-12-80 are not avail-
able,

(c) No, Sir.

(d) A revolving fund for Rural
Water Supply is not considered feasi-
ble as the returns by way of revenue
from Rural Drinking Water Supply
schemes are small,
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ACTUAL EXPENDITURE/OUTLAY UNDER THE STATE SECTOR (MNP}
(Rs. in  lakhs)

L 197778 197879 197980 1980-B
1. Andhra Pradesh . . . . . .  425.00 670,00 1016.94 1228.00
8; Assam . . . . . . . . 158.00  274.63 " 254.00 50000
8. Bihar . . . . . . 420.00 750.00 1000.00 :35;.60
4. Gujarat . . . . 624.22 746,00 909,38 goo.00
5. Haryana . . . . . . . 225.65  433.00 652.80 650.00
6. Himachal Pradesh , . ; . . . 208.06 445.00 665.09 650.00
7+ Jammu & Kashmir . . . . . 398.00 654.65 108:1.,68 1130.00
l8. Karnataka . 818.59 790.00  751.98  goo.00
9. Kerala . . . . . . . . 155.00 313,00 386.96 824.00
10. Madhya Pradesh . . . . . . 350,00 793.00 716,03 goo.00
11. Maharashtra . 1008.97 1352.10 2733.00 2310.00
12, Manipur . . . . . . 39.00  122.00 284.70  300.00
13. Meghalaya . . . . . . . 61.10 80.06 285.93 275.00
14. Nagaland . . . . . . . 99,88 83.49 125.32 198.00
5. Orissa . . . . . . . . 334‘.26 363.00 407.46 550.00
16. Punjab . . . . . . . 533.00 403.00 481,16 500,00

17. Rajasthan . .
1B. Sikkim . .

. . . . . 756.00 937.00 1438.50 1541.00

. . . . 25.00 48.34 77.70 70.00
19. Tamil Nadu . . . . . . 500.00 913,00 60oo.01 1100.00
20, Tripura . . . . . . . 28,52 7.00 g8.34  200.00
at. Uttar Pradesh . . . . . . 1303.75 2576.00 4o11.00 3425.00
22. West Bengal . . . . . . 239.95 352.00 430.00 Goo.00
;23. A & NIslands . . . . . . 17.22 26.66 55.00 54.50
24. Arunachal Pradesh . . . . . 34.00 74.00 94.72  175.00
25, Chandigarh . . . . .
26, Delhi . . . . . . . . 19,27 8.88 121,10 =200.00
27. Dadra & Nagar Haveli . . . . 2.41 . 5.90 g9.00
28, Goa, Daman & Diu . . . . . 25.50 27.96 33.81 20,00
29. Lakshadweep . . . . . . . ‘e 0.83 2,50
80. Mizoram . . . . . . . 33.00 48.02 18.97 185.50
g1. Pondicherry . . . . . . . 7.00 6.00 12,00 19.50

8850.57 13307.79 18740.35 2064100
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STATEMENT 11
FUNDS RELEASED UNDER ARWSP

(Rs. in lakhs)

1977-78  1978-79  1979-Bo  1980-81
T (Upto 17-2-B1) -

1. Andhra Pradesh . . . . e . 152.30  351.1L 215.60 232.23
2, Assam . . . . . . . . 57.60  149.57  323.15 427.11
3, Bihar . . . . . . » ®*242.80 504.20 680.45 482.50
4. Gujarat .. . . . . . 332.80 260.85 127,80 258.50.
5. Haryana . . . . . . . 142.10 200.79 260,19 322,09
G. Himachal Pradesh . . . . . . 222.60  425.12  392.86 417.00
7. Jammu & Kashmic . . . . . 152.80 200.00 182.05 233.26
8. Karnataka . . . . . . . 142.30 107.70 69.00 126,50-
9. Kerala . . . . . . v . 102.00 278.00 282.35 I71.50
10, Madhya Pradesh | . . . . . 252.80 200.00 357.15 624 00
11, Miharashira . . . . . . 312.80  103.97 378.30 464.00
12. Manipur . . . . . . . 52.50 53.37 53.55 106,03
13, Meghalaya . . . . . . . 25.00 103,77 1ir.6o 149.00
14. Nagaland . . . . . . . 77.50 97.00 139.57 100.00
15 Orissa ., . . . . ., . 1828 218,00 209.00 141.00
16. Punjab . . . . . . . 102,10 174.90 68.40 76.50
17. Rajasthan . . . ., ., . . 252.30  353.27  205.00  359.10-
18, Sikkim . . . . . . . 36.50 43.13 26.00 19.50-
19. Tamil Nadu . . . . . . . 217.30 408,00 219.37 215.00
20, Tripura e e 80.50 113.50 97.15 107.44.
21. Uttar Pradesh . ) . . . . 352.80 617.50  709.55  051.95.
22. West Bengal c e e 242.80  534.01  6Y2.72  443.50.
23. A & NIsland: . . . . .. 20.00 18.50 15.50 6.00
24. Arunachal Padesh . e 20.00 32.00 46.20 35.00-

25. Ghandigar. . ., ., | . . .. .
26. Delhi . . . . . . . 10.00 14.00 13.10 6.75
27. Dadra & Nagar Haveli Ce e . - -

e ey
ssz‘mw . . .. 15.00 18.50 19.05 15.;0
o . . . . . . . 10.00 17.00 12.00 6.00
37000 539846 589861 630732
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geTaim wT frar som Wik we
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TR A ¥ A R
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farm
F VU e WITHG wewl @I
o T A HEATT
CLET
F Ho
1. A SRW 19
2 wwH 6
3 fEr 16
4 faeet . 20
5 AT 52
6 gfaarom 7
7 fgmmae w3 . 1
8 TR HIT FTEHIX 4
9 TARH 23
10 3T . 25
11 Weq 97 24
12 HETSE 76
13 SErar. 4
14 9979 15
15 g 2
16 QU™ 11
17 afHeaTg 47
18 JOX MRW 48
19 qfie Smer 27
20 fag 1
21 4¥§E 1
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P.M.’s advice to people of Rajasthan
to work for Rajasthan Canal .

889. SHRI SATISH AGARWAL:
SHRI SURYA NARAYN
SINGH:

Will the Minister of IRRIGATION be -

pleased to state;

(a) whether it is a fact that during
her visit 1o the drought affected areas
of Rajasthan, the Prime Minister is
reported to have advised the affected
people to go to Rajasthan canal and
do some work there;

(b) if so, whether this message of
the Prime Minister has been convey-
ed to all the affecled areas of Rajas-
than and facilities created so that the
poor people can at least go to canal
headworks;

(c) whether the canal authorities
have been apprised of the PM's de-
sire and if so, whether each and every
drought affected people will be
given a job as he reaches there; and

-(d) whether Government are aware
that due to shortage of coal and ce-
ment the canal work has come to a
halt if so, in what way the canal au-
thorities will fulfil the PM’s assurance
to the people?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R. ANSARI): (a) Yes,
Bir,

(b) and (c). Yes, Sir. As reported

by the Rajasthan Government, all the-

labour from drought affected areas
coming to the Rajasthan Canal Project
would be provided employment and
arrangements madé for shelter and
supply of drinking water. Besides this,
wheat, edible oil, milk powder and

dals will be made available at subsi-
dised rates.

FEBRUARY 23, 1981
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(d) There are a country-wise
shortage of coal and cement, However
the Government of Rajasthan, which
is executing the Rajasthan Conalk
Project, has reported that the labour
from the drought affected areas would
be used for earthwork. As such, no
difficulty is anticipated in providing
employment to them. The Central
Government is also assisting the State
Government in arranging for adequate
supplies of cement and coal for the
project.

Shortage of Sanskrit Rooks

890. SHR1 UTTAM RATHOD: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the National Council
of Educational Research and Training
produces books for Central Schoals;

(b) whether there is acute shartage
of Sanskrit books; and

(c) if so, what action Government
have taken in the matter?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B, CHAVAN): (a) Yes, Sir.

(b) No such shortage has come t®
notice,.

(c) Does not arise,

e me fawrr § wuw safeast
& forg wroaw

891. s IW a1 yfar : wAT
AT Wi A AR F FAV FLA 5 ¢

(%) =ar Trware fawmr & W
fodw ¥ar ¥ wov =fed  fae
greaor wr frorr fear & O

(=) afx &, @ adr sfawder
Y, M §?
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and Telephone Exchange in
Orissa

P.C.0s.

892. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased {o refer to the reply given tio
Unstarred Question No. 1980 on the 1st
December, 1980 regarding tele-commu-
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nication Iacilfties in backward areas of
Origsa and state:

(a) the names of the 54 Public Call
Offices and 4 telephone exchanges to
be installed;

(b) whether the aforesaid Public Call
Offices and telephone exchanges have
since been commissioned now; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): é¢a) fo (o).
The names of the Telephone Exchanges
and Public Call Offices including those
commissioned are given in the state-
ment. The other exchanges/Public Call
Offices could not so far be nopened due
to shorfage of stores.

Statement

Names of places where

Telephone Exchanges and Public Call Offices are

proposed to be opened in Backwardareas of Orissa

TELEPHONE EXCHANGES (Total number subsequently increased from four to five.)

8l. No. New Exchange Opened District Remarks
i. BOIPARIGUDA . . . . KORAPUT OPENED
2. TENSA . SUNDERGARH‘H
3. KHAIRA . . . . . BALASORE Expected to be open-
ed by 31-3-198:

4. DHAMNAGAR .
5. DHANUR JOYPUR .

BALASORE 4}
KEONJHAR J

PUBLIC CALIL OFFICES
8l. No. Place District Remarks
1. Aruabad . . . . . . Balasore
2. Kumbharia . . . . . -
8. Srirampur Road . . . . .« n
& Tillo . . . . . . * »
5. Parhaun . . . ' N . 0»n
6. Berbampur . . . . . .

7. Mirapur . . . . .
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1

8.

9.
10,
1.
12,
13.
14.

16,
17.
18,

19.

1.
22.
29.
24,
25.
26.
27,
28.
29.
30,
31.
82.

&

56.
37.
38,

39-

41.

Bedcipur '
Sudarshanpur
Kasafal .
Palia bandha
Nihalprasad .
Jiral
Kantiaputasahi
Mahidbarpur
Duderkote
Pingua

Kashipur .
Sanda

Basoi . .
Surpratapur
Tenpuloi .
Indipur
Talabarkote
Thuamal Rampur
Viswanathpur
Kolampur
Charbahal
Ladugaon
Lanjigarh
Bangore .
Janghira

Baria .
Kalyansinghpur
Podia

Kalimela .
Motu .
Chandrapur
Kango .
Hatibera .
Naukot .

» Opened

Dhankanal

»

»n (')wncd

”»

»

Kalahandi
»

»

»
»
”
Keonjhar

»

»
Korput
»

n

1] Openad
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b 2 3 4

42. Atigaon . . . . . . . Koraput

43. Baligaon ' -

44. B. Singhpur " . . . " Opened

45. Kujindri . . . . . S

46. Nalagoja . . ‘e o e . Mayurbhanj Opened

47. Kuamara . . . . . 9

48. Jugpura . . . . . » Opened

49. Khicing e " Opened

50. Linepada . . . . . . Phulbani Opened

51. ‘Ghantapada . . . . . .

52. Chakpada . . . . . »

53. Jalda . Sundergarh Opened
» Opened

54. Raibaga

Allocation of Foodgraing to drought
affected areas of Karnataka

893. SHRI K. B. CHOUDHARI: Wwill
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have allo-
cated foodgrains under the Special
programme for the drought affected
areas in Karnataka; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b). No
special allocation was made under
Food for Work Programme to the
drought affected areas of Karnataka,
as there existed no demand for it. In
October, 1980 National Rural Employ-
ment Programme has replaced Food
for Work Programme, which covers
all yural aresg uniformly including the
drought affected areas.

Plots Allotted in Delhi under 20 Point
Programme

894. SHRI SUBHASH YADAV: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that quite
a large number of people who were
allotled plots of land in Delhi to build
houses under the 20 Point Programme
during 1975 and 1976 have not yet
started construction of house;

(b) if so, the number of such allot-
tees;

(c) whether it is a fact that the price
of land in Delhi has recently risen
much and most of these people want to
sell them on premium; and

(d) if so, what steps Government
have taken or propose to take fo can-
cel the allotment of such plots of land
who are still lying vacant and re-allot
them to the needy persons?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. About 14,000
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plots were allotted during the Yyear
1975-76 in four newly developed colo-
nies piz., Pitampura, Shalimar Bagh,
Bodela and Ghonda  Residential
Schemes.

(b) The number is not readily avail-
able. A survey is being conducted by
the DDA.

(c) The increase in land wvalues is
linked with general growth in econo-
my. Government have no information
that ithe persons concerned want to
sell the plot.

(d) Under the ferms and conditions
of the lease deed, a period of two years
is given for construction of the build-
ing. Failure to do so is considered a
breach of the conditions of the lease.
But under the policy guidelines, the
lessor has the right to condone the
breach on payment of such penalty as
he may deem appropriate and allow
extension of time to complete construc-
tion of the building on the plot. Ac-
cording to the policy of the DDA, a
period of one year after the stipulated
period of two years is allowed as grace
for completing the construction. Be-
sides, in the case of these four newly
developed colonies a further period of
one year as grace from 1-1-1980 to 31~
12-1980 has been allowed as the full
services had not been provided. Wher-
ever this period is over, penalty for be-
lated construction is realised.

Export of Cocoa to check its Distress
Sale

895. SHRI K. KUNHAMBU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal to
export cocoa,

(b) if so, the details thereof;

(¢) whether Government are aware
of the difficulties of the cocoa-growers
of Kerala as a result of a steep decline
in its price; and

FEBRUARY 23, 1981
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(d) it so, the measures proposed to
be taken to relieve the distress of the
cocoa-growers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a) and (b).
There are no quantitative restrictions
on the export of cocoa beans. Mysore
Sales International Ltd. and the Kerala
State Cooperative Marketing Federa-
tion are trying to export cocoa. Ac-
cording to available information, the
Kerala State Cooperative Marketing
Federation have already contracted for
export of 280 tonnes of cocoa.

" () Yes, Sir.

(d) The following measures have
been taken/are proposed to he taken

to relieve the distress of the cocoa
growers:
1. The services of an FAO expert

have been taken by the Govern-

ment of Kerala to seek advice on
improved processing of cocoa
beans,

2. The Government of Kerala are
planning to increase the number of
collection centres from 17 io 30.

3. The State Governments are also
planning to have 10 processing
centres by June, 1981 so as to cope
with the peak season in June-July,
1981.

4. M/s, Cadbury propose to have 17
collection centres and 12 fermen-
tation centres.

5. The State Government of Kerala
have fixed a minimum purchase
price of Rs. 5-30 per kg. for wet
beans,

6. The export efforts are being inten-
sified.

7. Modern Bakeries Ltd.—j Public
Sector Body—are also considering
a proposal to set up a unit for pro-
duction of cocoa based products:
with a view to- providing market
support to the producers of cocoa.
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Evaluation of Operation Food

897. SHRI SURYA NARAYAN
SINGH:

SHRI S. M. KRISHNA :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a Joint Commission of
the World Food Programme (WFP) of
the United Nations and the Govern-
ment of India has pegun the evaluation
of Operation Flood I;

(b) if so, who are the members of
the said Mission;

(c) whether Government have re-
ceived a number of complaints about
the Operation Flood I programme; and

(d) if so, whether these complaints
would be placed before this Mission?

THE MINISTER OF STATE IN THEH
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a) An inter-
agency terminal evaluation Mission set
up by the World Food Programme
(WFP) has begun its review of the
Operation Flood I Project. No repree
sentative of the Government of India
is a Member of the mission.

(b} The Mission includes the followw-

ing:

1. Dr. Henryk Jassiorowski (Leader)
Rector of Warsaw Agricultural
University, Poland; former Direc=
tor of Animal Production and
Health Division, Food and Agricul-
ture Organisation (FAO), Rome,

X

Mr, Anthony Dawson—Director of
Evaluation and Assistant for Plan-~
ning to Executive Director, WFP,
Rome.

3. Mr. Gordon Havord—Director of
Programme Development, Support
and Evaluation, United Nations
Development Programme (UNDP),
New York.

4. Mr. Louis Landry—United Nations
Inter-regional Adviser, Develop=
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ment . Advisory Services, United
Nations, New York.

5. Mr. John Empsom—FAQ Consult-
tant Dairy Technologist, formerly
Chief Executive Commercial Divi-
sion, UK Milk Marketing Board.

' 6. Mr, Wolfgang Krostitz—FAQO Dai-
ry Economist and Marketing Spe-
cialist, Commodities and Trade Di-~
vision, FAO, Rome.

7. Mr. Frank Vandemaele—UNDP
Animal Husbandry Specialist, Di-
vision for Programme  Develop-
ment, Support and Evaluation,
UNDP, New York.

. 8. Dr. Mogens Jul—FAO Nutrition
Consultant; Director of Meat Pro-
ducts Laboratory, Ministry of Agri-

culture, Copenhagen, Denmark.

9. Mr. Liam Pickett—Senior Officer,
Cooperative Branch, International
Labour Organisation (ILO),
Geneva.

10. Mr. Peter Simkin (Rapporteur)—
WFP Senior Evaluation Officer,
Evaluation Service, WFP, Rome.

(¢) and (d). The recurrent points of
criticism of the project which have
come to Government's notice have been
referreq to the mission for its assess-
ment and comments.

Seminar on non-conventional and
alternative approaches to provide
ghelter to urban poor

898. SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that a semi-
nar on ‘Non-Conventional and alterna-
tive approaches to provide shelter to
the urban poor’ was held recently; and

(b) if so, the ‘suggestions made and
the conclusions arriveq at the said
seminar?

' THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

" FEBRUARY 23, 1981
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HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. :

(b) The seminar focussed attention om
attitudes, strategies and approaches to
shelter for the poorer sections in Delhi,
based on the experience of the Delhi
Development Authority and other agen-
cies. The recomimendations related to:

(a) flexibility in the land develop-
ment and planning operations of
DDA;4

(b) the necessity for public parti-
cipation in the formulation and im~
plementation of shelter programmes;
and

(¢) flexible and integrated ap-
proaches in the fields of organisation,
finance, materials and technology to
devise low cost and non conventional
solutions to provision of services and
housing for the urban poor,

Demolition of Unauthorised Construe-
tion in Sarojini Nagar, New Delhi

899. SHRI KESHO RAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Starred Question No. 57
on the 17th November, 1980 regarding
unauthorised construction in Govern-
ment Quarters in Sarojini Nagar, New
Delhi and state:

(a) whether notice has since been
served to the alloitee of Quarter No.
325 of C Block in Sarojini Nagar, New
Delhi for removal of unauthorised con~
struction of one full room in the back-
yard of the said quarter;

(b) if so, the reasons for not taking
any further action even after expiry of
the period given in the notice for re-
moval of the said unauthorised cons-
truction; and

(c) the time by which the said un-
authorised construction is proposed to
be removed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (¢). The show cause notice
was served on 10-2-81 asking the allot-
tee officer to remove the unauthorised
construction within one month of the
issue of the notice. In case the allottee
officer fails to remove the unauthorised
construction within the specified period
further action to cancel the allotment
and initiation of eviction proceedings
under the Public Premises (Eviction
and Unauthorised Occupants) Act, 1971
will be taken.

Telephone Exchange in Tirunelvel

900. SHRI K. T. KOSALRAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) when the building was complet-
ed in Tirunelveli for locating the tele-
phone exchange;

(b) whether the machinery that came
to Tirunelveli some years back for this
purpose was diverled 1o some other
place and if so, the reasons therefor;
and

(c) when the Telephone Exchange in
Tirunelveli will be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRT KARTIK ORAON): (a) 30-8-
1979.

(b) No, Sir,
(c) During 1983.

Shifting of Course of Ganga

901. SHRI K. P. SINGH DEO:

SHRI SATISH AGARWAL:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether it is a fact that Satellite
photos have revealed that river Ganga
is shifting its course in Murshidabad
district of West Bengal;

(b) whether it is a!_.sn a fact that if
the shift is not checked it might lead
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to devastating floods and reduce water
to FarakKa; and

(c) if so, whether Government have
taken note of this serious situation; if
so, what urgent remedial measures are-
being taken?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) to (c). The river
Ganga in Murshidabad district down-
stream of Farakka Barrage has been
causing erosion along its right bank.
Protective measures have been taken
up by the West Bengal Government,
and the Farakka Barrage Authorities
also have taken steps to protect the
works of the Farakka Barrage complex
likely to be affected by this erosion.
No reduction on this account is antici-
pated in the supply of waler to the
Feeder Canal which draws supplies
from the river Ganga upsteam of
Farakka Barrage.

Progress in Irrigation programmes in
Orissa under Central Sector

902. DR. KRUPASINDHU BHOI:
Will the Minister of IRRIGATION be
pleased to state:

(a) the progress so far made in
various irrigation programmes in the
State of Orissa under Central Sector;
and

(b) the names of the irrigation pro-
jects in Orissa which are proposed to
be implemented by Government during
the next three years and the amount
proposed to be spent for each of the-
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) There are no irri-
gation schemes in the State of Orissa
under Central Sector.

(b) A Statement is laid on the Table-
of the House.
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Statement

Major and Medium Projects included in the Sixth Five Year Plan of Orissa

(A) On-gomg Projects
(1) Multi-purpose and major

Name of Project

(i) Rengali . . . . . . .
(ii) Upper Kolab . . . . . .
[(iii) Upper Indravati . . . . . .
(iv) Mahanadi Delta . . . .
{v) Salandi . . . . . . .
(vi) Anandapur . . . . . .
{vii) Mahanadi Birupa Barrage . . . .
Total :

(II) Medium Schemes
31 Noa. . . . . . . .
‘Total Outlay for on-going schemes. . .
(B) New Schemes
(I) Multipurpose and Major

(i Ong Stage II . . . . . .
{ii) Indra Dam . . . . . .
(iiii) Samakoi . . . .

(iv) Subarnarekha
{v) Lower Indravati
(vi) Kanpur
(vii) Ib
‘(vili) Mahanadi Chitroptola Irrigation Projects
(ix) Lower Jonk
{x) Tel High Level Canal
(xi) Hirakund L:R
(xii) Extension of Hirakund Left Canal
(xiii) Additional Spillway of Hirakund dam
(xiv) Rushikulva dam
Total of (B) (1)

1L Medivm Schemes
9 N(H- . . . . . . .

Total outlay for new schemes

Qutlay proposed in the State’s
6th Five Year Plan (Rs. crores)

. 5406
.- 3378
. 35°20
2: 81
. o016
4* 50
. 7200
202" 51
. 116- 158
. 318:-66
. 500
40
90

g

1521

39 21
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State-wise progress under National
Rural Employment Programme

903, SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the State-wise progress under
National Rural Employment Program-
me in the current year; and

(b) the comparative progressive
figures in the preceding two years
under the Food for Work Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) State-wise
progress under National Rural Employ-~
ment Programme in the current year
reflected by the foodgrains allocated/
released and utilised is given in State-
ment L. laid on the Table of the House
{Placed in Library. See No. LT-1928/
B81].

(b) The comparative progress figures
in the preceding two years under Food
for Work Programme reflected by the
foodgrains allocated/released/utilised
is given in Statement II. laid on the
Table of the House [Placed in Lib-
Tary. See No, LT-1928/81].

orl agqr aragE waa, af feeen
® sgww w1 wiw & feg wfwfa

904, sitwet fagaraat s :
a7 et gAtAwin qAT A FAT A
FT oF fE

() = @ waw @rT G
AR, Fa, 7% ool F Frawaw a7
g FA *F AU §9 av @ oF aftnfy
'r&ﬁﬁ"& ‘fl'i

(=) afz g, o afufa &1 Frdwe
faar a1 o @ & ¥ @9 fag
gAT ¥ ; W

() T oard s W fare
st waw, a% faet § erdwer §

182

quT F@ & fad g7 OF Sfafa
frgma s w1 ?

% T welt (s A W) (7
¥ (1) @y qar TRt wrAw A ey
FrTRT WA, 78 feedt & wat Ay o
FA T 14 I, 1974 N oF qfafy
frgeey & ot | afafr & st Feate smavr
%1 20 9%, 1975 Y T&FT FC X 4t 4
gfafe ava & «f fawf@ sut=as
Y fafsrer sraearsii § § | a1 e
waq, 7% faoelt ¥ FEHOr ;T Fiw
v ¥ 7 afafy frgwa 57 & foag
QIt A4T GTRIGNT HETT & frAranda
#r§ serT A

Suspension of work on Rajasthan
Canal

905. SHRI CHANDRADEQO PRASAD
VERMA:

SHRI DAULAT RAM SARAN:

Will the Minister
be pleased to state:

of IRRIGATION

(a) whether it is a fact that the
work on the second phase of Rajasthan
Canai has come to a stand still;

(b) if so, the reasons therefor;

(c) the period for which the work
remained suspended stating the daily
loss incurred as a result thereof; and

(d) the measures taken by the Gov-
crnment {o remove the bottlenecks; if
any?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIL
Z. R. ANSARI): (a) to (d). The Gov-
ernment of Rajasthan, which is execut-
ing the Rajasthan Canal Project, has
reported that whereas work on earth-
work, buildings and roads in Stage IL
of the Project is progressing, the lin-
ing of canals has been affected for
want of adequate quaiitity of coal for
burning tiles used for lining the canals
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since October, 1979. The Central
Government is assisting the State Gov-
ernment in arranging higher priority
for the allocation of railway rakes for
transportation of coal to the project
gite. The State Government has re-
ported that with the availabiiity of
coal in adequate quantity, the project
could be completed in 1985-86 as sche-
duled.

Approval of Manual of Office Pro-
cedure

906. SHRI SURAJ BHAN: Wil
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that a draft
manual of office procedure was circu-
lated by the P & T Directorate to the
P & T Administrative Offices in various
States in 1972;

(b) if so, whether it is also a fact
that the same has not been approved
so far and the Administrative Offices
are being run without any Manual of
Office Procedure; and

(¢) how much further time is re-
quired to finalise the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. The manual of office Procedure
for P & T. Circles and Administrative
Offices was issued provisionally on
20th March, 1971 and the administra-
tive offices were directed to adopt the
same with immediate effect.

(b) The provisional Manual of Office
Procedure of 1971 was further revised
and circulated to P & T Cirlces and
Administrative Offices in July, 1980 1o
€licit their views and suggestions per~
taining to the procedures laid down
there. A few .Administrative Offices
have suggested some changes which
are under examination in the P & T
Directorate.

(c) The same is expected to be fina-
lised soon.

FEBRUARY 23, 1981
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Finaneial Assistance for Bird Sanctnary
at Chilka Lake in Orissa

907. SHRI RAMA CHANDRA RATH:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Orissa
Government has requested the Centre
to grant financial assistance for creat-
ing a Bird-sanctuary at Chilka lake;

(b) if so, whether his Ministry pro-
pose to provide Central assistance for
this purpose during 1981-82; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

The State Government is competent
to set up a sanctuary under the pro-
visions of the Wildlife (Protection)
Act, 1972,

(b) and (c). Does not arise.

Pollution Caused by Bed-Rock Tyre
and Rubber works in Bombay

908. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the pollution caused by
the Bedrock Tyre and Rubber works in
Bombay has reached serious health
hazard; '

(b) whether the pollution is serious-
ly affecting eye-sight of number of
people, and

(c) if so, whether Government pro-
pose o enforce any regulations, to
compel the company to take adeguate
anti-pollution measures?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The ambient
air quality monitoring conducted
around the factory reveals that the
factory is contributing pollutants such
as suspended particulate matter, sul-
phur dioxide and Nitrogen dioxide and
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causing ‘health bazard to a certain
extent.

(¢) The factory was asked to instal
the dust collection equipment to con-
tain air pollutants emitted by it. The
machinery ‘installed by the factory was
found defective and so the Bombay
Municipal Corporation has issued a
notice for revocation of permit of the
factory under Section 390 of the Bom-
bay Municipal Corporation Act.

Kharif Production

90Y. SHRI DAULAT SINHJI JADE-
JA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the production of kharif {ocod-
grains during 1979-80; and

(b) the final estimate of kharif food-
grains production for the year 1980-817

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL  RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
The production of kharif foodgrains
for 1979-80 is estimated at 63.1 million
tonnes, For 1980-81, final estimates
have not yet become available. How-
ever, according ifo the preliminary
assessment, the  production of kharif
foodgrains during 1980-81 might be
about 79.1 million tonnes.

Extension of operation Flood-I Pro-
gramme fo Karnataka

910. SHRI S. M.
the Minister of
pleased to state:

(a) whether the programme of
Operation Flood-I has been or is pro-
posed to be extended to the State of
karnataka; and

(b) if so, the number of outlets to
be opened and in which of these cities
these will be located?

KRISHNA: WwWill
AGRICULTURE be

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No Sir.

(b) Doeg not arise.

Revamping of Telephone Exchange
in Delhi

911. SHRI S. M. KRISHNA: Will
the Minister of COMMUNICATIONS
be pleaseq to state:

(a) what steps have been taken to
revamp the functioning and stafling
of telephone exchanges in the Capital
especially those catering to the com-
mercial areas as a part of the scheme
to overhaul the working of the Tele-
phone Department; and

(b) the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) A task-force consisting of senior
officers has examined the problems of
Delhi Telephones and has recommend-
ed certain short-term and long-term
measures, The important ones aré—

(i) Gas pressurisation of junction
and primary cables;

(ii) Extensive maintenance of all
telephone lines and instruments;

(iii) Protecting the cables with
half-ducts and laying of cables in
ducts;

(iv) Special testing of exchange
equipments, particularly the inter-
exchange junctions;

(v) Keeping continuous watch
over the working of fault repail
service.

The staffing of exchanges parti-

cularly the trunks and special serviceg
is kept under constant watch. It has
been decided to maintain a reserve of
telephone operators fully trained and
time-scale-clerks to avoid delayg in
recruitment procedures. In the mean
time, the shortage of operators is be-
ing made good by employing short-
duty operators on short-term basis.

(b) Implementation of the warious
measures is being done under a time-
bound programme and it is too early
to quantify the improvements achiev-
ed.
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Grant of House Building Advance to
Government Employees

912. SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

ia) whether Government have re-
cently issued new Rules governing
sanction of House-building advance fo
the Government Servants; '

(b) if so, the details thereof;

(c) whether the house-building
advance at increased limits will also
be admissible for the purchase of cons-
tructed flats of DDA and other Gov-
ernment Housing Boards;

(d) if not, the reasans therefor;

Upto  4-12-80

(r)

(i) Rs. 50,000/-for all empluyc« s whosc 75 months Pay falls

short ol this amount.

(ii) Inrespect of other Govt. Servants Rs. 1- 25 lakhs or 75
months pay of the Government servant, whichever is less,

(¢) There is no increase at all in the
amount of House Building Advance
admissible as stated at (a) above.
Previously for houses costing more
than the limit indicated below (b) (1)
above no House Building Advance was
admissible. But now where the cost
of house/flat does not exceed the limit
stated below (b) (2) above House
Building Advance can be drawn by
the Government servant for the pur-
chase of flat constructed by DDA or
other Government Housing Board or
for construction of a house.

(d) Does not arise.

(e) The enhanced cost-ceiling limits
of the houses/flats take effect from
5th December, 1980.

FEBRUARY 23, 1981
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(e) the date from which new rules
have become operative; and

() whether certain Government
offices have not yet adopted these new
rules and if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) In veiw of general rise

in the cost of construction, Govern-
ment have recently amended House
Building Advance Rules to enhance

the Cost-celling limits of the houses
to be built or purchased. The amount
of House Building Advance that can
be granted to a Government servant
for building or purchasing a house has,
however, not been changed.

(b) Cost-Ceiling limits of houses

(excluding cost of land)s—

Now from 5-12-80

»

(i) Rs. 60, ooo,f for all cmp]oytes.
whose 75 months’ basic
pay falls short of this
amount;

(ii) Rs.I lakh for employces whose
75 months* basic pay ex-
ceeds Rs. 60,000 but 1s less
than Rs. I lakh; and

(iii) Rs. 1+ 5 lakhs or the emplo-
yees 75  months’ pay
whichever is less, for others .

(f) Does not arise.

Allotment and Supply of Rice to Stales

913. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the allotment and supply of rice
to the States during 1980, State-wise;
and

(b) the requirement of these States
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
A statement is attached.
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Statement

Statewise demand, allotment and offtake of rice from Central Pool during the year 1980
Jor public Distribution System

(Figures in 1000 tonnes)

States ) Demand Allotment Offtake

R e e m—— et e —

Andhra Pradesh , . . . . . . . . 446.0 489.67  209.2

Assam . . . . . . . . . . 61g.1 4450 233-3
Bihar . . . . . . . . . . 655.0 785.0 77.8.
Gujarat - . . . . . . . . 112.0 117.0 82.8
Haryana . ‘- . . . . . . . . 1.25 1.25 2.0
Himachal Pradesh . . . . . . . . 3.b5 3-65 2.2
Jammu & Kashmir . . . . . . . . 1474 164.0 105.6
Karnataka . . . . . . . . . 60.0 75-0 241
Kerala . . . . . . . . . . 1620.0 1620.0 771 .G
Madhya Pradesh. . . . . . . . . 780.8 820.8 355'0"
Maharastra. . . . . . . . . . 670.0 710.0 433 5
Manipur . o . . . . . . . . 42.5 42.5 16.0.
Meghalaya . . . . . . . . . 87.0 76.0 441
Nagaland . . . . . . . . . . 55-0 50.0 22.8
Orissa . . . . . . . . . . 535.0 565.0 140.4
Punjah . . . . . . . . . . 10.6 12.1 0.3
Rajasthan . . . . . . . . . . 47.0 113.0 2.4
Sikkim . . . . . . . . . . 33-% 33-3 19-4
Tamil Nadu . . . . . . . . . 172.5 192.5 56.4
Tripura . . . . . . . . . . 107.0 103.0 53-7
Uttar Pradesh . . . . . . . . . 8y9.0 929.0 361.5
West Bengal . . . . . . . . . 1881.6 1931.6 867.0-
Andaman & Nicobar Islands. . . . . . . 11.0 11.0 4.4
Arunachal Pradesh . . . e e e 39.6 30.08 16.3
‘Chandigarh - . . . . . . . 0.8 1.1 0.3
Dadra & Nagar Haveli . . . . . 0.12 o0.12 Neg
Delhi . . . . . . . . . 261 83.03 69-7
Goa, Daman & Diu . . . . . . . . 46 .02 46.04 29.9-
Pondicherry . . . . . . . . 4.0 3-75 4.6

Mizoram . . . . . . . . . 8o.17 7144 29.5.
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101 Written Answers
‘Opening of Post Offices, Telegraph Statement—I
Offices and PCOs in the Country
Name of the No. of No. of
Circle B.Osas villages

not hav-

914. SHRI SAMAR MUKHERJEE: on
Wil] the Minister of COMMUNICA- gi-12-Bo in c&on

“TIONS be pleased to state;

1. Andhra . . 11,362 12,833

(a) the number of Branch Post
‘Offices and PCOs opened in the country, 2. Bihar . . 8,451 57,888
State-wise, at the end of 31st December, 3. Delhi . . 124 54
1580: 4. Gujarat . . 6,566 10,944
(by the number of Branch Post 5-J &K. . . 1,002 5391
-Offices and PCOs to be opened during 6. Kerala . . 2,451 3
the current year, State-wise; 7. Karnataka i 6,500 18,755
8. Madhya Pradesh 7,980 61,861
hich d
(c) the number of villages which do 9. Maharashtra and
not have Post Offices in the country Goa R . 8,901 25,968
till now, State-wise; 10. N.E. Circle
. Assam . . 2,403 15,142
(d) when Govemnl'sent w:llllbe able Tripura ) 501 66
io open Post Offices in each village of Manipur . P 1,462
‘the country? Meghalaya . 347 $:224
Mizoram . 213 9
THE MINISTER OF STATE IN THE Nagaland . 182 312
MINISTRY OF COMMUNICATIONS Arunachal Pra- -
(SHRI KARTIK ORAON): (a) to (c). ot NW. Cira ’
. . . t
State-wise number of existing branch rere
post offices as on 31st December, 1980 Punjab . . 2,887 8,929
Haryana . 1,699 4543

and the number of villages having no
post office are set out in Statement 1. Himachal Pra-

In Statement II, is given State-wise desh . . 1894 14,670
‘number of long distance PCOs opened Chandigarh . 5 19
upto 31 December, 1980. The State- 12. Orissa . . 5:939 40,280
‘wise targets for the year 1981-82 are .

13. Rajasthan . ,461
;under finalisation. 7 #7306

14. Tamﬂqadu and )

Pondicherry . 7,398 846
(d) It is not proposed to open a post 15. Uttar Pradesh
office in each village of the country, A > oo 13935 9604
"post office is opened in a village if it 16. ws?ﬁkﬁ,.“‘;‘,ﬂ’ . .50 31”:83
-satisfles the prescribed departmental
norms based on minimum population A& N ’ . 835
and distance from the nearest post office
Total : 1,04,803 4,517,917

-and the estimated financial results.
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Statement—II
Circle No. of
long dis-
tance
PCOs
opened
upto
g1-12-80
I 2 3
1. Andhira Pradesh . 2503
2. Bihar . . 1383
3. Gujarat Circle including
fa) Gujarat . .
b) Dadra, Nagar Haveli 484
(c) Daman, Diu
4. Jammu and Kashmir 157
5. Kerala Circle including
(a) Kerala
187
(b) Lakshadweep Islands J
6. Karnataka 1040
4. Madhya Pradesh 1025
8. Maharashtra Circle including
{a) Maharashtra 608
(b) Goa 8
9. North Eastern Clircle inclu-
ding
(a) Assam 150
(b) Arunachal Pradesh 14
(c) Manipur . 26
(d) Meghalaya 50
(¢) Mizoram ., 8
(f) Nagaland . . . 25
(g) Tripura . . . 46
10. North Western Circle inclu-
ding
(a) Puriah 213
(b) Harvana . . 461
(c) Himachal Pradesh . 112
(d) Chandigarh 6
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1 2 3
11, Orissa . . . . 485
12. Rajasthan . . . 6y5

13. Tamilnadu Circle including

(a) Tamilnadu 1303

(b) Pondicherry . . 10
14. Uttar Pradesh . . 2361
T5. West Bengal including

(a) West Bengal . 553

(b) Sikkim . . . 16

{cV A. & N. Islands . 6

Drinking water

915. SHRI SAMAR MUKHERJEE:

Will the Minister of WORKS AND
HOUSING be pleased to state:
(a) the number of tube-wells and

wellg dug for drinking water during
the last three years, State-wise and
year-wise; ang

(b) the target for the year 19817

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The number of villages
covered wilh drinking water supply by
tube-wells and other sources during the
last three years, State-wise and year-
wise is indicated in the statement an-
nexed.

(b) The targei of coverage for the
vear 1980-81 is about 32,000 villages.
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Statement
Nos. of villages provided with water supply
_ 1977-78 1978-79 1979-80
. Andhra Pradesh . . . . 48 360 1083
2. Assam .. . 390 1478 921
3. Bihar ., . . .. 4333 3140 3319
4. Gujarat . . 309 782 856
5. Haryana 125 130 182
6. Himachal Pradesh . 497 1289 1302
7. Jammu & Kashmir 177 216 219
8. Karnataka 3666 3924 3864
9. Kerala 31 15 24
10. Madhya Pradesh 1857 1654 5315
11. Maharashtra 261 2010 2635
12. Manipur . . 18 20 26
13. Meghalaya . 8 28 104
14. Nagaland . 47 74 74
15. Orissa . . 898 2093* 3049
16. Punjab . 202 136 145
17. Rajasthan . . 365 353 1448
18. Sikkim . Nil 119 4
19. Tamil Nadu . . 2006 14850 230
20. Tripura . 874 300 513
21. Uttar Pradesh . 859 1585 1250
22. West Bengal . 1415 432 216t
23. A & N Islands 9 4 18
24. Arunachal Pradesh . 69 69 119
25. Chandigarh .
26, Delhi Nil 1t 20
27. Dadra & Nagar Haveli .
28. Goa, Daman & Diu 12 2 I
29. Lakshadweep . . . ..
30. Mizoram . . 6 2 Nil
31. Pondicherry . 10 12 14
- 18,832 22,632 26,911
* Includes i

£ Includes

tially covered villages.
lets also.

1 Does not include coverage under MNP,
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Micro-wave tele-communication in
Raniganj-Asansol-Burdwan in West
Bengal

916. SHRI SAMAR MUKHERJEE:

SHRI M. ISMAIL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose to
introduce micro-wave t{elecommunica-
tion system in Raniganj-Asansol-Burd-
wan section of West Bengal; and

(b) if so, when micro-wave system
would be introduced in this section?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KAKTIK ORAON). (a) Yes, Sir,
However, the microwave system pro-
posed will serve Asansol, Raniganj and
Durgapur but not Burdwan.

(b) The system is expected to be in-
{roduced during 1982-83.

Convergion of Telephone Exchange at
Ghumarwin, H. P, to'Cross Bar Man-
ual Exchange

917. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the conversion of SAX
Telephone Exchange at Ghumarwin,
District, Bilaspur of Himachal Pradesh
to a C. B. Manual Exchange has been
sanctioned; and

(b) if so, the likely date by which the
conversion would be effected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

;?:!RI KARTIK ORAON): (a) Yes,

{b) By 30.9.81.
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Increaseqg Central Assistance for Hous-
ing in Karnataka

918. SHRI G. Y. KRISHNAN:
SHRI K, MALLANNA:

Will the Minister of WORKS AND
HOQOUSING be pleased to state:

(a) whether the Government of Kar-
nataka has approached ihe Union Go-
vernment regarding increasing financial
assistance for the plan allocation for
housing sector to meet the State; and
demands for houses in that State; and

(b) if so, the details regarding the
financial assistance provided by the
Central Government in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No formal request from
the State Government of Karnataka for
increasing financial assistance in the
plan allocation for housing sector has
been received.

(b) Does not arise,

Post Offices, Telegraph Offices and
P.C.0’s opened in West Bengal

219. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of Branch Post Offi-
ces, Telegraph Offices and PCOs open-
ed in West Bengal, District-wise, upto
31st December, 1980;

(b) the target for the year 1981, Dis-
trict-wise;

(c) the number of villages of West
Bengal do not have post offices till now,
District-wise; and

(d) when the villages of West Bengal
will get post offices facility?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) to (c).
The number of Branch Post Offices op-
ened from 1 April 1980 to 31st Decem-
ber 1980 in the different districts of
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‘West Bengal and the number of villa-
ges which do not have post offices are
set out i Statement.]. Statement-II
gives the district-wise total number of
telegraph offices and long distance
PCOs existing in each district of West
Bengal and the target for 1981, The
target for opening of branch post
offices for 1981-82 is still under
finalisation,

FEBRUARY 23, 1981
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(d) Post office facilities are being
progressively extended in a planned
manner according to norms adopted by
the department from time to time.
However, it is not proposed to open a
post office in each village of West Ben-
gal,

Statement - [
Sl Name of District No. of branch post Number of villages
No. offices opened from that do not have
1st April, 1980 to gist post offices.
December, 1g8o.
1. Darjeeling Nil 481
2. Jalpaiguri . . I 506
3. Cooch Behar . 5 880
4. West Dinajpur 1 2886
5. Malda . 1 1352
6. Murshidabad 5 1458
7- Nadia . . . . . . 2 922
8. 24 Parganas . . . . 22 2719
9. Howrah . . . . . . 1 507
10. Hooghly . . 2 1484
11.  Burdwan I 2006
12. Birbhum 1 1841
13. Bankura . 5 3nd
14. Midnapur 8 9155
15 Purulia . . . . . 12 2068

Statement - I1

Sl. No. District

Opened upto 31-12-80  Targets for 1981
Telegraph LD PCOs. Telegraph LD PCOs
Offices Offices

1. Bankura. . . . . .

2. Birbhumx . . .
3. Burdwan . . .

2 3 4 5
66 27 4
66 63 4 4
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. Coochbehar

. Darjecling

. Hooghly

4

5

6

4. Howrah .
8. Jalpaiguri

g- Malda .

10. Midnapur

11. Murshidabad
12. Nadia

13. Purulia .

14. 24 Parganas
15. West Dinajpur

2 4 5
37 20 8 7
53 18 2 2
55 38 3 3
39 1 3 3
91 33 4 4
53 26 8 7
147 79 12 10
66 40 7 4
68 36 4 4
53 20 4 1
146 32 6 5
43 28 5 4
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Automatic Telephone Exchange at
Silchar

922. SHRI SONTOSH MOHAN DEV:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is proposed to instal
an automatic telephone exchange at
Silchar; and

(b) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) Yes,
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(b) Installation of a 2000 line con-
tainerized automatic exchange has-
been planned for Silchar. Tenders for
such exchanges are expected to be re-
leased shortly.

Barring any unforeseen problems the
exchange is expected to he commis—
sioned in 1984-85.

Rural industrial projects in Assam

923. SHRI SONTOSH MOHAN DEV:
Will the Minister of RURAL RECONS~
TRUCTION be pleased to state:

(a) the progress so far made by the-
rural industrial projects in Assam;

(b) whether any survey under the
rural industrial projects in Assam
has been completed; and

(c) if so, the delails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Rural In-
dustries Projects programme, which
wag in operation in three districts of
Assam, was merged with centrally
sponsored district industries centres
programme wilh effect from 1st May,
1978. District industries cenire is an
institution at the district-level. which
provides all the services and facilities
to the entrepreneurs under one roof, as
far as practicable, for setting up vil-
lage and small industries, Ten district
industrles centres have been sanction-
ed in stages in Assam to cover all the
ten districts of the State. The physical
progress, as reported by the State Go-
vernment, in respect of the DICs is
given below:—

No. of new units set up

Additional  employ-
- - ment generated (No..

Year No. of DICs report-
Ang
Artisan
based
197879 . . 3
1979-6o0 . - 5 1188

Small Total of persons.)
scale
99 134 713
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(b) and (c). Surveys including action
plans have been completed in five
DICs of the State, namely, Dibrugarh,
Cachar, Goalpara, Camrup and Now-
gong. These surveys and action plans
concentrate on demands, skills, sur-
plus resources of the district concern-
ed and provide details of programme
(block-wise) bringing out financial em-
ployment and production potentials
geparately for arfisan-based activities,
tiny and small scale units. These also
provide estimates of the quantities re-
quired of different inputs and the orga-
nisational support needed to implement
the programme. These also contain in-
formation in respect of industrial acti-
vities to be promoted through sche-
duled castes and scheduled tribes and
women entrepreneurs, Detailed guidc-
lines for undertaking the surveys and
preparing action plan have been provi-
ded by the Ministry of Industy.

Sugar Policy for Current Season

924, SHRI MANPHOOL SINGH
CHAUDHURY: Will the Minister of
AGRIUULTURE be pleased to state:

(2) whether 1i{ is 5 fact that the
sugar mill owners have suggested for
the removal of Governmental con-
trel on sugar;

(b) the steps taken by Government
thereoun;

(c) whether Governmenl propose to
change the sugar policy fer the current
seasoh:; and

(c¢) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINIS[RY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V, SWAMINATHAN): (a) The
Indian Sugar Mills Association has
suggested that sugar be decontrolled.

(b) to (d). Afier careful considera-
tion, the Government have decided to
continue, for the present, the policy of
partial control on sugar with a dual
pricing system,
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Excavation in Mithila

925, SHRT BHOGENDRA JHA: will
the Minister of EDUCATION AND SO-
CIAL WELFARE be pleased {o refer to
the reply given to Unstarred Question
No. 92 on the 17th November, 1980 re-
garding excavation in Mithila and
state;

(a) whether the suggestions for ex-
cavation of the historical cullural sites
referred in the question have besn or
are proposed to send to the Govern-
ment of Bihar for excavation and eva-
luation and assessment of problem-
orientation:

(b) if so. the details thereabout;

and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) to (c). No such sug-
gestions have been or are proposed to
be made to the Government of Bihar
in view of the facts already stated
in reply to the Lok Sabha Unstarred
Question No. 92 on 17-11-1980.

Opening of Post Offices in Bihar

926. SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS

be pleaseq to stale:

(a) whether Bisfl and Baraha Branch
Post Offices are prop9sed to be pro-
moted to sub-post offices and at Kha-
juri (Madhubani bloe), Manoharpur
(Umagaon bloc) and Kumhrouli (Ja-
ley bloc) new branch post offices are
proposed to be opened;

(b) whether any member of Parlia-
ment has made representation to the
P.M G., Bihar; and

(c) if go. Government's reaction
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). The upgradation of Bisfi
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and Baraha branch post offices to sub-
post offices has not been found justi-
fled, The opening of new post offices
at Khajuri (Madhubanj bloc) and
Kumhrauli (Jaley bloc) are justified
according to the Departmental norms.
Postmaster General, Bihar Circle re-
ports that he has not received any pro-
posal for opening a post office at Ma-
noharpur {Umagaon bloc) nor any
representatlén from any Member of
Parliament in this behalf.

Irrigation Projects sanctioned for
Karnataka

927. SHRI JANARDHANA POO-
JARY . Will the Minister of IRRIGA-
TION be pleased to gtate:

(a) what is the number of Irrigation
Projects sanctioned for the Karnataka
State during the last five years;

(b) what is the present position of
these irrigation projects; and

(c) the total land in hectareg that
will be irrigated after the completion
of these projects?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI). (a) The Gov-
ernment of Karnataka have reported
that one major and 8 medium irriga-
tion projects of the State were approv-
ed during the last five years.

(b} Of the above, headworks and
canal works are in progress in respect
of the major project and six medium
projects The preliminary works are
in progress in respect of the remain-
ing two medium projects,

(¢) A total area of 4.63 lakh ha. of
lang will be irrigated after all these
projects are completed.

Proposal from Karnataka for preven-
tion of erosion

928, SHRI JANARDHANA POO-
JA.R-Y: Will the Minister of IRRIGA-
TION be pleased to state:

FEBRUARY 23, 1981
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(a) whether Centre have received
any proposa) from the Karnataka
Government for prevention of erosion
on Coastal Karnataka;

(b) what are the places that are

affecteg by gea erosicp in South Ca-
nara; and

(c) the amount asked for by the
State Government in this regard and
Government’s reaction on it?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) It is under-
stood that the Government of Karna-
taka has grawn up a scheme for pre-
vention of erosion along the gea coast
jn Karnataka ail a cost of Rs, 60.3
crores. However, the scheme hag not
yet been receiveg for approval by the
Central Government.

(b) The places reportea as affected
by sea erosion in South Canara are as
under ;—

1. Maravanthe
2, Coondapur

a. Gujjadi
(a) Kollur River
(b) Haladji River
3. Hangarakatta
4. Seethanadi
5. Thonse
6 Kemmannu Hoode
7. Vodabandeswar (Malpe)
8. Uliargoli 10 Padukere (Malpe)
9. Kaup-Polipu
10, Mulur, Bappanad
11. sashihitlu
12. Gurupur River (Monepu)

13, Mangalore (Mouth of Nothra-
vathy ang Gurupur River).

(a) Bengre (b) Ullal

(¢} Works required for prevention
of sea erosion Torm part of the flood
control sector and fundg required for
such workg are provideg by the State
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‘Governments in their respective Plans.
Central Government provides only
block loans and grants.

Construction and upgradation of vil-
lage Roads in District Koraput,
Orissa

929. SHRI K, PRADHANI; Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether his Ministry executes
the construction and upgradation work
of village roads every year under the
minimum needs programme in differ-
ent States;

(b) if so, the number and names of
the village roads upgraded and the
new roads constructed linking the Na-
tional Hjghways in Koraput district
of Orissa during 1978-79 ang 1979-80;
and

(c) the number of village roads
identified for upgradation and the
name of new link roads to be cons-
tfructeq in  Koraput gistrict during
1981-82 and the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BALESHWAR RAM). (a) No,
Sir. The responsibility for the con-
truction and upgradation for rural
roads undler the Minimum Needs Pro-
gramme rests with the State Govern-
ments/UTs as the Programme is in
the State Sector.

(b) and (c). This information is
being collected from the State Govern-
ment and will pe laid on the Table of
the House.

Sale of Indian Stamps Abroad

930. SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be
Pleaseqd to state.

(a) whether it ig a fact that stamp
dealerg abroad are not very keen on
promoting sale of Indian stemps;

2I0

(b) whether it is also a fact that
some of our commemoratives are not
only drab but unimaginatively design-
ed ang so are of little interest outside
India;

(c) if so, whether Government rea-
lise that this land of colour, variety,
history and cultural wealth should be
poorly reflected on postage stamps; and

(d) if go, the steps Government have
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) No, Sir,

(b) No,_ Sir.

(¢} Does not arise.

(d) Doeg not arise.

Telecommunication net work

931, SHRI GIRDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry has select-
ed the districts to develop telecommu-
nication networks according to new
technological patterns in integrated
way in development plan of telecom-
munication gector for the year 1980—
85;

(by if so, the criteria adopted for the
selection of the Districts therefor and
the names of Districts and areas there-
in;

(¢) the nameg of the tribal districts
and areas covered under this new
scheme therefor;

(d) whether the concerned circles
have intimated the decision and to
prepare the schemes of telecommuni-
cation networkg ag per the guidelines
to submijt the report to his Ministry
for funds; ang

(e) if so, the funds planned and
utilised go far in the year 1980-81 and
proposal for the next financial year?



211 Written Answers FEBRUARY 23, 1981

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Criteria adopted for the selec-
tion of these districts was based upon
varying complexilies such as hilly
coastal, backward, rural, tribal, dis-
tricts with sparse distribution of popu-
lation and districts with high density
of population, paitern of telephone

traffic etc.

Names of Districts Arca in
Sq. Kms.

(Source:

Statistical

Abstract,
Tndia.t_q:rti,)

1. Krishna ((A.P.) . . 8,734
2. North Lakhimpur { \sam?. 12,792
3. Katihar-Purnea (Bihar; . 11,013
4. Mehsana (Gujarat® | . 0.027
5. Nadiad (Kaira) (Gujurat, . 7.104
6. Belgaon (Karnataka. 13,410
7. Alleppey (Kerala) . 1,884
8. Kolaba {Maharashtra) . 7,198
9. Schore-Bhopal (M.P.; . 9.015
10. Koraput (Orissa) 26.960
11. Sangrur (Punjab) . 5.107
12. Barmer (Rajasthan) . 28,307
13. South Arcot (T.N.) Pondi-

cherry, . . . 11,578

14. Agra (U.P) . . . 4.816
15. Mathura (U.P.) . . 2,707
16. Murshidabad (W. Bengal) 5331
17. Jalpaiguri (W. Bengal) . 6,245
18. Mukokchung (Nagaland) 3,900
Tuensang Do. 5.500
Kohima Do. 7,200
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(c) Nameg of Tribal Districts:—

South Arcot (T N.), Murshidabad
ang Jalpaiguri (W. Bengal), North
Lakhimpur (Assam) and Koraput
(Orissa).~—Area covered—62.2 Thou-
sand Sq, Kms.

(d) Yes, Sir. The Circles have been
intimated of the decision but schemes
for integrateq telecommunication net-
works have been aeveloped by a spe-
cial Task Force at the Directorate and
adequate provision of funds hag been
made in the VI Pian (1980—85)

(e) Implementation of schemes may
physically commence from 1982-83. As
such, no funds have been provided in
1980-81 ang 1981-82,

Import of Rice

932. sHRI CHIRANJ. [LAL SHAR-
MA . Will the Minister of AGRICUL-
TURE be pleased Lo state-

(a) whether Government propose lo
import rice in order to build up bulfer
stocks;

(b)y if so, the detaily thereof: and

(c) the steps taken to meet the pre-
sent shortage of rice in the country?

THE MINISTER OfF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN). (a)
No, Sir.

(by Does not arise.

(c) The stocks of rice with the pub-
lic agencies are adequate to meet our
requirements,
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Quantumn of sugar Allotted to Various
States in 1980

933. SHRI CHIRANJILAILL SHARMA
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount of sugar despatched
to various States during 1980; and

(b) the target-for the year 19817

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAIL. RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Apgainst
the monthly levy sugar quotas allotted
in favour of the Food Corporation of
India for supply to the 17 States/
Union Territories and in favour of the
remaining 14 direct allottee States, the
total quantity of levy sugar despatched
by the factories in the year 1980 was
about 30.80 lakh tonnes,

{(b) Based on the existing monthly
levy sugar quota of 2.71 lakh tonnes for
allocation (o various State Govern-
ments, the total requirement of levy
sugar of various States for the year
1981 comes to about 32.50 lakh tonnes,
which quantity for the present, may be
taken as the target fcr despatch of levy

sugar to different States during the year
1man,

Demand for Setting up of flour mills
in Northern States

934. SHRI CHIRANJI LAIL SHAR-
MA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total number of applications
received from Northern States to set
up flour mills, State-wise; and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b)
Because of the ban on the setting up of
new units of what soller flour mills in
the large scale and medium Scale sec-
tors the applications received for sett-
ing up such units have been or are
being rejected. The ban was
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partially lifteq between the period
from 29th June, 1979 to 24th May, 1980
during which period State Governments
were authorised to permit setting up of
small scale units up to 30 tonnes per
day capacity. Of these, 47 have applied
to the Central Government from Nor-
thern States for issuing a licence under
IDR Act, 1951. The number of appli-
cations, State-wise., from Northern
States are given below:

LIJ&K T

2. Punjab 19
3. Haryana 5
4. Himachal 2

Pradesh

5. Uttar Pradesh 10
6. Delhi 4

' 4T

Their justifiability is u;éier exami-

nation.
Construction of Rurall Roads in
Orissa

935. SHRI HARIHAR SCREN: Will
the Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the number of rural roads cons-
tructed in Orissa under the Minimum
Needs Programme during 1981-81:

(b) the number of Tural roads in
Keonjhar Distriet of Orissa constructed
and repaired during the ahove period;

(c) whether his Ministry has sent
guidelines to various States to fix tar-
get of implementation of the Minimum
Needs Programme, year-wise (1981—
85);

(d) if so, the expected time of receiv-
ing reports from various State Govern~
ments in this regard; and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b) In-
formation is being collected from the
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State Government and will be laid on
the table of the House.

(c) The national norm laid down for
rural roads as part of the Minimum
Needs Programme is that all villages
with a population of 1500 and above,
and about 50 per cent of the total num-
ber of villages with g population of
1000 to 1500 will be linked with roads
by 1990. 50 per cent of the total number
of villages required to be so covered are
targetted 1o be linked by 1985,

(d) and (e) Rural roads under the
Minimum Needs Programme are in the
State sector and as such State Gove-
rnments are not required to send
regular reports to the Govt. of India.
However, reports are called for from
time to time.

Central Guidelines for Social
Welfare Programme

936. SHRI HARIHAR SOREN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
slate ;

(a) whether his Ministry has sent
Central guidelines to State Govern-
ments lo implemeni some socia} wel-
fare programme:;

(b) if so, whether any such program-
me has been extended to Orissa for the
welfare of the disabled weaker and
deprived children; and

(c) the details in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN):. (a) to (c¢) A slatement is
attached.

Statement

Selected Social Welfare programmes
are implemented through the State
Governments, Schemes and other
circulars in respect of these zre for-
warded to State Governments from
time io time.
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Details of vaious social welfare pro-
granmes extended to Orissa for the
welfare of children (including disabled
weaker and deprived children) are
given below;—

1. Integrated Child
Services

Development

Ten Integrated Child Development
Services projects are in existence in
QOrissa. Five more projects have been
allotted to Orissa for 1981-82. The pro-
ject provides a package of services
comprising of Supplementary Nutrition,
Immunisation, Health Check-up, Re-
ferral Services, Nutrition and Health
Education and Non-formal Education
to children and mothers, Normally and
ICDS project provides services 1o a
population of one lakh through 100
aganwadi centres in Rural/Tribal
Areas and to a population of 35,000
through 50 anganwadi centres in Tribal
Area,

2. Area  Development

Special assistance has been given
through TUNICEF assisted programme
for economic development, literacy,
health and nutritional status of children
belonging to weaker sections of the
Society in disadvantaged areas of the
State.

3. Scheme for the Welfare of Child-
ren in need of Care and Protection

programme

Financial assistance has been given
to voluntary organisations through the
Government of Orissa for maintenance
of 335 children for providing services
such as shelter, food, clothing, educa-
tion, vocational training etc. to aban-
doned, neglected ana homeless
children.

4. Nutrition
The following programmes are in
operation in Orissa:
1. Balwadi Nutrition for pre-school
children.

2. Food for Nutrition—for infants
and pre-school children,

3. Special Nutrition—for pre-school
children, expectant and nursing
mothers.
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(4) Care Assisted Programmes—
for pre-school children,

5. World Food Programme—ifor pre-
school children, pregnant and nurs-
ing mothers.

5. International Year of the Disabled
Persons

The Government of Orissa have been
requested to sel up its own Committee
at State level and finalise State Plan
of Action for International Year of the
Disabled Persons 10 enable them to
take prompt aclion at all levels to im-
plement the programmes for the wel-
fare of children.

6. Scholarship Scheme

The State Government has been ask-
ed to implement scholarship schemes
for the physically handicapped stu-
dents to assist them to secure academic
education or in plant training so as to
enable them to earn a living.

Funds for Small Farmer Develop-
ment Agency

937. SHRI MANMOHAN TUDU:Will
the Minislter of RURAL RECONS-
TRUCTION be pleased {o state:

(a) the amount allogated to Orissa
during 1979-80 and 1980-81 for the
small farmer development agency;

(b) the number of small and margi-
nal farmers have been benefited in
Mayurbhanj district during the above
period;

(c) the number of Scheduled Castes
and Scheduled Tribes small and margi-
nal farmers benefited by this scheme
out of the total beneficiaries;

(d) the total number of villages of
Mayurbhanj district covered in this
8. F. D. A. scheme during the above
period; and

(e) the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
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RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) During the
year 1979-80, there were seven Small
Farmers Development{ Agencies in the
State ¢f Orissa, viz. Ganjam, Sambal-
pur, Puri, Dhenkanal, Bolangir,
Keonjhar and Cutlack. An amount of
Rs. 802.50 lakhs was allocated to these
Agencies for the implementation of
Small Farmers Development Agency
and Integrated Rural Development
Programme/Integraled Rural Employ-
ment Programme in Small Farmners
Development Agency blocks,

During the year 1980-81, the Small
Farmers Development Agency Pro-
gramme has heen merged wilh Integra-
ted Rural Developiment Programme
with effect from 2nd October, 1980 and
it was extended to all the Blocks in the
country. A nolional allocation of Rs.
1570 lakhs is available for the 314
blocks in the State of Orissy for 1980-81
@Rs. 5 lakhs per block.

(b) to (ey There was no Centrally
Sponsored Small Farmers Development
Agency/Integrated Rural Development
Project in Mayurbhanj District of
Orissa during 1979-80 and hence the
question of benefiting Small Farmers/
Marginal Farmers under the scheme in
that District does not arise. As the
Integratedq Rural Development Progra-
mme has been extended to this district
only with effect from 2-10-80 it is too
eariy to assess the number of benefi-
ciaries under this programme.

" LA i

All the villéges in the country are
now covered by the Intregrated Rural
Development Programme.

Development of Tiger Projects

938. SHRI MANMOHAN TUDU:
Will the Minister of AGRICULTURE be
plzared {o state.

(z) whelher Governmaont have intro-
duced some programmes for the deve-
lorment of tiger project in the country;

sn, the amount allotted
1977-78 to 1980-81 for:

(b) it
annually frem
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the development of Simlipal Tiger
Project of Orisa;

(c) whether Government have any
proposal to augment the annual allo-
cation in this head during 1981-82; and

(d) the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
“Project Tiger' was launched in 1973
and now covers eleven reserves in ten
States of the country. The objective of
this project is to preserve tigers in
particular and wildlife in general, in
their natural habitat.

(b) Year-wise figures are given
below :—

(In lakhs of Rupees)

Year - Allocation
1977-78 9.50
1978-79 15.00
1979-80 7.00
1980-81 7.00

(c) and (d). Yes Sir, it is proposed
‘{0 increase the allocation for ‘Pro-
ject Tiger’ during 1981-82, The final
position would be known only when
the Annual Plan for 1981-82 is ap-
proved.

qicfeafas dgwa wmd caw
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Basic amenties for Groups Housing in
Ashok Vihar, Delhi

941. SHR] R. P. YADAV: Will the
Minister ¢f WORKS AND HOUSING
be pleascd io refer to the reply given
to Unstarred Question No, 88 on the
17th Noveimber, 1980 regarding dispute
hetween DDA and MCD in Ashok
Vihar, Delhi znd state;

(a) whether  the  Delhi Municipal
Corporation have since taken over the
services in pockets KC and Kp of
Group-Housing in Ashok Vihar, Delhi;

(b) if so, what arrangements have
been made oy the Municipal Corpora-
tion Delhi s atiend to the complainis
of the residents for clearing; (i) choked
kitchen drains whaose water flow on the
road; (ii) choked bath-room and toilet
drains from {he shafts; (iii) main
s2wage lines in the area (iv) to cover
open mainholes; and

(c) if not. by what date the Delhi
Municipal Corporation is likely to take
over various services in the above
pockets?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The MCD has
under:-._.

reported as
(i) & (ii) Kitchen, bathroom and
toilet drains

These blockages gre to be attended
to by the owners/occupiers.

(iif) Main sewage line.
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Sewer maintenance staff has been
deployed by the MCD,

(iv) To cover open manholes

Arrangement exists for replacement
of missing manhole covers by the MCD.

(¢) Does not arise in view of reply
to Part (a) above.

Branch Post Offices and PCOs Opened
in Burdwan, West Bengal

942. SHRI SUSHIL BHATTACHAR-
YYA: Will the Minister of COMMUNI-
CATIONS be pleased to siate:

(a) the number of Branch Post
Offices and PCOs opened in the Burd-
wan district of West Bengal upto 31st
January, 19881; and

(b) the target for the year 1981-82
and names of those places?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) 490
Branch Post Offices and 82 long dis-
tance PCOs were opened in Burdwan
district upto 31-1-1981,

(b) the target of branch post offices
to be opened during the year 1981-82
is yet to be finalised. The places where
the branch post offices are to be opened
will be decided thereafter.

It is proposed to open 13 long Dis-
tance PCOs during 1981-82. The names
of the places are as under:—

1. Kashinagar

2. Kalagachia

3. Kalanabagram

4. Kulingram

5. Nabastha

6. Kamalpur

7. Palasan

8. Uchhalan

8. Onari

10. Jubita
11, Jotsadi
12. Bantir
13. Sankari
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Chila Welfare Project in Orissa
during Sixth Plan

943. SHRI RAMA CHANDRA RATH,
Will the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state :

(a) whether Government have any
proposal to introduce any child welfare
project in Orissa during the Sixth Plan
period;

(b) if so, the amount allocated in
this head during the above Plan period;

(c) the number of children to be be-
nefited from Orissa during that period;
and

(d) the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) to (d). A statement is
attached.

Statement

Child Welfare projects will
continue in Orissa in the Sixth Plan
period. These include continuing
schemes like Integrated Rural Develop-
ment Programme, Integrated Child
Development Services Programine,
Scheme for Children in Neeqd of Care
and Protection, Integrated Education
for the Handicapped. These schemes
are in the Central and Centrally Spon-
sored Sector. The Sixth Plan schemes
in the State Sector include those of
Balwadis, Creches, Supplementary
Nutrition Programme, Mid-day Meals
Programme etc.

Proposals for new projects include
those for basic services to reduce child
mortality, promote pre-school educa-
cation etc. as also projecls of social
inputs in area development programme,

Sixth Plan outlays in the Central
Sector in the fields of women welfare,
handicapped welfare, Planning, Res-
earch, Training and Evaluation and
Day Care Centre etc. amount to about
Rs. 96 crores. There is a significant
child welfare component in these pro-
grammes. The Centrally Sponsored
Child Weltare Programmes outlay for
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the Sixth Plan amount tp Rs. 51 crores.
There is no State-wise allocation = of
these amounts, but Orissa will get its
due share in these programmes.

The Sixth Plan outlay for Orissa for
the Social Welfare Sector, that also
covers child welfare programmes, is
Rs. 200 lakhs.

The number of children benefiting
from those programmes cannot be esti-
mated.

Financial Requirements of Drought
Affected states

944. SHRI BALASAHEB VIKHE
PATIL:

SHRI RAJESH KUMAR
SINGH ;

SWAMI INDERVESH ;

SHRI RAM VILAS PASWAN:

SHRI RAMAVATAR SHAS-
TRI:

SHR] P. M. SAYEED;

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have assess-
ed the financial requirements of
drought affected States;

(b) if so, the monetary requirements,
State-wise;

(c) the amounts sanctioned and re-
leased lo the States for procuring drink.
ing water and other scarcity works,
State-wise;

(d) whether the demands of the
States have been met in full; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V., SWAMINATHAN): (a) and (b).
Yes, Sir. At the requests of the Govern-
ments of Andhra Pradesh, Haryana,
Karnataka, Rajasthan and Maharash-
tra-States currently affected by drought
the Government of India deputed Cen-
tral Teams and the recommendations
of the High Level Committee on Relief
thereon, the Government of India ap-
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proved a ceiling of expenditure of Rs.
2333.08 lakhs to Andhra Pradesh, Rs.
402.00 lakhs to Haryana and Rs. 2019.50
lakhs to Rajasthan. So far as Karna-
nataka is concerned, a proposal to ap-
prove a ceiling of expenditure is under
consideration of the Ministry of
Finance, As regards Maharashtra, the
report of the Central Team which
visited the State from the 9th-11th Feb.
ruary 1981 is being finalised. Release
of amount to Maharashtra will be con-
sidered on receipt of the Central team’s
report.

(c) A Statement is laid on the Table
of the House [Placed in Lijbrary, Sce
No. LT-1929/81.] The amount is re-
leased to the States after the States
present the progress of expenditure of
the approved ceiling of expendi-
ture,

(d) and (e). No, Sir. In accordance
with the schemes of financing relief
expenditure recommended by the 7th
Finance Commission, the relief ex-
penditure in excess of the margin
money is released on the basis of the
requirement assessed by the Central
Team and the High Level Committee
on Relief.

Water Supply Scheme for Maharashtra

945. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) how many water supply sche-
mes have been sanctioned for Maha-
rashtra upto 31st December, 1930;

(b) the number of such schemes
awaiting approval of the Central Gov
ernment; and

(¢) the time by which the Central
Government will sanction these sche-
mes?

THE MINISTER ' OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): (a)
2210 Water Supply Schemes have
been sanctioned for Maharashtra upto

3715 LSs—8

31st December, 1980, since the  in-
ception of the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme,

(b) Nil,

(c) Does not arise.

Supersession of Municipal Corpora-
tions

946. SHRI R. K. MHALGI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whethdr nearly 60 per cent
municipal corporations in the country
stand superseded as at present;

¢b) whether the President or any
other office bearers of all the All India
Mayor’s Conference called on the
Prime Minister to discuss the matter;
and

(c) if so, the result thereof?

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): (a)
Yes, Sir. Nearly 60 per cent of the
Municipal Corporation in the country
are without elected bodies,

(b) Government is not aware of
this.

(c) Question does not arise.

Famine in Rajasthan

947, SHRI JAI NARAIN ROAT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
about the famine in Rajasthan State
this year; and :

(b) if so, what famine relief mea-
sures the Central Government pro-
pose to provide to the Rajasthan
State? .

. . THE MINISTER OF STATE ..IN
THE MINISTRY. OF AGRICULTURE
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AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir,

(b) On the basis of the report of
the Central Team which visited Ra-
jasthan from the 27th to 30th Novem-
ber 1880 for an on the spot assessment
~f the drought situation, and the
recommendations of the High Level
Committee on Relief, the Government
of India have approved a ceiling of
-expenditure of Rs. 2019.50 lakhs for
purposes of Central assistance to.meet
the .current drought situation..

In addition, the State Government
has been sanctioned short-term loan
of Rs, 16.50 crores—Rs, 7.50 crores for
kharif and Rs. 9 crores for rabi for the
supply of agricultural inputs to’ the
farmers.

Under the Food for Work Program-
me, the Government of Rajasthan
were allocated 1.10 lakh M.,T, of food-
grains in the beginning of the current
financial year, in addition to the
carry-over stock of 93,226 M.T. from
the previous year, Besides, under the
Nationa] Rural Employment Program-
me an additional allocation of 10,400
M.T, foodgrains and cash assistance
-of Rs. 182 lakhs towards material sup-
port and Rs. 57.20 lakhs towards wage

‘support have been sanctioned. Though’

the allocation for Rajasthan was 10,400
M.T. of foodgrains, 20,000 MT had been
released to the State Government in
advance,

A special allocation of 10,000 MT of
cement has also been made by the
Central Government for  drinking
‘water schemes.

Tonstruction of 3 New House in Delhd
by Chandigarh Administration

848. SHRI CHIRANJIT LAL SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to gtate
stage at which the proposal for the
construction of jts new house in
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Delhi by Chandigarh Administration
is at present?

THE MINISTER OF  PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI

BHISHMA NARAIN SINGH): (a)
No proposal has been received from
the Chandigarh Administration for
the construction of its new house in
Delhi,

Industrial pollutants

949, SHRI K, A. SWAMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether  Government are
aware of the increasing health hazard
posed by increasing industrial pollu-
tants; ’

(b) what concrete steps Govern-
ment have taken to implement wvari-
ous relevant laws to stop such pollu-
tion; and

(c) why Government are hesitant
to enforce penal and preventive pro-
visions of law governing pollution?

THE MINISTER OF PAR-
LIAMENTARY  AFFAIRS AND
WORKS AND HOUSING (SHRI

BHISHMA NARAIN SINGH): (a)
Yes, Sir.

(b) Under the provisions of the
Water (Prevention and Control of
Pollution) Act, 1974 the discharge of
industrial pollutants in the streams or
wells ijg being regulated through grant
of consents by the Central Board for
the Prevention and Control of Water
Pollutien and the State Boards for
the Prevention and Control of Water
Pollution set up under the provisions
of the said Act. In order to prevent
and Control air pollution, the Air
(Prevention and Control of Pollution)
Bill, has been passed by the Lok
Sabha and is pending before the
Rajya Sabha for congideration and
passing.

(c) The provisions of the Water
(Prevention and Contrel of Pollution)

WilER nnawere Zz0 -
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Act, 1974 are being implemented by
the Central and State Boards set up
for the Prevention and Control of
Water Pollution and the defaulting
industries are being prosecuted by
these Boards.

Supply of drinking water in Rural
areas during the Sixth Plan

950. SHRI K, A. SWAMI: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

{(a) what are Government’s plans
to supply pure drinking water in
rural areas; .

(b) the plan allocation in the Sixth
Plan towards meeting this urgent and
basic need; and

(¢) the specific programmes to
achieve this objective?

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI

BHISHMA NARAIN SINGH): (a)
The plan of the Government is to
supply safe drinking water to all the
problem villages where the position is
more acute, during the sixth five year
plan period.

(b) The allocation in the Sixth
Plan is Rs. 600 crores in the Central
Sector and Rs, 140711 crores in the
State Sector,

. {¢) The Minimum Needs Program-
me in the State Sector and the Acce-
lerated Rural Water Supply Program-
me in the Central Sector.

Air and water pollution

'951. SHRI HARINATH MISRA:
‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that air
and water pollution in the Union Ter-
ritory of Delhj -hag increased mani-
fold during the last 3 years;

(b) whéther Government propose
to ‘prevent air pollution and maintain
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ecological balance in the Union Terri-
tory;

(¢) if so, the steps taken to this

regard;

(d) whether any contract for pre-
venting smoke from the second chim-
ney of Indraprastha Power Station
was awarded to an American firm;
and

(e) if so, the progress made so
far?

THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): (a)

No, Sir.
(b) and (c). The Air (Prevention

‘and Control of Pollution) Bill, 1880

has already been passed by the Lok
Sabha and is pending before the Rajya
Sabha for consideration and vassing,
For environmental protection and
eco-development in the country, the
Department of Environment has been
set up by the Government of India
only recently.

(d) Yes, Sir.

(e) Orders for modification etc. of
Units 1I, III and IV of the Indrapras-
tha Power Station (second chimney
referred to in the question emits fly
ash from Units II and III) have been
placed by DESU with M|s UOP of
USA Canada who are the original
suppliers of electro-static precipitator
for these units. Most of the material
has already been received and work
ijs expected to be completed during
1981-82 depending upon availability
of shut down of the Units.

Fishing trawlers imported by Private
Parties since 1973

952, SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) how many fishing trawlers
have ‘been imported from abroad by
private parties since 1878 with the



231 Written Answers

financial assistance of the Shipping
Development Fund Committee;

(b) the total amount of SDFC
funds sanctioned for this purpose;

(c) why the individual importers
were permitted to negotiate directly
with foreign suppliers and no proper
tenders or quotations were asked for
through Government channels; and

. (d) whether any inquiry has been
. conducted into the allegations that
prices of trawlers have been shown at
least 20 per cent higher than the
prevailing market rates abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
. AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)

" Ten.
(b) Rs. 150,36,518.50.

(c) The vessels are purchased ac-
cording to the specifications formulat-
ed and offered by the builder in the
light of the requirements of indivi-
dual buyers. In respect of SDFC fin-
ancing, generally the practice is for
purchase by quotations|negotiation
rather than by calling tenders.

(d) Individual application for im-
port of vessels were thoroughly scru-
tinised particularly in respect of pri-
ces of both by the Department as
well as by an Inter-Ministerial Com-
mittee constituted for the purpose.
Subsequent requests for enhancement
of price were approved only after due

. verification through Indian Embassies,
Indian manufacturers as well as
Ministry of Finance. As Government
has no reason to believe that the pri-
ces were higher than the prevail-

- ing market price abroad, no inquiry
is contemplated in this regard.
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Non-Supply of Exercise books through
Falr Priceg Shops in Delhi

953. SHRI R, P, YADAYV:

SHRI P. RAJAGOPAL
NAIDU:

SHRI DHARAMBIR SINHA:

SHRI KISHORE CHANDRA
V. 8. DEO:

SHRI D. P. YADAYV:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it js a fact that Gov-
ernment have stopped selling exercise
books through Fair Price Shops for .
the last four months in Delhi;

(b) if so, the reasons thereof;

(c) whether it is also a fact that
the quota of white print meant for
supplying the exercise books in Delhi
has been sold in the black market;
and

(d) if so, the action taken against
the concerned authorities?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (d). According
to the information furnished by the
Delhi Aaministration, exercise books
are not sold through Fair Price Shops
in Delhi at present. These have been
supplied to the students through
schools and colleges, In addition, the
exercise books are being sold through
retail dealers registered with the
Delhi Bureau of Text Books, Coope-
rative Stores, Super Bazar and the
Delhi Young Entrepreneurs Associa-
tion of Delhi University.

The quota of white printing paper
meant for exercise books in Delhi has
not been sold in the black market.
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Central Aid asked for given to drought
Affected States

954, SHRI B. D. SINGH:
SHRI TRILOK CHAND:

Will the Minister of AGRICULTURE
be pleased io state:

(a) the Central assistance given to
the State Governments, State-wise,
affected by drought during 1980 as
against assistance asked for by them;

(b) whether the cotncerned State
Governments have asked for Central
assistance for the implementation of
their long term and short term plans
in the drought prone areas; and

(c) if so, the details thereof and the
assistance proposed to be given by the
Centre for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) During
the year 1980-81, the States of Andhra
Pradesh, Bihar, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Madhya
Pradesh, Maharashtra, Orissa, Rajas-
than and Uttar Pradesh have been
effected by drought in varying degrees.
A statement showing assistance given
by the Government of India to these
States during  1980-81 to meet the
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drought situation as against the assis-

tance asked for by them is attached
vide Statement I.

(b) and (c). The short term mea-
sures for which the States mentioned
in reply to part (a) of this question.
sought Central assistance covered
organising gratuitous relief, arranging
drinking water supply, supply of fod-
der, provision of medical eover, pro-
viding gainful employment to the
agriculfural labourers, rehabilitation
measures for the small and mhrginal
farmers etc. The approved ceilings
of expendifure shown in statement I
covered these items.

The long term measures for #vhich
Central assistance given to the diffe-
rent States are under the Drought
Prone Area Programme and the
Desert Development Programme, The
main objective of the Drought Prone
Area Programme is to immunise
the drought prone areas from fécurring
drought and cycles of secarcity and to
improve the economy of the drought
prone areas through a package of in-
frastructural and on-farm development
activities while the Desert Develop-
ment Programme aims at the integrat-
ed development of the desert areas
and also the cold arid regions of the
country. Statement-I] showing allo-
cation of funds for aifferent States for
these two programmes is attached

Statement-I

Central assistance given to the States affected by drought during the year 1980-8:
(Referred to Part (a) of the Question)

(Rs. in crores)

(Foodgains in lakh .Metric Tonnes)

States Assistance Ceilin Short Food for National
asked for of l.  term Work Pro- Hona ngmRurﬂ-lml:Jll:playmmt
gy the  expendi- {.ﬁ.;;n %;?mme —_—
tate ture a 2 ormal Food i
Govt. provccl’- by & Special grains Cash assistance
(Rs.)  the Govt. Food- alloca-  Material  Wage
of India grains) tion support Suﬂ)on
(Rs.) (Rs.) (Rs.)
1 2 3 4 5 6 7 8
1. Andhra Pra- 7-39
desh 1st Visit  67.67 19.64 -
. 26.00 0.63 0.42 2.365
end visit .  159.33 23.33 ’
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2. Bihar . 92.8g 24 .82 13.00 1.10 0.54 9-48 3.035
g. Gujarat . 42.98 6.12 8.00 o.10 0.125 2.18  o0.699
4. Haryana . 38.79 4.02% 12.00 0.20 0.035 0.565 0.18
5. Himachal Pra-
desh .

18.80 10.01 1.00 0.18 0.025 o.385 o.124

6. Karnataka . 205.21 @ 12.00 0.135 0.185 3.26 1.044
7. Madhya Pra-

desh . 34-95 47.90 19.00 1-99 0.295 5.22 1.61
8. Maharashtra 28.62 f 11.00 0.40 0.32 5.58  1.784
g. Orissa . 56.68 17-39 8.00 0.82 0.184 3.22 1.03
10. Rajasthan 59.46 20.11 )

1st visit . 5946 20.11 |?- 16.50 1.10 0. 104 1.82 0.572

and visit . 61.38 20.20 JI
11. Uttar Pradesh 122.23 47.52 39 .00 1:95 0.745 13.04 4174

Total . 1048.99 241.00 165.50 8.605 2.979 42.14 16.698

Haryana* Rs. 1.00 croves also approved for on-going and other approved Irriga-

tion works but the expenditure will be met from the saving in
the carmarked Plan provision in the Annual Plan for Sutlej-Jamuna
Link Canal.

Karnataka The recommendations of the High Level Conmittee on Relief on the
report of the Central team which visitcd Karnataka from the 2gth
to g1st December, 1980 are under consideration of the Ministry
of Finance.

Maharashtrat The report of the Central tcam which visited Maharashtra from
gth to 1:1th February, 1981 is under consideration.

.

Statement-II

Statement showing allocation of funds for the Drought Pronc Area Programme and
the Desert Development Programme for the year 1980-81 [Refurred to in reply to parts (b) &
(c) of question].

(Rs. in lakhs)

State Drought Prone Area Desert Development
Programme Programme
1 o 2 3 T
Andhra Pradesh . . . . . . 570.00
Bihar . . . . . . . . 427.50

Gujarat . . . . . . . 307.50 65.08




237 Written Answers PHALGUNA 4, 1002 (SAKA).

Written Answers 238

1 2 3
Haryana 97.50 153.81
Jammu & Kashmir . 97.50 59.16
Himachal Pradesh —_ 25.00
Karnataka 345.00 ~—
Madhya Pradesh 415.00 —_
Maharashtra 315.00 -
Orissa 187.50 -
Rajasthan . . . . 592.50 496.95
Tamil Nadu 360.00 —_
Uttar Pracesh . 375 o0 —
West Bengal 262.50 —

‘Tolal 4,252.50 8oo.o0

Setting up of fruit preservation Fac-
tory by Modern Bakeries

955. SHRI SONTOSH MOHAN DEV:
Will the Minister of AGRICULTURE
be pleased to siate;

(a) whether it is a fact that the
Modern Bakeries propose to set up a
fruit preservation and processing fac-
tory in Kachar; and

in regard to
and production

(b) if so, the details
the selection of site
capacity of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b):
The Modern Bakeries (India) Limited
are exploring the possibility of setting
up a fruit processing factory in North
Eastern - Region. ‘However, details of
the project, including location, pro-
duction capacity etc., are stili under
finalisation by the Company.

Damage of khadi Cloth

956. SIHHRIMATI KRISHNA SAHI-
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether it is a fact that Khadi
cloth worth Rs. 40 crores was comple-
tely damaged in different godowns;

(b) if so, what steps Government
propose {p take to stop such losses in
fulure; and

(c) steps Government
take -to book persons
such losses?

propose Lo
responsible for

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE AND-
‘RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) No, Madam..

(E) and (c): Do not arise.
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Substitution of Agriculture Price Com-
mission by s_nother Commission

957. SHRI JAGPAL SINGH:
SHRI RAJESH KUMAR SINGH:
SHRI CHANDRAJIT YADAYV:
SHRI RAM VILAS PASWAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's attention
has been drawn to the suggestions
made at the Conference of the Bharat
Krishak Samaj held in Kolhapur in
December, 1980 that the Agriculture
Price Commission be substituted by a
new Commission having adequate re-
presentation of farmers and about the
need for marketing agriculture pro-
duce, starting processing and grading
industries and export by the farming
community; and

{b) if so, the reaction
ment thereto?

of Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) The Government receives sug-
gestion from time to time from various
bodies. These are taken into con-
sideration while framing the countiry's
agricultural policy. In so far as the
Agricultural Prices Commission is
concerned, it already includes 3 mem-
bher representing the interests of far-
mers.

Performance of National Rural Em-
ployment Programme

958. SHRI JAGPAL SINGH:
SHRI RAJESH KUMAR SINGH:
SHR1 CHANDRAJIT YADAYV:
SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Wil the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a  fact that the
performnnce of the National Rural
Employment Programme has been un-
satisfact)ry and the anticipated em-
ployment generation is not likely to
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be achieved by the end of 1980-81;
and

{b) if so, the reasons therefor and
the steps contemplated by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b):
The National Rural Employment Pro-
gramme has been launched in October,
1980 only. Reports from the States on
the performance and employment gene-
ration under the programme during
1980-81 will become available after the
expiry of the current year. Prima
facie, there appears no reason to say
that the performance has been unsatis-
factory. On the contrary, there is per-
sistent demand to raise the allocations
of foodgrains uynder this programme.

Credit from International Financial
Agencies for Irrigation Projects

959. SHRI JAGPAL SINGH:
PROF. AJIT KUMAR METHA:
SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Will the Minister of IRRIGATION be
pleased to state:

(a) the extent of credit anticipated
to be received by Government from the
International Financial Agencies for
the irrigation projects in the country;
and

(b) the estimated allocation likely
to be made to the State Governments
(with names of the States) to over-
come financial strain in the implemen-
tation of irrigation projects?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) and (b). Details
of projects receiving credit assistance
from International Financing Agencies
namely International Development
Association (IDA), International Bank
for Reconstruction and Development
(IBRD) and International Fund for
Agricultural Development (IFAD) in-
dicating the amount of credit assis-
tance agreed to be given by the
financial agencies and the actual
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disbursement received upto September 30, 1980 are given below:—

(Amount in § Millon)

SL.N». Nam= of the Project Agency : Loan Amount  Actual Disbur-
and State sement upto
Sept, 30, 1980

1. Gnodaari Barrage Project . IDA 45.00

39.5
{Andhra Pradesh)
2.  Nagarjunasagar Project IBRD 145.00 50.0
(Andhra Pradesh)
3. Perivar Va'gai Project IDA 23.00 7-4
(Tamil Nadu)
4. Javakwadi Project . . . IDA 70.00 28.7
{Maharashtra)
5. Orissa Medium Irrigation Pro- )
jeet (Oxissa) . . . IDA 58.00 17.5
6. Upper Krishna Project . . IDA 117.00 24.5
(Karnataka)
7. Gajrd Medium Irrigation
Project (Gujarat) . . IDA 85.00 1.2
8.  Huyana Irrigation Project . IDA 111.00 43.1
(Haryana)
9. Punjab Troigation Project . 1DA 1209.00 14.2
(Punjab)
10.  Maharshira Compaiite Trrigation 210.00 12.4
Project (Maharashtra) . IDA
11, Bhima GAD Project . . IFAD 50.00 7.8
(Maharashtra)
t2.  Gujarat Composite Irrigation . IDA 175.00 0.0
Project (Gujarat)
.13. Chambal CAD Project . IDA 52.00 35.1
(Rajasthan)
14. Chambal M.P. GAD Project . IDA 24.00 20.2
(Madhya Pradesh)
15. Rajasthan Canal CAD Project
(Rajasthan) Phase-I . IDA 83.00 50.6
Phase-II . IFAD 55.00 .
- 16.  U.P. Public Tubewells Project IDA 18.00 0.2
(Uttar Pradesh)
17. Mahanadi Barrages Project . IDA 83.00 0.0
(Orissa) . . . .

. . . . . Total: 1533.00 362.4




243 Written Answers

After expenditure is incurred by the
concerned executing agencies, the re-
imbursement claim applications pre-
pared on the basis of the disbursement
schedule appended to the Agreement
with these international financing agen-
cies are forwardeg through Govern-
ment of Indla to the concerned agen-
cies for disbursement. 70 per cent of
the assistance so received by Govern-
ment of India is passed on to the
Stateg concerned.

Opening of Central Schools in Semi-
Urban and Rural Areas

960. SHRI DAULAT SINGH JADE-
JA: will the Minister of EDUCATION
AND SOCIAL. WELFARE be pleased
to state:

(a) whether there is any proposal
to open Central Schools in Semi-Urban
and rural areas in the country; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). The Kendriya
vidyalayas  (Central  Schools) are
opened al those places where there is
a concentration of Central Government
employees, including Defence and para-
military personnel, or where Central
public sector undertakings or institu-
tions of higher learning are located, ir-
respective of whether such places are
in rural or urban areas. Localing the
Vidyalayas  specificiaaly in rural or
semi-urban greas does not, therefore,
arise.

Twrear e & fog wore ¥ swaea
961. sto frwer waT-
|

WMt Tww feme wat:

a1 Tea§ @ a7 Taw A
g w4 fw:

(%) =t 1980-81 ¥ fg

;m’“"“mwﬁlﬁw F1 =z fra
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(w) #ar 39 a§ waF faq
agc ¥ faits &7 & waufw &
yacqr # AN FifE @ g
¥ AT FT AHE F @ AHAr
¢ ur

() afe 7@, & w afedis
# fpaar faam @ omgm W gad
7 A% QU A F qargar g7

faq sarqs ® usq qat (st
faeigaa wart) @ (F) aIeET
AR JA, N AHEATT TG qAAIT
w1 fparagq s @ , qfea faar
g f& ad 1980-81 ¥ faq wsear
AL QAIAAT F GAIGT  qWe
qfterg 21 4T wWE (AW-TH
& foc 6 =T ®TIF WX WY
F faz 15 Fqz 797) )

(=) =, adi

(1) a7 F{ F IO
W afed@a T F qu g7 § faer
TR H FQ FA A WA @
3 AW FEwA ¥ gy afk-
AT W 1985-86 F qa fdr
YT 31 T AW FI YT FA F
fag weT §ER T gER Y
gAY §9F FIAIT §IH HO )

queA & g wreia mate Qe
TR

962. Mo faden gt
LiLRIC
Fa1 wrAver gafaate §d 78 aae
® F A 5 qwena ¥ o
TR AJTR FEFT FT FATAG9T
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T W WX W ST & WA
frr-fer @l q¢ wr fefor s
fog a3 &7

gfy witx matw gaffe darsa
§ woq wat (sl weTEaR W) :
gET gF@ A AT Qg J4T 9T
QI 9T W@ & g

Fagrat & fag emme
963, Sto fasat wwrli weaAa :
st gfgr @itw
=t far amfo lﬂﬁﬂ"lﬂ' :
*t Tdo Yo AWM :
ot {asfas; :
st dio YHo Tex WIW :
s Fo APYT :

For foam Ak @RIR w:AIO
HAY A3 TAW AT FA KA fE .

(F) & & Jegw  afrdl
g deqr fradt §;

(@) &7 dadw afmal #
Yo A F fad @R N F@
IR §; AR

() A=At Wt owa aF  feg
T g A9 & Togare Aiwg
T § 7

fiterr aqT AT wEAT HATAT
(Smef;  whwr wr|)

(%) & 3w ¥ Fa@A v sy W
frafr s & fod a1  =ws

gigw T fem omm i@y W,
s, @, W, Wx, @ foE
F UEI W@ ¥ T 90 W
Fafrwfe § ) o A EdEw
g5t X Wt 1973-74 ¥ v afqfa

wdgw fear v f@E W@ W@

‘¥ ¥ wfr 1,000 ¥ SwEEr F

dagAl A d@®r 1.26 § 1

“oER e & kiR
¥ gar eV S@ IRl
# gagew W& & fawenw
affdt & fad 39 &l 9
e &7 @ g (Fed,
afadt s wwi % @
uF-uF  Sfawe) s§ sEEE
T 100 wE #1 o X
oY & femn war g

(2) i oK w fawai
fFEl e A wE
FA F fA@ = Y 9@ T
o w0 f& s §

(3) = Fwafrai & 109 <roe-.



247

Written Answers

wet gra faweir  safay
#r fa@ @ Faw ¥ gt Qv
T 20,000 wTd  wf¥
a § wiew T & 1}
T “3fexr fewaww” wm w%
wfafawr & wwww oA
3

(6) Aa@di WX w=r faFain

smifdg A oM T1H
s ¥ fad s@ 3w ¥ 18
faiy ek Fafeg s
fed @ &1

(7) A=y, afuad s sy

% fad  oragfodi & Fw
¥ wata fagam  arfeag)
w5t S foer qur gEAT ar
safe sfas@Et #  Fae
v amraafas gfoder s
FE Bg T AW F fad
eagfoai & 9wy § foww
F woft Hfawr Far  @F
S g ¥ IIEN g7 a9
E 1l

(8) Fadwt Mt ww  fagain

sgfeqal 1 smaafas sfwreyor
TR & % fod  sramfas
qrate ¥z wfga fF0 @
g frad § v Queie
T FT T |

(9) “fawetim aufel &  @w-

fag wgedY @At #1 aqr-
gar’ W T F owAAA
fasainr  =afwat #t  frer,
gfmaor, qafe #lx  Joerme
N gfaom wW FWR AW
wEd gsAi w ggmar &
a0
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(n) Fodw afeai # & ok
Al F1 THATX FTATU I
T & A oY, fasar afeal
QAMT TTA FA & foq fafrez =g
¥ vaifes 52 @ 18 fadty Qo
sl 4 31 fegws, 1980 %
1,288 A =feal v Avwfaar
ferar €

faalsng 7 & %iq fewrag o
gt ATAT

964. Mo frAmTEME wiATa:
7 fasr Wit ®q™ woqTw  HoY
T a9 F FAT FO F T
e & fadieme ¥ uF
fagrers @@ ov & fedy geara
qr faa s @ §7

fowr @ar AT wEIOT HaAl
(ofi qEo &0 wagmer ) - oY A& |

Quantum of wheat supplied to flour
Mills

965. SHRI E. BALANANDAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total quantum of wheat sup-
plied to flour mills by the Fooa Corpo-
ration of India during 1980; and

(b) the amount of subsidy per ton
and the total amount of subsidy for
the year 19807

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a). The
Roller Flour Mills were issued 36.37
lakh tonnes of wheat by the Food Cor-
poration of India during 1880.

(b) The Roller Flour Mills are issu-
ed wheat by the Food Corporatien of
India at the issue price of wheat fixed
by the Central Government. The rate
of subsidy per tonne for January to
March, 1980 was Rs. 247.40 and for
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April to December, 1980 was Rs. 369.10.
The likely subsidy to be paid to the
Food Corporation of India for supply
of wheat tp the Roller Flour Mills
during 1980 is estimated to be
Rs. 122.29 crores.

Demand of Kendriya Vidhyalaya Nom-
Teaching Staff Association

966. SHRI E. BALANANDAN: will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government are aware
of the demands submitted by the
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Kenariya Vidhyalaya
Staff Association;

Non-Teaching

(b) if so, what were their de-
mands; and

(c) the steps which Government
have taken for settling the same?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 8. B.
CHAVAN): (a) to (c). Yes, Sir. A
statement indicating the main demands
of the Association and the position in
respect of each of them is attached.

Statement

SI.No. Demand ol the Association

Position

‘De-jure’ recognition of the Assaciation.

The request [or ‘De-jure’ recognition cannot
be considered since the C.C.S. (Recogni-
tions to Servic: Associations) Rules,
1959, are inoperative after having been
struck down by the Supreme Court.

2. Revision of pay-scales of and provision of The pay-scales of the ministerial and Group
& Selection Grade for the ministerial and ‘D’ employeces of the Sangathan were
3. Group ‘D’ employees on the analogy of  revised with cffect from 1-1-1973 as in
the teaching staff. the case of Central Government em
loyces.  Provision for  Selection  Gr
has also been made on the same basis as
available to corresponding categories of
Central  Government employces.  The
teachers of the Sangathan are a distinct
category and the pay scales etc. of non-
teaching staff cannot be compared with
those of teachers.

4- Attendance of the non-vacalion ministerial It has since  been decided that the
and Group 1’ staff mcembers of the non-teaching staff which used to attend
Kendriya Vidhyalayas during Autumn and  the Vidhyalayas on alternate days during
Winter breaks. the Autumn and Winter breaks will now

be formed in two batches : one batch will
attend the Vidhyalaya during the first
ha f o” the break and the other batch
during the sccond half.

5 The sphere o” duties of Group ‘D’ staff The designations of various categories o°
should be defined. Group ‘DY employces are indicative of

their duties.

6. Sanction of the post of Head Clerk in the The demand is under examination.
Vidhyalayas with an enrolment of 1,000
instead ol 1,200 as at present.

7 The present practice of appointment of It has since been decided to dispense with

Group ‘D’ employees against Selection
Gr&dc posts by the Principals be dispensed
with,

o e — i

the earlier practice and to combine-alt
Group ‘D' employees of a  particular
Region in this matter.
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Sl.No.

Demand of the Association

Position

8.

11.

12.

13.

14.

Specific Group ‘D’ cmployees viz. the
%ecwoepcn alone should be detailed to clcan
bath-rooms etc.

Incrcasc in the number of posts of Chowki-
dars.

Stepping up the date of increment in the
casc of L.D.Cs. and U.D.Cs. who happen
to draw a lower rate of pay than that of
their juniors.

Promotion avenues for L.D.Cs. should be
increased from the existing 50% to 609%,.

Increase in the promotion quota for U.D.Cs.
to the posts of Head g‘lcrkx from 25%

to 40%.

The demand has been acceded to.

Tt has been decided to examine each re quest
for an additional Chowkidar on merit,

‘The demand is under examination.

The demand is under cxamination.

The deamnd has been acceded to.

Promotion avenues for the Head Clerk of Promotion avenues for the Head Clerks of

the Vidhyalayas to the posts of Superinten-
dents in the Regional Offices, and the
Headquarters office of the Sangathan,

Creation of the post of Superintendents
in the Kendriya Vidhyalayas,

Reckoning of the service rendered by the
employees in their parent departments
for the purpose of terminal benefits from
the Sangathan.

Representation from

Maharashtra

MLA Re; Jayaprakash Narayan Com-

memorative Stampg

967. SHRI R, K. MHALGI: Will ‘nhe

Minister of

COMMUNICATIONS be

pleased to state:
(a) whether it is a fact that the Post

Master-General, Bombay has received
a representation dated 10th October,
1980 regarding the Jayaprakash Nara-
yan Commemorative stamp brought
out on 8th October, 1980;

(b) if so, the grievances made there-
in;

(c) whether the said representation
has been relied to and if so, the con-
tents of the reply; and

(d) it not, the reasons thereof?

the Vidhyalayas to the posts of Superin-
tendence exist through a limited depart-
mental examination.

A proposal in this regard is under considera-
tion,

The Kendriya Vidhyalaya Sangathan is a
socicty registered under the Societies
Registration  Act, 1860, and it has its
own rules and regulations. The rules
do not provide for reckoning of previous
scrvice of the employees for grant of
terminal benefits.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir. A representation dated 10th Octo-
ber, 1980 regarding the Jayaprakash
Narayan Commemorative stamp
brought out on 8th October, 1980 was
received by the Postmaster-General,
Bombay.

(b) The representation questioned
the veracity of certain information
given in the Information Sheet issu-
ed along with the gtamp,

(c) and (d). No reply was given to
the representation as the stamp as
well as the Information Sheet had
already been issued on 8th October,
1880.
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“Food for Work” Scheme

968. SHRI R. K. MHALGI: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

» (a) whether it is a fact that the
National Rural Employment Guaran-
tee Scheme is facing difficulties as the
Food Corporation of India have ex-
-pressed their inability to make avail-
-able foodgrain in  adequate quantity
‘for the successful implementation of

the scheme; and

(b) if so, how Government propose
1o implement this project in a more
‘salisfactory manner?

THE MINISTER OF STATE IN THE
‘MINISTRY OF AGRICULTURE AND
TRURAL RECONSTRUCTION (SHRI
TBALESHWAR RAM): (a) There is no
National Rural Employment Guaran-
‘tee Scheme in overation.

(b) Question does not arise.

Work on Jhakham Irrigation Project

970. SHRT JAI NARAYAN RAOT:
Will the Minister of IRRIGATION be
Pleased to state.

_(a) when the construction work of
the Jhakham Irrigation Project was
started and when it would be com-
‘pleted; and

(b) the reasons for non-completion
of construction work so far?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
‘Z. R. ANSARI): (a) The work on the
g kham Irrigation Project was taken
up in 1969 and it is scheduled to be
tompleted in 1984-85.

‘(b) Trrigation is a State subject and
4he responsibility for timely comple-
Mon of irrigation projects rests with
_‘:lie State Governments. Reasons for
shon-completion ‘af the Project so far
jilave not been intimated by the State
overnment,
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Indrabati Project

971. SHRI RASABEHARI BEHERA
Will the Minister of IRRIGATION be
pleased to state:

(a) what is the final objective of
the Indrabati Project of Orissa, and
how :much time and money will be re-
quired to complete the project; and -

(b) how much time and money have
already been spent and what are the
results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
Upper Indravati Project approved by
the Planning Commission in May, 1978
at an estimated cost of Rs. 208.14 cror-
es envisages annual irrigation of 1.86
lakh hectares and power generation of
227 MW at 100 per cent lead factor.

The construction of the project was
started during the year 1978-79. Upt
the end of March, 1980, an expenditw. _
of Rs. 8.48 crores was incurred. The
project is expected io be completed
during the VIIth Five Year Plan pe-
riod,

Since the works on the Project a,
still in preliminary stage of construc-
lion, no irrigation and power benefits
have accorded so far.

National Youth Policy

972, SHRI RASABEHAR] BEHERA :
Will the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to
state:
(a) whether the National Youth

Policy has been functioning properly:
(b) if not, the reasons thereof; arvw

(c) the National Service Scheme and
Nehru Yuvak Kendra have been able
to provide purposeful focal points for
youth regulation?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE (SMT. SHEILA
KAUL): (a) to (c). The Ministry of
Education and Culture, and other de-
partments of the Government, are im-
plementing a number of programmes
catering to the needs and development
of the student and non-student youth.
These programmes reflect the under-
lying policy of the Government to-
wards the youth which is to encourage
and foster among the youth not only
qualities required to meet the needs
and challenges of the contemporary
society but also to provide them faci-
lities and support whereby they could
Participate in activities of social and
national service. The various schemes
designed to promote these programmes
are well conceived and they are being
administered with care and enthusi-
asm. Some of the imporiant schemes
in this regard are:

(1) National Service Scheme which
aims at enabling student to in-
volve themselves in social and
national service activities;

(2) Nehru Yuvak Kendras through
which non-student youth, pri-
marily in rural areas, can parti-
cipate in pation-building activi-
ties;

(3) National Service Volunteer Sche-
me which provides opportunity
to students, after completion of
their first degree, to involve
themselves, on whole-time basis,
in non-formal education and ru-
ral development activities;

(4) Financial assistance to non-
government organisations, inclu-
ding promotion of scouting and
guiding;

(5) National Cadet Corps which has
introduced in recent years a sig-
nificant elemnent of social service;
and

(6) Support and encouragement t{o
the Yuvak Mandals and Mahila
Mandals,

2. The . National Service Scheme
(NSS). aims at involvement of the first-

FEBRUARY 23, 1981

Written Answers 256

degree students, on voluntary and se-
lective basis, in programmes of social
service and national development. The
scheme which was started in 1969 with
a coverage of about 40,000 students,
now covers about 4.75 lakh students.
The scheme is being implemented in
almost all the state and universities.
The scheme has recently been extend-
ed to cover students at + 2 stage also
in some of the States and Union Terri-
tories. In addition to undertaking
programmes like construction and re-
pair of roads, school-buildings, village-
ponds, tanks, tree-plantation, ets, NSg
students participate jn programmes
like environmental improvement, hy-
giene and sanitation, family welfare,
child-care, mass immunisation, voca-
tional training in eraft, and organising
co-operatives. The NSS students also
render assistance to local authorities
and communities in the implementa-
tion of various relief and rehabilita-
tion programmes, As part of the con-
structive involvement of the student
during their vacation periods, large-
scale camping programmes are orga-
nised in the course of which some as-
pects of rural needs of the economi-
cally and socially weaker sections of
the communily are covered.

3. The programme of Nehru Yuvak
Kendras has been expanded with the
objective of serving the interests of
the non-student youth, particularly of
the rural areas. Out of 255 sanctioned
Kendras, 192 Kendras have already be-
come operational. During the year
1980-81, about 6.50 lakh non-student
youth in the rural areas are estimated
to have participated in the activities
and programmes organised by the
Kendras. The aclivities undertaken
include organisation of youth leader-
ship training camps, holding of work-
camps for social and community ser-
vice, organisation of cultural and re-
creational programmes like annual
folk-art festivals, workshovs of folk-
theatre, dancing, puppetry, etc., sports
and games; vocationa] training prog-
rammes like tailoring, knitting, doli-
making, pump-set repairing, tractor
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repairing radio-repairing, etc.,, and as-
sistance to Yuvak Mandals and Mahila
Mandals in acquiring a proper under-
standing of their role in programmes
of rural development.

Central aid for Forest development ln_
Orissa

973. SHRT RASABEHARI BEHERA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount of Central assistance
given for the development of forests
in Orissa State during 1979-80 and
1980-81; and

(b) the amount utilised in the State
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
Central assistance given for the De-
velopment of Forests in Orissa during
1979-80 and 1980-81 are as follows:

197g-80 1680-f1

Silipal Tiger T TR
Reserve 7,00,000,00  7,00,000.00
Lac Develop-

ment . 16,732.00 54.,000.00
National Park &

Sanctuaries . 48,430.00

Total . 7,65.t62.n;_ ;;,:r;;;a

(b) The total amount utilised by the
State during 1979-80 is Rs. 6,40,430.
As regards to the actual utilisation of
funds during 1980-81, the figure report-
ed so far is Rs, 7.00 lakhs. Works in
respect of 1980-81 for which the Cent-
ral assistance is given are still in
progress and the actual utilisation of
the budgeted funds are normally
known after the completion of the
financial year i.e. 31st March,

3715 LS.
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Implementation of National Rural Em-
ploymentsmmmnrhhnjml—
trict, Orissa

976, SHRT MANMOHAN TUDU: Will
the Minister of RURAL RECONS-,
TRUCTION be pleased to state:

(a) what specific works have been
covered in the Mayurbhanj District of
Orissa under the National Rural Em-
ploymont scheme; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALEBSHWAR RAM): (a) and (b).
National Rural Employment Program=-
me (NREP) has come into operation in
October, 1980 only, replacing the Food
for Work Programme (FWP). The
works covered in Mayurbhanj district
during 1980-81 under FWP-NREP are,
irrigation works 510, flood protection
and drainage works 4, soil conserva-
tion works 22, road projects 980, land
development works 3, school building
222, wells 126, village tanks and bunds
166,

Loss of life and property involved in
farmers agitation

975. SHRI MADHAVRAO SCINDIA :
SHRI R. P, YADAV:
SHRI BHOGENDRA JHA:
SHRI R. L, BHATIA:

Will the Minister of AGRICULTURE
be pleased {p state:

(a) the total estimated loss of life
and property involved in the peasants’
agitations in different States during
1980-81 sp far;

(b) the precise demandg of the pea-
sants of different States as communi-
cated to Government; and

. {(c) the decisions and steps taken by
Government to meet the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RUBRAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) to (c).
Information iz being collected and
will be liad on the Table of the Sabha.

Increase of sugar production

976. SHRI K. M. MADHUKAR:
SHRI CHINTAMANI JENA:
SHR] CHITUBHAI GAMIT:
SHRI B. V. DESAI:

SHRI CHITTA BASU:
SHRI K. PRADHANI:
SHRI N. E. HORO:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government has a pro-
posal under consideration to increase
the capacity of sugar production in the
country;

(b) it so, the details thereof;

(c) whether the new licences will be
given for cooperative sector only as a
policy uf Governinent; and

(d) it so, the details of the policy in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
The Government have decided to in-
crease the sugar production capacity of
the country by granting licences for
the establishment of new sugar facto-
ries a3 well as expansion in the exis-
ting upits , in the ratio of 60:40.

(c) and (d). According to the guide-
lines issued by the Government regard.
ing the present policy of granting
licences for the establishment of new
sugar factories in the Cooperative/
Public Sector will continue in the
Sixth Plan, However, in areas where
the proposalg from the Cooperative/
Public Sector are not received, the
proposals from the Private Sector
could be considered.
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Committee set up to go inio working
of Telephone department.

977. SHRI BAPUSAHEB PARULE-
KAR:

SHRI K. LAKAPPA:

SHRI DARAM DASS SHAS-
TRI:

SHRI H. N. GOWDA:

Will the Minister of COMMUNICA-
TIONS be pleased to state how many
committees have been set up to go into
Telephone Department's working in
the last 25 years and how many re-
commendations of such commitiees
have been implementea go far?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
The information is being collected and
will be laid on the table of the House.

Staff Position in Telephone
Department

978. SHRI BAPUSAHEB PARULE-
KAR:

SHRI DHARAM DASS SHA-
STRI:

SHRI H. N. GOWDA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the extent of overtaffing in the
Telephone Department;

(b) whether it is fact that while
world avarage is 100 phones per
employee, it is only 10 per employee in
India; and

(¢) it so, what steps ‘Government
propose to take in the matter and if
not, the regsong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
There is no question of overstaffing in
the Telephone Department ag staff is
provided against posts which are sanc-
tioned according to prescribed norms.



(b) and (c), The conditions preva-
Jent in gther countries and the traffic
pattern are different from those pre-
vailing in our country and hence a di-
rect comparsion cannot be made.

DDA Flatg in Narain vVihar,
New Delhi

970. SHRI JITENDRA PRASAD; Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether DDA flats (E Block,
West Wing) Welfare Agency Narain
Vihar, New Delhi-28 have requestied the
DDA to realise the dues from its
aefaulting members;

(b) if so, whether the amount has
since been recovered;

(¢) if not, the time by which the
dues will be recovered from the de-
faulting members,

(d) whether one of the reasons for
in-efficient working/non-working of the
welfare agencies is inaction/delayed
action on the part of the DDA; and

(e) the steps proposed to be taken
by the DDA to activate the welfare
agencies?

THE MINISTER OF PARLIAMEN-
TRAY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b)and (c). The D.D.A. has reported
ihat letters were issued to the default-
ing members by Registered Post re-
questing them to make payment to the
Agency, A general Public Notice was
also given in various newspapers on
23-12-1980 making it clear that indiffe-
rence on the part of the allottees can
entail cancellation of their allotment.
It has been reported that there is very
good response to this press notice,

(d) The D.D.A, hag denied this,

{e) The D.D.A, hag reported that a
circular letter was issued to all the
Registerqq Agencies requesting them
for holding annual elections with a
view to infuse life in them.

Conditiong Prescribed for fransfery
Sale of DDA Built Flats

980. SHRI JITENDRA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to part (b) of Unstarred
Question No. 2780 on the 8th Decem-
ber, 198¢ regarding conditions pres-
cribed for transfer/sale of DDA built
flaty and state the conditions pres-
cribed for transfer/sale of different
types of DDA flats, in various locali-
ties of the Union Territory of Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The DDA has reported that
transfer, gale permission of built up
flats can be granted after 10 years
from the date of execution of the lease
aeed on payment of 50 per cent of the
unearnea increase in the value of land
as determined by the DDA. However,
in special circumstances the 10 year
period can be relaxed.

Augmentation of the Per Capita Income
of landless and Small Farmers im
Village

981. SHRI JITENDRA PRASAD:
Will the Minister of RURAL RECONS-
TRUCTION be pleased fo state;

(a) the names of schemes/projects
for agricultural development and aug-
menting the per capita income of land-
less and small farmers in the villages;

(b) the financial and physical targets
fixea and achieved during the fifth
Plan; and

(c) the targeis fixed for the Sixth
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) While a
large number of projects and schemes
in agriculture and other gectors imple-
mented in the rural areas will directly
and indirectly enbance the per capita



Incomes of landless and small farmers.
Integrated Rural Development Pro-
gramme implemented by the Ministry
of Rural Reconstruction is specifically
mimed at raising the income levels ot
small farmers, marginal farmers, land-
Iess labourers, rural artisisans and
others living below the poverty line.
The objective of this programme is to
mssist these families through subsides
and loans in such a way that their per
capita income are raised fo a level
well above the poverty line.

(b) During the Fifth Plan, the main
programme for the benefit of small
farmers and landless persons was the
Small Farmers Dewvelopment Agency
programme. Under this programme,
168 agencies were set up during the
Fourth and Fiftnh Plans. The target
was to assist about 8.0 million small
and marginal farmers and agricul-
tural labourers and the financial out-
lay (revised) during the Fifth Plan
was Rs. 174.45 crores. During the Fifth
Plan period, 5.74 million persons were

_agsisted under this programme and
Rs, 156.20 crores was utilised. 'Besides,
Rs. 30565 croreg was mobilised by way
of term credit for this programme.

(¢) During the Sixth Plan, the SFDA
and IRD Programmes have been mer-

(i) On construction of sporls infrastructure :

Estimated expenditure to be borne by Government
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ged and the present IRD Programme
has been extended to all development
blocks in India. The target for the
Sixth Plan is to assist gt least 15 mil-
lion familiegs under this programme.
The proposed outlay is Rs. 1,500 crores_

Estimated Expenditure on Asian
Games, 1982

982. SHRI JITENDRA PRASAD:
SHRI SATYAGOPAL MISRA:
SHRI R. L, BHATIA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state the estimated expenditure
likely to be incurred on Asian Games
1982 under each head of expenditure.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): The estimated expenditure
likely to be incurred on the Asian
Games, 1982 for construction of sports
infrastructure and on other items is as
under:

Rs. 36.83 cror

Estimated expmd:lm to be met by Delhi Development Authority

on Indoor Stadi

Estimated cxpendntuﬂl-,;:lbc met by New Delhi Municipal Com-

mittee on Swimming

Rs. 9.35 crores

2.75 crores -

(ii) On other items like tr security, health and sanitation and organiss-
tional y‘mwgtmum G

ration of Indian teams

benditure to be borne by Government

prepa-

participation in the Games sic. eshmated ex-

Rs, 18.00 . crores

Total estimated expenditure to be borne by Government Rs. 54.83 crorcu
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Eligibllity for Membership of Coopera-
tive Housing Societies :

983. SHRI D. M. PUTTE GOWDA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is g fact that indivi-
duals who own less than 75 sq. yards
lana in g joint property are eligible
to apply for self-financing scheme re-
cently announced by DDA;

(b) whether it is alsp a fact that
persons owning less than 75 sq. yards
in a jointly owned property are not
eligible to obtain land through a Co-
operative House Building Society or
Group Housing Society;

(¢) if so, reasong for this discrimina-
tion;

(d)whethey Government proposes o
review this condition and allow per-
sons falling under part (b) above to
obtain land through Cooperative House
Building Sociely or Group Housing
Society; and

(e) if not, reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) and (c). According to the policy
guidelines issued by the Government,
no plot should be allotted to any per-
son, who or whose wife/husband or
any of his/ber dependent relations,
including unmarried children, owns a
house or g residential plot of land in
Delhi /New Delhi or Cantonment, How-
ever, the position was reviewed by the
‘Government in 1979 and it was decided
that co-shares of joint and ancestral
property in congested localities (Slum
areas) whose share ijs less than 80 sq.
yds. of land and who do not own any
other plot/house in the Union Terri-
tory of Delhi, are eligible to obtain
plots/flats through Cooperative Build-
ing Societies/Group Housing Societies
in the colonies developed under the

Scheme of large-scale acquisition, De-
velopment and Disposal of land In
Delhi.

(d) and (e). The matter is under
review by the Government,
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Bal Ahar Nutritional Programme

986. SHRI K. A. SWAMI:
PROF. P. J. KURIEN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government  dis-

- continued the Bal Ahar nutritional

programme for children in 1981;

(b) if so, the reasons therefor; and

(c) how Government propose to
substitute such nutritional programme
for poor children?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SMT.
SHEILA KAUL): (a) Yeg Sir, with
effect from April 1981,

(b) and (c). Costs involved were
not found to be commensurate with
the benefits derived from the pro-
gramme. The resources thus releas-
ed will be used for expanding the
autrition  programme. Other food
commodities will be used in place of
Balahar.

Loss due to Chartered Fishing
Trawlers

987. SHRI K. A. SWAMI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government are aware
of the continuing damage by charter-
ed fishing trawlers on the Eastern
Coast of India;

(b) why Government are hesitant
to reverse this policy of chartering
foreign trawlers; and

(c) whether Government propose
to award compensation to Indians
whose boats and gear have been
damaged by  foreign chartered
trawlers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c). No case of damage to Indian
Boats or gear has been established
and as such the question of payment
of compensation does not arise. How-
ever, in the light of experience gained
in the operation of certain chartered
foreign fishing vessels, Government
have announced a new Charter Policy.

Demangd for Mail Vans in West
Bengal

988. SHRI AJIT KUMAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
work of RM.S. is hampered very

" much due to shortage of mail vang in

West Bengal;

(b) if so, the actual position thereof
and the steps taken in thig regard;

(c) whether it is a fact that the
Post Master General, West Bengal
Circle has requested for at least 20
mail vans; and

(d) it so, how many of thege have
been granted?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

{a) No Sir.

(b) Question does not arise.

(c) The Postmaster General West
Bengal Circle had sent a demanda of
31 additional mail motor vehicles.

(d) There is justification of only 11
vehiclegs out of which 4 have been
sanctioned and supply orders placed.
The remaining 7 will be sanctioned in
April, 1981.

Submission of Utilisation Certificate
of Foodgrains by West Bengal to FCI

989. SHRI CHITTA BASU: Will the
Minister of RURAL RECONSTRUC-
TION bhe pleased to refer to unstarr-
ed Question No. 122 on the 17th
November, 1980 regarding stoppage
of food for work programme in West
Bengal and state:

(a) whether Government’s attention
has since been drawn to the repeated
statements of the West Bengal Chief
Minister tp the effect that utilisatiom’
certificates of more than 50 ner cent
of the foodgrains made available to
the State by the FCI were already
submitteq to the Government; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.
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"‘(b) 'The Government has examined
the facts and found that the utilisa-
tion certificate submitted by the West
Bengal Government did not aggregate
to-more than 50 per cent of the total
foodgraing released to the State un-
der the Food for work/National Ru-
ral Employment Programme. Now
the utilisation hag reached a level of
50 per cent and further releases of
foodgraing are being made.

Scheme for Disabled Persons at
Rural Level

990, SHRI VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether any special schemes
have been drawn by the Centre and
States to cover the disabled persons
at the village and rural levels;

(b) if so, the detailg thereof; and

(c) how many disabled persons
would be covered as a result of special
drive during International ear of
Disabled Persons?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SMT.
SHEILA KAUL): (a) to (c). The
normal programmes of the Central
and the State Governments for the
welfare at the village and rural levels
in the fleld of health, family planning,
nutrition, education, social welfare,
employment etc. and some tpecial
schemes for the welfare of disabled
prsons also cover the disabled persong
in the rural areas. Some of the
significant schemeg for the welfare of
the disabled persong are as below:—

(i) Under the scheme of Integrat-
ed Education, Government of India
meets 50 per cent of the cost on
certain items on a fixed scale, These
include among other things, salary

of teachers, transportation costs,
costs of books and stationery,
agsessment costs and cost of initia]
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equipment. Further liberalisation
of the scheme is being considered.

(ii) Scholarships are given to dis-
abled persons from class IX onwards
io pursue education. Stipends
are also given for in-plant training.

(iii) There are 11 vocational re-
habilitation centres for the physi~
cally handicapped set up in various
states by the Ministry of Labur
which are giving vocational training
and helping the handicapped per-
sons to secure gainful employment.

(iv) Grant is given tp voluntary
organisations upto 90 per cent of
the cost for training, education
and rehabilitation programmes for
the disabled persons.

(v) 3 per cent vacancies have
been reserved under the Govern-
ment of India and in Public Sector
Undertakings in Group ‘C’ and ‘D’
posts, '

(vi) There are 18 gpecial Employ-
ment Exchanges to ‘identify and
provide placement facilities for the
handicapped. Opening of more
Special Employment Exchanges and
a Special Cell for the disabled in
other gelected employment ex-
changes is under consideration.

(vii) Ministry of Petroleum have
decided to reserve 10 per cent of
dealership/agencies for certain
categories of disabled pergons snd
have prescribed a roster for this
purpose.

(vii) Ministry of Communica-
tions, hag decided to allot telephone
booths for the disabled persons, in-
cluding the blind.

(ix) Under differential rate of
interest scheme, loan is available
to disabled persons and institutions
upto Rs. 1500/- as working capital
loan and Rs. 5000/- on term loan at
4 per cent of interest. This is to
promote gelf-employment ventures.

(x) Weighted deduction of 1-1/3

timeg the salary paid to blind or
physically handicapped persons by
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an employer in respect of employees
whose salary does not exceéed
Rs. 20,000 in a year is allowed under
Income Tax Act. Thig is to en-
courage employment of physically
handicapped persons,

.

(xi) National Awards are given
each year to outstanding employers
of the disabled persons and most
efficient employees.

(xii) Government sponsers re-
search in areas of rehabilitation
aids for the handicappea.

(xiii) Cost of diesel/petrol is
being subsidised to facilitate mobi-
lity of the disabled.

(xiv) A new scheme for rehabili-
tation of cured leprosy patients is
under consideration of the Govern-
ment.

(xv) A scheme for giving free/
subsidised aids and appliances to the
disabled persons is also under con-
sideration.

In the context of the International
Year of Disabled persons efforts are
being made to further strengthen
existing schemeg and also to work out
new schemeg with a view to augment
facilities available for the disabled
persons. No precise target of the
number of disabled persong to be
covered are, however being prescrib-

ed.

Exploitation of Farmers by Opposi-
tion Parties

991, SHRIMATI MOHSINA KID-
WAI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that opposi-
tion partieg are exploiting the far-
mers all over the country only be-
cause the Central Government has
given them higher profits than the
previous Government by increasing

prices of wheat, paddy, cofton etc.
and

(b) it so, the steps proposed to be
taken to handle the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). It is a fact that some opposi-
tion Parties have been exploiting a
section of the farmerg and instigating
them to join in agitations. As far as
the Central '‘Government is concerned.
it hag been consistently the endeavour
of the Government to ensure re-
munerative priceg tp the farmers.
During the current year, support
prices for various kharif crops such
as paddy, jawar, bajra, maize, ragi,
cotton, etc. were increased by more
than 10 per cent over the previous
year. With regard to wheat the
price policy js under consideration of
the Government. Government has
in the past considered the various
demands of the farmers in a spirit of
understanding and will continye to do
so in future.

Tenders iInviled by FCI Madras
Region Regarding Appointment of
Handling and Transport Contractors

992. SHRI D. S. A: SIVA-
PRAKASAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Food Corporation
of India’s Regional Office, Madrag in
December, 1979 invited tenders for
appointment of handling and transport
contractorg at Tuticorin Port;

(b) if so, how many persons sub-
mitted tenders;

(¢) whether it is also a fact that no
tenure was accepted and the previous
contractor wsa allowed to continue
the operation; and

(d) it so, the reasons therefor?

. THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Ten,
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(c) and (d). Negotiations were
conducted by the Zonal Manager,
Madras, with the lowest valid tenderer
as per prescribed procedure. As even
the negotiated rates were considered
too high, the tender enquiry was
scrapped. To ensure that operations
did not suffer, the Food Corporation of
India requested the existing contractor
to continue the work after the expiry
of the contract on 14-2-1980 at the
existing rates. The contractor agreed
to do so for a period of one month
only. Since the contractor was not
agreeable to continue the work indefi-
nitely at the old rates, the Senior
Regional Manager floated a limited
tender to eight parties (including four
parties who had participated in original
enguiry) and awarded contract on
ad-hoc basis to the Jowest tenderer
from B8-6-1980. The period of the
preseat ad-hoc contract is duc to ex-
pire on 7-3-1981.

Rural Development programme pro-
files for districts

993. SHRI K.T, KOSALRAM: Will
the Minister of RURAL RECONS-
TRUCTIONS be pleased to state:

(a) the names of districts for which
the 5-year integrated rural develop-
ment programme profiles have been
prepared so far; and

(b) the details in brief of such pro-
files and the organisational set up
that has been set up to supervise the
implementation of his project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
The Integrated Rural Development
Programme has been extended to all
the 5011 development blocks in the
country from 2nd October, 1980. The
State Governments have been re-
quested to set up district level rural
development agencies in all districts
for coordinating the implementation
of this programme through the
blocks. Wherever Small Farmers
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Development Agencies exist, the
same agency will implement this
programme, In other districts, new .
agencies are to be set up. Guléelines
for formulating IRD Block plans and
District profiles have been issued to
all States and Union Territories. In
the light of the recommendations of
the Dantwala Committee on Block
level Planning, it has been decided
to set up a small planning team at
the district level as part of the rural
development agency. The team will
consist of an economist or statisti-
cian, a credit planning officer and a
rural industries officer, This team
under the direction of the District
Collector and the Project Officer of
the rural development agency, iz ex-
pected to dray five year profiles for
the IRD Programme for the district.
Each agency is also to draw up an
annual action plan for each block.
While many such action plans have
been drawn up and steps taken to
implement the IRD Programme in al-
most all parts of the country, the
work relating to the formulation of
five year district profiles for IRD is
yet to be completed. Preliminary
steps for sefting up agencies, recruit-
ing personnel training the personnel,
conducting necessary Surveys and
collection of data etc. have already
been taken in most parts of the coun-
try and if is expected that such five
year profiles would be drawn up for
all districts in the near future,

Linking of Agricultare produce with
price of inputs, transport charges and
cost of living

994 PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state: N

(a) whether Government would
evolve a formula for the prices of
agricultural produce that would pro-
vide for automatic link up at prices
of agricultural produce with the
prices of inputs, transport charges
and the cost of living index; and
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(b) if so, whether the Agricultu-
ral Prices Commission will be advis-

" ed to recommend prices on the basis

of this formula?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Government fixes sup-
port, procurement prices of - agricul-
tural commodities on the recommen-
dation of the Agriculturtl Prices
Commission which, inter-alia, takes
into account the available estimates
of cost of production of the crop,
changes in input prices, levels of

. administered prices for competing

erops, production  prospects, the
expected trend in the market prices,
likely effects of the changes in prices
on the other sectors, the terms of
trade between the agricultural and
non-agricultural sectors and the
overall needs of the economy, etc.
These considerations cannot be re-
duced to any formula which could
be automatically applied.
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Research centrss in Agriculture

998. SHRI DAULAT RAM SARAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the arrangements made for
condueting research in the field of
agriculture;

(b) the names of places where re-
search centres and institutions are
located;

(c) the annual expenditure being
incurred on the research work; and

(d) the outcome of research plans
as alsu the specia) researches made so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. SWAMINATHAN): (a) Re-
search in the fleld of Agriculture (in-
cluding Animal Husbandry . and
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Fisheries) is being carried out by
Indian. Council of Agricultural Re- .
search through 32 Research Institu-
tes, 2 National Bureas, 5 Project
Direclorates, 3 advanced/National
Research Centres, 1 National Academy
of Research  Management, 56 All
India Coordinated Research Projects,
21 Agricultural Universities and about
350 ad-hoc research schemes. The
State Governments have their own
research stations in Agriculture (in-
cluding Animal Husbandry and
Fisheties).

(b) The names of the places where
Research Centres and  Institutions
under the control of ICAR located are
given in Statement laid on the Table
of the House. [Placed in Library. See
No, LT-1930/81].

(c) The annual expenditure on re-
search incurred by ICAR during the
past three years is given below:

(Rs. in lakhs)

1977-78 1978-79 1979-80

i) Plan
ii) Non-Plan
iii) Cess Fund

3920-27 4764.69 398556
1972.58 2033.92 3145-80
329-63

12215

228.91 257.68

iv) Other sources 93.51 188-30

Total:  G145.57 724¢4.59 75831

(d) The annual report of DARE
(Department of Agricultural Research
and Education) |ICAR is placed on
the Tables of both Houses of Parlia-
ment every year. This gives an
account of the outcome of research
plans and also the special researches
carried out during the year. The
latest report of the DARE for 1680-81 .
is expected to be submitted during
the current. budget session.
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Setting up of AIR pollution detector
Stations '

997, SHRI JAGDISH TYTLER:
Will the Minister of WORK AND
HOUSING be pleased to state:

(a) whether Goernment are con-
sidering the setting up of air-pollu-
tion detector stations;

(b) if so, the details thereof; and

(c) the particulars of the major
cities and industrial towns where
these are proposed to be located in?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) to (c). To put the
Air Quality Monitoring Programme
on a coordinated and systematic way
in the country the Department of
Environment has constituted a Work-
ing Group on Air Quality Monitoring
to help in formulating a plan of
action towards establishment of
National Air Quality Monitoring Net-
work. The Report of the Group is
expected shortly.

Issue of rotten foodgralns under food

for work in Tamil Nadu

998. SHRT D. S. A, SIVAPRAKA-
SAM: Will the Minister RURAL
RECONSTRUCTION be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the news item
published in newspaper named
“5.00PM” complaining that rotten
items of foodgrains were issued under
the programme ‘Food for Work' to
the Government of Tamil Nadu;

(b) if so, whether the Government
of Tamil Nadu have sent their com-
ments; and

(c) if so, the action Government
have taken thereon?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION (SHRI

BALESHWAR RAM): (a) to (c).
The food grains of fair average
quality under the YFood for Work
Programme are issued after joint ins-.
pection of the quality by the officers
of Food Corporation of India and the-
State Government. No complaints.
have been received from the State
Government about the poor quality
of foodgrains being supplied by the-
Food Corporation of India, How-
ever, a news item appeared in daily
newspaper named ‘5.00 P.M.! (an
Indian Express Group Publication)
in which it was stated that the rice
distributed was unfit for human con-
sumption. The State Government
with whom the matter was taken up-:
have informed that the news item
was devoid of any truth.

Note submitied to P.M. on drought:
condition in Rajsthan.

999. SHRI JAI NARAIN ROAT:

{SHRI SUBASH CHANDRA
BOSE ALLURI:

SHRI K. P. SINGH DEO:

SHRI RAJNATH SONKAR.
SHASTRI:

ACHARYA BHAGWAN DEV:
SHRI DAULAT RAM SARAN:

Will the Minister of AGRICUL--
TURE be pleased to state:

(a) whether it is a fact that the
Chief Minister of Rajsthan has
presented 5 note to the Prime Minister
while gshe was on tour in that State in
January, 1981 outlining the acute
drought conditions in the Rajsthan
Stae;

(b} if so, the details thereof; and

(c) the action so far taken by the
Centre in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND:
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) On the
eve of the Prime Minister's visit to
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Rajasthan on the Bth January, 1881
a “brietf note on famine conditions
and relief measures” was received by
‘the Prime-Minister's Office on the
7th Janupry, 1981 from the State
Famine relief Department,

(b) According to the brief note,
143 tehsils covering 21365 villages
have been affected by drought. A
‘total cropped area of 86.14 lakh ha. has
been damaged due to drought. A
population of 1.68 crores have been
affected. There are 3842 villages in
the State where special arrangements
-are being made for providing drink-
ing water by trucks, rail, camel carts,
piwai system by deepening of wells
and supply of canal water etc, For
the affected cattle population, the
State Government made arrange-
ments for provising fodder and feed
to the cattle, loans to voluntary
agencies for opening of cattle camps,
‘subsidy for growing fodder etc. The
State Government have alsoc made
arrangements for  establishing 132
migration depots The biief notes
state that 488 test relief works,
Departmental and plan works have
been started to provide employment
to the agricultural labourers.

The note inter-alia contains a state.
ment of the financial requirements of
Rs, 5901 lakhs for 1980-81 by the
State Government for all items of
relief operations and urged the Cen-
tral Government to provide the said
asgistance to the State Government.

(c) The State Government in th-
memorandum presented to the Cen-
tral team which visited Rajasthan
from the 27th to 30th November, 1980
for assessment of the drought situa-
tion in the State, also projected a de-
mand of Rs, 5901.81 lakhs as Central
assistance. On the basis of the re-
port of the Central team and the
recommendations of the High Level
‘Committee on Relief, the Government
of India have approved a ceiling of
expenduture of Rs. 2019.50 lakhs on
various drought rellef works during
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1880-81 for purposes of Central assis-
tance. Ii would be therefore, observeg
that the projected demand for Central
assistance by the Government of
Rajsthan had be nconsidered and
sanction issue.

Non-avallability of proposal stationary
in West Bengal Circle

1000. SHRI AJIT KUMAR SAHA: .

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it i a fact that post

cards, envelops and stamps are not ™

available in the post offices in West
Bengal Circle;

(b) if so, the reasons thereof; and

(c) what action has been taken by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK QORAON): (a) to
(c). There has been some shortage of
postage stamps and postal stationery
in West Bengal Circle. Some wagons
carrying postage stamps and postal
stationery from Nasik to Calcutta got
sick enroute and this delayed the
supplies. These wagons have now
been repaired and some more wagons
have been despatched to meet the
requirement of West Bengal Circle.

The production of postage stamps
and postal stationery has not been
able to keep pace with the increasing
demands with the result that offices
are not in a position to have any
reserve stocks and any transit delay
causes shortages, Various measures
are underway to increase the produc-
tion and to improve the distribution
system,

—

-4
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1209 hrs.

RE: ADJOURNMENT MOITON
(Interruptions)**

MR, SPEAKER: Whatever is said
without my permission will not be
recorded.

st gheawr wERe (M@R) -
I K F Taw &F @ WX
wrATT gWT ...

weqw Wgww : gfaw S, W
A geew WEHT §, WERT TG W 7

(Interruptions)

Wt uA fasE Qe (gTA-
L9Y) e A gt o ft ®
FAT ¥ qR § AX YTwAd A
faar §. .

weaw wpEw . Y QTS T@
fear) Nt ag@ @ @ § W W
Afee

(Interruptions)

¥ Yt AW 9 mar &

WA AgEd : 3 gl oS
FraraR s RN g fs
W X AN Mie oa  UHTS
& N wFAT | W SHEw W W
® @ W W
T

(Interruptions) **
MR, SPEAKER: No discussion

(Interruptions) **
MR, SPEAKER: I have not allowed

MR. SPEAKER: Irrelevant. Not
allowed. I have not allowed you.
Mr, Nadar, you are supposed to be
the Leader of your Group. Nothing
is going on record whatever you may
say.

(Interruptions) '
No, not allowed.

MR. SPEAKER: Not allowed.
@ ) AR wEr @Y T Iw F)

#Y feqgers & 7@ fean

Your can come to my chamber and
discuss it, This is not the forum.
I have got it in my mind,

W fasr wa #few

(Interruptions)**
MR. SPEAKER: Not allowed.
Mr, Stephen.

e

12.02 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF THE HINDUSTAN
TELEPRINTERs LTD. MADRAS FOR 197680
AND INDIAN ‘TELEPHONE INDUSTRIES
Lrp, BANGALORE FOR 1979-80.
THE MINISTER OF COMMUNI-
CATIONS (SHR]1 C. M. STEPHEN):

I beg to lay on the Table a copy each
of the following Reports (Hindi tt
version) under sub-section (1) of sec-
tion 618A of the Companies Act,
1956:—

(1) Annual Report of the Hindustan
Teleprinters Limited, Madras,
for the year 1979-80 along with

Towra, . [Mar. Nothing to go n the Audited Accounts and the
comments of the compiroller
{Interruptions) Auditor General thereon

**Not recorded.

ttEnglish version of the Reportsand Hindi and English version of the
Review by Government were laid the Table on the 15th December, 1980.
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[Placed in Library. See No. LT-
' 1862/81).

(2) Annual Report of the India Tele-
phone Industries Limited, Ban-
galoré, for the year 1979-80
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
theheon, [Placeq in Library. See
No, 1863/81].

12.03 hrs.

QUESTION OF PRIVILEGE
(Interruptions)

MR. SPEAKER: He is supposed to
be the Leader of the Group. This is
not the Parliamentary way of aoing
things. You should not have done this,
please. This is not in the decorum of
the House.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Regarding the railway
budget ....

MR. SPEAKER: I have sent you a
reply.

SHR1 GEORGE FERNANDES: A
certain document has come to me.

MR. SPEAKER: I am not going to
discuss it, I have told you that 1 have
gone through the precedents and I
have gone through all the things and
then I have decided.

SHRI GEORGE FERNANDES: I
will bow to your decision. I only want
to know....

(Interruptions) **

MR. SPEAKER: I have not allowed
you, Mr. Nadar. Whatever is said
without the permission of the Chair is
irrelevant.

SHR] GEORGE FERNANDES: Sir,
I bow to your decision but the point
is that the answer which has come

from the Railway Minister only _trlel
to white-wash.

MR. SPEAKER: I have gone
through all the records, If you like I
will read out my observations.

I have to inform the House that
Shri George Fernandes, M. P, give
notice of a question of privilege on 20
February, 1981, against the Minister of
Railways (Shri Kedar Pande) regar-
ding alleged leakage of the Railway
Budget presented to the House on 19
February, 1981, According to Shri
Fernandes the Railway Budget was
leaked out and the main features of "
the budget proposals were ‘produced
near verbatim in the Businesg Stan-
drad of Culcutta, in its issue dated 19 *
February, 1981, with a date line of 18 __
February, 1981,

The matter was referrea to the
Minister of Railways under my direc-
tions. The Minister of Railways in
their reply dated 20 February, 1981
which has the approval of the Minister
of Railways have stated inter alia
that “The indication given is that a
flat 15 per cent surcharge is likely on
the existing fare ana freight rates. It
will be noted from the Budget Speech
that, in so far as passenger traffic is
concerned, this 15 per cent surcharge
is proposed to be levied only on travel
by air-conditioneq first class and not
on travel by other classes for which
lower scale of surcharge, on vary-
ing scale has been roposed. For first
clasg this js 12.5 per cent and for A.C.
Chair car and Second Clasgs it is 10
per cent with exemption for journeys
upto 150 Kms. in Second class ordi-
nary. In so far as freight traffic is con-
cerned the Budget proposal does pro- |
pose a flat 15 per cent surcharge. How-
ever, it is pertinent to mention here
that in the 1980-81 Budget speech,
delivered on 16th June, 1980 also the
levy of a flat 15 per cent surcharge
had been proposed, As such, 'ftHe indi-
cation, under comment, can at best be
termed as an intelligent guess..the
fare structure for suburban traffic has

**Not recorded,
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already been revised upwards in the
immediately preceding two years i.e.
1980-81 and 1679-80. These upward
revisions evoked considerable amount
of unrest among suburban commuters
and a press correspondent would not
be v.ry wrong in guessing that at least
this year there will be no upward re-
vision.

Against the news item’'s figure of
Rs,_ 375 crores the correct figure as per
Budget proposals is Rs. 356.26 crores,
Against the two figures of 20 million
tonnes and a revenue losg of about Rs.
100 crores the correct figures as given
in the Budget speech, are 19.5 million
tonnes and Rs. 30.12 crores.”

In view of the above, I am not satis-
fied that there has been any leakage
of the Railway Budget®proposals.

In fact, my predecessors had given
rulings that leakage of Budget propo-
sals or official secrets does not form
any basis for a breach of privilege.

In this connection, I would like to
quote the following ruling given by my
distinguished predecssor Mr. Speaker
Shri M. A, Ayyangar on 19th March,
1956 :—

“In the matter of determination of
the privileges of the House, we are
governed by the provisions of Article
105 (3) of our Constitution, which
states that the powers, privileges and
immunities of the House are such as
were enjoyed by the House of Com-
mons in the United Kingdom at the
commencement of our Constitution.
The precedents of the United King-
dom should guide us in determining
whether any breach of privilege was
in fact committed in the present case.
So far as I can gather, only two cases
occured in which the House of Com-
mons took notice of the leakage of
the budget proposals. They are
known as the Thomas base and the
Dalton case. In neither of these cases
was the leakage treated as breach of
privileges of the House nor were

3715 LS—10

the cases sent to the Committee
of Privileges for enquiry. The
prevailing view in the House of
Commong is that until the financjal
proposals were placed before the
House of Commons, they are an
official secret, A reference of the
present leakage to the Committee of
Privileges does not therefore arise.”

I do not, therefore, give my consent
for raising the mater in the House as a
question of privileges under Rule 222.

SHRI GEORGE FERNANDES. I
wish to make a submission (Interrup-
tions)

MR. SPEAKER: It is my job to do.
Why are you intervening?
(Interruptions)

SHRI GEORGE FERNANDES: I wish
to make a submission.

MR. SPEAKER: There
any discussion on my ruling.

SHRI GEORGE FERNANDES: 1
am not going into a discussion on your
ruling, I want to make a submission.

MR. SPEAKER: I am not going
to allow any submission, You can
come to my Chamber if you like,

PROF. MADHU DANDAVATE
(Rajapur):
have become obsolute after the Consti-
tutional amendment.. ... (Interruptions)

MR. SPEAKER: You can come to my
Chamber. Not allowed.

- SHRI GEORGE FERNANDES: I can
come to your Chamber. But let me
make one submission, You cited an
earlier ruling. While citing an earlier
ruling, you said that it is not a matter
of prvilege and that the official secrets
Act is covererd,

MR. SPEAKER;
me.

SHRI GEORGE FERNANDES: As
this is going to concern itself with this
Ordinance, it is very flattering for the
correspondents who could guess what

cannot be

You can come to
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" [Shri George Fernandes]

ix happening. So far as the Minister's
mind is concerned........

MR. SPEAKER: You can come to me
and discuss it, Next item—Shri R.
Venkataraman,

12.12 hrs.

PAPERS LAID ON THE TABLE—
contd.

EconoMic SURVEY, 1980-81

THE MINISTER OF FINANCE (Shri
R. Venkataraman): I beg to lay on the
Table copy of the ‘Economic Survey,
1980-81’ (Hindi and English versions).
[Placed in Library. See No. LT-1864/
81].

ANNUAL REPORT OF INDIAN INSTITUTE OF
TECHNOLOGY, KHARAGPUR FOR 1979-80.
REVIEWS ON AND ANNUAL REPORT OF
NATIONAL INSTITUTE OF EDUCATIONAL
PLANNING, AND ADMINISTRATION, NEW
Derar FOR 1979-80 aNp TECHNICAL
TEACHERg TRAINING INSTITUTE, BHOPAL
FOR 1979-80, AND A STATEMENT FOR
DELAY, ANNUAL ACCOUNTS OF NATIONAL
INSTITUTE OF FOUNDARY AND FORGE
TECHNOLOGY, {[RANCHy FOR 1979.80, A
ETATEMENT FOR DELAY IN LAYING THE
REPORT AND ACCOUNTS OF KENDRIYA
HiNp; SHIKSHA MaANDAL, AREA FOR
1979-80 aNp ANNUAL ACCOUNTS OF
INpIAN INSTITUTE OF TECHNOLOGY,
MapRas rOR 1079-80

THE MINISTER OF EDUCATION
AND SOCIAL WELFAKRE (Shri S. B.
Chavan) I beg to lay on the Table:

(1) A copy of the Annual Report
(Hindi* version) of the Indian Insti-
tute of Technology, Kharagpur, for
the year 1979-80, [Placed in Library,
See No. LT-1865/81).

(2) (1) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of Educaional
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Planning and Administration, New
Delhi, for the year 1979-80 along
with the Auditeq Account,

(ii) A copy of the Review (Hindi
and English versions)by Govern=-
ment on the working of the
National Institute of Educational
Planning and Administration, New
Delhi, for the year 1979-80. [Placed
inLibrary. See No. LT-—1866/81].
81].

(3) (i) A copy of the Annual Report
(Hindi and English versions) of the
Technical Teachers' Training Insti-
tute, Bhopal, for year 1979-80.

(ii) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the
Teacnical Teacher's Training Insti-
tute, Bhopfll, for the year 1979-80.

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Ac-
counts of the Institute [Placed in
Library. See No. LT-1867/81].

(5) A copy of the Annual Accounts
(Hindi and English varisons) of the
National Institute of Foundry and
Forge Technology, Ranchi, for the
year 1973-80 along with Audit Re-
port thereon. [Placed in Library. See
No, LT-1868/81].

(6) A statement (Hindi and English
varisons) explaining reasons for not
laying the Annual Report and the
Accounts of the Kendriya Hindi
Shikshan Mandal, Agra, for the year
1979-80 within the Prescribed period
of nine months after the close of the
Accounting year. [Placed in Library.
See No. LT-1869/81].

(7) A copy of the Annual Accounts
(Hindi and English versions) of
the Indian Institute of Technology,
Madras, for the year 1979-80 along
with Audit-Report thereon, under
sub-sectin(4) of section 23 of the
Indian Institutes of Technlogy Act,

*Engiish version was laid on the Table on the 2nd December, 1980.



1961. [Placed in Library. See No. LT-
1870/81). .
(Interruptions)

MR. SPEAKER: This is not the
'way. You cannot raise anything now,
Mr. Harikesh Bahadur, It cannot be
done. You can refer to it in your
speech on the President's Address,

REVIEW ON AND ANNUAL REPORT oOF
GANDHI SAMRITI SaMITI, NEW DELHI FOR
19'79-80, DELHI DEVELOPMLNT (GRANT OF
ALLOWANCE TO NON-OFFICIAL MEMBERS OF
THE ADVISORY CoUNCIL) (AMENDMENT)
RuLes, 1981, REVIEW ON AND ANNUAL
REPORT OF HINDUSTAN PREFAR LD,
NEw DELHI FOR 1979-80 AND STATEMENTS
SHOWING THE ACTION TAKEN BY GOVERN-
MENT ON VARIOUS ASSURANCES, PROMISES
AND UNDERTAKINGS GIVEN BY MINISTERS
DURING THE VARIOUS SESSION OF SIXTH
Lok SABHA AND SEVENTH LOK SABHA.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISMA NARAIN
SINGH): I beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Gandhi Samriti Samiti, New
New Delhi, for the year 1979-80 along
with Audited Accountes.

(ii) A copy of the Review (Hindi
and English versions) by the Gove-

rnment on the working of the
Gandhi Samriti Samiti, New Delhi,
for the year 1970-80. [Placed in
Library. See No. LT-—1871/81].

(2) A copy of the Delhi Development
(Grant of allowance to non-official
members of the Advisory Council)
(Amendment) Rules, 1981 (Hindi and
- English versions) published in Noti-

fication No. G.S.R, 88 in Gazelte of
India dated 24th January, 1981,
_ undey section 58 of the Delhi Deve-
lopment Act, 1957. [Placed in Libra-
Y. See No. LT-1872/81],

(3) A copy of the following papers
(Hindi and English versions) under
sub-section (1) of section 618A of
the Companies Act, 1956:— '

(i) Review by the Government
on the working of the Hindustan
prefab Limited, New Delhi, for the
year 1979-80.

(ii) Annual Report of the Hin-
dustan Prefab Limited, New Delhi,
for the year 1979-80 along with the
Audited Accounts and the com-
ments of the Comproller and Aud-
itor General thereon. [placed in

Library See No. LT-1873/81].

(4) the following statements
(Hindi and English versions) showing
the action taken by the Government
on various assurances, promises and
undertakings given by the Ministers
during the various session of Lok

Sabha:—

(i) Statement No. XXI[—Fourth
Sess’on, 1978

(i) Statem-nt No. XVI—Fi'th
§:ssion 1978.

(iii) Statzm:wmt No. XIV—Sixth S x;h
Session, 1978.

(iv) Statement No. XVII—Seventh Sabha
Sess‘on, 1979.

(v) Statement No. VIII—Eight J|

Sess’on, 1978.
(vi) Statement No. V—First h]
Session, 1980 |
(vii) Statement No. V—Second
S=ssion, 1980.
(viii) Stitement No. VII—Third | Seve-
sessicn, 1g8o, nth
(ix) Statement No VIII—Third { Lok
Session, 1g80. Sabha
(x) Statement No IX—Third
Sssion, 1
(xi) Statement No I—Fourth
Session, 1g80

[Placeg in Library. See No, LTa
1874/81].

(Interruptions)
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REVIEW ON AND ANNUAL REPORT OF

ANDAMAN AND NICOBAR ISLANDS FOREST

AND PLANTATION DEVELOPMENT CORPO-

RATION Lrp. FOR 1979-80 AND A STATE-
MENT FOR DELAY

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI RAO
BIRENDRA SINGH): I beg to lay on
the Table:

" (1) A copy of the following pa-
per (Hindi and English versions)
under section 619A of the Compa-
nies Act, 1956: —

(i) Review by the Government
on the working of the Andaman
and Nicobar Islands Forest and
Plantation Development Corpora-
tion Limited, Fort Blair, for the
year 1878-79. '

(ii) Annual Report of the An-
daman and Nicobar Islands Forest
and Plantation Development Cor-
poration Limited, Port Blair, for
the year 1978-79 aluong with the
Audited Accounts and the com-
ments of the Comptroller and Au-
tor General thereon,

(2) A statement (Hindi and
English versions) shcwing reasons
for delay in laking the papers
mentioned at (1) above. S

{Placed in Library, See No, LT-1875/,
81].
REVIEWS AN AND ANNUAL REpDORTS OF
NEnRU MEMORIAL MUSEUM ANp LiB-
RARY, NEw DEfLy; FOR 1879-80, CEN-
TRAL INSTITUTE OF HIGHER  TIBETAN
Stupies, VARANASY ror 1979-80 anD
ScmooL oF BupmsT PHILOSOPHY,
CHOGLAMSAR, LEH-LADAKH FOR 1979-80

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): On behalf of Shrimati
Sheila Kaul I beg to lay on the
Table:

(1) () A copy of the Annual
Report (Hindi and English ver-
sions) of the Nehru Memorial Mu-
seum ang Library, New Delhi, for

_ the year 1979-80 along with Audited
Accounts.

(ii) A copy of the Review (Hindi

and English versions) by the Gov-

ernment on the working of the
Nehru Memorial Museum and Lib-
rary, New Delhi, for the year 1879-
80,

[Placed in Library. See No, LT-
1870/81].

(2) ({d) A copy of the Annusl
Report (Hindi and English ver-
sions) of the Central Institute of
Higher Tibetan Studies, Varanasi,
for the year 1979-80,

(ii) A copy of the Review (Hin-
di and English versions) by the
Government on the working of
the Central Institute of Higher Ti-
betan Studjes, Varanasi for the
year 1979.80.

[Placed in Library. See No. LT—
1877|81,]

(3) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the School of Budhist
Philosophy, Choglamsar, Leh-La-
dakh, for the year 1979-80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Schools of Budhist Philosophy,
Choglamsar, Leh-Ladakh, for the
year 1979--80.

[Placeg in Library, See No, LT-
1878/81].

REVIEW ON AND ANNUAL JREPORT OF

West BENGAL AcGRo-INDUSTRIES CoOR-

PORATION Ltp. CaLcurTA FOR 1977.78
AND A STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): 1
beg to lay on the Table:

(1) A copy each of the following
papers (Hindi and  English ver
sions) under section 619A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the West Bengal
Agro-Industries Corporation Limit.
ed, Calcutta, for the year 1877-78.
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- [Placed in Library, See No. LT—
187981,

(ii) Annual Report of the West
Bengal Agro-Industries Corporation
Limited, Calcutta, for the year 1977-
78 along with the Audited Accounts
and the comments of the Comptrol-
jer and Auditor General thereon.

~ (2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (1) above.

[Placed in Library, See No. LT—
1879|81.]

Lire INSURENCE CORPORATION OF INDIA

cLasg III aAND cLass IV EMPLOYEES

(BoNus AND DEARNESg ALLOWANCE
RuLEs, 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): I beg to lay on
the - Table.... (Interruptions)

e WER : WIS AT q95 fawe-
qgg ox Fifag, 7 FvowT TFar

One minute. I think Shri Indrajit
Gupta wanted to say certain things.

SHRI INDRAJIT GUPTA: (Basir-
hat): Sir, I wanted to point out that
these rules which Mr Barot is pro-
posing to lay....

MR. SPEAKER: I think you do
it on item No. 12.

SHRI INDRAJIT GUPTA: It is
not the same thing. I wanted to op-
pose both,

MR. SPEAKER: it is not permissi-
ble.

SHRI INDRAJIT GUPTA: There
are different grounds. These rules are
flowing from the Ordinance,

MR. SPEAKER: This is not permis-
gible under the rules. You ean do it
under item 12, You please see Rule
305C. I will read it out:
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. “305C...A member wishing to
raise any of the matters referred
to in sub-rule (1) of rule 305B
shall refer it to the Committee and
not raise it in the Houge”

SHRI INDRAJIT GUPTA: This has
nothing to do with the Committee
The Ordinance itself is sub-judice. It
ig being challenged in the Court. The
fate of the Ordinance is not known to
anybody.

MR. SPEAKER: You come under
Item 12,

SHRI INDRAJIT GUPTA; I am ap-
proaching you. I have written to you
It is a question of propriety.

MR. SPEAKER: You can come to
me. I will discuss with you.

SHRI INDRAJIT GUPTA: You will
remember that in the Business Advi-
sory Meeting last week, when jt was
stipulated that we were to fix time
to discuss the Statutory resolution on
this Ordinance as well as the Bill to
replace the Ordinance, what decision
we came to was that because the
matter was in the Supreme Court and
nobody knows what the Supreme
Court is going to decide, it was con-
sidered better as a matter of propriety
to wait for the decision of the Sup-
reme Court, Therefore, the Business
Advisory Committee did not allot any
time,

MR. SPEAKER: I undestand it and
I remember it perfectly right.

SHRI INDRAJIT GUPTA: What is
the hurry in laying these rules?

MR, SPEAKER: What we decided
was that the discussion was to be de-
ferred. That was deferred. We will dis-
cuss it afterwards.

SHRI INDRAJIT GUPTA: Why
was it deferred? It was deferred be-
cause the Government agreed,

MR. SPEAKER: We are not going
to take up the discussion,



290 Papers Laid FEBRUARY 28; 1961

SHRI INDRAJIT GUPTA: We have
to wait for the decision of the Sup-
reme Court. Why are they laying
these rules now?

SHRI SUNIL MAITRA (Calcutta
North East): You had allowed me
to oppose the laying on the Table
of the House the Géneral Insurance
Corporation rules. You allow him also.

MR. SPEAKER: Not at this stage.
I am going to allow him on item No,
12.

SHRI INDRAJIT GUPTA: I am
on a different matter now.

PROF. MADHU DANDAVATE
(Rajapur):  When item. No. 12 is
taken, I hope that he will be allow-
ed to make submission.

MR, SPEAKER: There are a num-
ber of members who have given their
names, Whatever names | have got,
I will allow them.

Shri Maganbhai Barot.

SHRI MAGANBHAI BAROT: I
beg to lay on the Table a copy of
the Life Insurance Corporation of In-
dia Class IIT and Class IV Employees
(Bonus and Dearness Allowance)
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
GSR 41 (E) in Gazette of India dated
the 2nd February, 1981, under sub-
section (3) of section 48 of the Life
Insurance Corporation Act, 1056 as
amended by the Life Insurance Cor-
poration
1981 (Ordinance No. 3 of 1981}
[Placeq in Library, See No, LT-
1880[81.]

(Amendment) Ordinance, ‘
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REVIEWS ON AND ANNUAL, R&porTs
oF INsTITUTE oF HoTEL MANAGEMENT,
CATERING AND NUTRITION, NEW DELMT
FOR 1879-80, INsTrTUTE OF HOTEL
MANAGEMENT, CATERING TECHNOLOGY
AND APPLIED NUTRITION, BoMsay,
MabrAs, CArcuTra FoR 1979-80, FoOD-
CRAFT INSTITUTES CHANDIGARH, JAl-
PUR, BHOPAL, COCHIN, BANGALORE, AND
HypERABAD FOR 1979-80

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): I beg to
lay on the Table:

(1) A copy each of the following
Rsports (Hindi and English ver-
sions):

(i) Annual Report of the Insti-
tute of Hotel Management, Ca-
tering and Nutrition, New Delhi,
for the year 1979-80 along with
Audited Accounts. Placed in Lib-
rary. See No. LT-1881/81].

(ii) Annual Report of the Ins-
titute of Hotel Management, Ca-
tering Technology and Applied
Nutriticm, Bombay, for the year
1979-80 along with Audited Ac-
counts. (Placeg in Library, See
No, LT-1882/81). :

(iii) Annual Report of the Ins-
titute of Hotel Management, Ca-
tering Technology and Applied
Nutrition, Madras, for the year
1979-80 along with Audited Ac~
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[Placed in Library, See No. LT—
1883(81.}

(iv) Annual Report of the Ins-
titute of Hotel Management, Ca-
tering Technology and Applied
Nutrition, Calcutta, for the year
1979-80 along with Audited Ac-
counts. [Placed in Library. See
No. LT-1884/81.1

(v) Annual Report of the
Foodcraft, Institute, Bhopal, for
for the year 1979-80 along with
Audited Accounts. [Placed in
Library, See No, LT-1885/81.]

(vi) Annual Report of the
Foodcraft Institute, Jaipur, for
the year 1979-80 along with Au-
dited Accounts. [Placed in Librg-
7Y. See No. LT-1886/81.]

(vii) Annual Report of the
Foodcraft, Imstitute, Bhopal, for
the year 1979-80 along with Au-
dited Acounts. [Placed in Libra-
ry. See No. LT-1887/81.]

(viii) Annual Report of the
Fooderaft Institute,- Cochin, for
the year 1979-80 along with Au-
dited Accounts, [Placed in Libra-
Ty. See No. LT-1888/81].

(ix) Annual Report of the
Foodcraft Institute, Bangalore, for
the year 1979-80 along with Au-
dited Accounts. [Placed in Libra-
7yYy. See No, LT-1889/81].

(x) Annual Report of the Food-
craft Institute, Hyderabad, for the
year 1979-80 along with Audited
Accounts.

(2) A copy of the Review (Hindi
and English versions) by the Gov-

e
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ernment on the working of the In-

stitutes mentioned against (1) above
for the year 1970-80, [Placed in
Library. See No, 1890/81.]

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Modern
Bakeries (India) Limited, New
Delhi, for the year 1979-80.

(ii) Annual Report of the
Modern Bakeries (India) Limited,
New Delhi, for the year 1979-80
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on.

{Placed in Library. See No. LT-—
1891/81].

NOTIFICATION UNDER CENTRAL EXCISE
RuLes, 1944.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT):

On behalt of Shri Sawai Singh
Sisodia .

I beg to lay on the Table a copy of
Notification No. GSR 64(E) (Hindi
and English versions) published in
Gazette of India dated the 13th Feb-
ruary, 1981 together with an expla-
natory Note regarding increase in the
effect rate of basic excise duty on stee]
ingots/products produced with the aid
of electric furnace (Mini steel plants)
by one hundred rupees per metric
tonne, issued under the Central Ex-
cise Rules, 1944. [Placed in Library.
See No. LT—1931/81].

—
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDEFINITE CLOSURE OF
MustiM UNIVERSITY

ALIGARH

SHR] ZAINUL BASHER (Ghazi-
pur): Sir, I call the attention of the
Minister of Education and Social Wel-
fare to the following matter of urgent
Public importance and request that
he may make a statement thereon:

“Reported situation arising out of
1f:deﬂnite closure of Aligarh Mus-
Lim University.”

12,16 hrg,

{Mg. DEPUTY-SPEARER in the Chair]

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): 1, As the House is
aware, the Aligarh Muslim University
was closeq sine die on the 31st Janu-
ary, 1981. According to the informa-
tion received from the Vice-Chancel-
lor of the University, the sequence of

events leading to the closure i
Sots e is as

2. A section of the students of the
University had started agitation on
the question of g3 Presg Report of an
interview given by one of the Profes-
sors of the University, which they
considered “derogatory” to the Uni-
versity,  They had demanded the
suspension of the Professor pending
enquiry, The Vice-Chancellor was
not in a position to accept this demand.

3. Attempts to resolve the matter
through pursuasion and dialogue did
not succeeq and on the other hand the
student leaders intensified the agita-
tion. The Action Committee of the
students even
Chancellor’s resignation, On Janu-
ary 26, 1981, they gave a call for a
total indeflnite strike and complete
gherao of the Vice-Chancellor and
closure of gll Departments and offices
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of the University.  This severely
affected the working of the Universi-
ty. In an emergent meeting, the Exe~
cutive Council of the University had
decided to appoint g retired High
Court Judge to enquire into the mat-
ter relating to the controversial
publication. The student leaders,
however, did not gceept the decision
of the Executive Council. As a re-
sult of dharna, gherao and total
strike, the functioning of the Univer-
sity was seriously disrupted and the
atmosphere became increasingly tense
and surcharged.

4, The University had virtually been
closed by the agitating students, In
the face of the explosive situation, the
Vice-Chancellor felt that the closure
of the University was unavoidable,
and accordingly closure was ordered
on the morning of 81st January. The
students were also asked {0 vacate the
Hostels, which they did without any
obstruction. The Police arrested 213
students from the lawns of Vice-
Chancellor's house where they were
on hunger strike, dharna and gherao.

5. Meanwhile, a One-Member En-
quiry Committee comprising a retired
Chiet Justice of the Orissa High
Court hag been appointed to conduct
an inquiry in connection with the
Press interview of the Professor con-
cerned, The Committee has reported-
ly started functioning. All the 213
students who had been arrested have
been released, The Schools of the
University have also been reopened
and if all sections of University
Community cooperate and 5 congenial
atmosphere ig createg in the Univer-
sity, it should be possible to reopen
the University, in phases, some time
in the near future.

Hon'ble Members will agree with
me that it should be the gim of all
persons of goodwill to uphold the
lofty ideals of the illustrious founder
of this great University and maintain
its glorious traditions. 1 appeal to the
Members of this House to use their

4
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good offices in persuading all concern-
ed to help the University authorities
jn restoration of normalcy in the
Campus. I also appeal to all sections
of University Community to cooperate
with the authorities in their efforts to
restore normalcy and have their
grievances, if any, settled through
normal channels,

SHR] ZAINUL BASHER: I fully
associate myself with the views and
concern expressed by the hon. Min-
ister of Education. It is very unfor-
tunate that the University had to be
closed.

The Muslim University at Aligarh
always had a very fine tradition. It
had been maintained discipline all
along; and when gz large number of
Universities were in trouble, and were
lagging behind in their educational
schedule, AMU maintained discipline
and schedule. Unfortunately, due to
communal disturbances twice at Ali-
garh, the University had to face
closure—of 2 to 3 months on each
occasion; and now we find the Uni-
versity closed due to troubles which
starteg in the University itself.

. Why @id this happen? We have to
see the background of the trouble
that started in January. We all know
that Government had introduced a
Bill to amend the University Aet to
provide a minority character to that
University. There are certain ele-
ments in this country which do not
like that that University should be
provided this minority character. 1
remember that during the time of AL
Yawar.Jung who was the Vice-Chan-
celior, -the students of the University
were provokeg by those elements; and
trouble gtarted in the University which
led to the introduction of an amend-
ment through which the minority
character of the University was
snatched away. I also remember that
when Government was favourably
considering amendment of the Uni-

Univ. (C.A.)

versity Act again, to provide this
minority character to that University,
one Prof. Rais Ahmed issued a state-
ment which provokegq the students,
and trouble gstarted; and the move
was dropped,

Now, again when Govermaent has
already introduced a Bill in the
House; those elements again have
taken a few steps to see that this
move is also dropped. A professor of
the University who is the Dean of
the Faculty of Social Sciences, gave
an interview—in the Indian Express
of 13th January—in which he made
derogatory remarks against the stu-
dents, against the management and

against the concept of the University
itself.

I appreciate anq welcome the views,
to enquire about the communal inci-
if anybody has them, against the mi-
nority character of the University,
whether I agree with them or not. But
you have mo right to abuse anybody.
Thag professor  said that in every
second room, goondas were living. It
means that 50 per cent of the students
are goondas, He was abusing the
goondas. He said that the students of
the Aligarh Muslim University were
involved in communal jncidents.
Many journalists have gone to the
Aligarh University, to Aligarh Town
dents. Many representatives of diffe-
rent political partieg have gone to
Aligarh to enquire into the incidents.
Government agencies have also en-
quired into the incidents. But nobody
has gecused the students of the Uni-
versity that they have in any manner
participated or instigated the commu-
nal incidents at the Aligarh, Natu-
rally, the students of the University
were provoked and the trouble started.

The Vice-Chancellor, no doubt, han-
dled the situation wvery well, He
appointed 3 committee with the con-
sent of the Executive Commitlee to
enquire into the derogatory remarks
of the Dean of the Faculty of Social
Sciences; and he tried to persuade
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[Shri Zainul Basher]

" the students by saying that let the
report come, action will be taken.
The Vice-Chancellor was also right
in closing the University indefinitely.
He controlled the situation very well.

MR, DEPUTY SPEAKER: You
must come to the question.

SHRI ZAINUL BASHER: This is
a very serioug situation. I would like
to draw the attention of the hon.
Minister, the House through you and
of the country as a whole to this
aspect that those elements who claim
that they profess progressive ideas
should not be allowed to disturb the
University’s functioning. They have
done it so for the last so many years,
The Professor who had given an inter-
view in the Indian Express was the
man behind 160 strikes in the Aligarh
University. During 1970-71, he orga-
nised a strike of the employees of
the Medical Hospital which is run by
the Medical College. Action was
taken against those employees who
were illegally selling medicine of the
Hospital. That strike continued for
three months. What would have hap-
peneq to the patients and the people
at Aligarh you can well imagine.

Whenever, the Government tries to
give the minority character to the
University, this sort of incident always
takes place; and the hon. Minister
should beware of that, The entire so-
called progressive lobby of the coun-
try is issuing statements in the news-
papers regarding the action taken
ageainst the Professor.

(Interruptions) **

MR. DEPUTY SPEAKER: Except
the speech of Mr. Zainul Basher,
nothing will go on record. Please
take vour seats. In the Calling
Attention, it is not allowed.

(Interruptions) **

SHRI ZAINUL BASHER: In the
House, they demand the minority
character of the University anq out-
side they organise their intellectuals
and ask them to oppose it. They have
demanded the minority character of.
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the University because they were
thinking that the Government will not
come forward with the amendment to
this effect. They want to damage the
reputation of the Government.

(Interruptions) **

MR. DEPUTY-SPEAKER: What is
your question? Please come to the
question proper.

(Interruptions) **

MR. DEPUTY-SPEAKER: Order,
order please. Take your seats. These
things will not go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: Order,
order please. Please take your seats.
(Interruptions) **

MR. DEPUTY-SPEAKER: Please
take your seats. Please sit down. These
are all personal things. Please sit
down.

(Interruptions) **

MR. DEPUTY-SPEAKER: Nothing
other than the speech of Shri Zainul
Basher will go on record.

(Interruptions) **

SHRI GEORGE FERNANDES (Mu-
zaffarpur): You see the temper. You
see, how sensitive the issue is.
(Interruptions)**

MR. DEPUTY-SPEAKER: Order,

" order please. When you give the de-

mang it can be taken into considera-
tion. Mr, Zainul Basher, Please come
to the question proper. No more speech,
I am not allowing you to make a
speech. You must put your question.

SHRI ZAINUL BASHER: I want to
know whether the attention of the hon.
Minister has been drawn to the Press.
interview of the Professor and Dean
...... (Interruptions)

MR. DEPUTY-SPEAKER: Put your
question. Why are you making a
speech?

SHR] ZAINUL BASHER: I am ask-
ing the question. )

MR. DEPUTY-SPEAKER: Yes, Yyes,
come to the guestion,

**Not 'recofded,
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SHRI ZAINUL BASHER: 1 want to
draw the attention of the Minister to
the Press interview of the Dean of the
Faculty of Social Sciences published in
the Indian Express of January 13th
ask whether any inquiry has been
conducted about the derogatory re-
marks made by him, or whether any
report has been submitted, and if so,
what action has been taken. I have
learnt from the newspapers today that
the University is going to re-open in
phases.

AN. HON. MEMBER: I want to....

(Interruptions)

MR. DEPUTY-SPEAKER: Let the
Minister say....
(Interruptions)

SHRI ZAINUL BASHER: In view of
the fact that there is no trouble in the
University will the Minister consider
that the University should be re-opened
at once and not in phases?

AN HON. MEMBER: I want to....
(Interruptions)

MR. DEPUTY-SPEAKER: No, no,
You cannot. Your name is not here.

SHRI S. B. CHAVAN: The attention
of the Government has been drawn to
the statement which gppeared in the
Indian Express of 13th January, 1981.
But as the hon. Members will appreci-
ate, Government cannot appoint any
inquiry committee and the Government
on its own cannot do anything. It is
for the University to take action and
the Aligarh Muslim University Execu-
tive Council has appointed a one-man
inquiry committee. A retired Chief
Justice of the Orissa High Court has
been asked to inquire into the matter
and submit a report to the University.
As things are, almost all the students
have been released and slowly nor-
malcy is being restored and in phases
the University authorities feel that
they will be able to re-open the Uni-
versity.

MR. DEPUTY-SPEAKER: I would
like to make it very clear that in the
calling attention, no interruption and
no- side-talk or any other intervention
is. allowed. If it is agaim practised
here in this House, I will gay, it will

»
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not go on record. The rules are very
clear.

SHRI HARIKESH BAHADUR.
(Gorakhpur): Aligarh Muslim Univer-
sity is a leading educational institution
of our country. The entire country is-
always of the opinion that this univer-
sity is contributing to the building up
of this country. Unfortunately, some
incidents have tdken place and the
university has been closed down. The
hon. member who spoke just before:
me was talking about the minority
character of this university. We are
the people who have been continuous-
ly demanding that this minority
character should be preserved and we-
have been pressing for it. Let us look
into the history of this institution and
see who are the people who had sabo-
taged the minority character of the
university. The people who are sit-
ting on the tréasury benches are the
people who have really sabotaged the-
minority character of the university.
(Interruptions)

MR. DEPUTY-SPEAKER: Nothing
other than what Shri Harikesh Baha-
dur says will go on record. Flease
come to the question now.

SHRI HARIKESH BAHADUR: I am
only talking about relevant things. The-
Government of U. P. and the Govern-
ment of India are always trying to
get the sanctity of the universities des-
troyed by sending the police to the:
campus of the universities. It is not
a question of Aligarh Muslim Univer-
sity alone. The sanctity of almost all
the Universities has been destroyed.
The students are badly beaten up. The:
Aligarh Muslim University was closed
sine die and the students were arres-
ted and tortured by the police. 1
would ask the Minister whether he
is going to institute an enquiry into
the episode which has taken place and
the torture perpetrated on the students
by the authorities and the Aligarh
police. I would request the Minister
to appoint an enguiry committee to
look into all these things, because the
students were badly tortured and this
has been reported and told to us by
many people, At the same time, I
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would like to know whether the Minis-
ter is going to ask the wuniversity
authorities to reopen the university
‘within a week, becauge this closure of
the university is ultimately harming
the studies of the students. The stu-
dents should not be made victims of
‘the things which are happening there.
The students are not interested . in
creating any type of trouble. This 1
would like to- say with all the em-
phasis at my command. Therefore, 1
would request the Minister to ask the
university authorities to re-open the
university within a week.

These are my two points and 1
would . request the Minister to give
-categorical replies.

MR. DEPUTY-SPEAKER: If the
-question is categorical, the reply also
will be categorical.

SHRI S. B. CHAVAN: So far as the
first part of the question is concemed,
the reports that the Government has
got both from the Vice-Chancellor of
Aligarh Muslim University and from
the U. P. Government do not corrobo-
rate what the hon. member was pleas-
ed to tell the House, namely, that the
students were tortured by the police.
Unless there is a Primg facie case, I
do not think there is any case for
instituting an enquiry.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Nadar, you are very angry from the
very beginning. You are not in your
original mood.

SHRI S. B. CHAVAN: So far as the
attitude of the Government requesting
“the University authorities to open ihe
University is concerned, I can assure
the House that the Government is
-equally interested in seeing that nor-
‘malcy is restored and the students are
allowed to carry on with their acade-
‘mic activities. The House will appre-
‘ciate that the Government cannot give
‘any directive. It is for the Vice-Chan-
cellor and the University authorities
‘to feel confident that conditions have
‘been cremtml to re-open the Univer-
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gity. 1 feel that the Vice-Chancelior
and other members of the Executive
Council are having constant meetings.
As soon as normalcy is restored, the
University will be re-opened.

SHRI CHITTA BASU (Barasat): I
appeal to all the hon. Members that
I shoiuild be allowed to speak without
being disturbed though some of my
points may not be acceptable to some
of my friends here,

MR. DEPUTY-SPEAKER: Let it be
in the form of questions.

SHRI CHITTA BASU: I just quoted
your appeal. If they still want to
disturb me, they are free to do so.

The Aligarh Musiim University is
an institution of great distinction and
has contributed immensely for the
enrichment of the culture and tradi-
tion of India as a whole. But unfor-
tunately, this premier institution in
the academic fleld has been sfflicted
by many maladies. Of late, it has
been passing through a crisis, It is
necessany for us to understand the
background of the present crisis,
There are many factors which are
responsible for the present situation.
It has got some long history behind it. -
has got some long history behind it.
I would like to draw the attention of
the House to only a few factors which
have contributed to the present
situation,

Firstly, there exists a great clique
which gperates in diverse ways in the
University administration itself. In
order to maintain its stranglehold
over the TUniversity administration
that particular clique continues to en-
joy the gains out of irregularities in
financies, admissions, appointments
and examinations. These are the fac-
tors which are afflicting the great
Aligarh Muslim University.

I think, it is necessary to know that
anti-social elements have gained
strength ~ within  the University
campus. Uniortunately for us, forthe
country and for the academic world,
the politics of gangster as a whole
has been introduced within the cam-
pus with the patronage of some sec-



313 - Iﬂdeﬂmte Closure PHAIGUN*Q 1902 (SAKA) qf Aliourh Mlulim 814

tions of the administration of -the
University.

MR. DEPUTY-SPEAKER: It would
not be politics,

SHRI CHITTA BASU: I do not say
merely as a Member of a political

party.

SHRI G, M. BANATWALA (Pon-
nani): Sir, if you can interfere, we
can interfere also? That is a query.
That is all.

MR. DEPUTY-SPEAKER: Mine js
not interference but guidance,

SHRI CHITTA BASU: You can very
well interfere,

MR, DEPUTY-SPEAKER: I am not
intervening, but I am guiding.

SHRI CHITTA BASU: This is not
my allegation; this is not my observa-
tion of the situation, but I am referring
to a news item published in Khair-o-
Khabar, a periodical published by the
Aligarh Muslim Students’ Union it-
self, which in its 9th January issue
has mentioned about the existence
and operation of criminals within the
University Campus. This is not my
observation, but the observation of a
periodical run by the AMU Students’
Union. They themselves agree that

there are criminals and antj-social
elements operating within the
campus.

It is also a matter of great regret
that there have been intensive acti-
vities of the communal, anti-secular
and obscurantist force within the
campus. I would particularly men-
tion about the Jamait-e-Islami We
can find out their main demands from
the posters which have appeared
in the campus, like “AMU is
not Poland, “Expel Irfan Habib”,
“Muslimg Awake”, There are leaflets
and posters by which they say that
the Aligarh Muslim University has
to be protected from the invasion of
secularism. This is the way the ob-
scurantist forces are operating within

Univ. (CA)

the campus. That has to be under--
stood,

" MR, DEPUTY<SPEAKER: Now
you can put the question, after giving:
the background.

. SHRI CHITTA BASU: The imme-
diate provocation was the issue of’
charge-sheet and suspension of Prof,
Habib. May hon. friend hag referred .
to the statement of Prof Habib,.
which appeared in the Indian Ezx-
press of 13th January 1981, I would’
not read the opinion of Prof. Habib,
but the comment of Shri W. D. Ma-
thur, who took the interview, In the
preface he writes:

“The gherac and threat of physi~
cal harm to Dr, Irfan Habib, noted
historian and Dean of Faculty of"
Social Sciences in Aligarh Muslim
University, by a group of students
on December 17, last, is the talk of -
the University campus, By itself’
it is but a drop in the ocean. Other
senior teachers and even the Vice-
Chancellor have also been man~
handled. But the new incident has
certainly focussed the attention of"
the authorities on the problem,
which according to Dr. Habib him-
self, is due to the presence of crimi-
nal elements in the campus and
their ability to hold the adminis-
tration to ransom whenever they
like.”

This is not the comment of Prof.
Habib, but that of Shri W, D. Mathur,
the interviewer, which appeared in
the Indian Express on the 13th Jan-
uary, and this is the immediate pro-
vocation. In this connection, I want-
to draw your attention to the editorial
comment of The Statesman....

MR. DEPUTY-SPEAKER: I want-
to draw your attention to the fact
that you have to put a question. You
are taking more time. We are not-
having a discussion. We are consi-
dering a Calling Attention, You are-
a very senior member,

SHRI CHITTA BASU: But you-
allowed these things to be raised..
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The Statesman in its editorial of
. yesterday mentions—

“Apart from the fact ‘that the
procedure followed in this exercise
wag questjonable and the arrange-
ment for inquiry suspect, what had
emerged from the interview was
no revelation and could not there-
fore be regarded as an attempt to
*“malign™

Professor Habib may have ‘used
strong language, but there was
nothing to which specific objection
could be taken.”

I would also agree with this edito-
rial. If you go through this state-
“ment, you will agree with me—
nothing has been said which can be
- taken to be derogatory to the Univer-
sity community of Aligarh Muslim
University, What has he done? He
has simply narrated the situation ex-
isting within the campus and as a
Professor and as an academician, he
has every right to speak about aca-
demic freedom within the univers’

ty compound,

MR. DEPUTY-SPEAKER: I think
you are very well informed. Yeu do
not require any question to be put
to the Minister,

SHRI CHITTA BASU: I am in-
formed.

MR, DEPUTY-SP_EAKER: That is
why you are not coming to the
question proper.

SHRI CHITTA BASU: I am coming
to the question.

MR. DEPUTY-SPEAKER: I think
- you know more than the Minister.

SHRI CHITTA BASU: The ques-
tion now arises from the statement
- of the Minigter—

“The schools of the University
have also been fe-opened and if all
sections of University community
—co-operate and a congenial at-
mosphere is created in the Univer-
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" sity, it should be possible to re-
open the university, in phases,
some time in the near future.” .

May I know from the hon, Minis-

. ter whether he has in order to create

the congenial atmosphere for the re-
opening of the University, as men-
tioned by him in his statement, ad-
vised the Vice-Chancellor to with-
draw the charge sheet issued against
Profestor Irfan Habib? (Interrup-
tions) Would he also advise the Vice-
Chancellor to see that the enquiry
is not proceeded with because enquiry
cannot inspire confidence and cannot
ensure freedom to the professors?
Does the Government consider that
they can do this for the creation of
congenial atmosphere for the re-
opening of the university?

My setond point is, does the Gov-
ernment propose to convene a tri-
partite conference consisting of the
representatives of the Students Un-
ion, i.e. Teachers representation and
the administration to see that a code
of conduct is evolved for the smooth
functioning of the umiversity and
creating a situation within the uni-
versity so that the obscurantists,
communalists and other reactionary
university eampus?

SHRI S, B. CHAVAN: Sir, I would
not like to comment on the observa-
tions made by the hon, Member, I
will try to clarify the position so far
as three or four points are concerned
which were made by him.

He has referred to an editorial
written by the Statesman and he
seems to agree with me that it is not
a question whether the Government
agrees or not agrees but it is a
question of university authorities
taking a decision in the matter, It
the unversity authorities feel what
the Statesman has written is correct,
they will themselves take a decision.
Certainly, the Government would not
like to interfere in the matter,
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SHRI INDRAJIT GUPTA: You
have no role to play? Use your good
officeg also.

SHRI S, B. CHAVAN: Unless it
pleases this House to give certain
powers to the Government which,
according to me, are not with the
Government, They are only with
the university authorities.

SHRI INDRAJIT GUPTA: What
reply can you give if you only say,
you have no powerz at all to do
anything?

SHRI S, B. CHAVAN: The hon.
Members themselves should have
considered that before tabling this
Call Attention motion,

SHRI INDRAJIT GUPTA: He has
asked, whether you will use yeur
good offices or not,

SHRI S. B. CHAVAN: Using good
offices is a different matter altogether.

As to whether the Government
would like to advise the Vice-Chan-
cellor to withdraw the charge-sheet,
I think, it is not within the powers of
the Government. It is the decision of
the Executive Council and I do not
think that the Government can inter-
fere in the matter nor can the Gov-
ernment ask the Vice-Chancellor to
withdraw almost all the proceedings
which have been started at the ins-
tance of the Executive Council,

About having a tripartite Confe-
rence, I do not think it will serve
any purpose at this stage. If the
university authorities, students and
teachers were to come together, I am
sure, they will be able to find an ami-
cable solution to this problem,

MR. DEPUTY-SPEAKER: Shri
Baju Ban Riyan; not present.

SHRI . M, BANATWALLA: We
also give notices alongwith other
members. Our names do not come
in the ballot; their names come in
the ballot. But they remain absent.
Thig is not just to ws. Kindly find
out some solution to that,

Univ. (C.A.Y

MR. DEPUTY-SPEAKER: You
discuss it in the Business Advisory
Committee,

SHRI RAM JETHMALANI (Bom-
bay North West): The situation in
the Aligarh Muslim University is a
matter of great importance to this
House. You kindly at least impres-
upon the Government that if they
cannot restore the working of the
University within 3 or 4 days they
should come back to the House for
a regular debate on this serious mat-
ter,

SHRI R. P, DAS (Krishnagar):
Sir, under the statutes of the Uni-
versity, only the Executive Council
can institute a disciplinary inquiry.
The Vice-Chancellor cannot either
institute suéh an inquiry or convert
a fact-finding inquiry into a discipli-
nany inquiry. Th view of this, how is
it that a fact-finding inquiry which
was instituted by the Executive
Council on January 26, could be con-
verted into a disciplinary inquiry
by the Vice-Chancellor?

18.00 hrs

Secondly, how is it that Mr. Khalil
Ahmed, a prominent member of the
Jamaat-i-Islami backed AMU Action
Committee which has been agitating
for the minority character of the
University was chosen to make an
inquiry against one who was opposed
to it Mr. Ahmed was an active
participant in the meeting of the
AMU Action Committee at Lucknow
on February 7 and 8. He spoke at
length at the public meeting organis-
ed by the Action Committee where
the demand of suspension of Prof,
Habib was approved.

May I also know whether the hon.
Minister is aware that the Jang of
Pakistan, as early as on February 38,
had reported that Mr. Khalil Ahmed
would conduct the inquiry? How
could it be?

Why have the corrupt clique in the
University, which was dominating its
affairs in the past, and the criminals
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and anti-socials been allowed to hold
the University to ransom?

I alspo want to know whether it is
a fact that the University authorities,
the Vice-Chancellor and the teachers
were anxious -fo . restore discipline
and academic norms in the class-
room and examination halls and also
in the campus of the University: and
whether it is a fact that Prof. Irfan
Habib, as the Dean of the Faculty of
Social Sciences, sincerely wanted fo
implement the directive of the Vice-
Chancellor and thus incurred the dis-
pleasure of a section of students who
were agitating under the banner of
AMU Action Committee,

SHRI S, B. CHAVAN: The hon.
Member gave certain  information
about the conduct of the Dean of the
Faculty of Social Sciences—that he
was trying to implement the decision
or directive given by the Vice-Chan-
cellor. I can assure the House, on
the basis of the informafion which
was given to me by the Vice-Chancel-
lor, that discipline is definitely going
to be enforced; there is no question
of relaxing any discipline. Prof.
Habib was trying to do certain things
which according to the hon. Member
seemed to be quite laudable. I
would not like to enter into any kind
of controversy on this issue because
the Inquiry Committee is inquiring
into the matter; therefore; Govern-
ment would not like to give any
opinion either way,

The University Executive, in their
' meeting of 26-1-1981," "had authorised

the Vice~Chancellor to appoint
an Inquiry Commission, and in view
of this authority, the ViceChancellos
appointed Mr, Khalil Ahmed, who is
the retired Chief Justice of the
Orissa High Court, to conduct the
inquiry...

SHRI INDRAJIT GUPTA: He has
been publicly campaigning against
Prof, Habib for a long lime...,

(Interruptions)
What kind of an impartial inquiry
will that be? (Interruptions)
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SHRI S. B, CHAVAN: As far as
my information goes, he was never
a member of the Action Committee
and he had never spoken in any
public meeting as the hon. Member
has referred to here. On the autho-
rity of the Vice-Chancellor and the
local people, I am making this state-
ment that he wag never a member,
he is not a member, and he never
spoke in any public meeting. That
is why, the Vice-Chancellor thought
it fit that he should be made in
charge of this inquiry, and he is pro-
ceeding with the inquiry, Unless
he himself would take any other
decision, the Government cannot
interfere in the matter,

MR, DEPUTY-SPEAKER: The
House stands adjourned to meel
again at 2.05 p.m.

13.05 hrs.

The Lok Sabha then adjourned for
lunch till five minutes past Fourteen
of the Clock,

The Lok Sabha re-assembled after
Lunch at eight minutes past Four-
teen of the Clock,

(MR. DEpPUTY SPEAKER in the Chair)

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

SHRI GEORGE FERNANDES:
(Muzaffarpur) The Finance Minister
should be asked to be present when
such an important issue comes up.

" THE DEPUTY MINISTER IN THE
MINISTRY OF FNANCE (SHRI
MAGANBHAI BAROT): Hon. Fi-
nance Minister is coming, As far
as the initial formality is concerned,
your objecton is........

SHRI GEORGE FERNANDES:
We are opposed to the introduction
of the Bill,

SHRI MAGANBHAI BAROT: Let
me move.

*Published in Gazette of India

Extraordinary, Part 1LI, Section 2



ga1 LIC.:

" SHRI ATAL BIHARI VAJPAYEE
(New Delhi): For him, introduction
may be a formality. But for us op-
position is a formality,

SHRI MAGANBHAI BAROT: For
me, it is a substantive thing. For-
you, it ig a formality.

I beg to move for leave to intro-
duce a Bill further to amend the
Life Insurance Corporation Act, 1956.

MR. DEPUTY-SPEAKER: Seve-
ral Hon. Members have givea nolice
of their intention to oppose the in-
troduction of the Life Insurance Cot-
poration (Amendment) Bill, 1981,
A member wants to oppose it on
the ground of legislative competence
of the House. I will allow members
to make brief statement.

Motion moved;

“That leave be granted to intro-
duce a Bill further to amend the
Life Insurance Corporation Act,
1956.” '

Now, Shri George Fernandes,

SHRI GEORGE FERNANDES:

PROF. MADHU DANDAVATE
(Rajapur): It is not that only when
you challenge legislative compe-
tence, you oppose. You can oppose
the introduction of the Bill on a num-
ber of other grounds also,

MR. DEPUTY-SPEAKER: 'That is
what I said, A member has done
this also, It is only technical.

- SHRI GEORGE FERNANDES: Sir,
once again I lodge my protest at the
absence of the Finance Minister
when such an important Bill is
sought to be introduced.. His pre-
sence would be very necessary here.
It is not a formality. It is a very
serious matter,

.-SHRI MAGANBHAI BAROT: I am
here.
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SHRI GEORGE FERNANDES: He
is a Member of the Cabinet whereas
you are not. We want somebody who

- was there at the drafting and clearing
stage in the Cabinet. I am on a tech-

nical point, We would very much
want the presence of the Finance
Minister here.

SHRI MAGANBHAI BAROT: ' The
Finance Minister would come. You
need not worry. (Interruptions)

SHRI GEORGE FERNANDES: Sir,
I rise to oppose the introduction of
thig Bill. I would like to start by
referring to the Constitutional powers
of the President to have QOrdinances,
Article 123(1) says:

“If at any time, except when both
Houses of Parliament are in session,
thé President is satisfied that cir-
cumstances exist which render it
necessary for him to take immedi-
ate action, he may promulgate such
Ordinances as the circumstances
appear to him to require.”

I emphasise the words ‘immediate
action’ here. Here is an Ordinance
which is now sought to be introduced
as a Bill which did not necessitate
the invocation of the powers which
the President has under this Article,
There was nothing immediate; there
was -nothing urgent. The L.ILC’s
wage  structure, the L.IC. bonus
issue, the Supreme Court Judgment,
all these, have been there, In so far
ag the wages and the conditions of
service of the LJIC, employeegs are
concerned, these have been negotiat-
ed over a period of 20 years. On the
eve of the promulgation of this Or-
dinance, the hon. Speaker of the
. House spoke in Bangalore and he
. referred to this tendency on the part
-of the present Government to rule
. by Ordinances, to introduce Ordinan-
ces when they were not really called
for, As if to insult the Speaker and
ag if to tell the Speaker that they
care too damn hoots about what you
feel and so on, the Government, the
very next -day or the third day, came
forward with this Ordinance. Now,
Sir, what are the intentions of this
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Government in bringing this Ordi-
nance?

1 would like to start by saying that
they are not moral, they are not ethi-
cal, In fact, this is totally unethical
and totally immoral. The Government
ie trying to set aside the judgment
of the Supreme Court. The Govern-
ment had gone in appeal to the Sup-
reme Court against the judgment of
the Allahabad High Court, The
Supreme Court gave this judgment.
The Attorney General, speaking on
behalf of the Government gave a
certain assurance to the Supreme
Court that the bonus for the years
1978-79 and 1979-80 shall be paid by
the 15th April. I assume that the
Attorney General acted on the ins-
tructions of the Government. I do
not expect the Attorney General to
act otherwise, So, the Attorney Ge-
neral came with this view of the
Government, Here is the contempt
petition which the employees have
field, The Government advised him
to tell the Supreme Court on the
LIC. employees petition that we
shall be making the payment before
the 15th April, Then comeg this
Ordinance by which the Government
seeks to annul firstly was pegotiated
and, secondly, what was fought in the
Supreme Court with the best of legal
talent by the Government and the
employees with whatever they could
possibly muster, This is one thing.
That is why I say that this
is wunethical and this is moral
What is it that they are trying
to do? The L. I C. employees
have negotiated for the last twenty
years through collective bargain-
ingg The LIC, I presume, is a
lttlemore than twenty years old.
Now, in these twenty years, there
have been Governments; there have
been Finance Ministers and there
have been Cabinets. The LIC, had
its Chairman and the Board of Ma-
hagement. I assume that in the
negotiations that you had, you had
the clesrance of the L1.C. Board of
Management that the Chatrmn and
the Managing Director of the LI.C.
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must have concerned themselves
with every comman and full stop
of the agreements that were entered
into with the Trade Unions and the
L.1.C. employees.

1 also assume, Sir, that every
agreement after its clearance by the
Board of Management of LIC, after
being vetted by the legal depariment
of LIC came before the Finance Mi-
nister and every Finance Minister
who occupied that Chair over a pe-
riod of twenty years offered his
clearance and I assume, Sir, that the
Finance Minister initialled the
agreement and initialled the papers
whch came to him that they were
examined and vetted by his ow-
financial advisers and finally put
before the Cabinet and the Cabinet
cleared those agreements,

Now, overnight you come with
this Ordinance with which you seek
to annual all that has been achieved
and then in the process you put out
facts whith are distorted and also
use the media of elecfronics and the
newspapers to denigrate the LIC.
employees to present a picture about
them which is so divorced frem reality
as your Govt. ig divorced from the
reality of the country, We now see it,

Now, Sir, what do they put out!
Here is an item that was put out
by the PTI on the basis of a brief-
ing by the Finance Ministry:

“LIC clerks gets more than Joint
Secretary New Delhi Feb. 1: It
pays to be a clerk in the LIC rather
than be even a joint gecretary in
the Union Governmeat, figures of
emoluments reveal,

At a basic pay of Rs. 920, a class
III LIC employee is computed
to draw Rs, 3,412 in total emolu-
ments, inclusive of Rs. 2042/- in
DA and Rs. 450/- approximate in
bonus.

He thus gets in a year mitre
than the joint secretary at the
maximm of pay, ie, Rs 250/-
plus a DA of Rs. 450/-, making a
total of Rs, 3200/-"
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Sir, before I refute the points con-
tained here I would like to make an
offer through you to the Finance
Minister and through him to the
government and through government
to all the joint secretaries in the
government of India as to whether
they will be willing to change places
with the class III employees in the
LIC, Sir, although 1 have not talked
to the class IIT employees in the
LIC about it yet I am confident
that I carry that much influence
to persuade them to accept the
change of places with the joint
secretaries, under gsécretaries and
all That you have so that it may
put an end to this kind of argument
and distorting figures and facts and
irying to convey things which are
not true.

Sir, what is the total number of
class III employees in LIC. The
total number is 55,000, What is the
starting salary scale of these emp-
loyees? They start on a basic salary
of Rs. 175/- and the total emolu-
ments are in the vicinity of Rs. 600/-
when they join service, Secondly,
Sir, only 600 out of these 55,000 em-
ployees could go to the rank of supe-
rintendent after putting in thirty to
thirty-five years of service. There
are people who retire as Clasg III
employees and even in respect of
the 600 who are supposed to touch
this fabulous flgure—as they would
like to believe—at the moment. are
You aware of Mr. Finance Minister
that there are only four employees
who draw that salary, So, you make
a notional calculation and put before
the people and bluff the country and
create mass hysteria against the
LIC employees most of whom are in
the vicinity of Rs. 600/- or Rs.
1,000/~

MR. DEPUTY SPEAKER: You
come to the point of opposition to
its introduction.

.SHRI GEORGE FERNANDES:
Sir, I want to convince the Finance
Minister. I do not want it to be
allowed to be introduced.
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MR. DEPUTY SPEAKER: You
will have an opportunity to discuss
it later.

SHRI GEORGE FERNANDES:
Now, I take up another point, On
the one hand you are attacking the
employees and trying 1o create a
wedge between them and the rest
of the working class and on the other
the working class do not support
your cause. You are not going to
fool us on that, you are not going to
convince us on that, I would tell
you that there is solidarity amongst
us, You are not going to succeed
in driving a wedge between a wor-
ker and a worker in this country.
You take that from me.

There is another aspect to which
I would like to refer to and it is
this, Now, there is a propaganda
built up that we are slicing down the
wages, we .are slicing down the em-
oluments in order to give to the
policy-holders a better deal. I
would like the Government to dis-
cuss the report of the Committee
which was set up some years ago.
It was submitted to the Government
very recently. It is the Era Sezhian
Committee Report. The Sezhian
Committee has brought out a lot of
facts about the LIC and some of the
facts that they have brought out
must be taken into account when you
are introducing this Bill. If your
concern is to do something to the
policy holders, it is not that what
you are paying to your employees is
coming in the way of giving the
policy holders better service, What
is happening to your investments?
Your monies are going into the sec-
tors where you are not getting ade-
quate returns. According to this
Committee, the total policy holders’
funds that the LIC is investing today
are giving a return of 7.89 per cent
Now, if the same money Iis
put in a Cooperative Bank or in a
public sector Bank for a term of 5-
years on fixed deposit, you would
get a minimum of 10 per cent inte-
rest, in some cases 11 per cent. This
is at one level. Af another level
the total investment in the LIC is
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Rs, 5 crores, that is, the money you
have put in. What is the dividend
you took out last year from the
L.I.C.? You are concerned about the
policy-holders. What was the di-
vidend you took out on an investment
of Rs, 5 crores? This Government
took out last year as dividend Rs, 9
crores, something unprecedented,
something unheard of. This does
not happen in any other industry.
Will you allow any other Corpora-
tions, on an investment of Rs, &
crores, to take out Rs. 9 crores as
dividend every year? I know this
issue can be debated in a wider con-
text and I am prepared to discuss it.

MR. DEPUTY-SPEAKER: It is
not the Government taking, but it
goes to the people.

SHRI GEORGE FERNANDES:
So, Sir, let not the employees be
brought out and crucified. Let not
the present ordinance be used to
drive a wedge between the policy-
holders on the one hand and the
employees of the LIC on the other
by telling the people of this country
that because we are paying a little
more to the LIC employees, you are
not getting higher rate of bonus.
But you are taking out Rs 9 crores
as dividend. Now, look at the
kind of negotiationg that have
taken ©place over g period of
time. Let us assume that in cer-
tain areas they are paid a little better
than cerfain other sections of the
employees, But this has been
brought out by collective bargaining.
T collective bargaining, there is al-
ways certain give and certain take
arrangement. The employees have
accepted a lot of rationaligation. If
their wages came to be improved at
a certain time, at a certain period,
due to negotiations, then invariably
there is a certain amount of give on
the part of the employees before
there was a take on the part of the
Goverrment. In other words, there
was a give from this side also. I
will g re two instances,

In 1974-75, the total renewal ex-
pense ratio of the LIC wag 19 per
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cent, But that renewal expenses
ratio came down in 1979-80 to 14 per
cent, that means, a drop of § per cent.
Now, 1f this drop came about, it
invariably means that the employees
accepted certain work norms . which
made them produce more for getting
perhaps a minor wage concession, &
minor concession in regarq to allow-
ances, and so on and so forth. Simi-
larly, the number of employees who
were serving one lakh policies in the
year 1958 was 502 and in 1979 it
came down to 227. Now, how did
this come about? It is because the
workers and employees were doing
much more than what they did, The
policies are the same in number but
the service period came down be-
cause the number of employees
started doing much more work than
they used to. There is the question
whether the salaries are really much
more than what they are made out
to be. I have before me the Govern-
ment statistics and these statistics
point out that the LIC salaries index
went up from 100 in 1968 to 414 in
1979. Between 1968 and 1979, if the
salaries index went up from 100 to
414, the consumer price index in the
same period went up from 100 to
371. Where is this so-called high
wage is land and thig extraordinary
payment that is sought to be made
to these employees?

The Government is now, coming
and telling us that they want to re-
move these disparities and put an end
to high wage island and so on and so
forth. If you want to discuss this
question, we have said that there
are disparities, we have always said
that a national wage policy is need-
ed, but how do you bring about that?
Do yon want to bring gbout that
through ordinances, by annulling the
Supreme Court judgement or by
annulling what has been achieved
through 20 years of collective bar-
gaining? If you want to go for a
national wage policy, you should call
the trade unions, call the national
organisations of labour, call those
who are concerned, discuss it with
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them and then have a national wage
policy, You should discuss the
wages, the service conditions of the
private sector also; discuss not only
the high wage islands, but also the
high living islands in thigz country.
An executive of yours spendg a sum
of Rs. 1000/- a day in a five-star
hotel; Rs. 585/- for the single occu-
pancy tariff and another Rs. 500/~ for
his board, entertainment ete, You
should deal with all these things also.
Instead of doing that, you have the
National Security Act and have
started arresting trade unionists.
They have now brought this Ordi-
nance and are trying to bring about
a wage freeze and from there they
will go beyond and will attack the
entire working class. 1 want to warn
this Government that if they think
that by attacking the Life Insurance
Corporation employees, they are
going to isolate them, attack them
and beat the working c¢lass move-
ment, they are mistaken.

In all earnestness, I would appeal
to the Finance Minister to withdraw
this Ordinance, call the trade unions
for talks, call the central organisationg
for tdlks and if he wants to work out
a national wage policy, I would like
to tell him that we are prepared for
the discussions, but he must come
forward with proposals and not with
these Ordinances. With these words,I
oppose the introduction of this Bill

SHRI CHITTA BASU (Barasat):
Mr, Deputy-Speaker, I rise to oppose
the introduction of this Bill. I also
share certain views which have been
expressed by Comrade George Fer-
, nandes. This Bill is the outcome of
an Ordinance, This Ordinance was
not necessary under the provisions of
the Constitution because there was
no immediate reason for this kind
of Ordinance at all. This has been
done primarily with the object—and
it is to be clearly stated here—of
defying the decision of the Supreme
Court of India, the highest judicial
body of our country. The Supreme
Court had directed the Government
to honour its commitment and pay
the workers bonus with interest for
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the years 1978-79 and 1979-80 before
April 15, Parliament was summoned
on January 9.....

THE MINISTER OF FINANCE
(SHRI R VENKATARAMAN): Are
you reading from any part of the
judgement? I want to get educated,

SHRI CHITTA BASU: It is not
the actual language of the direction,
but this was the effect. The meaning
of the direction was that the Govern-
ment should honour its commitment
by paying bonus for the years 1978-
79 and 1979-80 before April 15, with
interest. This was done on the ex-
plicit undertaking given by the At-
torney General on January 13, 1980.
You cannot deny this, This under-
taking was given by the Attorney
General of the Government. There-
fore, this Ordinance and the Bill in
this form is nothing but an open,
deliberate and promoditated defiance
of the decision of the Supreme Court
of India. As already pointed out,
this is also in deliberate defiance of
the express and explicit opinion of
the hon. Speaker of the House
that there should not be any ordinance
when Parliament hag already been
summoned. In this particular case,
Parliament was summoned on 9th
January. The ordinance was promul-
gated on 31st January. So, it is a clear
violation, a clear disobedience or clear

defiance of the opinion of the hon.
Speaker.

Coming to the other point: I think
you would agree that the President hag
not got the powers, under Article 123,
to promulgate any ordinance which
subverts any law passed by Parlia-
ment. Here is a question where this
ordinance has subverted the Industrial
Disputes Act, a law passed by Parlia-
ment of India. Clauses 9(a) and (b)
of the Industrial Disputes Act say:

“No employer who proposes o
effect any change in the conditions
of service applicable to any workmen
in respect of any matter specified in
the 4th Schedule....”

and g0 on; and then the say:

“..... without giving to the work-
men likely to be affected by such a
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change, a notice in the prescribed
manner, about the nature of the
change proposed to be effected,
Here I emphasize the point about giv-
jng a notice in a  prescribed manner
about the nature of the change propos-
ed to be effected. There should be a
process of change, Unilaterally, no em-
ployer can change the conditions of
work and service of any employee.
This is there in Clause 9(a) and (b).
I don’t want to quote it. But this
ordinance and this Bill are a blatant
example of an action which subverts
the law of Parliament. Constitution-
ally, the President cannot promulgate
such_an ordinance which subverts any
law passed by Parliament. So, it is
unconstitutional.

Another constitutional aspect of the
matter I want to point out. The prin-
ciple of collective bargaining is asso-
ciated in this matter. We have got the
right of association as a Fundamental
Right. The right of  association is
meaningless unless it is based on the
principle of collective bargaining. When
the principle of collective bargaining is
negated, the right of association is
also negated. So, it attracts the funda-
mental right of association. So, the
very scheme of the Bill is to absolutely
negate, unilaterally, the basis of the
principle of collective bargaining. So,
it is unconstitutional, @ We cannot
accept it. It should not be allowed to
be introduced in this House.

Not only this. There are political
aspects of this thing once the principle
of collective bargaining is negated, the
entire industrial relations which have
been built up during all these years,
is likely to collapse, Does the Gov-
ernment was that the entire edifice of
industrial relationg should collapse at
this stage?

This is the aim of the Government.
They want to destroy the very basis ot
collective bargaining. The attack hes
come on the LIC. It is apprehended
that this attack will be followed sub-
sequently on the bank-men, on the
GIC employees and all other sectors
of working population of our country.
This danger is imminent. It is not
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only a question of wage freeze but also
a deliberate attempt to wage cut, to
bring into force the policy of wage cut.
This cannot be accepted by anybody.

This Bill is reminiscence of the em-
ergency days. During the emergency,
I think, you also remember, the entire
House also knows and the countrymen
also know anq working class out-
side also knows that bonus was cut;
there was a wage freeze. The incre-
mental D.A. was also impounded. Here,
it is a similar case of wage cut, reduc-
tion of D.A., taking away a substantial
portion of the bonus. Therefore, it is
nothing but a similar kind of an attack
of the dark days of emeregency. 1t is
a dangeroug gignal. The entire work-~
ing class is today on the road to
oppose it. As a matter of fact, I am
sorry, we have to disappoint the hon.
Finance Minister, who is a very good
friend of us, he cannot get this Bill
passed as peacefully as he wants with-
out meeting the bitter resistance withe~
in the House and outside also.

In the end. I once more request him
to see a reason and withdraw the Bill.
I oppose the introduction of the Bill
with all the emphasis at my command.

PROF. MADHU DANDVATE (Raja-
pur): I am quite conscious of the fact
that we are at an introduction stage.
When we go to the merits of the Bill
we will have again another concerted
attack on the Bill. But I would like
to raise certain important issues con-
nected with the introduction of the
Bill. I have not the least doubt that
this is an issue which euts accross party
lines, and if the old concept of consei-
ence vote is revived, I am sure that even
the introduction will be defeated in this
very House. But, of course, that con-
science vote is not going to be revive-
ed.

I wish to draw the attention of the
Huuse to the fact that in this very
House our present Speaker had made
certain observations, and if not any-
thing else at least the observations of
the Speaker must have a certain
amount of sanclity. Here he pointed
out that when Parliament Session was
going to meet, the Government should
not indulge in the exercise of promul-
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gating a large number of ordinances
" As far as the first Speaker of the Lok
Sabha is concerned—I am referring t2
the late Mr, Mavalankar; he was des-
cribed by the late Pandit Jawaharlal
Nehru, after has death, as the father
of the 1,0k Sabha—he was very much
allergic lo ordinances; leave aside six
or ten (h:dinances, even a single Ordi-
nance which wag sought to be
brought, he was a very much opposed
to that. But now that has been the
tradition of this Hnuse for years. Now
that tradition is sought to be reversed,
1 am soiry about it.
as far as this Bill is concerned, it
emanates from the Ordinance that was
promulgated on 31st January. Unfor-
tunately, the year ended with the
worst pcssible calamity. The Bill is al-
ready there. If this Bill which is sought
to be introduced is introduced and ulti-
mately if it is passed and become an
Act, 1n that case, the orders, decrees,
judgments of various courts, existing
laws including the Industrial Disputes
Act, all of them will be thrown to the
winds and there will be no sanctity of
collective bargaining at all. Therefore,
you will find that our Government
which wants a healthy industrial cli-
mate to be built up will be contribut-
ing to disturbing the industrial peace
and climate in the country. You may
recall that the Allahabad High Courl
had already given a judgment in
favour of the L.I.C. employees. Then
they wanted to go in appeal to the
Supreme Court. And they in their
wisdom went to the Supreme Court.
The Supreme Court in its wisdom gave
a judgment against the Government,
because they found that the case so
obviously against the Government.
How can they stand by the Govern-
ment? Therefore, their judgment wss
to confirm the judgment of the Allaha-
bad High Court. Then they went in for
judicial review and that review peti-
tion is already pending.

Sir, you have been not only a Deputy
Speaker, you also been a trade unionist
and you know very well that even
when the best judgments of the Hich
Court and the Supreme Court are
there, even when the review petition is
pending in the Supreme Court they
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have got a tendency to bring in an
Ordinance and once the Ordinance is
there, of course the logical corollary
is that they have to bring in this reso-
lution. and a logical corollary on our
part is to resist the introduction of
this Bill.

As far as this Bill is concerned,
already on the 31st the Ordinance was
promulgated. After that they flouted
the judgment of the Court. They have
already gone in for review. The real
fear in the minds of trade unions ir
this country and particularly those i
the public sector units is that this is
only the thin end of the wedge. They
have made a beginning with the L.I.C.
and it is very possible that other pub-
lic sector units will be gradually cover-
ed. As far as the Constitution is con-
cerned, it gives us certain Fundamen-
tal Rights. Those Fundamental Rights
are not abstract rights. One of the
Fundamental Rights is the right to
organise unionsg and form associations.
What are the associations and unions
for? These unions and associations
are not like clubs or some associations
which organise festivals. They are
associations and unions which are for-
med to defend and protect the rights
of the workers and this Fundamental
Right guaranteed by the Constitution
to organise and form association will
have to be translated into a right to
have the collective bargaining on the
strength of the worker. That is a
corollary of that Fundamental Right
guaranteed by the Constitution. 1
dare say that this Fundamental Right
guaranteed by the Constitution is
sought to be negated by this Ordinance
and by the Bill which is sought to be
introduced in this hon’ble House.

What has been the reaction to this?
There have been trade unions of diffe-
rent persuasions but all of them have
united because they see the danger,
This is not the end. It will not end
with the L.I.C., but other sectors also
will be covered and it will be extendea
to all the public seetor units, and they
have unitedly decided that they would
resist this onslaught on the right of
collective bargaining. The object of
this particular Bill has been to evolve
a national integrated wage policy. We
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are all for a national wage structure.
It has been the demand of all the trade
unions, no matter to which sector they
belong. But there should be a method
by which the integrated wage structure
is evolved. Unless you take the trade
unions and the workers into confidence,
it will not be possible for the Govern-
ment to evolve any integrated wage
structure or a unified wage policy and
till they are aware what kind of uni-
form wage structure is going to be
evolved, we cannot impose a wage
structure on them, because it has to
be evolveq in consultation with the
trade unions and organisations of this
country and so 1 must make a refern-
ce here tp the Bhoothalingam Com-
mittee appointed by the last Govern-
ment of which ] was part and parcel.
I want to go on record that even the
Cabinet of the last Government made
it clear that we would not accept
the Bhoothalingam  Committee’s
recommendations unless the interests
of all the trade uniong were
protected ang they are taken into con~
fidence. That hag been the policy and
I hope that the same policy will be
followed.

There is one more point to which 1
would like to make a pointed reference,
i.e., on the eve of the Parliament Ses-
sion—whether it is the Budget Session
or any other session—if this procedure
is allowed to be followed, without
any pressure from the Members of
Parliament and without any resistance
from the working classes and the
gountry as a whole, then it may
happen that our democracy will be
reduced to a farce and not only on
this measure but on a number of mea-
sures in the inter-session period Ordi-
nance will be promulgated and when
we meet here probably the legislations
will be coming. And, with a command
majority, those legislations will become
law and the interests of the working
class, of the people and of the peasant-
ry will be completely destroyed. I do
not want that to happen. That is why
I am ophiosing the introduction of this
Bill andl [ would like that this Bill is
withdraurn by the Minister. I hope
that wisdom will dawn on him and at
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the cery introduction stage, he will an-
nounce. that “in defence to . the
wishes of the members of this House,
I am withdrawing this.”

SHRI BAPUSAHEE PARULEKAR
(Ratnagiri): I rise to oppose the intro-
duction of this Bill. While doing so,
I support the submission and conten-
tions made by my hon. colleagues. The
judgment of the Supreme Court was
delivered on 10th November, 1980 and
we find that through the action taken
by the Government and its officers
have shown one thing and that is, their
utter disregard to our Supreme Court
and fotal contempt of the judiciary.

1; we take into consideration some
four or five events cronologically, we
find that the undertaking was given by
the Advocate General for the Govern-
ment that the conditions laid down by
the judges of the Supreme Court wouild
be implemented. But within 24 hours,
it had been reported that the Deputy
Secretary of the Government tried to
take certain steps so as to annul the
findings and directions given by the
judges of the Supreme Court. There-
after, we find this particular ordinance,
Immediately after the ordinance, on
the next Wednesday we find that rules
have been framed by the Government
in terms of the particular ordinance.
We find that contempt proceedings were
launched by the LIC workers and their
associations. With -all that, when the
contempt proceedings are pending and
when the ordinance is challenged, we
find the hon. Deputy Finance Minister
laying today the rules on the Table of
the House. Now we are coming to the
stage of the introduction of this parti-
cular Bill. I feel that the Government
is insulting our judiciary. The people
of this country will feel that you have
absolutely no respect and if I may say
s0, you have total disrespect for our
judiciary and the Supreme Court. With
reference to contempt court proceedi-
ings, when a request was made that ot
least a stay be granted, I would like to
tell the House what reply the Advocate
Genera] gave. That shows the conduct
and view of our Government towards
the Supreme Court. When the ques-
tion was aske. 4y the judges of the
Supreme Court, the Advocate General
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has gone on record to say, “II we ag-
gravate the contempt, we must be
punished”. That is the tendency ot
the Advocate General and I believe he
must have sald it on the instructions
of the Government. 1 would, there-
fore, initially make a submission that
in order that there should be no feel-
ing among the citizens of this country
that this Government has no respcet
for our judiciary, this Bill need not be
istroduced at least for some time, till
the matter is heard by the Supreme
Court. That day is not far off, the
matter is to be heard on 15th March.
This is my first point.

Secondly, the Government has no
powers in my respectful submission, to
modify the terms and conditions of the
services of Class III and Class IV em-~
ployees for two reasons: firstly because
of the undertaking given by the Advo-
cate General in the Supreme Court on
behalf of the Government, because that
would be a breach of the undertaking
and it may amount to contempt and
secondly, the point to which reference
was made by my esteemed colleague,
Mr. Chitta Basu that this is being done
without following the procedure under
the Industrial Disputes Act. Secondly,
why I oppose the introduction is that
when the matter is pending in the Sup-
reme Court, namely, the contempt pro-
ceeding and challenging the Ordinance,
and the matter is subjudice, the intro-
duction even if it is not illegal, is high-~
ly improper. Therefore, I challenge it
on the ground of impropriety. Even if
this Bill is not introduced, what is
going to happen? Apart from the fact
to which repeated references were
made that Ordinance was issued after
the summons had been issued, the
heavans are not going to fall if this
Bill is not introduced. There is a
feeling among the workers that this is
the beginning of the imposition of cer-
tain structure of wages on the public
sector in the country, to which a refer-
ence was made by my colleague, Prof.
Dandavate. Again, if the Bill is not
introduced, breach of industrial peace
can be averted among 50,000 industrial

employees in the LIC. Assuming for
a moment that if the Bill is not intro-

duced and the Finance Minister waits .
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upto 15th of March, the Government
and LIC would not lose anything by
way of giving benefits to the empoyees
because payments woud be subject to
adjustment in the event of a court ae-
cision. On the other hand, if the Bill
is introduced, the citizens in the coun-
try will feel that the Governmen{ haas
no respect for the judgment, the judi-
ciary, employees industrial peace and
also the laws laid down for making
this kind of an amendment in Llhis
particular Act. This particular amend-
ment which is sought to be introduced
by this Bill i.e.,, deletion of clause
CC ip Section 49, was introduced in
1957, If you read the debates of that
particular time, you will find thot the
Finance Minister at that time had given
sufficient reasons to why this inclusion
of clause CC was necessary. 1 do not
know any reason why the present
Government and the present Finance
Minister should take a different view
from the view that was taken by the
Finance Minister in 1947. Therefore,
I oppose the introduction of this Bill
with all emphasis at my rommand,

SHRI K, A. RAJAN (Trichur): I
stand to oppose the introduction of this
Bill. This legislation has been brought
with an evil intention. It cuts at the
very root of industrial relations. Sir,
as you know, industrial relations are
built on three important pillars i.e.
right to organise, right to collective
bargaining and right to strike. This
right to collective bargaining is being
scuttled. This legislation is going to
bring havoe to the working class of
this contry. In place of bilateralism,
unilatéralism is being brought. In
place of democracy, despotism is
being brought,

While coverage of the Indusirial Dis-
putes Act is being widened by an order
of the Supreme Court making it appli~
cable to several other sectors of em-
ployees, we find this surprising move
on the part of the Government fo cur-
tail the rights of the workers. If my
understanding is correct, it is the In-
dustrial Disputes Act which must pre-
vail over other Acts in the matter of
industrial relations. By this Act, the
Government has got this illegal im-
moral, unjust and unfair power just
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to scuttle the very rights of the work-
ing class.

Here, I am not concerned with
rupees, afinas and pies involved in the
wages of LIC employees or what they
are getting. But I am more concern-
ed with the major issue involved, that
is the right of Collective Bargaining,
you bring the question of ‘High Wage
Island’ etc, to dupe the people and split
the Working Class. That point has
righfly been repudiated by Mr. George
Fernandes. Therefore, it is a question
of the very right for which the working
class has fought for the last so many
years. They have fought a bitter bat-
tle to sustain their rights. Now one
fine day they find that they have lost
all those valuable rights. This is quite
atrocious. I will just end with a quo-
tation from Shakespeare “Et tu Bru-
tus” Mr, Venkataraman.

SHRI R. K. MHALGI (Thane): Sir,
1 stand to oppose firmly the introduc-
tion of this Bill. Government have
taken this stand in open defiance of
the judgment of the Supreme Court,
and the commitment imade before the
Court by the Government, to pay bonus
to the LYIC workers by April 1981. In
fact, the Court had ordered the Gov-
ernment on 10th May, 1980 to pay the
amount immediately. But the Gov-
ernmenl begged for time and under-
took to pay the amount by 15th April,
1981. Instead of fulfilling that under-
taking, Government have now taken
the extraordinary step of nullifying the
judgment of the Supreme Court. By
this Ordinance not only the judgment
of the Supreme Court has been flouted,
but all the agreements and the service
conditions that the LIC employees have
won over the years, stand scrapped.

The LIC Bonus Agreement is a quar-
ter century old, having heen signed at
the time of the setting up of the Cor-
poration itself. Thus. the very base
of colleclive bargaining hag been cyni-
cally destroyed. It is a serious blow
to industrial relations. The Ordinance
and the Bill, it appears to me, is not an
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isolated action, but it is a part of the
wholesale offensive Government have
unleashed to take away the rights of
the working class under the existing
laws, .

Lastly, Government have come out
with the argument that the higher wage
level of the LIC employees would ad-
versely affect the interests of the policy
holders. We are glad to hear that the
Government of India recognise the ex-
istence of the policy-holders. But that
argument is nothing but a crude bid to
pit the policy-holders against the LIC
employees. The struggle of the LIC
employees is not only for their benefit,
it is a struggle of all those interested
in a rational, basic income, wages and
prices policy. First Government must
take steps in that direction. Then only
the Government have any moral or le-
gal right to introduce such a piece of
legislation,

SHRI INDRAJIT GUPTA (Basirhat):
Sir, I think you will agree with me
that it is not necessary for me to re-
peat all the very cogent arguments
which have been advanced by my col-
leagues here.

SHRI G. M. BANATWALLA (Pon-
nani);: You need not repeat, but you
can endorse them.

SHRI INDRAJIT GUPTA: I will do
more than endorsing them, I hope.

The first thing that I want to say is
about the relationship between the
hon. Speaker of this House and the
Government in respect of the propriety
or otherwise of promulgating Ordinan-
ces shortly before the Parliament is
convened and after the summons has
been issued. Well, I leave it to the
Speaker to deal with the Government.
Because, the blatant way in which they
not only ignore his observations but, T
should say, really slight him in this
regard is a matter for him to take up
with the Government. We can only
point it out. Everybody in the coun-
try knows what is happening. The hon.
Minister of Parliamentary Affairs is
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amused. I think it is not a very good-

‘thing that is being done, especially
when, as other
out, there is no earthly reason why this
Ordinance should have been brought
in such a hurry, why they could not
wait till Parliament was convened,
when they could have brought in a Bill

straighiway, if they wanted to.

When Shri Chitta Basu was speaking,
Shri Venkataraman asked him whether
he was quoting from the judgment of
the Supreme Court. We all know that
there were three hon. Judges on the
Bench and the majority held in favour
of the right of the employees. I do
not want to take up your time. My
basic contention, on the basis of which
1 am opposing the introduction of this
Bill, ig the fact that, apart from the
fact that they are subverting the judg-
ment of the Supreme Court and all that,
which they are welcome to do, in sea-
son and out of season,
they are talking about the
independence of judiciary,
rule of law must prevail and so on. So
long as these things suit them, they are
willing to abide by the rule of law and
the independence of judiciary. The
moment those things go against them,
then not that law* but law of jungle
should prevail. That seems to be their
philosophy. That is the most cynical
philosophy.

15.00 hrs.

I can only quote two or three senten-
ces. The point is that they are trying
to substitute, replace the Industrial Dis-
putes Act by the Life Insurance Corpo-
ration Act. It is on this point that the
Supreme Court has held against them
and says it is not possible to do this.
You cannot exclude the Life Insurance
Corporation employees from the pur-
view of the Industrial Disputes Act un-
less you come forward with a specific
amendment to the Industrial Disputes
Act providing for exclusion of the LIC
employees from its orbit. You cannot
do this in this surrepticious manner by
the backdoor.

Mr. Justice Krishna Iyer in his
judgment says—
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“Whaever be ‘the powers of regu-
lation of conditions of service, in-
cluding payment or non-payment of
bonus enjoyed by the employees of
the Corporation under the LIC Act,
subject to the directives of the Cen~
tral Government, they stem from &
general Act and cannot supplant, sub-
vert or substitute the special legisla~
tion which specifically deals with In-
dustrial disputes between workmen
and their employers. In this view
other questions which have been
argued at lengih and considerd by
my learned brother do not demand
my discussion.”

Mr. Justice Pathak held—

“In my opinion it is difficult to re-
sist the conclusion that the industrial
Disputes Act is a special law and
must prevail over the Corporation
Act, a geheral law, for the purpose of
protecting the sanctity of transac-
tions concluded under the former en-
actment.”

So on this point the Supreme Court
is very categorical but they do not
seem to be bothered about it at all. If
you are going to tinker and play about
with the Industrial Disputes Act in this
fashion, T may tel] the Government that
this is the most serious instigation to
industrial unrest and the breach of
the industrial peace. Already five
federations of employees of the LIC
owing allegiance to different political
views including the INTUC Federation,
the five federations have sat together in
Bombay on the 14th of this month and
took the decision that if this Bill is in-
troduced in this House, the day on
which it is introduced, the very next
day all the LIC employees throughout
the length and breadth of this country
again will go on strike. Knowing this
fully well you are provoking and insti-
gating them. You cannot say that
there is political motive on the part
of the employees because that federa-
tion which was allegiance to your party,
they are fully in this. It i3 a question
of defending the basic rights of the
workers and I may also inform you,
you will be glad to hear that in a short
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while in a Press Conference which is
1aking place in another part of this
1town where I should be, but unfortu-
nately I am held up here, all the Cen-
tral Trade Union Organisations and all
the Central Federations of employees
of the public sector are jointly an-
ouncing that as a protest against this
illegal and unconstitutional Ordinance
and Bill which is being brought, they
are going to organise one day All India
general strike of all public sector em-
ployees on the 11th of March. This is
the result; thig is what is happening.

May 1 remind you, in 1978, when
the Janata Government tried to bring
an Industrial Relationg Bill in this
House, all the trade unions in the coun-
try including the trade unions repre-
sented by people who were politically
allied to the Janata Party stood toge-
ther in protest against that Bill which

sought to seriously curtail the rights of -

trade unions? At least that Janata
Party faced with the confrontation of
irade unions.bhad the good sense not
to come forward with that Bill, But I
do not know what is going to happen
now. '

AN HON. MEMBER: They have lost
all sense.

SHRI INDRAJIT GUPTA: Nowhere
have they stated in the Statement of
Objects and Reasons or anywhere also
that the purpose of this Bill is to bring
about some kind of a rationalisation of
wages or a wage policy. What they
have stated is that the purpose, firstly,
is to control the cost of administration
in the interest of the LIC and, second-
ly, in the interest of the policy holder,
This is what is stated. This is what
the House is being told; this is what
the country is being told.

In addition to what my hon, friend,
Shri George Fernandes has said, I
would remind you that their own
figures show that the ratio of the em-
ployees’ salaries to the total expenses
of the Life Insurance Corporation
which was 14.85 per cent in 1978-79 has
come down to 13.64 per cent in 1979-80.
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The share of employees’ salaries is
going down in the total expenses of the
LIC. The renewal expenses ratio has
also come down from 15.4 per cent in
1978-79 to 13.01 per ient in 1979-80.
What is this great need to reduce the
cost of administration by passing exe-
cvtive orders or rules, cutting down
the emoluments of the employees? For
what reason? Is the money which is
being spent on the employees becom-
ing a bigger and bigger share of the
LIC expenses? The figures do not bear
that out.

The investments of the LIC are main-
ly in the public sector. They have in-
vested Rs. 3,915.49 crores in the public
sector. "4 per cent of all investments
of the LIC are in the public sector.
What is the rate of interest that they
.get on these investments? It js 7.44
per cent. As a large-scale 'investor
who gets such a paltry return on the
investments, why are you blaming the
employees? You have invested the
bulk of your money in the public sec-
tor. You are getting interest of only
7.44 per cent. But it seems to be a part
of Government’s policy that in order
to now meet their own deficits, their
financial difficulties and so on, the axe
:must first be applied on the necks of
the employees; their pockets must be
cut. Of course, this i3 a familiar prac-
tice we see in other countries also
which swear by the philosophy of capi-
talism. They are trying to do the same
thing in other countries too,

What I see is that this LIC Bill can-
not supplant the Industrial Disputes
Act. You cannot do it. It is illegal.
Apart from the unconstitutionality of
subverting the Supreme Court judg-
ment in the most cynical and immoral
way, you are trying to lull the Sup-
reme Court into complacency by send-
ing the Attorney-General there to give
an assurance to the Supreme Court
and, all the time, you are hatching a
conspiracy behind their back, prepar-
ing this Bill which at one stroke of
their per nullifies the whole Supreme
Court judgment.
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What is the worth of this independ-
ence of judiciary that you talk so much
about? As a logical consequence of
this, I ask you, how will the people re-
gard any offer of an arbitration for a
dispute? What will be the fate of an
arbitrator’s award? What will be the
fate of a tribunal’s gward? What will
be the fate of any High Court or Sup-
reme Court judgment in future which
does not suit the purposes of the Gov-
ernment? They just get round it by
an Ordinance. A few days ago, they
diq the same thing with the General
Insurance Corporation employees, not
by means of an Ordinance even but
simply by an executive order. Just an
executive order was passed that from
such and such date reductions in their
emoluments will be carried out. They
have also gone to the court now. They
are also preparing for a strike. I am
charging this Government with bring-
ing about a situation where industrial
relations in the entire public sector are
being systematically destroyed and un-
dermined and if industrial relations are
destroyed in the public sector, the pub-
lic sector can never survive (Interrup-
tions), q

Therefore, I totally oppose the in-
troduction of this Bill. The objects
and reasons given here in the Bill are
totally misleading. It has been made
out here that the policy holders inter-
est can only be protected by taking this
action. I have with me the figures to
show that it is not so. Secondly, they
have subverted the supreme Court
judgment. They are trying to put the
LIC Act in a superior position to the
Industrial Disputes Act whereas the
judges have annulled any such case of
confrontation belween these two be-
cause where it is a question of service
conditions or emoluments of employees
the Industrial Disputes Act will prevail
and no other Act can prevail. This is
clearly put-here. There is no time to
dilate on it, now. Therefore, I would
join my voice with those of my other
friends here to appeal to the Govern-
ment while there is still time, they
should not rush like a bull in a China
thop. Please do not rush ahead with
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this thing, because you will only stir
up an hornest’s nest and the organised
working class is not going to tolerate-
this kind o’ thing. You can use Natio-
nal Security Act, Police arrests and
fiirings and lathis and anything you
like. It won't work now. Please don't
try to take away the basic right of col-
lective bargaining. It is something
which is not done in countries which
profess to call themelves democratic.
So, please think over it again. Do not
rush ahead with it and if you insist on
trying to introduce a Bill, we have no-
other alternative but to oppose it with
all the vehemence at our command.

SHRI SUNIL MAITRA (Calcutta
North East): Sir, till November, 1979,
I was an LIC employee and after
serving 35 years in the Life Insurance
Corporation right from the post of
Clerk, I entered this House.

MR. DEPUTY-SPEAKER; 1 know.

SHRI SUNIL MAITRA: I agm told
by my esteemed colleagues that the-
use of the word ‘lie’ is unparliamen-
tary, Nor can I use the word ‘liar’,
Therefore, instead of using the word

‘liar’, let me submit to this House:
that the press hand-out given
out by the Government while pro-

mulgating the Ordinance was a tissue
of untruth and grossest distortion. Our
esteemed colleagues Shri George Fer-
nandes and Shri Gupta and others
have already given the figures. I am
saving the ammunitions for the de--
bate. You have got a clear majority
ang you are going to introduce it.
Only for the last one year, I am a
professional politician. I have been
an employee. You say in your press
hand-out that a LIC Class III Clerk
gets Rs. 3,400/- and odd.

MR. DEPUTY-SPEAKER: What
salary are you getting?

SHRI SUNIL MAITRA: I was get
ting Rs. 1,800/- after serving 33
years.
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MR, DEPUTY-SPEAKER: 1 think,
more than this salary.

SHRI SUNIL MAITRA; In the
Class III category of employees of
Life Insurance Corporation, there are
Superintendents, Assistants, Section
‘Heads, Assistants and Record Clerks.
In the Class III Category, Superin-
tendent js the highest grade. You
can check up with your Department.
I am sure the bureaucrats who are
presiding over the Department also
know that in 1971, an agreement was
signed between the management of the
Life Insurance Corporation and the
employees unions, There it was ag-
reeq to by the management of the
‘Life Insurance Corporation that the
Superintendents in the Life Insurance
‘Corporation would be placed in Class
1 officers’ cadre, There is a signed
agreement. But, subsequently, when
it went to the Tribunal to come out
as an award, both the Government and
the Life Insurance Corporation man-
agement sabotaged the whole thing.
Today you are talking about Superin-
tendents who, you allege, are getiting
salary of Rs. 3,400, Out of 44,000 Class
117 and Class IV employees, the Sup-
erintendents are 600 in number, and
out of these 600, let me tell you, only
four hag reached the maximum of the
grade and were getting Rs. 3,412; out
of these four, two have already re-
tired; one will be retiring this year
and the other will be retiring next
year. So, know the facts first and
then come to the House and tell us.
‘Unfortunately, the voice of the LIC
-employees is not covered by the news-
papers; it is not getting publicity.
Therefore, Government gets away
with impunity after saying all these
untruths ‘and spreading canards and
Csalumines against the employees of
the LIC. Because you are so insistent
on spreading canards and calumines,
the employees have also decided to
fight. Today you are introducing this
Bill, and tomorrow 45,000 employees
of the Life Insurance Corporation will
be going on strike. Next time when
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you come again with this Bill, the
LIC employees are going to fight it
again. (Interruptionms)

I am not going to cover the same
ground which has already been cover-
ed by my ether colleagues.

I have given notice on the ground
of this House lacking legislative com-
petance to go in for this legislation,
In support of my contention, let me-
quote article 32(2) of the Constitu-
tion which says:

“The Supreme Court shall have
power to issue directions or orders
or writs, including writs in the
nature of habeas corpus, manda-
mus,...”

and so on and so forth. On the 10th
November, the Supreme Court did not
only dismiss the appeal of the Gov-
ernment and the Life Insurance Cor-
poration management but also issued
a writ of mandamus. The writ peti-
tion of the Calcutta High Court was
transferreq to the Supreme Court.
The Supreme Court not only dismiss-
ed that but also issued g writ of man-
damus asking the Life Insurance Cor-
poration management to pay the
bonus. ..

SHRI R, VENEATARAMAN: To
do what? Please read that portion.

SHR] SUNIL MAITRA: I will read.
You bear with me. Article 32(4)...

SHRI R. VENKATARAMAN: Read
the judgment carefully.

SHR] SUNIL MAITRA: You go
through it very carefully. Under arti-
cle 32(2), the Supreme Court has the
power to isuse a writ of mandamus,
and the Supreme Court issued a writ
of mandamus thereby conferring some
right on the LIC employees,

Article 32(4) reads:

“The right guaranteed by this
article shall not be suspended ex-
cept as otherwise provided for by
this Constitution”.
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Through this Ordinance and through
this Bill, they are now trying to take
¥ away the right conferred on the LIC
" employees by the writ of mandamus
of the Supreme Court, Therefore, your
Bill is violative of article 32(4) of the
Constitution.

Now, in the judgment, Justice

Krishna lyed has held:

“The L.IC. Act is not a law for
employment or disputes arising
therefrom, but a nationalisation mea-
sure which incidentally, like in any
general take-over legislation pro-
videg for recruitment, transfers, pro-
motions and the like. It is special
vis-a-vis nationalisation of life in-
surance but general regarding con-
tracts of employment or acquiring
office buildings, Emergency 1nea-
sures are specia] for sure. Regular
nationalisation statutes are general
even if they incidentally refer to
conditions of gervice”.

That means Justice Krishna Iyer has
held that the L.I.C. Act is a genecral
Act and the Industrial Disputes Act is
a special Act. The Industrial Disputes
Act is only competent to determine
the terms and conditions of service of
the L.I.C. employees.

Mr. Justice Pathak also, in his judg-
ment, says:

“In my opinion, it is difficult to
resist the conclusion that the In-
dustrial Disputes Act is a special
law ‘ang must prevail over the cor-
poration Act, a general law, for the
purpose of protecting the sanctity of
transactions concluded under the
former enactment”.

You see the 1874 agreement with the
L.I.C. Management and the Employees’
Associations. This wag entered into
under the provisions of the Industrial
Disputes Act. So, when the majority
of the judgment of the Supreme Court
says that these two Acts conflict with
each other for the purpose of deter-
mining the terms gnd conditions of
service of the employees you are now
trying to amend the L.IC. Act and

-

PHALGUNA 4, 1902 (SAKA)

(Amdt.) Bill 350

you are seeking to make in the L.IC
Act as a special Act overriding the pro-
visions of the Industrial Disputes Act
which is p special Act and which can
only determine the terms and condi-
tiong of service of the employees,

Therefore, 1 submit, Sir, that this
is a violation of the Constitution. In
the case of nationalised companies and
nationalised sick textile industries, the
Industrial Disputes Act is appiicable.
Therefore, through this piece of legis-
lation, you are trying to taks away
the LI, employeeg from tle pur-
view of the Industrial Disputes Act.
Thig is a violation of Article 14 of
the Constitution. You are discrimi-
nating against the L.I.C. employees.
The employees belonging to the na-
tionalised enterprises are covereq by
the Industrial Disputes Act. You are
taking away the L.I.C. employees out
of the frame of the Industrial Disputes
Act, This is nothing but a discrimi-
nation and js a violation of the pro-
visions of Art. 14 of the Constitution.

Lastly, you have amended Sec. 3
of the L.I.C. Act. In its place, you
have put in Section 2(c) to Section 48
of the Act. Through this new section,
you are trying to give Extraordinary
powers of rule making to the execu-
tive. Therefore, my submission is
that in the Subordinate Legislation,
you cannot delegate so much of
powers. Whereas the subordinate
Legislation cannot override the bene-
fits derived’ under the substantive In-
dustrial Disputes Act, you cannot dele-
gate such powers ag to override the
benefits and privileges of the emplo-
yees from the Industrial Disputes Act.
This is too much. This is excessive
delegation of powers to the Executive,

Therefore, it is bad in law. I sub-
mit that this legislation is beyong the
competence of this House. I think the
introduction of this Bill is not correct
and I would appeal to the Finance
Minister to withdraw this Bill.

MR. DEPUTY-SPEAKER: Shri Ram
Vilas Paswan. We are going to com-
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plete 1-1/2 hours at the initial stage
jtself.

YA WEET, FANGH A qW W A
%1 5w g % ava w1 gra ey e
AT FIA § AT T AR TGE F&T-
fro fawr welt & gror w<amAr TG
g ot fr o7 @ ¥ wfy o sfa
T 1 ol TR andt A Ay R ow
qF @ Free Fe< ¥ fag o @h
T SAFAAT FY TS F w1 A w9
aMRE ) (9AEW) & qF @ AT
it ¥ g ew T € g e
F TF | T AT FO FGA BT
wrafe g ? i aw w § |
Tt @ ¥ AT T A% FA AT
mfereg @r T & | T g § oW
BTEd I edt w1 gra o 99 @
& | ol @ & qfvrr T A a
o @ g WX T 9ew & gr9e v A
Wt S @ 8 @ ¥ AN ¥ A A
o oft w1 oWl & ww
g § BF W weEr g 9%
o da1 f o ATEE 7 A 9X FE R
s fewm 95 JvAw aw & fau o
witwgfaa fasr o1& 1| g7 & T TR
& e wg asgufe & a7 &) ar ST
w1 &7 g1 T T FaAT Y, TF W G
¥ da § TF AR QA T B TG g
WY 1§ A FEgq E 9 g Ao
afew o § o O A fowa
g _

. mg w fd fw s
argan § WK 7 4%  fF ag s
fregw & 1 dfw F w8 123
Fgw (1) ¥R (2) § &Y aw
& 7E § IEF WET WeAw AW AT
a1 frdr 3% & Sraez fow & & SEr
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geu fvar mar § a@ & wwwen §
werer K A A A IR W A F
sfr woare & | were W) g #
EaY § A€ AT W X FaemEy v
wifge | AR mfwaT & w9 § weaw
qATIFC AT § | 9T FEqeT T ] AT
¥ T T fadw Av & i org grew @Y
R FT fear mar §f a7 Saas a
HATTET® T 7 g AT I TF AeAqT-
W A wm o A s &
gaRar § ag dfautT & wesw 123
F7 frager g 1

T I ag & B g FE &
WA T I TEY FE qIL, 10 7T,
FTHIT 13 F77Y F1 A 2757 qT9FE FW
faar war fF 15 ol oF FETEN FT
& s AfeT 31 stAgdy v mfedw
AT T fear @ 7 qg 30 99, 1979
¥ v foar mar | F 3@ Afew ar
ferfew & 7 ST T & Fa T
g % @ agar ag o wri § 77
FrAUT ¥ T woAW AR
xw F wfa s § 1 wiEeEe ¥
W ¥E ¥ M uwdly A, I
g ® & A wywAeAn aw wg
FgAT g AfFT qgewme fow @ ¥
ITH FTC WA O FTelt § Sud
T gasT 9% it e faeg awar
4

ST §IET SFEE FIAC A AT FgA
& & 9% AT e 5 § 9§ AT
R fr 9 @ 92 ¥ oF faw «q@ fi
AR 97§ AW T aF INF AT
# faar s g wfeq SR WA &
AFL TAT F I gwafa F e
WRTT TG ARG | farer TR Al o
T AT T Hw g g AfeeT g A
& qTre FY Qar ag) w30 1 frod 35
af & Wt 3% g9 i frr § o aw
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g T N, a9 aF Ig T q;:ﬂ- lead to extension of the time. The

 h a, Ordinance has to be replaced by an
?@- ! “I EI‘E',' " W ﬁ_&a AL Act. Therefore, many of the sug-
g ST weaTe & wiw wan § " faw gestions which have been made by

weft St F, faa@ wfa g7 Q0 w1 g9
g f& ag woer arfyg T | Someam
wgeT, e ot w1 S wiew @
Y7 wfqarT & g 123 Y ga-Fqrer
2§ foar g fiF :

“...mgy be withdrawn at any time
by the President”.

T 79T agl & T ffST wT g9y
g afvg, w9y 31 & AT I, warar
AT F ATET 7R {6 F A0 qOF
¥ faw @gw 1 wWd Wk TQE W@
T Mg @R T @ o, 98
F TG FWM | WA § @ T oFr
fadte ®tar § 1

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, Sir I think we have
hagq full debate on the legality, vali-
dity, propriety, equity and every-
thing concerned with the Bill. In
fact, 1 had a half mind to request if
rules would permit that we may go
in for consideration clause by clause.
I will take the question of legality
first.

At the introduction stage, ag you
are aware, the questipn of legislative
competence is taken into considera-
“tion. The Ordinance seeks fo
amend the Life Insurance Corpora-
tion Act of 1956. The Amendments
to the existing Statutes are carried
out by legislation as well as by ordi-
nance. Therefore, strictly from the
procedural point of view, there is
no lack of legislative competence so
far as the Ordinance is concerned.

The second point I would like to
mention is that under the Constitution,
the Ordinance has to be replaced within
6 weeks ang the fact that somethings
ig pending in the Supreme Court cor
in other Courts does not necessarily

N

the Members that the matter is

pending in the Supreme Court and
therefore this may be considered
after the Supreme Court hag dis-

posed of, has, I submit, no relevance
because the Constitution makeg it
imperative for the Government fo
enact by legislation the Ordinance
which they have issued, within 6
weeks.

SHRI SUNIL MAITRA: In the
Business Advisory Commijttee, it
wag decided that after the Supreme
Court, disposes of this case. thig will
come up for discussion.

SHRI R. VENKATARAMAN: i do
not think there is such a decision and
even if there is such a decision, it
will be contrary to the Consfifution
and the Bill will lapse. This is my
legal opinion on this subject.

MR. DEPUTY-SPEAKER: It was the
view-point expressed by one of the
Members of the Business Advisory
Committee.

VENKATARAMAN: It
won’'t be correct. A lot of fire was
pouring forth from the Opposition
that we had insulted the Supreme
Court, modified the Supreme Court
and set at naught the Supreme Court
and all that.

SHRI R.

AN. HON. MEMBER: Defled the

Supreme Court...

SHRI R. VENKATARAMAN:  Yes,
defled the Supreme Court. But I in-
vite the Hon, Member to tell me what
exactly the Supreme Court decided
and what is it that the Government
had defied or set at naught. Mr.
Chitta Basu would not oblige me.

SHRI CHITTA BASU: What | said
was: “You pay the bonus of 1J78-79
and 1979-80 with interest before April.
Is it not correct?”
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SHRI R. VENKATARAMAN: That
is why 1 wanted you to commit lo this,
And it js not correct. I had invited
Mr. Maitra to tell me what exactly the
decision of the Supreme Court was,
I am sorry, on a misunderstanding of
the decision of the Supreme Court,
you will have unnecessarily worked
yoursel; up into a frenzy. The Sup-
reme Court, in its order dated 10'h
November, 1980 has stated as [uilows:

“The writ will issue to the Life
Insurance Corporation directing it
to give effect to the terms of sctile-
ment of 1974 relating to bonus uniil
superseded by a fresh settlement, in-
dustrial award or relevant legisla-
tion.”

SHRI SUNIL MAITRA: This is nnt
a relevant legislation. It is illegal.

SHRI R. VENKATARAMAN: The
Supreme count said that this would
remain valid until it wag set aside
by a direct negotiateq settlement or an
industrial tribunal award or a legis-
lation in thig behalf and this is ex-
actly the legislation in -this behalf.

‘SHRI R. K. MHALGI: Did the
Supreme Court direct you to bring
this legislation?

SHRI R. VENKATARAMAN: You
are a lawyer; there is no differencs
between ordinance and legislation.
Ordinance is also legislation..(Inter-
ruptions) You have been caught
in your own words.

(Interruptions) **

MR. DEPUTY-SPEAKER: It will
mnot go on record.

SHRI R. VENKATARAMAN: The
second point which the hon, Members
from the opposition have gtrenuously
contended before the House is that the
Attorney-General gave an underlaking
before the Supreme Court that he will
pay bonus before the 15th April, May
I read the undertaking of the Attor-
ney-Beneral; Upon hearing the coun-
sel, the court passed the ifollowing
order:

**Not recorded,
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“The learned Attorney-General
who appeared on behalf of Lhe Life
Insurance Corporation of India has
made a statement before us ihat the
orders passed by the court in its
judgement dated 10th November,
1980 ghall be complied with before
15th April, 1981.”

The order of the court is iha! the
award will remain valid till it is vep-
laced by settlement, industrial award
or legislation. He never said al any
time that he would pay bonus by 1zth
April. If you have been misled, I
am not responsible. If you read too
much into it, it is your mistake. .
(Interruptions)

SHR] SUNIL MAITRA: At what
stage did he say this? Was it at the
stage of payment of bonus for two
years?

SHRI R. VENKATARAMAN: On the
13th January 1981, ie. the day on
which you said that the Attorney
General gave an uadertaking that he
would pay bonus—mark the word
‘bonus’, underscore the word ‘Donhus’
he did not say that he would pay
bonus., He said that he would comply
with the directions of the Court be-
fore the 15th April 1981. The direc-
tions of the Court did not say “Pay
Bonus”. They only said: the agree-
ment shal prevail until it is modified
by an agreement, adjudication or
legislation.

Now, in pursuance of this, we have
brought this legislation. We have
brought it by an ordinance. There
has been np failure on the part of the
Attorney General, there has een ne
failure on the part of the Government,
At no time did Govern:nent undertake
that they would pay bonus I ym
misread the documents, or if vou give
your own interpretation of the Adocu-
ment, then I am not responsible for
Your misunderstanding.

‘Now, I will go to the equity pait of
it. The Allahabad High Court zave a
judgement upholding the agreement
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between the parties. That was given
on 11th August 1878, It is not this
Government which went in  avpeal
It is your Government which went in
appeal against it. It is the Janata
Government which went in appeal
against that decision. And now they
charge me with not having implement-
<ed the agreement, and so on.

DR. SUBRAMANIAM SWAMY
{Bombay North East): But we protes-
ted at that time also. (Interruptions)

SHRI R. VENKATARAMAN: Dr
Swamy is a man with ready wit. And
he always invents things for the
occasion.

DR. SUBRAMANIAM SWAMY: It
is a very unkind cut.

SHRI R. VENKATARAMAN: Ii you
did protest, we did not know it that
time. That is all I would say.

I again go into the merits ol the
case. We have not done any harm
to the LIC Class 1II and Class IV
workers. We have only f{ried to
bring it on a par with others. 1t is
true that they are now having certain
rights over and above what other peo-
ple are pgeiting (Interruptions) Go-
vernment servants, public sector emp-
loyees, bank employees, and even the
employees of the Reserve Bank of
India. (Interruptions). 1 am going
to answer to the debate on another
occasion, and I am going to give as
effective an answer as I give now.

Now, the employees in the public
sector get Rs. 1.30 as D. A. per pecint.
Government servants get, for rvery
8-points annual increase, on an averagsa
in the consumer price index, 4 per
cent in the case of Class IV and 3 per
cent for others wifth a ceiling of Rs.
15/~ for 4 point, Reserve Bank em-
ployeeg who are the highest paid, get
DA with a rate of 1.58 per cent for
every four points-rise in the consumer
price index.

But the Clasg 11T and Class IV
employeeg of the Life Insurance Cor-
poration of India get a D,A. without
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any ceiling whatsoever, Now is that
equal pay for equal work I ask? If
we are saying that we must have
equal work, can a LIC empioyee in
the Class III service ask for higher
D.A_ than what the other people are
getting? Therefore, the Government
acted on it and brought them on par
not with the Government sarvants,
not with the public sector employees
but with the highest points, namely,
the Reserve Bank and Bank em-
ployees with the maximum ceiling at
Rs. 15.80 for every increase in four
points,

Take bonus, Under the Bonus Act,
the eligibility for bonus applies tn
those who draw a salary of Rs. 1600
and lesg but limited to the salary ol
Rs. 750, if it is 15 per cent of the
salary as bonus, Even though they
are getting Rs, 1200 their bonus will
be calculated on the basis of Rs. T750;
that is the ceiling for calculation,
All the trade unions Jeaders know
this. This has been accepted by all
of us, But so far ag the LIC is
concerned, there is no such thing.
Anybody getting Rs. 2000 or Rs, 2000
will also get 15 per cent. (Interrup-
tions) How on earth can any perscn
say that he should be treated diffe-
rently from other class or Class III
employees I ask? (Interruptions)

SHRI SUNIL MAITRA: What
about medical allowances? What
about the house rent? You give only
Rs. 40 (Interruptions).

SHRI R, Venkataraman: Your con-
tention that there should be equal
pay for equal work must apply not
only to the minimum but also to the
maximum: it should apply to the
maximum as well.

SHRI SUNIL MAITRA: What about

the city compensatory allowances?
What about the house rant? (Inter-
ruptions)

SHRI R. VENKATARAMAN: When
vou are not able to answer the points,
you side track to another—what about
your medical expenses; Wwhat gbout
your travel expenses and all that?
We are dealing with questions which
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are the subject matter of the Ordi-
nance, namely, D,A and bonus. 1
have brought bonus on the same level
with all other employees. I have
brought D.A_ rate on the level of the
highest paid D A. namely, the Banks,
I wonder what harm have I done to
the LIC employees? I cannot in all
conscience ask community to allow
only one sector of people t0 go on
getting any amount of ailowaaces
without ceiling and without limit
while other sectors are not able even
to reach 'half or evea one guarter of
that position. I thought it is the
imperative duty of Government to
bring together all these matterg re-
lating to D.A, and bonus at least on
par and, therefore, this Government
have decided as a matter of equity
to see that there is a ceiling put to
D.A, and the bonus.

(Interruptions)

SHRI SUNIL MAITRA: You please
inform the House what medical ex-
penses you are giving. (Interrup-
tions) There are seven or eight items.
(Interruptions)

SHRI R. VENKATARAMAN: I am
not negotiating with the hon, member
on the wages and medical allowances
and all that now. (Interruptions) 1
am justifying a legislation which I
have brought forward before the
House and which is fully justified,
The only one point which has remain-
ed to be answered is what is the need
for this kind ot Ordinances when the
House is about to meet, There have
been interminable litigations on this
matter, There was an appeal; there
was a review petition, then there was
a contempt application; then all these
things were jumbled and were going
on. Once the Government have
decided that a particular set of em-
ployees should not get more than
other similarly placed employees, 1
think it is the duty of the Govern-
ment to come forward and make it
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clear that this is all they will get so
that all litigations may be get aside,
If this legislation is upheld there
would be parity amongst the people
of the L.I.C. employees—Classes IIL
and IV—with other employees simi-
larly placed, Now, therefore, there
will be no further litigation on this,
If it is not upheld, it is for the courts
to decide, and we have not said any-
thing. Therefore, I submit, at this
stage,...... (Interruptions)

PROF. MADHU DANDAVATE: If
you permit,....,

SHRI R, VENKATARAMAN: I will
permit,

PROF. MADHU DANDAVATE: I
will just make one point. What was
the hurry in promulgating the Ordi-
nance when already Parliament was
meeting? What wag the hurry about
promulgating the Ordinance? That
point you have not replied at all,

SHRI R, VENKATARAMAN: That
is exactly what I was telling, There
are many litigations and cases going
on. There was a contempt applica-
tion saying that the Government had
not complied with the order. There
was a review application by the Gov-
ernment, because there were 1iwo
Judges for and one against and it was
very difficult to find out in what
things they agreed and in what they
differed, That was also before the
Court. If all these things are allow-
ed to continue there will be conti-
nuous litigation and therefore we
wanted to have legislation, And we
can ask the Court, that as we
were bringing a legislation after the
Parliament meets, till then they
should not take up the cases, There-
fore it had to be done urgently. Sir,
I tRink there is no substance in the
objection,

MR, DEPUTY-SPEAKER: The
Minister has clarified the position.
I have also looked into the wmatter,

It hag been held that a
Bill seeking to replace an
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ordinance ean be discussed in the
* House notwithstanding it is facl that
the Ordinance has been challenged in
a court of law. The fact that the pre-
sent Ordinance has been chalienged
in the court of law would not bar the
introduction of the Bill seeking to re-
place the Ordinance.

16.00 hrs.

As regard the question of legisla-
‘tive competence of this House, it is
‘the accepted practice in Lok Sabha
that the Speaker does not give any
ruling on the point whether g Bill is
-constitutionally within the legislative
scompetence of the House or =of, It is
open to Members to express their
-views in the matter and to address
arguments for and against the wvires.
‘Members take this aspect into conside-
ration in voting on the motion for
Jleave to introduce the Bill or on sub-
-sequent motiong on the Bill.

I shall now put the motion to the
wite of the House.

SOME HON. MEMBERS: We want
a Division,

MR. DEPUTY-SPEAKER: Let the
X.obbies be cleared—

The lobbies have been cleared.
“The question is:

“That leave be granted to intro-
«duce a Bill further to amend the
Life Insurance Corporation Act,
1956.”

The Lok Sabha divided.

Division No. 1] [16.01 hrs.

AYES

Arakal, Shri Xavier
‘Baitha Shri D. L.
Baleshwar Ram, Shri
Banatwalla, 8hri G. M.
Bansi Lal, Shri
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Barot, Shri Maganbhai
Bhagat, Shri H, K. L,
Bhagwan Dev, Acharya

Bhakta, Shri Manoranjan
Bhatia, Shri R. L.

Bhole, Shri R. R.

Bhuria, Shri Dileep Singh
Brar, Shrimati Gurbinder Kaur
B rijendra Pal Singh, Shrj
Chandra Shekhar Singh, Shri
Chaturvedi, Shrimati Vidyawatj
Chavan, Shri S, B.
Chennupati, Shrimati Vidya

Choudhari, Shrimati Usha Prakash

Daga, Shri Mool Chand
Dalbir Singh, Shri

Dalbir Singh, Shri
Dennis, Shri N.

Desai, Shri B. V.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh, Shri

Dogra, Shri G. L.

Dubey, Shri Ramnath
Gadgil, Shri V. N.
Gandhi, Shrimati Indira
Gireraj ‘Singh, Shri
Gowda, Shri D. M. Putte
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Sari Chintamani
Kamla Kumari, Kumarj
Khan, Shrj Arif Mohammad
Mahabir Prasad, Shri
Mallick, Shri Lakshman
Mallikarjun, Shri
Mayathevar, Shri K.
Mishra, Shri Ram Nagina
Misra, Shri Harinathg
Misra, Shrj Nityananda
Mohite, Shri Yeshawantrao

Mukhopahyay, Shri Ananda Gopal

Mu‘hu Kuxzrgn, Shri R.
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Naidu, Shri P. Rajagopal
Naik, Shri G. Devariya
Nair, Shri B. K.

Namgyal, Shri P.

Nihal Singh, Shri
Palaniappan, Shri C,
Panday, Shri Kedar
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Patel, Shri Amrit

Patil, Shri Chandrabhan Athare
Poojary, Shri Janardhang
Potdukhe, Shri Shantaram
Quadri, Shri S. T.

Rane, Shrimati Sanyogita
Ranga, Prof. N. G.

Rao, Shri Jagannath
Rathod, Shri Uttam

Reddy, Shri K. Brahmananda
Sahi, Shrimatj Krishna
Saminuddin, Shri

Satish Prasad Singh, Shri
Scindia, Shri Madhav Rao
Sethi, Shri Arjun

Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass
Shastri, Shri Harj Krishna
Shiy Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B,
Sivaprakasam, Shri D. S. A.
Sparrow, Shri R. S.

Tayyab Hussain, Shri
Tewary, Prof K. K.

Tytler, Shri Jagdish
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,
Virbhadra Singh, Shrj
Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
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Zainul Basher, Shri

'NOES

Acharia, Shri Basudeb
Agarwal, Shri Satish

Azmi, Dr. A, U.

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Biswas, Shri Ajoy

Chakraborty, Shrj Satyasadhamw
Chaudhuri, Shri Tridib

Choudhury, Shri saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramilg
Das, Shri R. P.

Fernandes, Shri George
Goyal, Shri Krishna Kumar
Hannan Mollah, Shri
Harikesh Bahadur, Shri

Hasda, Shri Matilal

Jagpa] Singh, Shrj
Jethmalani, Shri Ram

Jha, Shri Bhogendra
Madhukar, Shri Kamla Mishra
Maitra, Shri Sunil

lﬁandal, Shri Dhanik Lal
ﬁanda]. Shri Sanat Kumar
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.

Pandit, Dr. Vasant Kumar
ﬁru]ekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patnaik, Shri Biju

Rajan, Shri K. A.

Rajda, Shri Ratansinh
Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
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Ssha, Shri Gadadhar
Sarangi, Shri R. P.
Shamanna, Shri T. R.
Shastri, Shri Ramavatar
Shewalkar, Shri N. K.
Suraj Bhan, Shri

Swamy, Dr. Subramaniam
Tirkey, Shri Pius
Unnikrishnan, Shri K. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Chandradeo Prasad
Verma, Shri R. L. P.
¥Yadav, Shri Vijay Kumar

MR, DEPUTY SPEAKER: Subject
to correction the result* of the division
is Ayes 92, Noes 48,

The motion was adopted.

SHRI GEORGE FERNANDES: As
a protest, we walk out of the House.

[Shri George Fernandes and some
other hon. Members then left the
House].

SHRI R. VENKATARAMAN: I in-
troduce the Bill.

16.03 hrs,

StaTEMENR REe.: LiFE  INSURANCE

CORrORATION (AMENDMENT) ORDI-
NANCE, 1981.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to lay on the Table an explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Life Insurance Cor-
poration (Amendment) Ordinance,
1981,

PHALGUNA 4, 1802 (SAKA).

16.04 hrs,

MATTERS UNDER RULE 377

(i) STEPS TO CONTAIN INCIDENTS OF
Dacorry '

SHRI MADHAVRAO SCINDIA
(Guna): Under Rule 377 I would like
to draw the attention of the Govern-
ment to the rising incidence of dacoity
in some regions of the country, Orga-
nised gangs of dacoits are operaling in
the ravines of Madhya Pradesh, U.P,
Rajasthan and there is an atmosphere
of great insecurity in the affected
areas.

I would, therefore, with all emphasis
at my command, request the Govern-
ment {o tackle this dacoity menace on
war footing.

My suggestions are—

(i) The officers in the dacoit infes-
ted district should not be from the
same area but complete outsiders.
Otherwise, they would hesitate to
take action for fear of reprisals on
their families living in the same
area. This is haprning.

16.05 hrs,
[SHRI HARINATH MIsSRA in the Chair)

(ii) In the dacoity areas, there
ought to be a permanent strength of
about a hundred SAF Companijes.
This strength has gradually been
reduced because of commitments
elsewhere. Unless the strength is
built up adequately, no successful
encounters on a ]Jarge scale gre pos-
sible.

(iii) The resources in the shape of
vehicles and wireless sets have been
depletd Replacement have not been
made of irreparable equipment,

*The following Members also recorded their v;:u.tes:

AYES: Sarvashri Bhagwant Jha Azad, Krishan Dutt Sultenpuri, Bhiku
Ram Jain, Harihar Soren and K. A. Swami.

NOES: Sarvashri A, . Neelalohithada san Nadar and A, K. Balan.
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(iv) Intelligence about gang
movement hag fallen into disarray
because of the confusion following
the gurrenders.

(v) Everytime dacoity has reap-
peared in Madhya Pradesh, it has
become necessary to organise vil-
lage resistance squads on the right
lines, It may be necessary to in-
crease the number of fire-arms in

selected villages and to train and
develop a spirit of confidence in the
willages. A good team of officers
would be required for this purpose.
They should primarily be pickegq
from the police and from well-
motivated persons of the area,

(vi) The BSF should be used to
combat this problem but the deploy-
ment should be of at least 2000 men.

Stateg like Madhyg Pradesh have
the capacity to deal with the dacoity
problem with zeal, initiative and cour-
age. They have never lacked resour-
ces. If the resources question is
tackleq it should be possible to make
an improvement in the dacoity situ-
ation.

(ii) DRINKING WATER PROBLEM IN
GOVERNMENT QUARTERS IN GOLE
Marker AreA, New DELHI

ot wew faptdt amylt o (7
Taoeft) : qwafe wEiew, dox waw &
1 Hro & Wy e ot g8 ox M A
w1 @ &, wgt TR e ¥ ¥ w5
78 frarg @ § 1 wfE B e
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Iefv weTT WY &\ A7 o Y gy
* for ¥t e o Fortor fremr
ey R § )

g o 9 ¥ fawy  fw ¥
vl ¥ fag 3 o o 9 daw-
I ey T & | wEE & fratey
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(iii) INCREASE IN THE CEMENT QuoTA
FOR WEST BENGAL

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, a
snultipurpose gtadium of irternational
standards is now being built at the
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;salt Lake City of Calcutta, The Cement
.Controller informed the West Bengal
‘Government of his inability to make
any ad hoc allocation of cement for
the construction of the stadium.

The quota allotted by the Centiral
‘Government is too inadequate to meet
even the urgent developmental needs
of the State, Unless the quota of allot-
ment of cement is increased, it will
not be possible for the State Govern-
ment to complete the stadium.

1, therefore, urge upon the Gov-
ernment to increase the cement quota
of West Bengal,

(iv) ENLISTING OF TRIBALS IN THE
CURRENT CENSUS OPERATIONS.

SHRI PIUS TIRKEY (Alipurduar):
It is a matter of great regret that
there is no uniformity in enlisting the
tribals in the list of Scheduled Tribes
in different States of India. The
tribals are nationa]l assets and tribal-
‘ism is a rationa] issue. But, at present,
tribals are not being recogniseg at the
national level. The Scheduled Tribes
residing in the Union Territories of
Delhi, Andaman and Nicobar etc. and
in the States of Punjab, Haryana,
‘Uttar Pradesh, Madhya Pradesh etc.
are being debarred from their rights
of being tribals. The present census
-operation in the midst of this uncer-
tainly of the principles of tribalism
would be ulira vires ang unconstitu-
tional,

In many parts of India, for example,
‘Bombay, Delhi, Gujarat, Haryana,
Punjab and Assam, the census opera-
tion is vehemently being opposed.
‘Tribalism has become a new property
of the persons belonging to Scheduled
‘_I‘ribe community, The iriba] people
inheriting this property in certain
States shall never lose it in another
State. It this property js snatched in
any State, or in Union Territories,
then thig will amount to a robbery or
a dacoity. In the midst of this un-
certainty, the denial of this valuable

PHALGUNA 4, 1902 (SAKA)
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property and personal right of the tri-
bal people living in parts of the coun-

" try would be an injustice to the triba]

people by the respective State Gov-
ernments and Union Territories. The
Home Minister ang the Law Minister
should immediately clarify the posi-
tion.

Therefore, I submit that a Parlia-
mentary Committee for revision of the
list of Scheduled Castes and Sche-
duled Tribes may please be formed
early. .

(v) NEeeEp 10 sTtor CONSTRUCIION OF
DaM v GrAzIPUR DISTRICT oF
UtTAR PRADESH.

st 3 wwe (TohgR) ;A
oft w@m, & faw 377 & wdl
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(vi) INsTALLATIONS OF A RaApro Sta-

TION IN THE BORDER DISTRICTS OF
BARMER/JAISELMER OF RAJASTHAN,
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(vii) ATROCITIEs ON PRISONER3S IN

CENTRAL JAIL, SAMASTIPUR AND
OrHER PARTS OF THE COUNTRY,

st T feaww orwaw (geh-
qz) : gwafs wQew & fw 777 %
aftr @F wgw & frefafas
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(viii) SHORTAGE oF EpmBLE OIL IN
DELHI.

SHRIMATI PRAMILA DANDA-
VATE (Bombay North . Central):
Under Rule 377, 1 am making a state-
ment:

Besides non-availability of sugar
and wheat in 80 per cent of the ration
shops in Delhj edible oil hag also now
disappeared,

Though STC has large supplies of
edible oils and has delivered full
supply of oil for the month of Febru-
ary meant for public distribution many
ration shops in Bombay, Delhi and
number of places have stopped sup-
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plies of palm oil to the consumers.
The reason behind the non-availabili-
ty of edible oil is not because there
is shortage of imported oil but because
of its open market sale as groundnut
oil at higher prices. The price of the
imported oil is fixey at Rs. 8.25 for
retailers whereas the price of the
imported oil jg fixeg at Rs. 8.25 for
with the imported oil, is Rs. 15 to
Rs. 18 a K.G. My personal experience
is that I have bought groundnut oil
from a Delhi shop which smells like

rapeseed oil.

I request the Minister of Clvil Sup-
plies to institute an inquiry into the
matter and save the consumer from
buying adulterated oil at exhorbitant

price,
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(ix) DeserTion oF  Asian GAMES
CoacHING Camp By Inpian Foor-
BALL PLAYERS

SHRI SONTOSH MOHAN DEV
(Silchar): Mr, Chairman, Sir, 1T7th
February, 1881 will be termed as
black day for the Indian spertsmen in
the world sports history because of
the anti-nationa) act of nineteen foot-
ball players who deserted from the
Asian Games Coaching Camp by sign.
ing g5 written undertaking giving the
preference to Club’s and individual
interest to nation’s interest. It will not
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be out of point to mention here that
because of the most irresponsible de-
cision of the Education Ministry in
1977 when gome Bengal players were
allowed to leave the camp of Agha
Khan Gold Trophy, the present inci-
jent could take place.

I shall demang a full statement on
the gbove incident from the concern-
ed Minister and a detailed report of
the proposed disciplinary action
against the anti-national players.
Unless firm and stern action is taken,
it will spread like a cancerous growth
in the other training camps organised
by wvarious National Federations, It is
notad with great concern that some
lobby is very much active to give
them protection. For the nationa] in-
terest, may I expect the Minister to
enlighten the House immediately.

————

16.16 hrs.

MOTION OF THANKS ON THE PRE.
SIDENT'S ADDRESS—contd.

MR, CHAIRMAN: We now take up
further discussion on the following
Motion of Thanks moved by Shril
V. N. Gadgil on the 18th February,
1981 on the President's Address:

“That an Address be presented to
the President in the following
terms: — .

“That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful to the President for the
Address which he has been pleased
to deliverto both Houses of Parlia-
ment assembled together on the
16th February, 1981

Shri George Fernandeg is already
on his legs. I may remind you that you
have already taken 33 minutes.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Out of that also some time
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was taken away by the obstructions of
some hon, members.

MR. CHAIRMAN; I think, you are
the sole speaker from your party.

SHRI GEORGE FERNANDES: That
is right.

Mr. Chairman, Sir, judging from the
President's Address, I would like to
submit that there is nothing to look
forward to in so far as the poor, the
downtrodden, the farmers, the wor-
kers, are concerned. I am reminded
of the slogan that the Prime Minis-
ter gave in 1971 when she talked about
garbi hatao. We know what happened
in the years that followed that slogan
just as we know what had happened
preceding that slogan.

I have here the Economic Times of
February 19:

“Poverty goes up in U.P. Poverty
and landlessness are on the increase
in UP, according to the national
sample survey.

According to the survey, there
were 172 lakh households depending
on agriculture in Uttar Pradesh in
1971-72. 50 per cent of these were
either totally landless or owned less
than 1 acre of land. Together, they
accounted for only 4 per cent of the
total cultivable land,

What was more distressing, said
the survey, was that the number of
households has increased from 45
lakhs in 1953 to 86 lakhs in 1972, It
noteg that although the population
increased by 18 per cent during
1963-64 in U.P,, the number of agri-
cultural households increased by 35
per cent during the same period.”

For years, we were fed with these
slogans, how the Government was
going to tackle and then came this
grand slogan of 1971. And] here we
have the results which tell us that, in
fact, poverty has been on the increase.
There is a genersl feeling in the
country that a State like Punjab, for
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instance, is very well off, the people
there have a very high standard of
living and that the people are much
better off there than elsewhere in the
country, That is why I was shocked
when on the 18th of February, four
days ago, thz Economic Times came
with a report which the Punjab Gov-
ernment has now published. It says
that;

“About 8,23,000 families in Pun-
jab are forced to live below the
poverty line according to the Sur-
vey conducted by the State Gov-
ernment for the identification of the
weaker sections in the State, The
annual income of these families
which form 30.7 per cent of the total
population is Rs, 3,600/~ or less. The
Survey shows that two-fifths of the
households in the State are earning
an annual income of Rs. 6,000/- or
below.”

This dispels the widely held belief
that Punjab is & very prosperous
State. Likewise,

“The fruits of development over
the past three decades of planned
development have not been equal-
ly shared by all regiong or Jistricts
in the State, The Survey cover-
ed 53 per cent of the houscholds
in the urban areas, It was discover-
ed that there were over 2 lakh un-
employed persong in these house-
holds, that is, 53 per cent of the
households, of which 67,500 were
illiterate. Nearly 64,000 persons
were educated unemployed being
Matrics or above,”

So, that ig the situation that prevails
in the country ang that hag been
very assiduously, in a very systema-
tic way, created, right from 1947,
or from the point of time when you
started Five Year Plans which were
designed to create unemployment,
which were designed to create addi-
tional poverty areas in this country.
Angd yet, every time they get a chance,
they will discusg about the Janata-
Lok Dal, as though for everything in
this country that they did or that
they did not do during the three de-
cades they were in power before the

Address

Janata and the Lok Dal came in, we
need to take responsibility today,

Now, against that background, what
are the new policy initiatives that
this Government has taken in the last
13 months after the interrugnum of
the Janata-Lok Dal? I have spoken
about that the other day, So, I shall
not repeat these points today. Those
who were in the House have heard
me and those who were not in the
House will read what I have said, if
they intend (Interruptions) I am now
asking them what have they done in
the last 13 months? What are the new
policy initiatives that you have
taken? You have got the black-
money Bill to convert the black-money
into white, In other words to give an
incentive to the black-marketeers, to
give an incentive to those who over
a period of time in this country have
kept robbing the poor pedple and
who have made their lives miserable,
they traded on peoples misery, and
they iraded on the shortage, they
trade on everything, with which it
hasg been possible for them to make
life difficult for the people. They
have come in with the Maruti, That
was another Ordinance which they
enacted into a Bill I do not know
what provision has been made in the
Sixth Five Year Plan for Maruti. We
shall certainly go through that plan,
I have not had the time to go through
it. But, Rs, 500 crores will be needed
if you want to produce a car as in-
vestment into the so-called infra-
structure which you already claim to
have, the machinery, the equipment
and, particularly the ancillaries that
would be needed io produce acar, a
new car, in thig country and Rs_ 500
crores in a sector, in an area, which
is not a priority area, which is not
concerned jn dealing with the prob-
lem of poverty of the people. But,
that is one of the policy initiatives
about which, T am gure, you are all
very proéud,

You have come with a National
Security Act and yesterday I read in
the paperg a statement that was per-
haps made in the other House that
till December, 1960, you have arrest--
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ed 207 persons under the National
Security Act, You have arrested the
Jeaders of the farmers. Shri Narain
Swami Naidu wag detained under the
National Security Act, My friend,
Mr. Shankar Neogi, is in detention
along with his colleague, led to a
court, asked by the Magistrate to
come and discuss problemg of mutual
interest and taken and driven from
there straight to the court, There are
people g1l over the country, A young
colleague of mine, belonging io the
Lok Lal, Shri Ramesh Gupta from
Bhind, just because he wag there ex-
posing what the Police were doing or
not doing in terms of maintaining
law and order, in fermg of encourag-
ing dacoities about which Hon. Mem-
ber made a mention under Rule 377
he was arrested under the National
Security Act and imprisoned, They
arrested a young man belonging to
my party in Orissa, Mr. Das, a stu-
dent on the plea that there was a
man, who was trying to put the spot-
light on the Chabbi Rani rape and
mftftder case, So, you now have this
law which is another policy initiative
whiéh in the 13th months that toey
have been in power, they have brought
forward, You have all these anti-
labour laws. One of these hag just
now been introduced. these are your
policy initiatives. The Bangalore
strike went on, It is still going on,
"Today ig the 60th day of the strike
and I was amazed at the attilude of
this Government whilé dealing with
‘the strike this was the kind of initi-
atives they took! Something that
shocked me beyond Dbelief was the
statement of Mr. Stephen, I am sor-
ry, Mr, Stephen is not here at the
moment. Lok at the statement
which Mr, Stephen made when the
trade uynion delegation went to meet
‘the Minister of Communications,
Along with the Minister of Commu-
nicationg were three Secretaries to
the Government and two dozen senjor
-officials of the Government. Here was
a delegation of a dozen trade union
leadery going to meet him_ In the
morning the newspapers had carried
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the story—a sfatement by the Joint
Action Front of the public sector
Union mentioning what they called
their ‘rock bottom offer’, As the
delegation went and sat before the
Minister, Mr. Stephen, a distinguished
member of this Government, says, “Is
your offer really a rock bottom offer?
Because the moment I read it this
morning, my bottom started rocking”,
This 1s the vulgarity to which a senior
Cabinet Minister of the Government
can descend to! And when the trade
union leader said, “Sir; nothing is
ever final”, the Minister goes on fur-
ther to elaborate the staemen and
says, “Now that you are saying that
it is not a rock bottom offer, my
bottom has stdpped rocking”. This is
the way you are formulating policies
towards the workers, This is the way
you are disposing of the problems
that worry the workers—a major
strike involving 130,000 workers, Your
policy initiative has taken gou to a
point where, on the fertiliser deal on
Thal Vaishet deal, you have reached
a point where your credibility in the
world had never reached the kind of
situation which it has today, where
the World Bank has said, “We do not
any more trust the Government of
India.” Your policy initiatives have
taken you to a point where you have
made the oil resburces of this country
available to any one who wants to
come and scout, These are the new
policy initiatives that you have taken.

You have taken policy initiatives
where you have regularised illigal
capacities ip the large industrial

sector built over a period of time by
people who defied with impunity every
law of this country, whether it was
the MRTP Act of the IDR Act. They
had defied with impunity all these
laws and today you have regularised
every illegal capacity in this country.
These are you rnwe initiatives!
What can be people hope, what can we
look forward to, with this kind of ini-
atives that you have taken in the last
13 months? If this is the dismal picture
ag far as the economic situation is
concerned, let us discuss the country
being over the hump even in the
social sphere, '
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“The confidence of linguistic and
other minorities, Harijans and
weaker sectiong of society has been
seriously eroded, Increase in crime
and inadequacy of measures to de-
tect and prevent crime have creat-
ed a sense of insecurity in the
minds of law-abiding people....”

And then he went on to assure the
country that the new Government
was now going to create confidence
in the minds of the minorities and
was going to create a whole mnew
ethos in the country where the minoc-
rities, linguistic and religioug and
people of every kind who ure teday

oppressed and depressed, would be
given protection. And, since then,
you have maintained this usual
refrain,

The Prime Minister went tg Narain-
pur, Since then, she has had no time
10 go to any other ‘Pur’; she has had
no time to see anybody. Of course,
she has time to go to Shravanabela-
gola; she has time for all the temple
hoping that needs to be done. But she
hag no time to go to places where the
Harijans are buichered, where the
minoritiesare attacked, She has no
time to go to Moradabad. Where is the
time for Moradabad? (Interruptions)
When did she go? After 2,000 people
had been killed and butchered and
eliminated, (Interruptions) She had
no time to go to Bhagalpur, She had
no time to go to Aligarh or Allahabad
She had no time to go to Samastipur
or Ahmedabad, But she had time to
go to Narainpur. She went on an ele-
phant-ride in Belchi, She forgot
Pipra; she forgot Kafalta; she forgot
every other place, But thereis all the
time on the earth to go from Vaishnav
Devi in Jammu and Kashmir to Shra-
vanabelagola in Karnataka for all the
temple-hopping, You name the temple
and there she hops. And you are talk-
ing of protecting the minorities in this
country! Where are you initiatives?
Mr, Makwana is here, When you ask-
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ed whether I had finished I was wait-
ing for you. Mr, Makwana, see i0-
day’s headline. Mr, Makwana's
home town is under curfew. Talking
about the minorities, taking about
the law and order, you should also
know that the junior Home Minis-
ter’s home town is under curfew.
Not long ago, this is g news of 19th
in the Times of India, only three
days ago. I think the curfew is still
continuing,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): As far as my information
goes, it was not under curfew.

SHRI GEORGE FERNANDES:
Well, Sir, if Mr, Makwana is satisfied
with what is happening in Gujarat,
good luck to you, Mr. Makwana, You
think that all is well in Gujarat and
you are very happy and consioug about
it. We wanted to discuss Assam. The
President, in his last year’s address to
the House said that Government rei-
terates the commitment to the freedom
of the press, In Assam, the freedom
of the press has not only been des-
troyed but, day before again you had
extended that notoglious law under
which you are subjecting the press to
pre-censorship, You have no solution
to the problem of Assam. You keep
on bluffing the people and the coun-
try that the freedom movement is
against the people of Bengal. That is
because you wanted to use it or you
wanted to create a situation in Ben-
gal that it was against the Muslims.
That wag because you thought that
ou could, in the process, consolidate
some of the muslim dominated consti-
tuencies of the country. In Assam
the people to told me how very res-
ponsible and senior people in the
Government have been saying that
by this movement, you can ensure
your majority in 47 constituencles in
the' country, (Interruptions) even if
in 13 constituencies you lose in As-
sam, Do not forget that in Assam, the
Assam Students’ Union and all-India
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Gana Sangram Parishad has office-
bearers, Mr. Makwana will bear
with me that these office-bearers are
Muslims,

MR, CHAIRMAN: Excuse me.
You have consumed the entire time
given to your party. So, you may
have another two minutes only,

SHRI GEORGE FERNANDES: I
have been constantly interrupted I
will not take much time (Interrup-
tions) I kept quiet even when the
mover or seconder of the resslution
spoke, I did not interrupt them on
any point which they made. They
used every kind of phrase or every
kind of argument against my party
and against the former Government,
There too we did not object; we did
not interrupt them at all.

So, I would appeal through you to
the members of the other side 1o have
patience instead of refuting all the
time my arguments, (Interruptions)
When .it comes to my speaking about
the office-bearerg of the All-Assam
Students Union and the Assam Gana
Sangram Parishad, they go on inter-
rupting me, I am not yielding to
them. You must protect me from
this interruption. (Interruptions)

MR. CHAIRMAN: Please resume

your sea. The Chairman jg compe-
tent,
SHRI GEORGE FERNANDES:

Your police had been on a rampage.
Coming to the President's Address
last year, in the last 13 months you
have led the Police on the rampage,
You have got the report of the In-
quiry Commission on Baghpat inci-
den. (Interruptions)

MR, CHAIRMAN: Mr, Fernandes,
you have exhausted the time.

SHRI GEORGE FERNANDES: That
is because I am being constantly in-
terrupted,
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I am constantly prevented from
speaking.

MR_CHAIRMAN: I have asked
you to conclude when I find that vou
have exhausted the time,

SHRI GEORGE FERNANDES: I
was constantly integrupted when I
was on my legs.

MR, CHAIRMAN: Excuse me. In
a parliamentary debate, these types
of interruptions and some humour are
inevitable, You need not be worried
about it. When the time is up, then
you should conclude whosoever oc-
cupies the chair. That is all

i T faame qraE (grel 97) : 9«
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SHRI GEORGE FERNANDES: Sir,
I do not think you are fair jo me I

am just on my legs and I am being
continuously interrupted,

Sir, a little while ago an hon’ble
Member from the Chambal region
mentioned about the decoit situation.
In other words the dacoities are on
the increase. You have had a Bagh-
pat, Moradabad and umpteen situa-
tions where murders have not cnly
been on the increase but the lives of
the citizens of this country have
never heen so insecure ag today, So,
where is the question of crossing the
hump or going over the hump as has
been mentioned in the President’s
Address,

Sir, I will not be discussing the
President’s Address in go far as the
foreign policy ig concerned, But I
would like to make one point, The
test of a foreign policy of any coun-
tries lies in its relations with its im-
mediate neighbours. As far as our
relations with our immediate neigh-
bours are concerned we are aware of
the fact that at no point of time
these relations have been so well as
when Janata-Lok Dal were in power.
Once again we find our neighbours are
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living in mortal fear of us, So, I do
not know what is there to harp about
our performance in foreign gffaris,
What exactly is this government offer-
ing us today? They are .,ffering us
gimmies, They had a kisan rally....
(Interruptions)

MR, CHAIRMAN: Actually be
brief and try to finish

SHRI GEORGE FERNANDES: Sir,
I will finish in five minutes by the
clock but I cannot be interrupted
like this,

Now, Sir, they had this kisan rally
and by their own statement they are
supported to have brought anywhere
from fifteen lakhg to twenty lakhs of
people. I do not know what their
final figures are. I have with me, Sir,
an editorial from the Economic Times
which says that if twenty lakh of
people have been brought then a total
amount of Rs, 100 crores would have
been spent, This is what Economic
Timeg says editorially.... (Interrup-
tions). Now, there was g kisan rally
which the Opposition planned to hold
in Chandigarh. Then banned it.
They arrested the former Chief
Minister, they arrested thousands of
people, they lathi-charged and they
teargased the peaceful rally. There
wag a kisan rally planned in Nagpur,
They arrestéed Shri Yeshwantrao Cha-
van, ‘they arrested Shri Sarat Pawar,
the former Chief Minister of Maha-
rashtra, They clamped 144 Cr. P.C.
and finally they arrested 25,000 peo-
ple, They arrested Prof. Madhu
Dandavate. They arrested every-
body. They had one rule for those
who are in the Opposition and they
had another rule for those who are
on the ruling party side, They used
the State machinery and they
brought, by their own admission, 50
lakhs of people, According to. the
Economics Times, the figure is 20 lakhg

of people, They spent about Rs. 100
crores,

There are 20 pér cent people in this
country who are hungry and who
cannot afford a rupee a day, There
are nearly 50 per cent people in this

3715 LS—18,
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country, who by their owsm 8th Five
Year Plan Document, live on less than
Rs, 2 a day, which means Rs. 6560 or
Rs, 700 a year. Now, whosoever
came to Delhi it had cost each one
of them Rs, 500 for coming to Delhi
and going back to their village. I
would like to know who paid that
money for those farmers to come to
Delhi? Who were those people who
enabled the Congress—I to bring all
these people from all over the coun-
try. Did they do jt for a purpose or
did they do it for a consideration?
Did they do it for a purpose jusf now
and for a consideration later? So,
Sir, we had this gymmicks. After
the kisan rally, we will have further
debate on the dynasty....

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKA_TASUBBAIAH): Sir, what
does he mean by ‘consideration’?

SHRI GEORGE FERNANDES: 1
am asking a question on what basis
they were able to bring 20 lakh peo-
ple, What was the basis cn which
they accepted your proposal and ar-
ranged thig kind of kisan demonstra-
tion? (Interruptions)With a great
respect to you, I would submit if
there is a mob here who think that
they are going to hold us to ranson,
some of us are capable of taking them
on their own terms,

SHRI P, VENKATASUBBAIAH:
8Sir, let him not threaten us. After
all it is a parliamentary democracy,

SHRI GEORGE FERNANDES: In
a parliamentary democracy you can-
not act like 3 mob, You act like a
parliamentarian, not like a mob.

(Interruptions)
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SHRI P, VENKATASUBBAIAH:
We have decided in the Business Ad-
visory Committee to allot time to the
various Parties. Now, Mr, George
Fernandes, hag been speaking for the
last 70 minutes,

SHRI GEORGE FERNANDES: I
dispute that exaggeration. The Minis-
ter is indulging in exaggeration and
hyperbole.

Mr_ Chairman, Sir, I am concluding
now by referring to para 23 of the
President’s Address. It refers to the
year 1980 as the international year of
the disabled persons. I know how
they started it. They started the year
of 1980 by beating up the blinds; they
started the year of 1081 again by
beating up the blinds and then they
went on to Bhagelpur and started
creating more blinds, Now, we ore
in a situation where we have a Gov-
ernment that iz blind; a Government
that iy blind to its past performance
and blind to the realities of the gitua-
tion in the country, and a Govern-
ment that is totally blind as to what
should be done to create a hetter
future for this country,

As the President has said, one must
have all the sympathy, love and con-
sideration in so far ag the physically
disabled are concerned, But when
you have a Government that is disabl-
ed in this year of the disabled, the only
thing I can say Is that you evoke our
pity and not our sympathy, and it is
a pity that is mixed with a certain
amount of total contempt for the kind
of way in which you are trying to
take the country.

With these words, I conclude.

SHRI CHANDRA SHEKHAR
SINGH (Banka): Mr, Chairman, Sir,
before T focug the attention of the
House to some of the important points
raised by the hon, Member from
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Muzaffarpur, I would like to make a
briet reference to the foreign policy
conducted by our Government. It was
good of him to refer to our relm-
tiong with our neighbourg and other
foreign countries at the fag end of
his ‘speech,

It is difficult to judge the perform-
ance of any Government in the con-
duct of itg foreign policy and to ex-
pect that the results would flow with-
in a span of one year. What we have
seen within a period of one year is
that India today ig firmly established
as one of the leaders of the non-align-
ed movement, T am glad ihat Shri
Atal Biharj Vajpayee is here amd T
am persuaded to congratulate him
because he succeeded in creating a
false impression for some time at
least in this country that he was pur-
suing the policies in the sphere of
external relations as propounded by
Pandit Jawgharlal Nehru, We know
very well that in the gphere of exter-
nal relations, there are no abrupt
chffiges in the direction of pglicy;
these would s!mply be side-tracks
and it is what the Janatg Party Gov-
ernment was trying to do, to substi-
tute non-alignment by the concept of
equidistance. I am glad and this
House would agree with me—in fact,
most of the Member, sitting even on
the other gide would elso agree with
me—+that India has regained the lost
initigtive during those three years,
There js 8y unprecedenteq flow of
foreign dignitaries to this country.
They are coming to Delhi to discuss
the complex problems of the wyorld
and find a solution to them, Not only
that, the non-aligned conference held
a few days ago has amply demgns-
trated that the non-aligned nations
have again reaffirmed their Yaith that
India pursues the policy of nonralign-
ment in the frue sense and has the
capacity to defend those principles,

Shri George Fernandes had made
these points during his speech an the
last day. I must also say that he had
nearly exhausted himself on that day,
and he wag only trying to provoke
interruptions today tp prolong his
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speech, He referred to the scaling
down of outlays in the 6th Plan on
Education, Health and so gn, 2ompar-
ed to what the Janata Party used to
call the Janata Government Plan,
1978—83,

Then there wasg a continuous harp-
ing, a continuous refrain on the Dyna-

mic Decade, He made a sarcastic
reference to the Dynamic Decade
under the leadership of Shrimati

Indirg Gandhi; and then he was re-
ferring to what he considered the de-
teriorating state of economy in the
country. I- woyld try to satisfy him
and meet hig points one by une.

It was no mistake that Mr, George
Fernandes was chosen to initiate the
debate, All of us are fully aware,
and this House and the country are
aware, that the Lok Dal under the
chairmanship of Shri Charan Singh
hag developed an expertise on eco-
nomic affairs, People here are won-
dering whethér his performance as
Home Minister was surpassed by his
performance as the Finance inister
of thig country.” The country ig still
reeling under the impact of the
Charan Singh Budget, 1t can be said
that it moved with the energy of a
bull in china shop, The coumtry has
not been able to fully recover from
the ill-effects of the Charan Singh
Budget.

I would like to say this, as far as
Mr. Fernandes’s reference {o the scal-
ing down of outlays on Health Edu-
cation ang such other items in the
6th Plan: I share his point of view
In so far as that there should be in-
creased ouflayg on these important
aspectgy of expenditure, and that we
must pursue these policies with great-
er vigour, But what he tried to pre-
sent to us was just a jugglery of
figures, He was never referring to
the figureg in absolute terms, but
only in percentages. Because the
entire gize of the Plan hag been high-
ey almost, 30 per cent higher when
compared to the Janata GGovernment’s
Plan, there would be certainly a re-
duced percentage of outlays on these
Important aspects. But I must say

Address

that the Janata Party had little faith
in the planning concept itself, The
concept of rolling plan was introduc-
ed, What was the purpose? The
Janata Government wanted to sell
this country completely to Free En-
terprise and multi-nationals operat-
ing in this country; and it was, there-
fore, that they tried to whitle down,
completely do away with any plan-
ning process; and they introduced
this rolling plan. And what they
considered as a Plan wag a mere
paper Plan, without any supporting
policy frame. No concrete action was
there,

1 want to quote a number of opi-
nions which leading economists of the
country held in respect of what they
attempted to present as a Flan, 1
quote one for the benefit of Dr.
Swamy. It says:

“It would be erroneous to attri-
bute the lack of political credibi-
lity of the Plan to the lack of cohe-
sion within the ruling party, or
the extremely fluid averall poii*.-
cal situation, The problem is much
deeper. For, any serious attemp! to
give operational content to the New
Deal necessarily means hurting, in
greater or lesser measures, the in-
terests of the ruling class, compris-
ing the larger peasants, the private
enfrepreneurs, the organized urban
labour and other well-to-do seg-
ments. And they seem fo be in no
mood to face thig simple fact.”

This is from the Centre of Develop-
mental Studies, Trivandrum, Dr,
Subramaniam Swamy cannot be satis-
fled without something of a China's
stamp on it. (Interruptions).

DR. SUBRAMANIAM SWAMY
(Bombay North East): You quote
Indian economists,

SHRI CHANDRA SHEKHAR

SINGH: For his satisfaction, I can
quote something from America alep
so that he gets satisfled,

DR. SUBRAMANIAM SWAMY: Do
not try to evade it. You quote some
economistg of some standing in India,
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SHRI CHANDRA - SHEKAR
SINGH: I can quote a number of
them, not one, I can assure you that
it was the unanimous opinion of the
economists of this country, an objec-
tive opinion which held that the
Janata Government's plan was a
paper plan which had no credibility
at all. (Interruptions) Mr. George
Fernandes was regularly referring to
the dynamlc decade under the leader-
ship of Shrimati Indira Gandhi,
1 am absolutely sure that in spite of
the economic difficulties that we are
facing at the moment, in spite of the
difficult situation in respect of the
availability of petroleum products and
crude oil, in spite of so many diffi-
culties, there is no room for dispair
and passimism at the moment, The
rate of economy has been positive
since independence and has heen
more than the rate of growth of popu-
lation. Between 1950-51 and 1978-79
net national product at 1970-71 prices
have increased by 172.8 per rent, The
rate of savings has moved from 13.7
per cent ™ TO970-71 to 24 per cent.
The supply of investible resources....

. DR, SUBRAMANIAM SWAMY:
Have you included 1978 also?

SHRI CHANDRA SHEKHAR
SINGH: 1 am presenting you the
situatio;; since Tndepenednce because
Shri George Fernandes wag just now
referring to the situation as it cbtain-
ed since 1047.

. The growth of a strong public sec-
tor has reduced the need for import
of capital goods and enlarged our
autonomy, He was just now refer-
ring to the World Bank Report and
was trying fo say that according to
the certificate of the World Bank our
economy is not moving, sluggish in
itg cage. I would like to say that our
economy is free from the grief of tra-
nsnationals, and what has happened in
respect of the construction of the Thal
Vaishet Complex ig a happy augury
that this country has developed ihe
strength to resist the World Bank
pressures and stand on it own lega.

FEBRUARY 23, 1981

on the President’s 392
Addrass '

1 am sure, you are fully aware that
this country, within a short span, has
reached self-sufficiency in agricultu-
ral production of foodgrains hag gone
up by 160 per cent while population
itself has gone up by 80 per cent, So
far ag the period from 1969-70 to 1976-
77 is concerned, I would like to gquote
a few figures which would amply in-
dicate that the country did make ade-
quate progress during the period of
the dynamic decade under the leader-
ship of Shrimati Indira Gandhi,

17,00 hrs.
Now I quote figures:

(In crores of rupers)

At current At
prices 1970-71
prices
G.N.P. Facler (ost
196g-70 33521 34518
., 1976-77 71581 43163
Na tional Income
1969-70 31606 32408
1976-77 66885 49534
Per Capita G.N.P. 5663 -4 6525
1969-70
1976-77 11588 7007
Per C apita 1ncome i
1969-70 5g7-5 6126
1976-77 10858 G58-9
(Interruptions)

It is here. I can give you figures,
I can quote from a particular journal.
The Eastern Economist which has
many uncomplimentary things to say
about ihis Government, But these
are hard facts which you cannot ig-
nore. ‘(Interruptions)

Mr. Chairman, I would like %o
emphasise on some very important
issues, The significance of this dyna-
mic decade does not lie in these data,
in these figures, in the rise of per
capita income alone, but the signi-
finance of this dynamic decade lies in
the fact that Smt Indira Gandhi was
able to infuse dynamism in the entire
political system and for unce in this
country the poor and the downtrodden
people came to occupy the centre of
the stage in the Indian polity. (In-
terrupions) '
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And yon know, the steps that she
took in favour of the poor were;
Banks were nationalised, LIC compa-
nieg were nationalised, coal was na-
tionalised; privy purses were abolish.
ed anfl the concept of compensation
was radically changed. So many
steps were taken, And because of
this today every political party is
talking ip terms of socialism. Social-
ism was a hated word. Socialism was
being whispered in the political pri-
vates of this couniry, not here in
the main forum of national debate.
Now, we have distortiong also, Smt,
Indira Gandhj is responsible for cer-
tain distortions also; because we have
witnessed here socialism of one varie-
~ ty—the West German Siemens model

of George Fernandes. (Interruptions)
and in the Janata Party Government
you tried to develop socialism of 1ihe
capitalist variety and tried to call it
Gandhian Socialism. Gandhiji was
the greatest socialist born on this
earth and he lived like a poor man.
But you tried to confuse the people
by taking hig name and justify your-
self, We have another distortion, dis-
tortion of another variety, the RSS
variety of Gandhian gocialism under
the leadership of Shri Atal Bihuri
Vajpayee, But it is true that during
her dynamic decade and her dynamic
leadership socialism became the
established ideology of thig country
to which every countrymen came to
adhere. (Interruptions) I -would
like to mention a third point, What
ig the state of the ecofiomy at the
moment? And I would like to compare
with what he was trying to do. What
Mr, George Fernandeg was particu-
larly responsible for in the Lok Dal
Government’s regime. His role I
would like tp mention, He was all
the time quoting from World Bank
reports; and for the particular benefit
of Mr, Swamy I would like to quote
something frhm some American jour-
nal also from U.S, Department of
Commerce, which {tself sayg that
“India’s Gross National Product is
expected to rise by about gix per cent
during the fiscal year beginning April
1. This would compare with a decline
of three per cent in the previous fiscal
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year.” Thig is from Business America,
U.S. Department of Commerce. This
iz their assessment,

" Now I will tel] you what is the ir'i.'i
flation rate, I would come to this
point in great detail just now. In~
flation rate in 1979 was 23.4 per cent.
In 1980 it was 12.2 per cent. Food-
grain production has reached a new
peak of 133 million tonneg in 1980. In
1979 it was only 180 85 million tonnes,
a rise of 20" per cent. Power genera-
tion hag gone up by 20.5 per cent.
Coal production has gone up by 8 per
cent, Vanaspati production has gone
up by 169 per cent. Cotton cloth
production has gone up by 3 per cent.
Sugar production is gxpected to reach
the figure of 55 lakh tonnes. Fertiliser
production has also risen sharply. 1
would like to remind the House that
the gteps which the present Govern-
ment in the Finance Ministry has
taken to control the rate of inflation
are significant ag is evident from the
fact that during the last one year,
money supply between April and
November has contracted by Rs. 1695
crores, which is a gecline of 7 per cent.
Industrial production, as we all know,
is expectad to go up by 4 per cent.
Recently between April ang October,
1980, a sample of 138 industrieg re-
presenting 70 per cent of the weightage
assigned to manufacture revealed an
average growth of 44 per cent. 1
would not like to ge into detaily of
it. But all these facts amply demons-
trate that the economy iz out of the
dark tune] through which jt had to
pass for three long years and light is
visible at the endg of the dark tunnel

In respect of inflation, J would like
to apprise the House in very precise
terms what my point of view is and
what T want to project to this House.
The inflation rate is like this: August
and September +1 per cent, October
+0.6 per cent. In November, it goes
down to —2.2 per cent. In December
it is —0.4 per cent. In January it is
static. In February it goeg up to 1.7
per cent. What is the mystery behind
this? 1 have no doubt in my mind
that the conduct of the economy in
thig country is in competent hands at
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the moment. But what hag gone
wrong? There was a good harvest
sind everyone expects—it is a simple
proposition—thag with a good harvest,
prices tend to fall. I would like to
remind the House that so far as the
priceg sre concerned, the foodgrain
prices are the leaders, Whep prices
tend to go up, first of all foodgrain
prices go up. When prices tend to go
down, the foodgrain prices first of all
respend to the situation. Mrs. Gandhi
has been repeatedly challenging that
the politica) partieg in the opposition,
without any regard for the national
interests, have been trying to whip up
agitations to keep themselveg alive and
to keep themselves in the limelight.
Many of our friends may not agree
with us on thig point. But the prezent
farmers’ agitation, hag done a definite
harm to the national economy. Every-
body expected the prices to fall in
January and February but due to the
farmers’ agitation, a psychology was
createg that prices of foodgrains would
not be allowed to fall. They would
be kept at a higher level in spite of
other factors. So, there was a ten-
dency either to keep prices stable or to
jack them up. 1 wonder whether
there was some collusion between the
trading lobby and this kulak lobby
because it is in the interest of the
trading class to keep prices high in
the market.

1 am all for remunerative prices or
incentive prices for stepping up produc-
tion of foodgrains. An impression has
been created that the farmers since
independence have been getting a raw
deal. But various studies conducted
reveal that it is not so. I would only
quote the following:

“While all prices received by agri-
culture rose by 594 per cent per
annum, those paid by agriculture

rose by 445 per cent.. The net barter
terms of trade improved in favour
of agriculture by 1.43 per cent per
annum.”

Several studies have been made by
leading economists of this country and
not one of them has come to the con-
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clusion what it j3 popularly made out
to be.

Some of the left parties also are
misled by false slogans and they sfart
agitating. They must know that what
they are doing is going to serve the
interest of a very limited number of
people in rural areas. How many ef
them are surplus producers?  How
many of them produce that much to
market their produce at a higher price
for which they are demanding from
the Government. The landless labo-
urers, the marginal farmers, the small
farmers all of them have to buy food-
grains at a higher price for which you
are advocating and for which you are
agitating. So, 1 would like this House
ang thig Government to consider coolly
without any consideration of what the
agitaters are trying to do, whether it
is in the interest of the economy to
pleaded for a price level for foodgraing
which is not proper for the growth of
the economy as a whole, keeping also
in view that farmerg should get re-
munerative and incentive prices.

I very much commend to this Gov-
ernment that the 20.Point Programme
should be vigorously pursued. It is
commendable as it provides sort of
Magna Carta for the rural poor to
free themselves from the feudalbonds
under which they have been labouring
for many many years. But certain
new programmes ghould be added to it.

I would first suggesi that t(here
should be curbs on monopoly capital
so that it may not aggravate the pre-
sent disparities and inequalities.
Secondly, T would also pleag for in.
creased outlay on development of
human resources. You must have
faith in our people. They gre millions
and millions of them. But they are
not a burden for that reason. We have
the innate faith that any person who
is born with his two hands has the
capacity and ability to produce much
more than what he consumes, There-
fore, we must invest in the develop-
ment of human resources. There
should be a programme for direct
assault on poverty, a programme for



direct transfer of the income to the
people below the poverty line by pro.
per emphasis ‘on the Rural Employ-

ment Programme, the Nutrition Pro.-

gramme and such other programmes.

Lastly, I would jike to add one more
point. We have just now liscussed
the question of labour relations.
Hiforts must be made to raise the pro-
doctivity levels in our country.
Ultimately, our performance would be
asgessed phy the ratio between cost and
benefit and the country will move for-
ward only because of the efficiency of
entire economic system. I hope the
Government will fully consider this
problem and take a decision.

I am sure that the country during
the last year has marched forward and
is 4till on the march; there iz absolu=
tely no doubt about it. Ang the
country will continue to march and
will have the benefit of the leadership
of Shrimati Indira Gandhi, the leader-
ship of the Congress tradition, the
Congress ideology, our faith in the
poor the down-trodden end the under-
privileged and we shal] be able to
refich the goal, which we have alwaya
promised to the people.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr.
Chairman, Sir, the presidential
addresg that we are debating is exe
pected to contain the realities that are
obtaining in our country. Tt is
generally expected (Interruptions)
that in thig presidential address the
ruling party would place before the
country thier performance ang their
future programme, But, going through
this address, I have seen how in a
cold manner it has been presented, how
in a callous manner the issues have
been avoided, how in a calculated
manner, they are trying to misguide
the country.

The esteemed member who was
moving the motion of thanks lectured
on democracy.  He quoteq something
from the British Constitution to prove
that, even in England, there was the
‘Prime Ministerfal dictatorship’ and
there was also ‘authoritarianism’. I
do not know how far he has studied
the British Constitution, But the
point he has wanted to drive home is,
probably, this: in India, the Cabinet
does not exist; there ig no collective
leadership; there is only one person,
the Prime Minister, and it is the Prime
Minister who counts and the
other Ministers are no better than
‘yes-men’.

1 do not know who hag written this
Address. I know it very well that the
President is not a magnificent cypher
like the Queen of England. But the
way this Addresg has been written
shows that they have not taken the
issue seriously. I do not know
whether this was written by the
Cabinet or the Prime Minister—I
know, she has no time to write it; she
has been moving from temple to
temple ang going to asstrologers and
yogis. No scientific outlook has been
demonstrated jn this Address. This is
a Government run almost by astro-
logers and fortune-tellers, powered by
the get-rich-quick type of people and
fortune-hunters of Congress I, Other
wise, when the country is passing
through such a ecrisis, how can a
serious Political Party present the
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‘House with such a  document? Mr.
Chairman, Sir, what is it here? Even
from the Planning Commission docu-
‘ment, we can fathom the depth of the
-crisis thaj the country is facing today.
Is there any reflection of it in this
document. There is only one thing;
“We have got a leader and she is
‘taking us out of the woods”. This is
a wishful thinking. No bold state.
‘ments can substitute facts. The cold
facts are staring you in the face, You
‘may refuse to look at them but they
arg there,

What is the position of our country?
Even in the year 1981, there are sky-
rocketing prices, gallopping inflation.
-All your tall talks about administra-
tive, fiscal and financial measures have
proved to be futile. I remember well,
I remember vividly, that, during the
last’ Budget Session, our Finance
‘Minister said that therg would be no
.inflation in 1981. But then what are
the figures? Please allow me to quote
the figures. 1980-81 has been ane of
‘the worst years so far ag availability
and prices of the basic necessities are
concerned. Sugar was sold at Rs. 18
per kilo. Think about the prices of
pulses, oil, wheat, vegetables, kerosene
and such essential things. 1In the
middle of January, the wholesale
prices rose by 15.4 per cent higher
than a year before and 42 per cent
higher than what it wag two years
before. Now, in this document, the
statistics have been skilfully arranged
‘to present a very false picture, What
js the rate of inflation It is almost
20 per cent.

AN HON. MEMBER: Who says?
(InTerruptions).

SHR1 SATYASADHAN CHAKRA-
"BORTY: 1 say; I emphatically say,
I am quoting all these things from
vour documents. (Interruptions),

The hon. Members sitting on the
“Treasury Benches are quoting the
rise in production. This is due to zood
‘monsoon. In our country, since our
agriculture depends in the vagaries
-of monsoon, if there is drought, agri-
cultural production goes down; if there
"jg good monsoon, agricultural pro-
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duction goes up. So, no Government
can take eredit for these things,

In 1879-80, there was the worst
possible drought; in 1980.81, there was
a good monsoon, And so the food
production had gone up. But, hag it
any relationship with the price? 1In
India, we see that there is stagflation.
But, even when there is a rise in pro-
duction, there is no corresponding fall
in the price. So, when you told about
the average production going up, can
you say that there has been of all in
the consumer price index; There is
no reflection op that, Do not quote
all these figures. You go to the
market and see how the prices are
going up,

Why is it that the prices are going
up? This is precisely because of the
fact that this Government hag been
deliberately helping the inflationary
forces. First of all, i wag the in-
crease in the money supply ever since.
Planning was started fhich led to the
deficit financing. Now it has come
to such a point that the rnonetary
system hag bscome unmanageable,
You had been printing notes without
having any regard to the increase in
production. Any student of economics
knows that if there ig undue deficit
financing, that will surely lead to
inflation. Not only that. The Govern-
ment hag been deliberately increasing
the prices of steel, coal and every-
thing. You can increase that hy an
executiva order. Not only that.
There is an increase in the money
supply. Black money is operating in
our couniry. A parallel economy is
running here. Thig black money here
ig utilised not for capital formation
but for speculative purposes. 1 shall
give you one instance, Raids in
Saurashtra uneartheq oilseeds worth
Rs. 1 crove, It is only the tip of the
iceberg.  All this money is being
utilised by the speculators and by the
hoarders. They are helping this pro-
cess of inflation and, in spite of our
promises, you are not taking any steps
against those speculators and
hoarders.

Any student of Economics knows
that if there is unbearable burden of
taxation, the price rises. You zo on
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imposing excise duty continuously.
Don't you remember that this will be
passed on to the consumers? All the
producers are passing on this excise
duty to the consumers thereby the
prices increase, You are imposing indi-
rect taxes. During 1947, the indirest
tax—excise duty—was Rs. 62 crores;
in 1881, it has surpassed Rs. 6,500
crores. Do you expect that the price
would fall? Your leader may be
very powerful but she iz not so power=
ful as to nullify the eocnomic laws.
The inexorable economic law operates
independent of whover is in power.
Sir, any student of economics knows
that even if there is higher production
and if there iy no purchasing power
with the people than there will be
economic glut. Keeping fifty per cent
of people below the poverty line;
robbing the people of their purchasing
power and keeping the great majority
of the village peovnle landless our
internal market ig shrinking and even
if you increase production who is
going to purchase. So, what you do
is that you export. At the behest of
the Worlq Bank you are trying to
export and the saddest part of the
story is that whep in our own villages
and in our own country millions of
People are not having adequate food
you are going to export wheat to
bridge the gap of your trade deficit.
Is it pot inhuman?

Mr. Chairman, 8Sir, whenever the
problems come the janata is their
whipping boy and Opposition their
scape-goat. Whenever there ig any
problem they say it is the creation
of the Opposition. Wherever there is
bumper crop they say it is the bless-
ings of Her Excellency. I say whom
are you trying to hoodwink? Whom
are you trying to befool? I know 70
per cent of our people are illiterate
and you believe in keeping them
illiterate because you think you will
be able to keep the strangle-hold for
all the time to come. You can fool
some people for some time but you
cannot foo] al} the people all the time.
When you see the peasants and
workerg fighting for their rights you
say it is the creation of the Opposi-
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tion. Could we do it we would have-
done it but in India the Opposition is
mot so gtrong. If the peasants and-
workers are fighting for their rights:
it is because of your doing and pur-
suing of the gnti-people policies.

Mr. Chairman, Sir, today why is
there crisis? It is because the ruling-
Party have refused even to abide by
it own resolutions, I would like
many old Congressmen who are here
to go through the resolurtions of their
own party in respect of land reforms,
I can quote. I know most of you do
not reag the resolutions of your own
party. They are irrelevent because-
some of you have joined the Indira
bandwagon for loav:s and fishes.
Many of you are fortune hunters. That
is why Mr Anjiah has -his airbus
ministry, People who has been kept
out of plundering try to get inside the
Cabinet io plunder. You question our-
credibility and our allegiance! May
I ask you how your party has been
formed? What is your allegiance to
your party? It is simply your self-
interest. '

MR. CHAIRMAN: Mr. Chakraboity,
your party has been allowed 46 minut-
es, How much time will you take?

SHRI SATYASADHAN CHAKRA-
BORTY: I will take the whole time.
Mr. Chairman, Sir, even if we go
through the Resolutions adopted by
the Congress before Independence
these resolutions talk of radical land
reforms. Today when we talk of land
reforms you deery us as communists.
I can quote from your resolutiong taht
you are firmly wedded to radical land
reforms, After coming to power, you
have not fulfilley your promises.
There are 60 million acres of surplus
land and you have not been able to
distribute them to the landless people,
You could distribute only 1.6 million
acres of land. Now, what about
the Agrarian Reform? What about
the land reform?  Any student of"
economics knows that until and unless
you destroy feudalism, there can be:
no ‘advance in the industrial sector..
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Nowhere in the world this has been
achieved, Keeping feudalism in
‘tact, there can be no development on
-the industrial side, be it socialism or
be it a capitalism. This is the law
.of economics and you are ignoring it.
Even people like Mac Arthur had
suggested a land reform for Japan.
He was not a Communist by any
stretch of imagination. Now what is
happening here? There is a crisis.
There is no land reform here, There
are millions and millions of hungry
peasants. If you distribute the lands
in the rural areas there will be lot of
-produstion and demand. There will
also be spurt in the industrial produc-
tion. In India, you are talking of rise
in production. 50 ¥, of the installed
capacity of the factories remains unu-
tilised. Can you tell me the reason
for this? It is just because of the
fact that we have a shrinking market,
Now, the social contradictions are
sharpening and these contradictions
-manifest themselves i all spheres of
life. Can there be any industrial pro-
gress if we do not nationalise the
foreign assets? You invite foreign
capital. When you talk of nationalisa-
tion, you laugh at it. Yes, I do mnot
want to criticise all your policies. I also
give you the credit to one thing you
did. You have nationalise a factory
which employed none, which produced
nothing. You have converted the
private liability into a public liability,
You have nationalised the Maruti
company,

DR, SUBRAMANIAM SWAMY: At
the time of nationalisation, there were
one chowkidar and two dogs.

SHRI SATYASADHAN CHAKRA-
BORTY: That is your nationalisation
policy. These monopoly houses are
increasing their assets and they are
increasing their profits. But you do
not like to nationalise them. What
are you doing in the name of increas-
ing production? Even the restrictions
‘that were imposed are now being
“withdrawn. You are completely fol-
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lowing a laissez faire economics,
Why? That is what you are doing.
You tell them to go on producing,
go on doing what they like, we will
give you subsidy and let there be
more export and that is why it is
necessary for you to attack the people
and you have been attacking them.

They talk of Jaw and order, Here, in
the report they say that there has
bheen in improvement in the law and
order situation. But what is the
position all over India? We find
trigger-happy  police everywhere.
The Police had been indulging in
brutal attack everywhere, In Bhagal-
pur you know what has happened.
In Samastipur one student leader was
murdered in cold-blodded and that is
your law and order policy. You have
brutalised the police force. You
have been killing people and
you have been arresting people un-
der the National Security Act. Here
in this House, the Home Minister pro-
mised that no politica] workerg would
be detaineg under the National
Security Act. Unfortuntely what
has happened now? More than
200 political workers have been
arrested under the National Security
Act. You do not adhere to what you
declared on the floor of the House.
Shri Venkataraman was telling wus
about equity angq parity of the LIC
workers with other employees. When
the prices are going up, it is neces-
sary that the people who are getting
less should get more. But what are
you doing? You are curtailing the
benefits of the working class which
they could achieve through intensive
struggles of many years, That ig your
performance.

This Government is talking so
meany things and holding out a very
rosy picture for the people. They say
that in the Sixth Plan, there will he
an investment to the tune of 97,000
crores of rupees. But may I tell you
that, in fact, right from the year 1962
there hag been no proper planning
in India. First you draw a big plen,
then you maintain the corg of the
plan, then you have a plan holiday,
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the rolling plan and then no plan.
Thig is what you have been doing
from 1862. In the name of planning,
what have you been doing? Every
year you have been imposing more
taxes. That is the way of capitalist
accummulation. Today, you have no
colonies; Indian capitalists ecannot
make use of the colonies, they have
to rob the Indian people. That is the
way to rob the people and accummu-
late more capital. That is the situa-
tion; you have to impose more taxes
every year. And that is how, by rob-
bing the Indian people, you are try-
ing to have the 6th Five Year Plan
get going. You propose to achieve
5.2 per cent growth rate, but what
has been your performance. The
average growth rate wag 3.5 per
cent . Wherefrom are you going to
get the money? You arp asking the
State Governments to raises money,
but at the same time you are going
to deprive them of the sales tax.
What a fine scheme you have! Form
where will the money come from
ultimately? It wil] only come
from the poor people, budgetary
deficit, imposing more taxes on the
people, and by imposing wage
freeze etc. And if Yor all these “socia-
list measures”,.—I put this socialist
measures within inverted commas—
someone shoutg you say: %I shall
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agaln be compelleg to declare emesr-
gency. Why do you compel me {p do
that?” That ig how you are mov-
ing. I woulg like to tell you that
even ln the United States of Ame-~
rica, a capitalise country, there was
wage freeze, but along with this,
there wag alsp the profit freeze and
price freeze. But in India, we have
the wage freeze, but no profit or price
freeze. If there is wage freeze and
no profit or price freeze, the industria~
listy exploit the workers. While the
income of the industrialists goes up,
that of the working class goes dows.
That is what you are trying to do.

Thig rulling party has adopted a
new technique, The technique that
was adopted by Hitler of propagat-
ing and spreading falsehood. How
these statistics can be utilised would
be clear to you if I say one thing.
bank
which supported the Nazi .party.
Next another map came.

MR. CHAIRMAN: The hon. Mem-
ber may continue on the next day.

1800 hrs,

[The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
February 24, 1981/Phalguna 5, 1982
(Saka) ]. .
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